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i

LOK SABHA

——

Tuesday, March 10, 1981/Phalguna
19, 1902 (Saka)

——

The Lok Sabha met at Eleven of the
Clock,

——

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

Proposal to Improve conditions of
Rohtak Centre of ALR.

#289. SHRI CHIRANJI LAL SHAR-
MA: Will the Minister of INFORMA-
TION AND BROADCASTING be pleas-
od to state:

LY
(a) whether there is a proposal un-
der the consideration of Government
to improve the conditions of Rohtak
. Centre of All India Radio;

"{b) if so, the details thereof; and

(c) it not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI KUMUD
BEN M. JOSHI): (a) to (c). The

ti‘ansmission facilities at present avall- )

able at AIR, Rohtak, will improve fur-
ther in terms of extent of coverage on
the ins{allation of the permanent mast.
This is now being implemented.

It is endeavour of the Government
1o effect all round improvement in con-
ditions and facilities at AIR stations,

subject to notrs, priorities and avail-

ablé resources.

2

SHRI CHIRANJI LAL SHARMA: A
very vague and incomplete reply has
been given. I want a positive reply.

MR. SPEAKER: The hon. member
does not spare a lady Minister.

SHRI CHIRANJI LAL SHARMA: My
question was whether there is a pro-
posal under the consideralion of Gov-
ernment to improve the conditions of
Rohtak Centre of All India Radio; if
so, the details thereof; and if not, the
reasons therefor? One reply (a), (b)
and (c) has been given. How long
would the Government take for the in-
stallation of this permanent mast and
why has there been a delay in doing
so? Secondly, I want to know the de-
tails thereof. So far as providing de-
tails are concerned, it has been said
that it is subject to norms, priorities,
etc., at A.LR. stations. I want a posi-
tive reply in respect of Rohtak Station
of All India Radio.

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI VA-
SANT SATHE): As far es Rohtak
Station is concerned, because of some
construction defects, we have to ensure
that a proper mast should be set up,
because it is a permanent thing. Now,
the position is—I am happy to inform
the hon. Member and he would be glad
to know—just as Shri Dandavate used
to tell, that this mast would be com-
pleted within next month—that there
is a fulfiedged studio at Rohtak, Once
this mast is completed next month,
they will have excellent service in the
Rohtak area subject to availability of
regular supply of power, which is the
State Government's responsibility. Un-
fortunately, we are not getting regular
supply of power. I have not control gver
that. .

Will the hon. Minister inform the House
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-whether the Government would con-
sider the desirability of making a pro-
vision for giving mnews in Haryanvi
language at least from that Station of
AJIR. as is being done in respect of
Punjab and other States of the coun-
try? Secondly, I would like to know as
to how much time is earmarked for
propagation and development of Har-
yanvi language and Haryanvi culture?

SHRI VASANT SATHE: The entire
Rohtak studio is for the development
of Haryanvi language and Haryanvi
culture. As far as Haryanvi language is
concerned, it is only one of the langua-
ges of the region, and thers Hindi is
understood by all, Therefore, I don't
think he should make a distinction that
Haryanvi culture is only in Haryanvi
language, because there are other four
languages spoken in Haryana; it would
create unnecessary complication bet~
ween the languageg. We want to en-
courage al] languages.

. Agreement with Nepal for Karnali Hy-
dro-Electiric Projeci in Nepal

*280. SHRI MANPHOOIL SINGH
CHAUDHARY: Will the Minister of
ENERGY be pleased to state:

(a) whether Government are con-
sidering to enter into agreement with
Nepal for the Karnali Hydro-Electric
Project in that country for production
of electricity;

{b) the estimated cost of the. project
and the amount to be shared by India;

(c) the benefits likely to accrue
therefrom to India;

‘(d). whether some otha::' sources, be-
sides India, are likely to help finance
the project; and

() it 50, the details tnemn

-

THE mmm 0!‘ ENERGY (SHRI

A. B. A. GHANI KHAN CHAUDHU-
- RY) (a) It has been agreed with His

Mpajésty’s Government of Nepal that a
comprehensive ltwdyo!thexmnn

Orel Answars 4
Hydro-Electric Project will be under- .

taken and steps taken tomparea
detailed project report.

(b)Thewentwumbeuﬁma‘t-:
ed only when the detailed project re-
port is prepared.

(c) The exteént of benefits likely to
accrue from -the project relate mainly
to (1) power supply; (2) Irrigation
benefits and (3) flood control benefits.
The details of benefits will be available
only after the detailed project report
is finalised.

(d) and (e).

Questions regarding

‘financial participation in the project

by India or by other agencies, are vet
to be finalised.

MR.. SPEAKER: Are you going to
put any supplementary? No. Then
Mr, Madhavrao Scindia.

SHRI MADHAVRAQ SCINDIA:
The EKarnali Hydro-Electric Project is
capable of producing 44 thousand MW
power which i3 equal to almost one
sixth of India's total power generation
today. Therefore, it is a very important
project for India. The main hurdle
seems to be the preparation of this Pro-
ject Report which the Minister has talk-
ed about in hig answer. Is it not true
that a few years ago, three a, b and ¢
technical groups were formed and a
fourth group d was formed to coordi-
nate the activitieg of these three tech-
nical groups? It 1s not a fact that
to this day, not even group 4
has met? Naturally, there is going
to be a delay because only after
a project report is prepared by these
four groups, we can approach the finan-
cial institutions. Therefore, I would
like to know from the hon. Minister
whether a time schedule has heen lald
down for these three technical groups
and the fourth coordination group to
meet; if so, what are the time schedu-
les; it not, why not? Mr. Ram Ssthe,
the Indian Foreign Secrétary, last yeat
suggested in Nepal that a Water Review
Committee should be set up hetween
India anq Nepal to look aheed 80 years
from now, Hag there been any. Nepa-

lege response to this jal or is the
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regional approach which involves coun-

triesliknBanclndesh &'iLGnknand

China? -~

SHRI A.B. A, Gmmxamc_m\u.
DHURY: Mr. Speaker, Sir, at the pre-
sent moment, what we have agreed
with Nepal is the investigating matter.
There has been no time limit on this.
This is a bilateral understanding. You
know. we bhave been trying to make our
relation with Nepal
should be. There were some difficul-
ties, I am glad to inform the House
that atmosphere is over now and Nepal
is coming forward with a bilateral
understanding. We are having a bila-
teral understanding with Nepal on
these twop projects—Karnali Project
and the Pancheshwar Project.

This is a muli-purpose project and
ag you said, we are expecting to get
3,600 to 4,000 megawatt from Karnali
and from Pancheshwar project we are
expecting to get 2,000 megawatts of
power.

SHRI MADHAVRAO SCINDIA:
When are these groups meeting? 1
would like fo know when they are
meeting.

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): The last meeting
was held on 3rd February, 1981. (In-
terruptions) We are dealing at Gov-
ernment to Government level, and the
officials had a meeting last month.

st g WA ¥ Bw ¥ g}
faorely #Y F4Y § | WOw Aqw R
93¥ Qg WA TRWIST  fear W@r
e gasYr W ¥ arx wree
fegar gxa wome oo qm &
an war ? e ¥ il e
wwdt € mmgutm'
mﬂwmﬁ"’

SHRIA B. A. GHANIH'IANCHAU-
DHURI: nummbhbmm
datenow

congenial,  as it_
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Foreign companies for oil Exploration

B | :
*292, SHRIMATI GEETA MUKH-
- ERJEE; ’

SHRI K. A. RAJAN:

Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be -
pleased to state;

(a) whether the foreign compan-
ies for oil exploration in the country
have been short-listed, :

(b) if so, the names of these com-
panies and termg and conditions
accepted by them as well as by Gov-
ernment of India for exploration; and

(c) whether Government are aware
that these terms and conditions will
have damaging conseqguences? _

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM, CHE- .
MICALS AND FERTILIZERS (SHRI
DALBIR SINGH): (a) Yes, Sir.

(b) and (¢). A statement giving
the names of the companieg which
were short-listed is placed on the
Table of the House. No terms and
conditions have been seftled with any
of the companies. .

Statement
Names of the short-listed firms for
inviting offers for oil exploration
1. Mobil Oil Corporation, USA.
2, Superior Oil Company, USA.
3. Petrobrag International SA, Brazil
4, Texo International Petroleum Com-
5. Amoco International Ofl Company,
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6. Marathon Intetnaﬁonll '0il Com-
- pany, USA. -

%. Chevron Overseas Petroleum Inc,
. USA. :

8. Sunmark Exploration Company,
USA,

9. Amerada Hege Corporation, USA.

10. Shell Qil Company International,
USA,

11. Gulf Oil Exploration & Production
Company, USA.

12, Esso Exploration Inc. USA,

18. Shel] Exploration B.V., Netherlands,
14, Comoco Inc, International Explo-
ration, USA.

15. Campagine Francaise Du Petroles,
France,

16. A.G.LP. Spa., Italy.

17. Arco International
Company, USA.

18. Getty Oil Company, USA.

19. Union Oil Company of California,
UBA.

‘20, Occidental Exploration & Produc-
tion Co., USA,

21. Societe National Elf, Acquitaine,
France.

22, British Petroleum, UK,

23. Cities Service East Asia Inc, USA.
24, Phillips Petroleum Co., Far East,
Singapore.

23, PEMEX, Mezxico,

-28. Hudbay Ol International Litd,
USA.

' 27. Sedco Energy Corporation, USA.

0Oil & Gas

28. Union Texas Petroleum Corpora-
tion, USA, -

29. Derhinex; Federal Republic of Ger-
many.

80. Hunt Oil Company, USA.

31. Rompetrol, Romania.

32. Hispanica De Patreles SA, Spain.

83. Canadian Superior Oil Limited,
Canada,

3. Burtah Oil Company; UK.

EARCHID 1981

.

85. qu-Valley Exploration Slm -
pore.

SHRIMATI GEETA MUKHERJEE:
in replying to my question the hoh.
Minister has become as secretive as
a girl in love. (Interruptions) I
would like to get further information.
The list furnished is a list of companies
which were short-listd. In that list,
25 out of 35 are U.S. based pulti-
nationals and ‘some of- those compa-
nies are very notorious. Others are
also multi-nationals. In view of this,
I want to draw the attention of the
hon. Minister to Part (¢) and in the
light of that I would like to ask if
uny terms and conditions have been
offered to those companies, and if so
what those terms and conditions are
with whom we are negotiating. Is it
a fact that most of these multi-natio-
nals are keen in getting a greater
share of the oil and giving smaller
signature bonuses and keeping O.N.
G.C, out of the picture and even
limiting ONGC's role to that of a
mere manager for the contracts?

DR. SUBRAMANIAM SWAMY: A
very specific question, (Interruptions)

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C, SETHI): Ag far as these
companies are concerned, all of them
are foreign companies. We have not
deciphered as to how many of them
are multi-nationals.

DR. SUBRAMANIAM SWAMY.

Have you not deciphered? (Interrupp-
tions),

SHRI P. ¢, SETHI: Out of these 35
companies only about 27 or 28 have
purchased the dockets and with only
21 Companies we had technical dis-
cussions here at Dehra Dun, So, about
14 companies do not appear 1o be
interested after they have been short- )
listed. .

With regard to the second part of
the question, we have addressed them
a letter on 21-2-1081 asking them to. -
mbmit the bids. It will be only after
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the submission of their bids that we
shall enter into discussions with them
about the terms and conditions. The
last date for the ~submission of the
bids has been fixed as the 20th April,
1981.. ) . _
SHRIMATI GEETA MUKHERJEE:
We see in the press various reports
about the terms and conditions given.
I do not know from which source they
get it. The Minister should be know-
ing somg of them. Is it also a fact
that the stake involved in sharing oil is
so high that even one per cent of the
oil from Bombay High would fetch an
income of Rs. 20 crores per annum
for the source which gets such a
share. (Interruptions) T

DR. SUBRAMANIAM SWAMY:
It must be something more than that.
(Interruptions)

SHRIMATI GEETA MUKHERJEE:
At the present level, I am saying

SHRI P. C. SETHI: This question
does not relate to Bombay High. How-
ever, the fact remains that for Bom-
bay High also, a team from France-—
C. F, Braun—is coming here in 16th.
They were originally to come here on
the 12th. We are to discuss with them
the question of stepping up of pro-
duction of Bombay High. There also,
we have not yet finalisred the terms of
the agreement. Of course, they are
demanding some remuneration in oil

But it will be national in the sense

that no oil will low out of India, It
will be only in terms of money and
that money will go. In view of the
fact that we are spending Rs. 5600
crores on the import of oil, it is im-
perative that we increase the produc-
tion rather enter into all thase things.

SHRI R, L, BHATIA: Msay I know
if the Indian oil companies have the
necessal technical know-how and
if they have, why we are going in for
foreign companies in this respect,
where we shall have to spend a lot

of foreign exchange?

‘Ovat Amswers PHALGUNA 19, W03 (SAKA) Oral Amewers 10

SHRI P. C. SETHI: ONGC and Oil

India have got the technical know-

how. but as I said previously, their -
hands are full and we have given
them ample work to do in the next
five. or six years, Therefore, it has
become necessary to enter into all the
areas. That is why this invitation.

MR. SPEAKER: Mr. Ghosh. Last
Supplementary. (Interruptions).

SHRI N. R, GHOSH: May I know
whether ONGC would be made a
working partner in all the agreements,
whether the foreign oil companies
would be under an obligation to sup-
ply whatever data they collect and

" whether I can take it that ONGC

won't be bound to supply its own
data to the foreign companies and
there would not be any oil-sharing
basis, oil to be sold to India at fhe
international prices and their pocket-
ing the money? All these conditions
and shunting away of ONGC is creat-
ing an enormous amount of suspicion
in the minds of the public that ail is ,
bein_g mortaged to the foreign com-
panies.

SHRI P. C. SETHI: Instead of mort.
gaging the entire foreign exchange,
it is better to negotiate and have these
companies. ONGC could have a car-
ried interest up to 50 per cent, but
that will come into force only when
oil is struck. Till such time, the -
foreign companies will spend from their
own, We will have the right to go up -
to 50 per cent share. At the same time,
ONGC wili participate in the operating
and management committees. ONGC
will be fully associated with it and all
the technical data collected by these
companies will be passed on to ONGC
Govt. of Indla.

SOME HON. MEMBERS. rose—
'MR. SPEAKER: Next question.

Shri Ram Owadh. No. -

problem. daily, 1 find,
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. ANHONWM!IW
~.you should allow. more supplemen-

taries.
(Interruptions)

‘MR, SPEAKER: Please sit down. I
know my job Shri R, Prabhu—No, My
God, Shri Chaturbhuj.

Blending Alcohol with petrol

*205. SHRI CHATURBHUJ: Will
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be
pleased to state:

(a) is it a fact that technical feasibi-
lity of blending Alcohol with petrol
has been established as workable fuel
for automobiles but has not been pos-
glble to hse it due to inadequate avail-
" ability of Alccohol; and

(b) steps taken to explore more
availability of Alcohol from the huge
agricultural sector in India in these
hard days of petrol shortage?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM, CHE-
(SHRI
P. C. SETHI): (a) Yes, Sir.

(b) Large scale increase in the
production of alcohol from agricultural
crops involves problems relating to
efficient land-use, the competition
. between food crops and energy crops
ete. These aspects will have to be

carefully looked into, before any such
steps are taken. Nevertheless, rele-
" vant technologies involved are pursued
s0 as to be able to utilise any options
in future,

st wg{m : wezmw o, &=,
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'THE MINISTER OF maomun,
CHEMICALS AND FERTILIZERS
(SHRI P. C, SETHI): An experiment
has been done in otr laboratories in
India to examine whether petrol can
be mixed with alcohol, But any large-
scale or commercial use of alcohol
as petrol is not possible, beacuse the
total production of alcohol itself is
cnly 5 lakh kilo litres, while our own
requirement of alcohol for alcohol-
based industries as well as for other
purposes would be in the vicinity of
9 lakh kilo litres. Therefore, it is
not possible unless we fing other al-
ternative methods of producing alco-
hol, It can be tapped from tapioca,
for example, but tapioca is consumed
as eating material in Kerala, where
it is produced to the tune of 6.4 mil-
lion tonnes.
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SHRI M, S. SANJEEVI RAO; I
am sure the hon., Minister {5 aware
that in Brazil the automobile indus-
try is run entirely on gasahol. As a
maliter of fact, they have one lakh
cars running hundred per cent on
alcohol. I am sure the hon. Minister
ig aware that glcohol is & renewable
energy and all countries, including the
United States, are switching over to
gasahol. So, what steps Government
propose to take to produce alechol
»ip 8 big way, like Brazil, which has
a direct production process of alecohol
from sugarcana?

SHRI P. C. SETHI: As I have said,
these countries are producing aleohol
from Cassava, which is known as
tapioca in our country. They are us-

. ing this mixture. Unless we have &
very vast cultivation of Cassava, it will
be very difficult to produce more alco-
hol from molasses or from sugercane
juice, The production of alcohol at
the moment from molagses is very
limited. It is falling short of even
the requirements of the aloohol-haud

_ mauxtr!u. '

' SMIBIJUPATNA!K Thz “hom.
 Minister comes from g State, which
produces g very large “quantity of
“Mahwa,nhtheudioininlm of

‘ang. many

Orn Amnwers 14,

Oriuawdﬂlhar I am sure that if
the Mahws plantstions can be har-
uesed for almhnLuwuld

-mﬂneu‘!vwmcmtofourpet-

roleum requirements,

vt wivew : Y ¥ ¥w wen
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SHRI BIJU PATNAIK: If the
hon. Minister is more keen of adopt-
ing & policy of producing alcohol for
consumption of liquor, then it is ob-
vious that we will not have any alco-
hol at all left for any other purpose.
Do you want to give alcohol to every-
body and that is why you are not con-
sidering this? It is unfortunate that
the Minister said that petrcleum and
diesel oil are available in plenty. Yes,
they are available, but at what cost?
At one end you talk of cost and at
another end you talk of availability.
The Government must make up its
mind or tighten its belt if it has any
desire to tighten it.

SHRI P. C. SETHI: As far ag Mah-
wa is concerned, it is produced in
some parts of Madhya Pradesh, but
the hon. Member may not be aware
of the fact that Mahawa is eaten by

staple food ang therefore, it is very
difficult to convert Mahwa info alco-
hol. However, we would examing {be
possibility of your suggestion.

technology cap be uled in petroleum.
If T am correct, it is

this taehnlcaLknw—howthatm
alcohol can be used in petrol was re-
vealed, For the last two years even
though you have been spending

eronl
< f rupees for getting foreign ' comr
never

pan]es foir ekploration, you have
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enquired about eomething that is in
our country which can bé made use
of. - 'What specific steps hdve you

taken in this matter? What has been”

done gbout it so far? This [ want to
know specifically.

Secondly, for your information, one-
third of the total area of Kerala can
be best utilised flor tapioca cultiva-
tion. Will you take up with the Agri-
culture Ministry and declare g better
price for tapioca growers so that
more tapiocg will be produced and
the whole of tapioca can be used for
alcohol?

SHRI P. C. SETHI: Sir, actually
the Central Tuber Crops Research In-
stitute which jg known as CTCRI, at
Trivandrum has published a nwnber
of articles and has carried on this
experiment that alcohol can be pro-
duceq from tapioca ang it is estimated
that from 8 lakh tonnes of tapioca, cne
lakh tonnes of aleohol can be produ-
ced. The cost of conversion ijs in
the vicinity of Rs. 3.50 per litre.

As far as the tapioca production is
concerned, there is much shortfall in
terms of the consumption and the re-
quirement. If this Institute carries out
this experiment to double the produc-
tion of tapioca from the existing fAlelds,
it is hoped that in the next two or
three years they might be able to do
it.

Rateg of fees in High Courts

*m SHRI XAVIER ARAKAL:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
. ed to glate:

(a) whether it hag come to the
nptice of Government that there are
. dilmtmtuotmcmm in
different States;

.+ (b) i s9, whether Government in-
4tmndd: to have a uniform court fee in the
country;
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. (o) whether Gwemmmt /~ have
consulted’ Stetes’ Governments to re-
duce the court fees in the mstter of
dispensing justiee and

(d) it so, how many Stateg have
expressed willingness?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI P, SHIV SHANKAR) (a)
Yes, Sir. o

(b) Under the Constitution, Court
fee opcurs at jtem 3 of State List in
the Seventh Schedule.

(c) The suggestion of the Law
Commission that court fees may be
abolished or reduced was taken up
with the State Governments in 1976.

- (d) None of the States was agree-
able to reduce the court fees,

SHR] XAVIER ARAKAL: Sir, I am
sure this House is shocked to hear
about the attitude of the State Gov-
ernments in relation to the couri tee.
You may refer o the Court Fee Act
of 1870 which is still in our Statute
book, and rightly in 1975 the Law
Commision had said that the court fee
should be abolished. Recently a Com-
mittee of hon. Members of Parlia-
meni also recommended it. What I

~ would like to know from the hon.

Minister is this: What are the specific
and concrete steps which the Central
Government is taking towards this
end?

SHRI P. SHIV SHANKAR: So far
as the sub-Committee of the Consulta-
tive Committee attached to the Minis-
try of Law is concerned the, terms of
reference that were given to this
Committee were ag to the items on
which the court fee should be reduced,

.astotheitemonwhlchitshuulﬂbe

totally abolished, and so0 ¢n. The
matters were gone jnto and the sub-
Committee has submitted ifs Report
only on 3rd March, It ia undex process.
Aﬁemrds,!ewmthem&l‘l
I will take it up with the Stateg in
terms of the recommendatiops thnt
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"is going to advise them to fall in line
-.mth other Stateq. .

have alrand;r been eﬂected by the Sub-
Cominittee.

SHRI XAVE& ARAKAL. I am
happy to hear matstepsmbemg
taken by the Government jp this re-
gard. It ig rightly said that justice
is bought in India rather than ad-
ministered in India—In the Union List,
Entry 98 says:

“Fees in réspect of any of the
matters in this List, but not includ-
ing fees taken in any court”

Then, there is State List, Entry 3 and
Entry 66 and so also Concurrent List,
Entry 47. What 1 am suggesting is,
if thig is the power given to the Cen-
tral Government, why is it that in
union territories the court fees are
very high? Secondly, as regards the
court fees in union territories, before
taking into consideration the recom-
mendations of the Sub-Committee,
can't the Ceniral Government take
the jnitiative to have uniform rates
in the union territories at least?

SHRI P. SHIV SHANKAR: As rte-
gards the policy of court fees in
union territories is concerned, it is
guided by the court fees structure in
the neighbouring States, Thig has
been the guideline on the basis of
which the court fee was levied in the
union, territorles. We -have taken it
up with some of the union territories,
T may bring to the notice of the hon.
House that In regard tp Delhi itself the
Delhi” Administration was dead
againgt the abolition of the court fee.
Thig is the state of affairs. Whep it
is 'comprehensively considered and
the entire report is processed, I assure
the House that this will also be taken.

WKWGOPAL mm'

"1‘he Minister hag a:ated that some
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SH,BIPSEI‘V SHANKAR:R!!

not a gquestion of the Stateg being

governed by Congress (I) or other-
wise. The question ig the attitude of

the States vis-a-vis their own

revenues. That ig the most impertant
aspect, They consider it from their
own angle. Ags I said, so far as the
Sub-Commiftee’s report is concerned,
that has been submitted only on 2rd
March, 1981 and it ig under process,
After all, it is hardly a week back
that the report has been submitied.
I will go into it and I will certainly
take steps to advise the concerned
State Governments, be they Congress.
(1) Governments or otherwise.

SHRI SATYASADHAN CHAKRA-
BORTY: At the present stage the
States have limited gources ot re-
veneus, It is all right to eay that
court fees ghould be abolished. But
the question is, whether the Central
Government is going to compensate
all the States, be they Congress (I) of
non-Congress (I) Governments, for the
loss of revenue. That should alsoc be-
one of the conditions,

SHR] P. SHIV SHANKAR: Thiy is
a hypothetical question as I said,
the matter is still under progess. I
am not an astrologer to foresee the
things.

Statutes not Enforced

*208, SHR] MOOL CHAND DAGA:
Will the Minister of LAW, JUSTICE -

_mmu?mmamsuplm-

ed to lay a statement shoﬂ'in!

{a) the statutes which have been-
passed by the Parliament but have
not been brought into force so far;.

(b) the reasons tereot; and
(¢} whether Government

propose
mpaﬁ*ﬂﬁmu!ohhgﬁmhw
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THE MINISTER OF LAW, JUSTICE
AND COMPANY 'AIRS (SHRI P.
‘SHIV SHANKAR): (a) to (¢). Informa=

-~floh Is Being Collected anq will be
1ald" on the Table of the House.

ft g wA wnr: A ffrex
qRT ¥ wwr § & FEHAT o fw@
wAges | & wmAw wgar § aw
WA @ frfae § #a ggwr A}
ANET WA ¥ qg MY X AT
gewqen fre, fRady foee aar 4,
- qig A & Jrw @ I Hfw

SHRI P. SHIV SHANKAR: 1 must

_-say that the grievance seems to be a

little unwarranted, 1t is not as though
the Law Ministry does not know.

The point ig this, It is the adminis-
. -trative Ministries which have to bring
- into force certain op the enactments
It is not the Law Ministry that brings
them into force, I am aware of the
fact that quite a large number of
. the legislationg have not been brought
.nto force, I thought that I should as-
certain it before I give the informa-
tion to the House least somebody

Have you addressed the letter to
different Ministries?

o @t> frs W F gmwar g
fr W O F 7AW @ F§ naEd
g T fray A woww TR

=fy

S W XM O AW @A
T ot § AR O fiad ¥ ot wATq
g
R fo frar viwe . SgT aw

IO FAE §, TEWER FARE T
ﬁéwmtzmﬂngnq

SHRI RAM JETHMALANIL: The
ignorance of the Minister abvut other
laws may be permissible; But at least

‘44th. Constitutional Amendment. The

constitutional amendment ia being
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that is a matter of policy, You can-
- not find fault with us. You yourself
have done like that.

S9RT RAM JETHMALANI: You
have done in Advisory Boards and
in political cases.

SHRI P. SHIV SHANKAR: A few of
Jethmalani, you are arguing it be-
fore the Supreme Court. I am very
well aware of it, You are arguing this
issue with wvehemence. Better you
argue there, We will see what hag to
be done,

- MR. SPEAKER: Do you think it s
@ rehearsal?

SHR1 P. SHIV SHANKAR: Thank
you very much. We are strengthenw
ing our arguments; here.

DR. VASANT KUMAR ‘Pm
The reply is not complete,

MR, smamnwmumau
| the Table, . |

DR, VASANT KWARPANDIT'
How can we put our supplementaries?

Thhqueoﬁmnhmxld]:ewudh_
detafl.

-im.&vmm-m-.m down,,
~ The nature o the question i such

-Orel Answers - u'

‘-'Mhﬂh-mwwlthn many

Departmaents,

DR. VASANT EKUMAR PANDIT:
How can we ask supplementariest

MR, SPEAKER: You can frame
anothey question,

' DR, VASANT KUMAR PANDIT:

.T!urglsnothne.

MR. SPEAKER:; You can put a new
question, I will altow,

DR. SUBRAMANIAM SWAMY:
The Minister in his reply has stated
that the information is being collect- -
ed. But, he said that in his personal
knowledge thaere are some Acts which
he knows have not come into force
from 1847, I would like to know from
him, from the personal knowledge
available to him, to name which are
those Aects? He can give some illustra-
tion.

SHR] P. SHIV SHANKAR: A few of
them, I can: the Indian Trade Union
Amendment Act, 1847, has not 'been
brought into force; the Hire Purchase
Act, 1972, has not been brought into
force; the Pefroleum Amendment
Act, 1970. has not been brought into
force; the Wakf Act, 1954, has not
been brought into force, since some
States have objected, and so on and
so forth.

o,

st fiTT AW WO TWIX : F

FAA WA & @ WA wigar §
fin gav § welt ®Y 0% & o I
femary wr war govy § 1 (evwwmw)

WX AP : Wy AT ;M

MR. SPEAKER: Next Question. Mr.
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wers also should come. (Interruptions)

~ MR, SPEAKER; I made this sug-
gestion last time. ¥ twice a Member
is absent, I think, I should not allow
him,

(Interruptions)

SHRI BIJU PATNAIK: Similarly,

. if a Minister does not answer a ques- ~

tion twice, he should also be bluck-
listed.

DR, SUBRAMANIAM SWAMY:
Those of us who are regular shovld get
the first preference in the balloting.

MR. SPEAKER:; Sure,

SHRI SATYASADHAN CHAEKRA-
BORTY: We should be rewarded,

MR, SPEAKER: Then it will be
nepotism,
Mr. Gamit.

Gas based petiroleum and chemical
un_i‘hlnMahanshtr; and Gujarat

.r
*200. SHR] CHHITTUBHA1 GAMIT:

SHRI M. V. CHANDRA-
SHEKARA MURTHY:;

Will the Minister of PETROLE-
UM, CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) whether Government have now
finally agreed to implement the first
gas based petroleum and chemical
units jn Maharashtra;

(b) i? so, whether the final deci-
sion in regard to setting up of a
project in Gujarat has been taken;

(e) it ndt. what are the main Tea-
sons for the same; and

' (d) when the work on both the
projects is likely to start?

I P. C. SETHI): (a) Yes, Sir.

MARCE 10, 198}
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(b) Yes, Sir, a gas based petro-
chemical project will be set up in
Gujerat. ek

(c) Does not arise,

(d) Details are being worked out.
It .is anticipated that work on these
projects will commence in the financial
year 1981-82,

i,
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Mismangement of M|s, Parle Group
of Companieg

1

*302. SHRI DHRAM DAS SHAS-
TRI:

SHRI K. LAKKAPPA;

Will the Minister of 1AW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether it is true that there
are certain complaints about mis-
management and irregularities in
Mis. Parle Group of Companies,
Bombay;

(b) whether the investigations has
established the allegations against
some persons;

(c) if so, the details tﬁereof:

(d) whether any nctioﬁ has been
taken by Governmeént against the
persons involved and if so, with what
“results; and

(e) if not, reasons therefor?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(8BHRI P. SHIV SHANKAR): (a)
No complaints have been received
about mismangement and irregulari-
ties in Parle Group of Companies,

(b) Neither any investigation nor
inspection under the provisions K of
ths Companids Act, 1958, has beef
carried out in respect of any of the
Parle Groutp of compéanies, .

oY TG @ F ATw™ §gA ¥
w g, @1 A w@r fafeed g
TE® F TR T W U o Wow

o

fasre w7 = oA X,

st dYo fird viwe : werw wEE,
ot FT wifwg fr weaw g d—

3

grads @ i wife & gf

¢ afem oy qw ¥ wefew arg 9
g | ¥fwq ogr Tw® weadt o wr
gaw §, vaw THimd a1 -
Twr 200 ¥ mgr Wi 237 ¥ sgw
frqr omar & 1 6 arlw & o
A Y, T WEWE W WX e
fafredt & S & foar & 1 ot
qraw Y X § @ el wied &,
ot fre T 9 wwar ¥ xw Wl
¥ TR Ay ¥ e e
a6 wr wwar § L
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SHRI K. LAKKAPPA: Sir, I scek
your protection because of the reply
given by the hon. Minister. Is the
reply given by the hon. Minister
cogent? 1 leave it to your discretion
and judgment, This Ministry has got
the full knowledge of irregularities
and mismanagement, the Ministry of
Company Affairs is aware of these.
Under the Company Law, there is an
obligation, there js a mandatory pro-
vigion under gections 237 and 235; if
the laws are violated, the Company
Affairs Ministry suo motu has to
inspect and also investigate. In this
case, the whole world knows, Parlia-
ment knows, outside people know.
I this Ministry not aware of this?
Have they not looked into the papers

in spite of so much of publicity which -

has been given in the press? I would
like to know why, under the manda-
tory proviglon under sgections 237 and
235 of the Companies Act they have
not  investigated, Wil the hon,

am aware that the Hon, Member is
capeble of expressing himself " in
brave words, But the point is when
he says that the Company Law Ad-
ministration is well aware of the irre-
gularities and mismanagement and so

~on and so forth, that i what he pre-

sumes,

SHR] K, LAKKAPPA: No pre-
sumption. It is 5 statement of fact,
I will not talk on presumption.

SHRI P. SHIV ANKAR: I am on my
legs. I have not conceded, I seek your
protection,

SHRI K. LAKKAPPA: 1 also seek
your protection, Sir.

MR, SPEAKER: He has not even
conceded the floor.

SHRI P. SHIV SHANKAR: Sir,
the point is, so far as I am concerned,
I have answered in Part (a) of the
question thut no complaints have iven
received. Therefore, this presumpiion
itself is baseless.

Now, the other aspect of the ques-
tion that suo motu inquiry should be
gone into. Sir, it will be very diffi-
cult for me to go ahead with the in-
quiry because an allegation is made
here. It would be very difficult for
the Administration to go into the suo-
motu inquiry of the companies unless
something comes to the light. It
would not pe fair in the administra-
tion of justice,

(Interruptions)*

MR. SPEAKER: Sit down. Nothing is
going on record without my permis-
sion,

‘SHRI HARIKESH BAHADUR: Sir,
any type of complaint and bungling
must be  looked dnto and culprits-
must be punished. Sir, I would like

*Not recorded.
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to tell the Hon. Minister of Law and
Justice that at least this floor of the -

buginess rivalries. -

MR SPEAKER: No question.
Over-ruled, '

SHRI RATANSINH RAJDA. Sir,
is the hon. Minister aware that al-
ready there is a case pending -in the
Esplanade Court of Bombay against
the Parle Products, this very com-
pany, for breach of some rules? Now,
Sir, the only thing I am surprised at
ig this very subject questions have
been asked umpteen times; I think
by proxy the questions are heing
asked. Now, Sir, once and far all let
us decide it because the floor of the
House should not be misused, If they
have done something wrong, they
must be hanged, but in accordance
with law. The only thing T would
like to know is how many litigations,
how may cases, have been filed against
this Company and whether there are
other companies which are also in-
volved in similar cases?

SHRI P. SHIV SHANKAR: Sir, I
am saying that no complaint has been
received. I do not know what they
would like me to answer. I have
made it clear in the answer and if
you would like to say that there are
some cases pending, I would welcome
you to give me information so that I
can take it up.

SHRI RATANSINK RAJDA: Tt is al-

ready pending in the Esplanade Court
of Bombay.

w e ;@ @ quw

--mar

wg ¥ f affusd gt §, fra-
freg ot i foar war §—=iy
v A WL ... '

waw MR ;@ A o
¥y WY qwr ¥ !

W e o wfew et
off et adf s @ § 1 Fo o
wfo 7 ueraod A ¢, &fFm o=l

S

§ .1 g% Wy w® eafvd TwE
g F GG ). ... '

wewm WENed : Wy ¥ 97 o4
SaTd ger g o qar Af 4T
7 9E qg W A W g 1 d

X AT gaw w & fAaw

favz v a9 g W€ &
fTroar, oA ¥ wEE-ad

T QT-HAEET AT
WouR WERM © WY A

#fa@ _
off woEiw @ WA 0 T oqg
o E v 7wt wimfwem
Ra e g 7 emeeR
¢ o At ot sw asm F am
g o wwmAY oW1 H

ot dte faw wwe : o gart

- femdiz ¥ ww § A wwEl ol

**Expunged as ordered by the Chair. .
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“In the course of the speeches and

Seminar on Reporting tor Radio the discussions....” .
. W qrg waw wf §, Al T E ww W
303. SHRI RAM VILAS PASWAN: - )
SHRI RAJESH KUMAR T 97 fer #Y ot dfem o5
SINGH: W) Ay Y, wrs arew wad wgi AR
, . & e e oY advey fear o o
Will the Minister of INFORMA- R Tl
TION AND BROADCASTING be md W aw @ ew fwg, 9
pleased to lay a statement showing: g vt wdvwe fearar 1 g
(a) whether it is a fact that a Semi- TAET o A wrmx O wdee
ar on reporting for Radio was held AfwT ; P w3
:1 Delhi recently; # fear &, IR w1 ﬂ'i'!.'ﬂ“f
(b) i 50, the salient festures of the femr &1 omfer agy ¥ gaw
e en ures - : =
suggestions made at the Seminar; and 7 W et i Eefiefror oy sy
(¢) reaction of Government with ¥ F i“ﬁg Tl ﬂﬂ'ﬂ‘f_‘i
regard thereto? o€, @ & q ¥ gwn g o fow
THE DEPUTY MINISTER IN THE Fm vl & geme Ry @ 1 P
MINISTRY OF INFORMATION AND wrrTeEt & e agh @ s
BROADCASTING (KUMARI KU- . 3% Faw ¥ 2 gvar g ¥firn ga r
MUDBEN M. JOSHI): (a) Yes Sir, mrwt ) ﬁ’fEWf gt
(b) No speﬁic suggestions were g fe 97 qwmal #Y sare # o WA
made or resolutions passed at
- Conference. H Fin the aTere €t dYo s e Y waruwan
.of the speeches and the discussions wer At ?
which followed, some ideas have been
thrown up. A ort the proceed- .
ings of ::115:3 Semreigar i:nunderpprepar- . q‘m‘ Wt gaTeer Ha,) o
ation, _ wTqw B ) : ogt oF gerel W
(¢) The. question of Government's warer B, faad WY gEre wgi ey o
reaction will arise only after the re- 9, § gt gefrs w7 ¥ woew

Port J6 Feceired end studied. T o @A Tw P dare A

sft v faare qmany :  weqer ot @ g W IT a7 o< fawre foar
awgwE, ** w wanfEarRed g LU
¥fer 7g fesgw woa §, oY W& g L
qfwq ¥ wey oraer ¥ fear & WYL AF TAOAT F FACHT §, THIL
) L L ¥ owudt qfawr sEd o e
0 Rft T e wedt § i warera ¥ Wi gepl svre
R wReR pew? get wk W A ware dur

o Tm A emd c wey O | TSR A
wew ¥ s Ygr Y - far wgd §—, oot exmwar A
“No specific suggestions were’ wRe IR T XY Ao 0 i"!i

‘made. ... . - & ‘n-: uﬁrﬁk&ﬂwl ot
AR "W  ordered br the \Chair. | |
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st Tw faesre qrar 0 A
a YAy e oud ¥ gae oY
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wr g ome 3u A afpe ) ol
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ST H ot gar< freut str+ =nifige Wi
WA WX W F oY wRr v @Y
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MR. SPEAKER: Joot is out.
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qraga:  gargsaR 9y |

Grant of overtime allowance to Staff
Artisteg and Engineers of Doordarshan

*293. SHRI RAM AWADH: Will the
Minister of LAW £ JUSTICE AND
BROADCASTING fbe pleased to state:

(a) whether it is a fact that Gov-
ernment are having different stan-
dards and rules for granting overtime
allowance to Staff Artistes and En-
gineers of Doordarshan irrespective
of the same conditions of working:
and

(b) if so, the reasons for such diffe-
rentiation?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
VASANT SATHE): (a) and (b)., The

MARCH 10, 1081
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Staff Artists 01* Doordarshan are gran

ted overtime allowance in the form of
extra remuneration for additional work
upto a ceiling of 25 per cent of their
basic fee, The engineering personne]
of Doordarshan, who are civil Gov-
ernment servants, are paid -overtime
allowance upto a ceiling of 1/3 of
their monthly emoluments, The rea-
son for this disparity is that the Staff
Artists are provided free official con-
veyance for duty at odd hours and
are also allowed to undertake outside
engagements and accept fees for them.
whereas the civil government ser-
vants are not provided with such faci-
lities.

The conditions of service of Staff
Artists and engineering personnel are
not the same. The Staff Artists are
governed by the terms of contract
entered into with them whereas the
engineering staff, who are civil gov-
ernment servants, are governed by
the provisions of the rules for civil
services.

Merger of sick companies with viable
units

*204. SHRI R. PRABHU: Will the
Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether it is a fact that a large
number of sick companies owe more
than rupees one crore to the public
sector banks;

(b) if so, whether Government pro-
pose to liberahae the provisions of the
MRTP Act so as to enable these com-
panies to merge with viable com-
panies in the interest of national eco-
nomy; and

(c) if so, the details thereof?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
é;l:-m.t P. SHIV SHANKAR): (a) Yes,

(b) No such proposal is at present
under consideration of Government to
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amend the provisions of the MRTP
Act. It is, however, felt that even
within the ambit of the present legal
provisions, it is quite feasible for a
sick unit to be merged with a viable
company whenever justified by con-
sideration of public interests,

(¢) Does not arise.

Kuwait’s loan assistance for Anpara
‘A’ Thermal Project in Mirzapur
District

%297. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of ENERGY
be pleased to state:

(a) whether Kuwait Government
has offered loan assistance for the An-
para ‘A’ Thermal Project being con-
structed in Mirzapur District; and

(b) if so, the amount of loan offered
and its terms and conditions?

TIE MINISTER OF ENERGY
(SHRI A. B. A. GHANI KHAN
CHANDHURY): (a) Yes, Sir. The
Kuwait Fund for Arab Economic De-
velopment have indicated their will-
ingness to give a loan for Anpara ‘A’
Thermal Power Project being cons-
tructed in Mirzapur District of Uttar
Pradesh.

(b) A Mission from the Fund re-
cently came to India and visited the
Project site but details of the amount
and terms for lending have not yet
been finalised,

Development of Micro-Electric Energy
Generation

*300. SHRI K, A. SWAMI: Will the
Minister of ENERGY be pleased to
state:

(a) the full details of the develop~

ment of micro-electric energy gene-
rators;

(b) the cost of such micro-energy
generators; and

(¢) the plans to utilise micro-elec-
tric power generators in the country?

THE MINISTER OF ENERGY
(SHRI A. B. A, GHANI XHAN
CHAUDHURY): (a) to (c). There
are 80 small units in operation. The
capital cost ranges from Rs. 8000 to
Rs. 15000 per KW of installed capa-
city, With a view to increasing the
development of such units, the Minis-
try of Energy has offered to make
available to the States, the services
of experts and other technical assis-
tance required by them.

Gas-based Fertilizer Plants Hazira,
Gujarat

*301, §IRI D. P. JADEJA: Will
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be
pleased to state:

(a) what is the estimated cost of
construction of the proposed gas-
based fertilizer plants at Hazira in
Gujarat State;

{b) whether any negotiations to
obtain loan for the proposed plant from
the World Bank has been made; and

(o) if so, the amount sanctioned?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS

(SHRI P. C. SETHI): (a) The estima-
ted capital cost of the Hazira Fertilizer
Project as approved by Government
in December, 1979 is Rs. 622.9 crores,
based on the zero date of February,
1980,

(b) Yes, Sir.

{c) The result of the negotiations
is awaited,
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Choice og consultants for Thal-Vaishet
and Hazira

*sv4, SHRIMATI PRAMILA DAN-
DAVATE: Will the Minister of PET-
ROLEUM, CHEMICALS AND FER-
TILIZERS be pleased to state:

(a) whether Government have in-
vesligated inlo the alleged access to
the Government of India files on the
choice of egonsullants for the Thal-
Voishet and Hazira Fertilizer projects;
and

(h) if so, the details thereof?

THE MINISTER OF FETROLEUM,
CHEMICALS AND FERTILIZEES
(SHRI P. C. SETHI): (a) and (b).
Investigations are in progress.

Production of Coal

*363. SHRI HARINATH MISRA;
Will the Minister of ENERGY be
Fleased to state:

(a) whether it is a fact that the
productivity of coal in the country in
terms of output per manshift is only
.067 tonne—one of the lowest in the
world; and

(b) if so, the action taken or pro-
posed to be taken to make wup the
leeway in introducing latest equipment
in underground mining?

THE MINISTER OF ENERGY
(SHRI A. B. A GHANI KHAN
CHAUDHURY): (a) Output per man-
shift in Coal India mines increased
{from 0.66 per tonne in 1979-80 to 0.70
per tonne in the current year. With
the steps taken to improve produc-
{ivily in the mines the increasing
trend will continue and it is expect-
ed that the output per manshift in
1984-85 would be 1.20 per tonne.
However, as compared to countries
practising advanced coal mining tech-

nique the output per manshift in
India is low.
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-(b) The steps taken to improve the
productivity, inter alia, are:

(1) New mines—large open cast
mines fully mechanised,

(2) Underground mines with
higher level of mechanisation,
beginning of whcih has already
been made,

(3) Mechanisation of the exist-
ing mines on a selective basis.

{(4) Improvement of management
of these mrines.

(5) Imparting a higher level
skills to workmen, supervisors and
the technical staff.
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Loss to Bharat Coking Coal Limited
on account of delay in Coal Loading

*307. SHRI B. V. DESAI: Will the
Minister of ENERGY be pleased to
state:

(a) whether the State owned Bharat
Coking Coal Company is incurring a
loss of at least Rs. 1.20 crores per
annum on account of delays in coal
loading;

(b) whether likewise there are other
companies in the Public Sector which
are losing substantial amounts on this
delayed coal;

(c) whether it 13 @ fact that Coal
India Ltd, has been time and again
Saying thaf there i8 an accumulation
of coal stocks at the " pit-heads, but
when they .are required to be loaded
they are not available;
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(d) steps taken for improving its

working; and

(e) to what extent the loss incurred
by the State owned BCCL has been
been reduced?

THE MINISTER OF ENERGY (SHRL
A. B. A. GHANI CHAUDHURY): (a)
Bharat Coking Coal paid only Rs. 37.12
lakhs in 1979-80 as demurrage for the
delays in coal loading into the railwoy
wagons.

(b) Other cocal companjes in the
public sector are also paying demurrage
for delays in loading railway wagons.

(¢) The coal stock at the pit-heads in-
creased by 3.85 million f{onnes in the
last four months reaching a recorl
level of 16.66 million tonnes on 1sl
March, 1981 «f which stocks of Coal
India is 15.85 million lonnes. It is noi
correct that coal was not available for
loading when required.

(d) Steps taken to improve working
of coal companies include improved
production, productivity.  availability
and utilisation of equipment and grea-
ter control on expenditure, ‘These
measures coupled with enhanced prices
of coal, will substantially improve the
working of coal companies of Coal
India.

(e) In December, Bharat Cokiag
Coal Limited brought down its losscs
by Rs. 9/tonne compared to April—
November, 1980 and is expected to
come down in the subsequent months o?
the year,

Recognition of Film Industry

*308. SHRI BHIKHURAM JAIN:
ACHARYA BHAGWAN DEV:

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state: -

(a) whether his Ministry had prn-
posed to the Finance Ministry to recog-
nise and include films as an industry
and enable it to get finance !mm sche-
duled banks; and
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(b) if so, the reaction of Government
thereto?

. THE MINISTER FOR INFORMA-
TION AND BROADCASTING (SHRI
VASANT SATHE): (a) Yes, Sir.

(b) The matter is still under the
consideration of the Ministry of Fin-
ance.

Calling Life-Saving drugs by generio
names

107. SHRIMATI GEETA MUKHER-
JEE: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) It is a fact that calling life-sav-
ing drugs by their generic names can
help in substantial reduction in the
prices of these drugs; and

(b) if so, whether Governmeni are
considering steps to  enforce calling
life-saving drugs by their generic
names?

THE MINISTER OF PETROLIUM,
CHEMICALS AND FERTILIZERS
(SHR1 P. C. SETHI): (a) The prices of
essential and life-saving drugs are con-
trolled under the Drugs (Prices Conh-
trol) Order 1979. The maximum sel-
ling prices without excise duty fixed
for a drug is the same whether it is
sold under 5 generic name or a brand
name. Where the formulation is lia-
ble for excise duty, it does not attract
excise duty if sold under a generic
name. The view has been expressed
that selling drugs under generic rather
than brand names would reduce pro-
motional expenditure and would there-
by reduce the prices of the drugs.

(b) Government have issued a noti-
fication in January, 1981 amending the
Drugs and Cosmetics Rules, abolishing
brand names on preparations contain-
ing any new drug as the single active
ingredient. Brand names in respect of
preparations containing any of the
following five drugs as the single active
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ingredient, have also been abolished
under the said notification:

1. Analgin,

2. Aspirin and its salts

3. Chlorpromazine and its salts
4. Ferrous Sulphate

5. Piperazine and its salts,

These instructions would be effec-
tive from 1st August, 1981.

The notification also provides for the
proper name of a drug being printed
or written in a more conspicuous man-
ner than the trade name, with imme-
diate effect.

These steps have been taken in pur-
suance of the drug Policy contained in
the Statement laid on the Table of the
House on the 20th March, 1978.

Deterioration in standards of Hindi
Feature Films gcreened by
Dpelhi T. V.

2801. SHRI §. M. KRISHNA: will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether lately there has bLeen
a marked deterioration in the statidards
of Hindi feature films soreened by
the Delhi Doordarshan:

(b) If so, the reasons therelor;

(c) the amount paid for screening of
such films at one T. V. Station and
followed by screening at others; and

(d) the steps being taken to improve
the quality of such films?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMART KUM-
UD BEN M. JOSHI): (a) There is no
deterioration in the standards of Hindi
feature films screened by Delhi Door-
darshan but it is a fact that there is
:lm demand for newer and more popular
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(b) Does not arise.

(¢) The amount paid for each scree-
ning of the Hindi films, whelher first
and subsequent depends upon the age
of the film. The rates of nayment per
telecast are as follows:

) Rs.
(1) For films less than g years old 8,500

(2) For films between 3—s5 yearsold 7,500
(3) For films between 5—7 years old 4,000
(4) For films between 7—10 years old 3,000

(5) For films beyond 10 yearsold . 2,500

Films which have won awards at any
national or international film festival,
however, are paid Rs. 8,500 irrespective
of how old they are

(d) Efforts are always made to get
more recent and better films within the
financial means of Doordarshan and
subject to the availability of the films.
The question of raising the royalty
rates with a view to attracting more
recent and popular films is also Heing
considered.

Re-opening the Pankarl Barwadikh Col-
liery in Hazaribagh

2802. SHRI M. ISMAIL: Will the
Minister of ENERGY be  pleased to
state what steps have been takea to
reopen the Pankari Barwadih Colliery
under Central Coalfields Limited, Haza-
bagh (Bihar) which was closed in
19737

. THE MINISTER OF ENERGY (SHRI
A BA. GHANI KHAN CHOUDHURY):
The lease-hold area of the Pankarl
Barwadih Colliery is only 100.12 acres.
The lease-hold as well as surrounding
coﬂbeartn‘mhnttpbeemlumd.
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Shortage of Essential Drugs

2804. SHR1 SOMNATH CHATIER-
JEE: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) Whether Government are aware
about the shortage of essential drugs
in the country due to failure of the cells
for monitoring the production estab-
lished under the direction of the Druz
Controller of Indla; and

(b) if so, what steps are being taken
by Government to imprwe the ntua-
tion?
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THE MINISTER OF STATE IN THE
MINISTRY . OF PETROLEUM, CHE-
MICALS AND FERTILIZERS (SHRI

DALBIR SINGH): (a) and (b). There
is no Cell established under the direc-
tion of ' the Drug Controller (India)
for monitoring the production of essen-
tia]l drugs. However, the Department
of Chemicals and Fertilizers monitors
the production of certain selected es-
sential bulk drugs as well as the
availability of essential and life-saving
formulations. Shoitages of speeific
brands of drug formulations ave re-
ported from time to time from diffe-
rent places. Shortages are not due 1o
any failure of the monitoring Cell but
due to various reasons wiz. (i) power
cut, (ii) industrial unrest. (1ii) capaci-
ty constraint, (iv) limited/non-avail-
ability of certain raw iaterials (v)
transport problems etc. Government
takes remedial steps . the extent
possible lo relicve these shoriages, (i)
by advising the manufaclurers oi the
brands reported in shortage as well as
ihe manufacturer of the eguivalent
products to rush supplies to the areas of
shortages, (ii) by arranging needed im-
ports of canalised bulk drugs io sup-
plement indigenous production, thereof,
(iii) applications for issue of industrial
licences are also cleared on expeditious
basis.

Screening of ‘A’ Class Films

2805. SHRI N. E. HORO: Will the
Minister of INFORMATION AND BRO-
ADCASTING be pleased to state:

(a) whether it is a fact that in India
any person below the age of 18 vears is
considered a minor and is not allowed
to see ‘A’ films;

(b) it so, whether it is also a fact
that most of the films at the Eighth
International Film Festival contained
such scenes a8 would not have been
cleared even under ‘A’ 'éertiﬂeate~ and

(e} it 8o, thi ‘peaction of Govem—
ment in this regard?

Wr‘itten Answer; 4_3

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI KuMUD-
BEN M. JOSHI): (a) Yes, Sir.

(b) Some films might not have lLeen
cleared under ‘A’ certificate.

(¢) The films screened at the Inter-
national Film Festival are nnt for re-
lease throughout the country. The
screening of these films is governed by
International  Regulations which lay
down that festival films cannct be sub-
ject to censorship regulations of a coun-
try. The rationals being that the cen-
sorship standards vary widely from
country to country depending upon
their cultural mores. Besides, the film
makers want the feslival audience to
see their films in their =nlirety as a
work of art. It would, therefore, not
be fair to compare the screenings of
films at an International Film Feslival
with the screenings of films on com-
mercial basis for countrywide audience.

Seiting up of Pharmaceutical Plant in
Cuba

2806. SHRI RAMA CHANDRA
RATH: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) whether it is a fact that his
Ministry is going to provide technical
know-how to an UNIDO sponsored In-
dian Company to set up a multipurpose
bulk pharmaceutical plant in Cuba;

{b) when such plant is going to he
set up;

(¢) the items of drugs which are
mainly going to be proceszed and manu-
factured; and

-(d) the details in this regard? . -

m MINISTER OF STATE IN m
mmsm or mDLI?QM
BIR SANGH)):~ (i) " Sardbhal-
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Centre, Barola i providing the kno®-
how through UNIDO to put up a multi-
purpose drug plant in Cuba.

(b) The plant. is pxpected fo be set
up in 1982. L et

(¢) Fifteen bulk drugs including As-
pirin, - Metronidazole, Nicotinamide,
Metronidazole Nalidixic Acld, Phenyl-
Butazone, Paracetamol, Diphenylhydan-
torn, Diazepam, Clofibrate Lidocaine
elc., are proposed to be manufactured.

(d) The necessary coniract has been
signed and engineering drawing and
designs have been completed and sup-
plied. Equipment has been fabricated
and is expected fo be despaiched this
vear. Training of <Cuban personnel
has also been completed in India.

Possibility of Hydel Power Genera-
tion from water resources 0f Aruna-
chal Pradesh

2807. SHRI SONTOSH  MOHAN
DEV: Will the Minister of ENERGY
be pleased to state:

(a) whether attention of Govern-
ment had been drawn towards the
possibility of 1000 MW hydel power
generation from the water resources
in Arunachal Pradesh; and

(b) if so, the steps proposed by
the Government to change this pos-
sibility into actual shape?

THE MINISTER OF ENERGY
(SHRI A. B. A. GHANI KHAN CHOU-
DHURY): (a) and (b). As a result of
the reassessment of hydro electric pot-
ential in the eountry, the Central
Elsétricity Authority’s preliminary es-
"eheekric: potential of Arunachal: Pre-
disih 2V 15000 W at -18.per pent
load factor. In osderidp harmess
this potential the following hydroelec-
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tric schemes are under investigation in
the Union Territory;

Scheme. Lostalled
ey

Siank . . . . 7500
Subansiri . . . . 1800
Kameng . . . . 250
Ranga Nadi . . . . 500
Papu-Kameng . . . 8o

ToraL . 10530

Out of the above schemes, Kameng
and Ranganadi Projects are under ‘n-
vestigation and are expected to yield
part benefits during the plan period
1985—90.

Provisiong for Dependents of deceas-
ed Casual Artists or-amm

2808, PROF. NARAIN CHAND
PARASHAR: Will the Minister of
INFORMATION AND BROADCAST-
ING be pleased to state:

(a) whether Government have any
provision for the dependents of the
casual artists attached to AIR|Door-
darshan Stations after the death of
such artists;

(b) if so, the nature thereof; and

(c) if not, the reasons therefor and
the likely date by which this would
be done? - . .

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI KUMUD.
BEN M. JOSHI): (a) No, Sir.

(b) Does not arise.
(c) “Casual Artists” are engeged

by :AIR/Poardarshan purely on, agsign-
basia. Such

AT DOT-

~nent Dama. Sueh . .
-mally not allowed. t0,excged three in a

week and six in a mouth in respect of
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any individual. They are, therefore, not
employees of Govemment of India,
either as civil servants or on contract
and are not entitled to benefit like
G.P.F./Pension etc. Government, as an
employer, has, no obligation to provide
tor their dependents after their death.
The question of making any such pro-
vision therefore does not arise.

Supply of Parafin wax to West
Bengal

2809. SHRI MATILAL HASDA:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleased to state:

(a) how much quota of paraffin
wax has been allotted and actually
supplied to West Bengal during the
last 13 inonths, month-wise?

(b) what are the demands and
actual requirements of West Bengal
during the above mentioned period;
and

(c) the action taken or proposed to be
taken to meet the demands of West
Bengal by Government?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) Alloca-
tion of paraffin wax to States is made
on a quarterly basis. The total al-
location and upliftments for West
Bengal ¢luring the 13 months ending
January 1981:

Allocation for January,
1980—-Januuf‘y, 1981 (In-
cludmg prorata quantity for
Janmfu. 1981.

10457 MTs

upliftment
7129 MTs

(b) State-wise estimates of re-
quirements have not been establish-
ed.

tc) Allocation is made gn the basis of

ent/performance in the previous
yﬁﬂm&tﬁfmﬂmm
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upliftments by West Benga] have been
below the allocations.

Setting up of AIR/TV Centres in
West Bengal

2810. SHRI BASUDEB ACHARYA:
Will the Minister of INFORMATION
AND BROADCASTING be pleased
to state:

(a) whether there is any proposal
under the consideration of Government
to set up new AIR Station and Televi-
sion Centres in West Bengal;

(b) if so, names of those places
where these centres would be set up;

(c) the range of these Centres and
the time by which these would be
set up; and

(d) if not, the reasons?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI KUMUD-
BEN M. JOSHI): (a) to (d). West
Bengal is one of the best served
States in the country in so far as
radio broadcast coverage is concerned.
Day time coverage on medium wave is
available 94 per cent of the Siate’s
population as against the national ave-
rage of B9.4 per cent. A second grade
service is also available from the re-
gional shortwave transmitters at Cal-
cutta and Kurseong, As ruch there is
no proposal under consideration for
the present to set up new AIR stations
in this State.

There is a proposal for setting up
T.V. relay transmitters at Asansol and
Murshidabad during  the Sixth Plan
1980—85, The range of each of these
will be 75 kms. Asansol! is expecled
hhmwm-ﬂhﬂm
Mﬁm
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mhn Films on Welfare of
disabled persons

2811, SHRI A. C, DAS: Will the
Minister of INFORMATION AND
BROADCASTING be pleased to
state:

(a) whether Government have a
proposal to exhibit some documen-
tary films on the welfare program-
mes of physically disabled persons in
the year 1981,

(b) if so, the number of such do-
cumentary films produced so far by
the Films Division;

(c) whether such documentary
films on the physically disabled per-
sons are proposed to be shown in the
rural areas,

(d) if so, what arrangement has
been made to exhibit those films in
the rural areas of Orissa; and

(e) the details in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION &
BROADCASTING (KUMARI KU-
MUDBEN M. JOSHI): (a) Yes Sir.
The Films Division expects to com-
plete and release three documentary
films on disabled persons during the
year 1981. The Films Division are
also planning to release a film entit-
led “Welfare of the Mentally Retar-
ded Children” produced by the stu-
dents of the Film & Television In-
stitute of India.

(b) A statement showing the list
of documentary films produced and
acquired so far by the Films Divi-
sion is enclosed.

(c) Yes, Sir. They are exhibit-
ed in rural areas through mobile vans
of Central and State® Governments.

(d) and (e). Three prints in 35
mm in Oriya are normally supplied
for showing the films in Cinema Houses
in the State of Orissa. 18mm prints

are also supplied when asked for to
the Directorate of Field Publicity and
the State Government for showing in
rural areas through their mobile vans.

Statement

Documentary films produced and
acquired by Films Division on the
physically disabled persons.

. First Steps,

. Wonder of work,
Safed Chhadi.

. Problem Child.

. Jivan Jyothi.

. Disabled or Ability.
. Your Eyes,

. Dignity Despite Disability.
. The Un-Defeated.
.I Can I am Able.

. A Helping Hand.

. Love is the Answer.
. Never Say Die,

o 0 -1 o1 o W

[
W o - O

Agreement with Bulgaria for supply
of Diesel/l"uel 0Oil

2812, SHRI LAKSHMAN MAL-
LICK: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTI-
LIZERS be pleased to state:

(a) whether any protocol has been
signed between India and Bulgaria
for the supply of diesel and fuel oil
to India; and

(b) if so, the details in this re-
gard?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI); (a) An agree-
ment has been signed with Bulgaria
for import of 200,000 tonnes of HSD
(Gas Oil) during 1981, No agree-
ment has been signed for fuel ofl.

(b) 1t would not be in public in-
terest to disclose further details in



.55  Written Answeré’ ** MARCH'10, 1081 '/ ' 'Written Answers 56

2813, ot figrw feg : =
Wifeaw, TErA Wi 9ew et
Tg AW AP wG o

(%) = wq@sE AR faww
fan ¥ @, fawdr =3, la we-
i, dEga AR @ afaem §
waw ¥ faw e5/70 wfqww wm-
FoAar T A fia a< w fesreA
de fem g, AR

(@) afz g, @t 3@ o7& aAT &
foft g wr W) wr @ifueaw
W ¥ foo  IEST IWER "
g wmar g; afx Agy, @t s9¥ ¥
Fro § 7

Wfwar, @@ Wi A wat
(=t v W ¥ )
(w) o, =

(@) swr 7§ ST )

Property claims to persons from
Ulhasnagar

2814, SHRI R, K. MHALGI; Will
the Minister of SUPPLY AND RE-
HABILITATION be pleased {o
state:

(a) whether it is a fact that as
many as 800 cases were referred by
the Government of Maharashtra to
-Central Government for issue of re-
covery schedules of property claims
-of persons from Ulhasnagar (Distt.
Thana: Maharashtra);

“(b) it yes, when;

() whether. the scriitiny,  of the
said cases has been complefed; and

: (d).if not, -the xeasons: thereof:and
the remedy thought of?

THE DEPUTY MINISTER IN THE
MINISTRY :OF SUPPLY AND RE-
HABILITATION (SHRI P. K. THUN-
GON): (a) and (b) The State Gov-
ernment referred 980 cases, of which
257 pertain to TUlhasnagar, during
the period January, 1980 to October,
1980,

(c) and (d) Out of these 257 cases,
recovery schedules have been sent in
32 cases. 30 cases have been sent back
to the State Government for furnish-
ing correct particulars. Tha remezining
195 cases are under scruliny. The State
Government has been raguested to
send a team of their officials 1o expe-
dile the setflemenl of these cases.

Electrification of villages in Tribal
Areas

2815. SHRI GIGRIDHAR GGOMANGO:
Will the Minister of ENERGY be
pleased to state:

(a) is it a fact that the total num-
ber of wvillages electrified in tribal
areas are less than the other areas in
the country;

{b) if so, State-wise number of
tribal villages electrified so far and
the schemes and programmes un-
dertaken to eradicate the disparity in
electrification by the States and his
Ministry;

(¢) State-wise the R.E.C, schemes
sanctioned for tribal areas and funds
released upto the end of the current
financial year:

(d) the funds earmarked from
State sector outlay for electrification
of tribal villages in Fifth Plan; and

(e) . the villages electtrifled under
Minimum Needs . Pregrexomes -in
Fifth Plan? R T
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THE MINISTER OF ENERGY
(SHRI A. B. A, GHANI KHAN CHAU.
DHURY): (a) Yes, Sir.

(b) State-wise details of the num-
ber of tribal villages electrified up
to the end of December, 1980 are
given in Statement-I.

Rural electrification in the -tribal
areas is not picking up because of
the very poor load growth in these
areas and the resultant loss incurred
by the State Electricity Boards.
Several measures are being taken
both by the Government of India
and the Siate Governments'State
Electricily Boards to improve the
situa‘ion. Under the direction of
the Government of India Rural Elec-
trification Corporalion has been ad-
vancing loan assistance to the State
Electricity Boards under Minimum
Needs Programme and Specially
Underdeveloped Area Programme at
considerably lower rates of interest
and viahility criteria for schemes in
the tribal areas. The Corporation
has also set up Regional Offices in
the different parts of the country to
advice the Eleciricity Boards in for-

mulating . financially viable and
technically feasible schemes, parti-
cularly in the {ribal regions. The
Corporation has also been setting
apart about 15 per cent of its total
Annual Plan outlay exclusively for
financing tribal schemes, Most of
the States have also set up Coordina-
tion Committees for rural electrifi-
cation at the Block|District{State
Levels in which almost all the dev-
elopmental agencies in the rural
areas, including financial institutions
and tribal area developmental agencies
are represented,

(c) State-wise details of the REC
schemes sanctioned for tribal areas
and funds released up to the end of
December, 1980, are given in State-
ment-II.

(d) The information is not avail-
able,

(e) During the Fifth Five-Year
Plan (1974-78), 17,028 villages were
electrified under the Minimum Needs
Programme. [

Statement— 1

ANNEXURE-I REFERRED TO IN REPLY TO PART (b) OF UNSTARRED QUESTION

NO. 2815 TO BE ANSWERED IN THE LOK

ON 10-3-1981

Number of Tribal Villages Elsctrified in the country up to 31-12-1980

Total number Number of

S. States/U.Ts of tribal tribal
No. villages villages elec-
trified as on
31-12-1980
1 2 3 .4
1 Andhra Pradesh 7,097 733 (*)
2 Assam , . . . . . . . . 4,565 428
8 Bihar . . . . . . . . . 15,638 1,204 (*)
4 Gujarat

5 Himachal Pradesh

5,367 2,237
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X 2 3 4
6 Karnataka 111 37 (b)
7 Kerala . . . . . . N.A. (*)(*)
8 Madhya Pradesh . . . . . . 26,218 8,144 (*)
9 Maharashtra . 6,440 2,655 (1)
10 Manipur . . . . 1,344 63 (*)
11 Meghalaya 4,583 624
12 Nagaland g6o g6o
13 Orissa . 18,683 3,375 (*)
14 Rajasthan 4,489 1,341 (b)
15 Tamil Nadu 321 162
16 ‘Tripura 2,655 77 (a)
17 Uttar Pradesh 6o5 108 (%)
18 West Bengal 4,389 577
ToTAL (STATES) 1,03,950 22,314
1 A&N Islands . 163 15 (c)
2 Arunachal Pradesh . 2,973 295
g D&N Haveli . 72 52
4 Goa, Daman, Diu . 21 21
5 Lakshadweep . 10 9
6 Mizoram . . . . . 229 28
Torar (U.Ts.) . 3,468 420
ToTAL (ALL-INDIA) 1,07,418 22,734

(*)(*)—Cent per cent electrification of villages has since taken place.

{(*)—As on 31-3-1979
'($)=—As on 31-1-1980
(a)=-As on 31-3-1980
'(b)=—As on go-6-1980
{(c)=As on go-g-1980
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'Statementt —II

Rural Elscirification Schemes sanctioned by R.E.C. in Tribal areas and loan amount released up to 31-12-1980

No. of Loan Villages Amount

S. schemes sanctioned to be disbursed
No. State sanctioned (Rs.in  electri-  (upto
as on lakhs) fied 31-12-80)
g1-1-81 (31-1-81)

1 Andhra Pradesh 33 1445 1956 931
2  Assam 1 718 1199 454
3 Bihar 37 2221 4884 1383
4 Gujarat 21 994 1595 416
5 HL.P. 8 236 383 i
6 Karnataka 2 84 95 47
7 Madhya Pradesh 110 4461 7327 2493
8 Maharashtra 26 1157 1842 676
9 Manipur . 4 262 245 77
10 Meghalaya 34 1404 1023 907
11 Nagaland . 1 634 282 327
12 Orissa . 79 3817 7743 2003
13 Rajasthan 21 1365 1882 750
14 Tripura 14 460 559 170
15 Uttar Pradesh 2 18 187 48

16 West Bengal 28 1407 2347 541
TorAL 441 20782 33549 11500

Paradeep Fertilizer Project—
World Bank’s Loan

2816. SHRI K. P, SINGH DEO:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleased to state:

(a) whether it is a fact that the
Paradeep Fertilizer Project, the
planning for which is under way
now, will be in doldrums because
the World Bank loan for this pro-
ject will not be forthcoming;

(b) whether before deciding the
size of the plant and its production
capacity, Government propose seek-
ing a clarification from the World
Bank about its commitment;

(¢) whether Government also pro-
pose ensuring that the designing

and knowhow required for the
plant, if necessary, can be provided
by our own technocrats; and

(d) at what stage the planning etc.
of the Paradeep Plant is and by
what time the whole project is like-
ly to be launched?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C¢. SETHI): (a) and (b).
The question of obtaining assistance
from the World Bank for the Para-
dip Fertilizer Project is under dis-
cussion.

(¢) As in all other fertilizers
plants, indigenous capability and
indigenous equipments will be used
to be maximum possible extent in
the getting up of the project.
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(d) The proposal for setting up

the fertilizer project is being proec- -

essed by Government for an invest-

ment decision and a decision is ex-

pected to be taken soon.

..Cost Auditing for key Industries

2817. SHR1 R. L. BHATIA: Will the
Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether Government propose to
make annua] cost auditing obligatory
in case of some key industries only;

(b) if so, what are these industries:

(c) whether Government propose tv
bring under cost audit ronirol high-
profit oriented industries iike Woollet
and man made fibres; and

(d) if not, the rcasons therefor”

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI P.
SHIV SHANKAR): (a) and (b), There
is no such proposal on hand.

(c) and (d). Man-made fibres viz.,
Rayon Polyester and Nylon have alrea-
dy been brought under cost audit
control. However, Woollen industry
has still to be covered by cost audit
control as currently there are other
higher priority industries under such
examination.

Dudh Sagar Hydel Power Generation
Scheme

2818. SHRI S. B. SIDNAI.: Will the
Minister of ENERGY be pleased to
state;

(a) whether it is a fact that the Dudh
Sagar Hydel Power Generation Scheme
which was dropped some time back is
now being revived;

(b) if so, the- estimated cost of the
acheme, und
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(c) when it is likely to be imple-

‘mented?

THE MINISTER OF ENERGY (SHR!
A, B. A. GHANI KHAN CHAUDHU-
RY): (a) to (¢). The Central Water
Commission investigated the possibi-
lities of power generation from the
Dudh Sagar Project, and on tke hasis
of this investigation a Project Report
was prepared by them in j971. The
then “Ministry of Irrigation and Power
sugzested the instailation of pump
turbines This was not found to be
economically justifiable. In Oclober,
1979, the Central Water Commission
prepared a revised estimate which has
been examined by the Central Electri-
city Authority. Since the revised esti-
male is based on the date collected {or
1971 Project Report, it -was felt that
there is need to up-date the data. Be-
ing a multi-ourpose project, the gques-
tion of apportioning costs i{o the vari-
ous facilities envisaged in the Project
would also nced to be examinea, Tt
would also have to be cleared by the
Technical Advigory Commiltee of the
Planning Commission before it is pro-
cessed by the Central Eiectricity
Authority. The Central Water Com-
mission, which is responsible for pre-
paration of the Report, nas been re- )
quested to expedite it. ’

Royalty on Coal

2820. SHR1 PIUs TIRKEY: Wili the
Minister of ENERGY e pleased to
state:

(a) details of the total tonnage of
Coal raised in West Bengal, value of
the Coal raised and Royalty n coal re-
alised year-wise from 1975 to Decem-
ber, 1980 and the royalty yet to be re-
ceived; and

(b) details of State-wise total ton-
nage of Coal raised during the same
period, value of the coal raised, and
royalty realised by the States?

THE MINISTER OF ENERGY (SIIRI
ABA GHANI KHAN CHAOUDH-
URY): (a) and (b), The details of the
total tonnage of Coal raised in West
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Bengal and other states year-wise from 1975 to 1980 are given below:—
(Figures in Lakh Tonnes)
State 1975-76  1976-77 1977-78 1978-79 197980 198081
ti-
mated)
West Bengal 231°50 234°50 227°50 198°33 182+ g6 198- 18
Bihar 39000 397°80  392°90  309"90  397'25  481°20
M.P. 202*c0  198°40  202'go 22561  243-07  257*60
Maharashtra 3850 36°g0 3800 43719 47°53 55°'59
Orissa 22+20 21°40 21*6o 21*30 25'74 32-24
U.P. . 0°50 0°50 6*00 12°02 18-07
Assam 5-60 5°70 6-20 6°22 563 6:10
TorAL 839-80  Bgq*80  889:60  goo’s5  914°20  999+00

The informafion regarding value of
coal raised and royalty realised on
coal raised by the State Governments
during fhe same period, is being col-
lected and will be laid on the Table of
the House.
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Coal Tocked under Ranigunj Town im
Eastern Coalflelds Limited West
Bengal

2822. SHRI A. K. ROY: Wili the
Minister of ENERGY be pleased to
state: .

(a) amount of coal locked under
Ranigunj Town in Eastern Coglfields
Ltd., (E. C. L) in West Bergal, the
value involved and the amount needed
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for compensation for evacuation of th_e
Town proposed;

(b) whether the issue could be tackl-
ed at much cheaper cost by using sand
and cement concrete in the cavity
made after extracting coal, if so, facts
in detail;

(¢) whether a memorandum to this
effect by the Ranigunj Chamber of
Commerce dated the 18th January,
1981 has been received; and

(d) it so, contents of the memoran- '

dum and the reaction thereto?

THE MINISTER OF ENERGY (SI{RI
A. B. A. GHANI KHAN CHAUDH-
URY): (a) The coal seams under-
meath the Raniganj town lying at
shallow depths have been worked and
abandoned many years back. No coal
iy recoverable from those abandoned
workings. However, there are coal
seamg at greater depth and instiu re-
serveg have been estimated at 74 mil-
lion tonnes, If the value of the ex.
tractable reserves is taken into consi-
deration it would amount to about
Rs. 470 crores, According to the Gov-
ernment of West Bengal the evacua-
tion of the town would cost about
Rs, 750 crores,

(b) to (d). The Raniganj Chamber
of Commerce has drawn the attention
of the Minister (Energy) vide their
memorandum dated 18th January, 1981,
towards the declaration of the Rani-
8anj town as unsafe by the Govern-
ment of West Bengal and also to the
recommendations of Chairman of
Asansol Durgapur Development Autho-
rity (ADDA) for filling vup of the
abandoned mines with sand and con-
crete.

The ADDA, an agency of the Gov-

ernment of West Bengal has proposed

in February, 1981 to carry out a pilot
study to fill up the voids in the aban-
doned mines under Raniganj town by
sand water slurry. The Eastern Coal-
fields Limited have agreed to provide
facilities and fund to carry out the
pilot study in one of their mines to
established the efficacy of the method.
':rpilotnudyhunotmcommenc—

MARCH 10, 1881

Written Answers 68

Repayment of Deposits Accepted by
Companies

2823. SHRI D. S. A. SIVAPRAKA-
SAM: Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS be
pleased to refer to the statement made
by him in Lok Sabha on 29th January,
1980 correcting answer to Starred
Question No. 490 dated 27th March,
1979 regarding steps to protect interest
of depositors in companies and state:

(a) the names of all publiz limited
and private limited companieg who had
failed to repay deposit on maturity;
and

(b) what action Government have
taken against the erring companies?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI P.
SHIV SHANKAR): (a) The names of
public and private non-vanking non-
financial companies who failed to re-
pay deposits on maturity is annexed
vide Statement I and II.

(b) There is no provision in the
Companies Act, 1956, enapling the
Government to compel non-banking
non-financial companies to repay the -
public deposits and/or interest accru-
ed thereon on maturity. The failure
to repay deposits on maturity gives
rise to a claim and the appropriate
remedy for the depositor lies in seak-
ing relief through a Court of Law.
However, Government considers laun-
ching prosecution in appropriate cases
against the defaulting companies where
contravention of the provisions of sec-
tion 58A of the Companies Act, 1956
and the rules framed there under, is
established.

FPublie Companies which failed to re-
pay Deposits Although Claimed.

1. Associated Iron and Steel Indus-
tries Limited.

2. Jaipur Spinning
Mills Limited.

3. East West Hotels Limited.
4. Falcon Tyres Limited.

and Weaving
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5 Mysore  Electricals Industries

Limited.
6. The Upper India
Mills Company Limited.

Couper Paper

7. Prem Spinning and Weaving
Mills Company Limited.

8. Swarup Vegetable Industries
Limited.

9. Hicks Thermometers (India)
Limited.

10. Swadeshi Cotton Mills Company
Limited.

11, Bhilai Wires Limited,

12. Imperial Match Company Limit-
ed.

13. Anclhra Prabha Limited.

14. Gangappa Cable Limited.

15. Artos Breweries Limited.

16. Sree Meenakshi Mills Limited.
17. Vasantha Mills Limited.

18. Dharmapuri Steels Castings Limi-
‘ted.

19. Indian Express (Madurai) Limit-
ad.

20. Madura Coats Limited.
21. Sri Sakthi Textiles Limited.

22, Southern Agrifurane Industries
Limited.

23. Shri Ganapathi Mills Company
Limited. .

24, BHivelm Industries Limited.
25. Trichinopoly Mills Limited.
26. Textool Company Limited.

27. Madras Forgings and Allied In-
dustries (CBE) Limited.

28. Marks Marine and Plastics Limit-
ed

29. Shri Sakthi Pipes Limited.

30. United India Rollers Flour Mills
Limited.

31, Madras Aluminium  Company
Limited.
32. Cauveri Sugars and Chemicals
Limited.

33. Lamp Caps and Filaments Limit-
ed.

34. Centron Industirial Alllance Limi-
ted.

35. Ipco Paper Mills Limited,

36. Nimar Textile Limited.

37. Semi Conductors Limited.

38. Kamani Tubes Limited.

39. Kamani Metallic Oxide Limited.
40, Kirloskar Oil Engines Limited.
41, Polson Limited.

42. Elephiston Spinning and Weaving
Mills Limited.

43. Khandelwal Herman Electronics
Limited.

44. Madhusudhan Limited.

45. Gujarat Industrial Trucks Limit-
ed.

46. Dharwar
Limited.

47. Shree Amarsinhji Mills Limited.
48. New Jehangir Vakil Mills Limited.
49. Indequip Engineering Limited.
50. Yeast Alco Enzymes Limited.

51. The Ahmedabad Mfg. and Calico
Printing Company Limited.

52. West India Steel Company L:imit-
ed.

53. Ruby Rubber Works Limited.
54. Narang Industries Limited.
55, Panipat Foodg Limited

56. Sylvania & Laxman Limited.
57. Ajanta Textiles Limited.

58. In-ex Engine Valves Limited.

59. Ajay Electrical Industries Limit-
ed,

Electrical Industries

Statement 11

Private Companies with Failed to repay
Deposits Although Claimed

1. New Horizon Sugar Mills Private
Limited.

2. Sahyadri Engineering Works Pri-
vate Limited.

3. New Precision India DPrivate
Limited,

4. Nageswararao Estate (P) Limited.

5. Seshasayee  Brothers Private
Limited.
8. Gobald Textiles Private Limited.
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7. Orient Pharma Private Limited.
8. Spectrapacks Private Limited.
9. Essor Hotels Private Limited.

10. Pentagon Engineering (P) Limit-
d.

11. Pentagon Stainless Steel Casting
and Alloys (P) Limited.

12. Kirti Steel Re-rolling Mills Pri-
vate Limited.

13. Del-Star (P) Limited.

14. Guru Rajendra Rolling Mills and
Metal Private Limited.

15. Industrial Development and In-
vestment Company Private Limited.

16. Khira Steel Works Private Limit-
ad.

17. Laxmi Surgical Private Limited.

18. Indian Building and Allied Pro-
ducts Private Limited.

19. Optica]l Frames Private Limited.

20. V. A. P. Corporation Private Limi-
ted.

21. A. B. C. Laminmt Private Limit-
ed.

22. P.S.N. Motors Private Limited.
23. Basic and Synthetic
(Private) Limited.

24. E. M. I Private Limited.

25. H. R. Bhalla and Sons Private
Limited.

26. Delhi Forgins and Stamping Pri-
vate Limited.

27. Orientals anq Continentals Pri-
vate Limited.

Chemicals

Setting of Television Centres in
Rural Areas

2824. SHRI SUBHASH YADAV:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether there is any proposal to
set up television centres in rural areas
of the country;

tb) if so, the names of States where
these centres are proposed fv ke set
up; and

MARCH 10, 1981

Written Answers 72

(c) whether any such television cen-
tres are proposed to be set up in rural
and backward areas of Madhya Pra-
desh and if so, the detalls thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI KUMUD-
BEN M. JOSHI): (a) and (b). During
the 6th Plan 1980—#85, it is proposed {o
set up TV centres in Gujarat (Ahmeda-
bad), Karanataka (Bangalore), Kerala
(Trivandrum), and Assam (Gauhati),
and Relay Transmitfers in Himachal
Pradesh (Kasauli), West Bengal (Mur-
shidabad), Tamil Nady (Kodaikanal),
West Bengal (Asansol;, Andhra Pra-
desh (Vijayawada) Orissa (Cuttack),
Goa, Daman and Diu (Panaji) and
Uttar Pradesh (Varanasi). These
T.V. centres will also serve rura] areas
surrounding these towns.

Expansion of TV services to rural
areas under INSAT scheme is also
under formulation. However, the
areas that would ve covered under the
INSAT scheme would depend on the
approval of the schemwe, availability of
resources and relative priorities.

(c): 1t is proposed to set up a Pro-
gramme Production Centre at Raipur
in M. P. for the TV transmitter work-

ing there during the 6th Plan period
1980—85.

Films on Madras T.V.

2825. SHRI N. DENNIS: Will the
Minister of INFORMATION AD
BROADCASTING be pleased to state:

(a) whether the T.V. Station in
Madras has been telecasting the
same dramas and feature films; and

(b) if so, the steps taken to avoid
it?

THE DEPUTY MINISTER IN THE

MINISTRY OF INFORMATION
AND BROADCASTING (KUMARI
KUMUDBEN M. JOSHI): (a) Dur-

ing 1980 Doordarshan Madreg telecast
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g1 plays out of which 24 were re-
peated. As regards feature films,
in all 108 were telecast and none

was repeated,

(b) As regards dramag the fixed
point chart of Madras Kendra is be-
ing reviewed in terms of resources
to reduce the percentage of repeated
programmes,

of News-Bulletin in..
Maithili from Darbhanga, AIR.

2826. SHRI BHOGENDRA JHA:
‘Will the Minister of INFORMATION
AND BROADCASTING be pleased
to refer to the reply given to Unstar-
red Question No. 62 on the 17th
February, 1981 regarding upgrading of
Darbhanga, Patna, Bhagalpur Stations

of All India Radio and state:

(a) whether Maithili speaking
thickly populated areas of Nepal
Sarai including the ancient cultural
historical site of Janakpur and around
and eastern parts of Saharsa and
Parwa are not covered by Darbhanga
Staion of the All India Radio;

(b) whether increasing the capa-
city of transmitter from 10 KW, to
100 K.W. will suffice for the same;

{(c) whether Sahitya Academy and
more than half-a-dozen universities
have post-graduate teaching in Maithili;
and

(d) if so, what is the hurdle in Mai-
thili news-bulletin broadcast in Mai~
thili? ’

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI KUM-
UDBEN M. JOSHI): (a) Darbhanga
Staiton of AIR covers districts of
Darbhanga, Madhubani, Sitamarhi,
‘Muzaffarpur, Hazipur, Samastipur
‘eastern parts of Motihari western
Parts of Begusaral and western parts
‘of Saharsa, Eastern parts of Saharsa
ang parts of Motihari districts are not
in .the service range of this
station, Both Janakpur and Parsa lie
in Terrai area of Nepal. No survey of

reception has been made in Nepal
territory.

(b) Broadcasts from AIR Dar-
bhanga are not intended for Nepal
though it may be heard in the neigh-
bouring areas of Bihar. Morgover,
under the ITU plan the maximum
power permisible for the Darbhanga

station for night time operation is
only 20 KW, The question of in-

creasing the power of the transmit-
ter from 10 K.W. to 100 K.W. does not,
therefore grise.

(c) Maithili has been recognised
by the Sahitya Academy. 1t is also
understood that a few universities
h}:we post-graduate teaching in Mai-
thili,

(d) The events in Bihar are well
coverd by the existing news bulletins
in Hindi which have wide listening
among Maithili speaking people. There
is, therefore, no communication impo-
rative for starting a separate news
bulletin in Maithili.

X ¥ wetw dwr i ¥ Qg wg
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(%) ®=r qorwE ¥ weler AW
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afz g, @ ¥ T Y ¥ A &R
wOA A o Jorar gTere ¥ fasrendta
L3
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wgrk ¥ g A § WK @R wywihre
qrar et & s afg s & dq
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qraT IqAW  GX WY Fwrr § )
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2828. SHRI MUNDER SHARMA:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether profit margin in  the
manufacture of drugs has been was-
sessed; ang

-(b) I .so, whether the large profit
belng emrned by drug manufacturers
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is proposed to be curbed after mak-
ing a comparative study of the cost
involveq in the menufacture of drugs
and sale price thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI DALBIR SINGH): (a) and
(b). As per the Drug Policy laid on
the Table of the House on 29th March,
1978, the post-tax return on bulk
drugg required for production of
Category 1 and II formulations which
are highly essentia] gnd life-saving
will be kept at 14 per cent and on other
price-controlled bulk drugs, at 12
per cent on net worth, Ag regards
formulations, the Drugs (Priceg Con-
trol) Order, 1979, which embodied
the pricing decisiony of the Drug
Policy of 1978 and which came inte
force from 3lst March, 1878, provid-
es for graded pre-tax return varying
from 8 per cent to 13 per cent de-
pending upon the sales turnover of
formulations,

The said Order also empowers Gov-
ernment to regulate excess profits,
if any, earned by a drug manufact--
uring unit by producing the prices ot
formuationg irrespective of the fact
whether such formulations are price
controlled or not,

Reducing the production cost of coal
to ensures supply at cheaper rates

2829. SHRI KRISHNA PRATAP
SINGH: Will the Minister of ENER-
GY be pleased to state:

(a) what steps Government have
taken to reduce the production cost
of coa] to ensure itg supply.at cheap-
er rates; and

(b) the particular reasong for rais-
ing the coal prices very frequently?
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THE MINISTER OF ENERGY
(SHRI A. B. A, GHANI KHAN
CHOUDHURY): (a) and (b). Wages
which are the fixed element of cost
and constitute about 65 per cent of
the cost of production of coa] increese
necesgitated by increase in wageg and
increments, increase in VDA etc.
The increase in coal priceg have been
necessitated by increase in wageg and
costs of other inputs, The steps taken
to reduce production cost include
among others the following:

(1) increasing production by
quickly developing open-cast mines,
introduction of advance technology
and modern equipment,
better availability in jinputg like
power, explosives etc., expediting
land acquisition, improvement in the
law and order gituation through close
liaison with the State Governments
etc.

(ii) controlling absenteeisi» among
the miners.

(iii) controlling man-power and
improvement in productivity,

(iv) control of inventory and
economy in the use of stores.

(v) Improvement in the utilisation

of equipment,

Vacancies of Judges in High Courts

2830, SHR] UTTAMBHAI H. PAT-

EL: Wilj the Minister of LAW, JUS- °

TICE AND COMPANY AFFAIRS be
pleased to state:

(a) the number of vacancies of
judges filled up in Gujarat and in
other parts of the country during the
last three years;

(b) the number and names of the
judges/persons taken from judicial

service and the bar in eaehyearin'

the High Courts;

ensuring .

(c) the number of persong takem
each year belonging to minority
community, backward, Scheduled
Castes and Tribes, Adivasis, disab-
led and blinds year-wise in these
High Courts;

(d) the number _o! vacant posts
existing at present in various courts
of the country;

(e) the reasonsg for the sacme; and

() when these are likely to be
filled-in?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI P. SHIV SHANKAR): (a)
and (b). The r quisite information
is given in the statement annexed,

(¢) No reservation in favour ef
any clasg of persons ig permissible
under the Constitutional provisions
relating to appointment of High Court
Judges. Informmtion regarding caste
and community is not asked fer
when making appointmentg of Judg-
es to the High Courts. According te
information collected ag on 1.6.1038
regarding the number of Judgeg be-
longing to the Scheduleq Castes/Sch-
eduled Tribes and Muslims, there
were 5 Judgey belonging to the
Scheduled Castes, none belonging te
Scheduled Tribes and 16 belonging te
the Muslim Community. Of these,
one person belonging to the Schedul-
ed Castes and 3 personsg belonging te
the Muslim community were eppoint-
ed during the perioq 1978-80, all dur-
ing 1978

Ag for the category of disabled and
blind persong no such appointments
could be effected as the persons ap-
pointed as Judges of High Courts
have to the suitable to perform their
functions. [ 2

(rl) As on 6.3.1981 there were 84
t posts of Judges in varim
H!gh Courts in Indie,
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(e) Firm proposals in their com-
plete form are awaited from the Stlte
authorities in most cases.
being constantly reminded. '.l'he
need for taking advance action for
filling posts which are likely to fall
vacant has heen stressed on the Chief

79
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Ministerg and the Chief Justices. Pro-
posals received are attended to ex-
peditiously as and when received.

- (f) It is not possible to indicate a
date by which these vacencies will
be filled.

Statement

List of fresh appoiniments of Fudges made in High Courts during the period from 1-1-1978 to 31-12-1980

18 Name of the Judge appointed Source of
No. appointment
1 2 3
ALLAHABAD
1. 8hri Justice Syed Jarrar Hyder . . . . Bar
2. Shri Justice V.N. Misra . Judicial service
9. Shri Justice K.N. Goyal . . . +  Judicial Service
4. Shri Justice V.K. Mahrotra . . Bar
5. Bhri Justice 8.C. Mathur Bar
6. Shri Justice R.C. Srivastava Bar
9. Shri Justice Murli Dhar . .. Judicial Service
8. S8hri Justice Ram Surat Singh . . Bar
9- 'Shri Justice O.P. Rana Bar
to. Shri Justios Amarendra Nath Verma Bar
11. Shri Justice Rajendra Nath Mithal Bar
a2. Shri Justice V.K. Khanna .« e . . . Bar
13. Shri Justice B.D. Agarwala Bar
t4. 'Shri Justice K.M. Dayal . . . . . Bar
ANDHRA PRADESH
t5. ShriJustice PA. Choudhary . . . o . . Bar
16. Shri Justice P. Ramachandra Raju . Judicial Service
17. ShriJustice G. RamanjuluNaide . . . ., . . . Judicial Service
18. ShriJustice A. Sectharama Reddy . Bar
BOMBAY
1g. Shri Justice R.D. Tulpule . Judicial Service
20. Shri Justice V.V, Joshi . . . . Judicial Service
91, Shilmati Justice Syjata Manohar . . . . . Ber




81 Written Answers PHALGUNA 19, 1902 (SAKA) Written Answets 82

] 2 3
22. Shri Justice M.L. Pendse . . . . Bar
23. Shri Justice S.P. Kurdukar . Bar
24. Shri Justice D.N. Mehta .. Judicial Service
25. Shri Justice V.S. Kotwal . . . Bar
26, Shri Justice M.S. Jamdar . Judicial Service
2. Shri Justice M.R. Waiker . . . . . Judicial Service
28. Shri Justice 5.G. Manochar I Bar
29. ShriJustice D.B. Deshpande . . . Judicial Service
0. Shri Justice R.S. Padhye Bar

gt. Shri Justice V.A. Mohta . . . . . . Bar

22. Shri Justice B.J. Rele . Judicial Service
43. Shri Justice N.K. Parckh Judicial Service
34. Shri Justice Rajaram Sakharam Bhonsale . Bar
4s5. Shri Justice Ashok Nalinikant Mody . . Bar
46. Shri Justice Padmakar Gopal Palshikar . Bar
47. ShriJustice Suryakant Wasudeo Puranik . . Bar

CALCUTTA

98. Smt. Justice Pratibha Bannerjee . Bar

99. Shri Justice S.N. Guha . . . Judicial Service

DELHI

40. Smt. Justice Leila Seth . Bar
4t. Shri Justice N.M. Goswamy . Bar
42. Shri Justice Sultan Singh Bar
43. Shri Justice O.N. Vohra . Judicial Service
44. ShriJustice Harish Chandra . . . . ‘Bar
4%. Shri Justice S.N. Kumar Bar
46. Shri Justice S. Balkrishna Wad . . . . . Bar
47, ShriJusticeJ.D, Jain. . . . Judicial Service
48. Shri Justice Chandrajit Talwar . . . . Bar

49- Shri Justice G.R. Luthra . . . Judicial Service
50. Shri Justice D.R. Khanna . . . . +  Judicial Service
st. Shri Justice B.N. Kripal Bar
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3
GAUHATI
s2. Shri Justice K.N. Saikia . Bar
53- Shri Justice B.L. Hansaria Judicial Service
GUJARAT

54. Shri Justice 8.B. Majumdar Bar

55. Shri Justice G.T. Nanavati . . - . . . Bar

56+ Shri Justice V.V. Bedarkar +  Judicial Service
87. Shri Justice .H. Shukla . Judicial Service
58. Shri Justice S.L. Talati . Judicial Service
59. Shri Justice D.D. Gheewala . . . . . . Judicial Service

HIMACHAL PRADESH

60. Shri Justice Hira Singh Thakur Bar

61, Shri Justice Tilak Raj Handa Judicial Service
6a. Shri Justice Vyom Prakash Bar

KARNATAKA

63. Shri Justios M.P. Chandrakantaraj Urs Bar

64. Shri Justice M.S. Patil . Judicial Service
5. ShriJusticc R.S. Mahendra .. Bar

66. Shri Justice Saleh Mohammad Sait Bar

67. Shri Justice R.G. Desai . . Judicial Service:
68. Shri Justice M. Nagappa Bar

6g. Shri Justice K.A. Swamy Bar

70. Shri Justice D.R. Vithal Rao . Bar

KERALA

yi. Shri Justice M.P. Menon e Bar

y2. Shri Justice P.C.V. Balakrishna Menon . . . Bar

3. Shri Justice Ullal Lakskminarayana Bhat . Judicial Service
74 Shel Justie CP. Singh . . Judicial Servics
y5. Shri Justice R.C. Vijayawargiya .. Bar

6. e e

Shri Justice B.C. Varma

B Ll I A e i b b TSR e
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77. Shri Justice §.K. Seth . . . . . . . Bar
78. Shri Justice Faizan-ud-Din . . . . . . . Bar
79. Shri Justice R.C. Srivastava . . . . . . . Judicial Service

80. Shri Justice M.D. Bhatt . . . . . . . Judicial Service.
81. Shri Justice K.M. Shukla . . . . . . . Judicial Service.
MADRAS

8a. Shri Justice S. Padmanabhan . . Bar

83. Shri Justice Muhamad Abdus Sathar Sayeed . . . . Bar

84. Shri Justice T. Sathiadev . Bar

8s. Shri Justice N. Sundaram . . . . . . . Bar

86. Shri Justice G. Maheswaran . . . . . . . Judicial Service
87. Shri Justice P. Venugopal . . . . . . . Judicia! Service
88 Shri Justice S. Swamikannu . . . . . . . Judicial Service
89. ShriJustice V. Ratham . . . . . .
go. Shri Justice R. Sengot uvelan . . . . . . . Bar
g1, Shri Justice K. Shanmukham . . . . . . . Bar

' ORISSA
g2 Sliri Justice J.K. Mohanty . . . . . . . Bar
PATNA
93. Shri Justice Satyaswar Roy . . Bar
04. Shri Justice Vishwanath Mishra .« « « + . Judicial Service
95. Shri Justice Umesh Chandra Sharma .+« + . Judicisl Service

g6. Shri Justice Muneshwar Prasad Verma . . . . «  Judicial Service
o7. ShriJustiop Rejeshwar Prassd Mandall . . . . . Judicil Service

S PUNJAB AND HARYANA

Shri Justice Jitendra VirGupta . . . . . . .
Shri Justice Sukhdev Singh Kang. . . . . . .
100. Shri Justice Gokal Chand Mittal . . . . . .
101, ShriJustioe IgbalSingh Tiwana « . . . . ..
108, Shri Justice Madan Mohag Punchh! e

g %
FEEEE
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RAJASTHAN

103 Shri Justice Guman Mal Lodha . Bar

104 Shri Justice .M. Lodha Bar

105 Shri Justice N.M. Kasliwal . Bar

106 Shri Justice Milap Chand Jain . Judicial Service

107 Shri Justice Suresh Chandra Agarwal Bar

108  Shri Justice K.8. Sidhu . Judicial Service

109 Km, Justice Kanta Bhatnagar . Judicial Service

110 Shri Justice M.B. Sharma . Judicial Service

111 Shri Justice S.N. Deedwania . Judicial Service

Year Total Appointment  Judicial Service Bar

1978 53 18 35
1979 56 24 32
1980 2 1 1

-Alleged cancellation of programme
of Bengali Poetess

2831, SHRI HANNAN MOLLAH:
‘Will the Minister of INFORMATION
AND BROADCASTING be pleased
to state:

(a) .whether T.V. Centre in Cal-
cutta invited a Member of Parlia-
ment and Bengali Poetess for a pro-
.gramme;

(b) it so, the reasons behind cane
«celling her programme;

(c) whether there are instances of
similar cases; and

(d) if so, names of the persons and
‘the political parties to which they
‘belonged?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI KU-
MUDBEN M. JOSHI): (a) Yes, Sir.

(b) The telecast had to to be post-
poned in view of the policy not to
project political personalities be-
longing to different political parties
during the period immediately pre-
ceding Lok Sabha Elections.

() No, Sir,

(d) Doeg not arise,

Supply of Keresene oil to Uttar
Pradesh

2832, SHRI R. N. RAKESH: will
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be

pleaged to state:

(a) whether Government of Ut.
tar Pradesh has approached the Cen-
tral Government, regarding sufficient
supply of keresene oil to that State;
and i
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(b) if so, the details regarding the
quantity of kerosene oi]l supplied by
the Central Government to that State
during last six months?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C, SETHI): (a) Yes, Sir.

(b) Between September, 1880, and
February, 1981, about 1.96 lakh ton-
neg of kerosene wag sold in Uttar
Pradesh,

Report of Committee on Central
Wakf Act, 1954

2833. SHRI ARIF MOHD, KHAN:

Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS
be pleased to state:

(a) whether the Committee con-
stituted in 1979 to consider the pro-
posed changes in Central Wakf Act,
1954 hag submitted its report to
Government; and

(b) if so, the main recommenda-
tions of the report, and action taken
or proposed to be taken by Govern-
ment?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI P. SHIV SHANKAR): (a})
and (b). No Committee was consti.
tuted in 1979 to consider the propos-
ed changes in the Wak? Act, 1954,
However, a Sub-Committee of the
Central Wakf Council was constitut-
ed in 1978 by the then Minister of
Works and Housing and Wakfs to as-
sist him in taking decisions on the
recommendations contained in the re.
ports of the Wakf Inquiry Com-
mittee. Seven meetings of this Com-
mittee were held and ecisions on
some major issues were taken, which
related to the application of the
Wak? Act, 1954 to the whole of In-
dia (except the State of Jammu and
Kashmir), the framework of the
machinery for supervision anq con-
trol of Wakfs, formation of compo-

site Wakf DBoard - for two or more
States, limitation for filling suits for
recovery of Wakf properties in ad-
verse possession and undertaking
suitable legislation for protection of
wakf properties. These were ac-
cepted by the then Minister of Wakis
and other matters of details were left
to be sorted out as the final conclu-
siong had been arrived at. With a
view to expediting the matter a ten-
tative draft amendment bill wag pre-
pared, In the meantime the above
major decisions came in for discus-
sion in the meeting of the Chairman
of the State Wakf Boards held on
6th October, 1980 and in the 18th
meeting of the Central Wakt
Council convened on 7th October,
1980. In both the meetings some
of the major recommendations of
the Sub-Committee were debated.
These recommendations are there-
fore reconsidered.

Tamil Nadu’s Scheme for Ocean
Thermal Energy Conversion

2834, SHRI K, T, KOSALRAM: Will
the Minister of ENERGY be pleased
to state:

(a) whether the State Govern-
ment of Tamil Nadu under the Dra-
vida Munnetra Kazhagam had pre-
pared a scheme entitled Ocean Ther-
mal Energy Conversion for which
the U.S. Experts had agreed to
give a feasibility report; and

(b) if so, what action has been
taken for implementing this scheme,
if not in the State sector but at least
in the Central Sector in view of the
deepening power crisis throughout
the country? .

THE MINISTER OF ENERGY
(SHRI A, B. A, GHANI KHAN
CHAUDHURY): (a) and (b). 'The
Tamil Nadu Electricity Board had
sent a proposal from the General
Electric of U.S.A, for the investiga-
tion and design of a 25 MW Ocean:
Thermal Energy Conversion (OTEC):



91 Written Answers

‘plant. The estimated cost to per-
form gix-months preliminary design
phase hag been indicated at U.S, S.
3,78,400. Ag the R&D in respect of
the Ocean Thermal Power Conver-
sion technique is gtill at a very pre-
liminary stage and mo actual instal-
lation of even 1 MW OTEC Plant
has been made any where in the
‘world, the offer of the US Experts
‘to make preliminary design of a 25
MW OTEC Plant wag not consider-
ed worth-while for taking up at this
stage especially as it involved out-
flow of free foreign exchange,

Issue of Cemsor Certification to the
Film ‘Baishakhi Megh’

2835. PROF. RUPCHAND PAL:
“Will thy Minister of INFORMA-
“TION AND BROADCASTING be
pleased to state:

(a) whether Government are aw-
.are that the Censor Board of Calcut-
‘ta has not yet given censor certifi-
-cate to one Bengali flm, mnamely
‘Baishakhi Megh’ directed by Utpal
‘Dutta; and

(b) if so, the reasong thereof?

THE DEPUTY MINISTER IN THE
"MINISTRY OF INFORMATION &
"‘BROADCASTING (KUMARI KU-
‘MUDBEN M, JOSHI): (a) and (b).
‘Tt hag been decided by the Board
-of Film Censors to grant U’ certifi-
<ate with two cuts to the film
“BAISHAKHI MEGH” (Bengali), As
soon as the cuts are surrendered and
wother formalities are compiled with

by the applicant, the certificate will
‘be issued.

Purchase of Choloramphencol
Palmitar

2836. SHRI RAM PYARE PANIKA:
‘Will the Minister of PETROLEUM,
«CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether during the reeent
-purchuse of Chloramphenicol Palmi
'hromrutanlhlhnﬂrmwuis-
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nored for small mistake and coun-
ter offer was given to a German
firm; N

(b) whether any counter offer was
given to the Jtalian firm; and

(¢) if so, details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI DALBIR SINGH): (a) to
(c). The state Chemicals and Pha-
rmaceuticals Corporation of India
Ltd. (CPC), the canalising agency
have reported that they floated an
enquiry on 20-9-1980 for the import
of 1256 MTS of Chloramphenicol
Palmitate, CPC have reported that
their enquiry had mentioned the spe-
cifications, delivery schedule and
packing. An Italian firm and a
firm from the Federal Republic of
Germany had offered the material
The offers were considered by the
Import Committee of CPC ang al-
though the lowest offer was of the
Italian firm, it was Tejected as per
CPC’s purchase procedure for being
incomplete in respect of specifications
andg not conforming to the packing
requirements as indicated in their
enquiry. The offer of the firm from
the Federal Republic of Germany
wag considered and a counterbid at
the last purchase price which was
lower than the price quoted by the
Italian firm was made tq the former
which was also accepted by them,

Winding up of Dandakaranya
Projeci

2837, SHRI NIREN GHOSH: will

(a) whethey he had assured the
Chief Minister of West Bengal that
the question of winding up of the
Dﬁndahrlmya Project before the
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{b) If so, whether he is aware
that the Ministry are considering the
transfer of assets created by the
DDA, such as, roads, buildings edu-
cational institutions, medical institu-
tions, veterinary institutions, irri-
gation schemes, village tanks, tube-
wells, residential accommodation ete.
to the Governments of Madhya Pra-
desh and Orissa; and

{c) if so0, his reaction thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF SUPPLY AND RE-
HABILITATION (SHRI P. K. THU-
NGON): (a) Yes, Sir,

(b) Yes, Sir,

(¢) Such transfer would help
early normalisation of administra-
tion in this area and would also be
in the interests of displaced persons
fe get merged in the mainstream of Jife
in Koraput and Bastar districts as
quickly as possible.

Proposa] to fix fee for Lawyers

2838. SHRI RAMJIBHAI MAUANTI:
Will the Minister of LAW, JUSTICE

AND COMPANY AFFAIRS be pleased
to state:

(a) whether Government propose to
fix limit of taking cases by Lawyers
as well as to fix fee for taking cases
s0 that the poor and middle class peo-
Ple can get early, proper and cheaper
justice and disposal of their cases;

(b) it s0, how and when and details
therefof;

(¢) if not, the reasons thereof;

(d) whether such demand has been
made from some quarters of the coun-
try as well as such views have been
expressed in some of the seminars,
conferences and meetings held by Law-
yers, Jurists and other such organisa-
tions; and _ L

(e) i 80, the reaction of Government

thereto and the action taken by Gov-
ernment to concede the demand?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI P.
SHIV SHANKAR): (a) No such pro-
posal ig under consideration.

(b) Does not arise.

(¢) A limitation on the quantum of
work which could be undertakem by
an Advocate as also a limit on the
fees which might be charged by him,
which would necessarily vary with
the complexity of a case, would result
in regulating and fixing a maximum on
the income of members of the legal
profession, Any such limitation would
be feasible if it would be as part of an
overall incomes policy applicable to
members of all professions and not
merely {o members of the legal profes-
s10n.

(d) A demand has been made from
some quarters that there should be
equi-distribution of cases among law-
yers by the Government,

(e) Government is not considering
regulating the distribution of briefs
among Counsel other than those en-
gaged by it.

Victimisation of President of All India
Silicate Manufacturers’ Association

2839. SHRI GEORGE FERNANDES:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state; _

(a) whether Government have in-
quired into complaints of victimisa-
tion of Mr. S. S. Singhania, President
of the All India Silicate Manufactu-
rers’ Association by the manufactu-
rers of Soda Ash;

(b) it so, what is the nature of the
findings;

(c) whether Government have infor-
mation that such vietimisation is con-
tinuing; and

(d) if so, what action is being taken
to end it?
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THE MINISTER OF PETROLEUM
CHEMICALS AND FERTILIZERS
(SHRI P, C. SETHI): (a) Government
have looked into complaints made from
time to time by Shri Singhania regar-
ding supply of soda ash to, and in-
dustrial unrest in M/s. Metro Chemi-
cals Litd., a unit manufacturing Sodium
Silicate, of which Shri Singhania is the
Managing Director and formation of a
parallel Association of Silicate Manu-
tacturers.

(b) There would appear to be no evi-
dence to link the manufacturers of
‘soda ash with the industrial unrest in
M/s. Metro Chemicals Ltd., or with
the formation of a parallel associution
of silicate manufacturers, gs alleged by
him. As regards supply of soda ash,
Government on the representation of
Shri Singhania about stoppage of sup-
pliers, arranged in 1978 for the resto-
ration of supplies of Soda Ash to M/s.
Metro Chemicals. This unit was under
a lock out from November, 78. Some
soda ash was supplied to the unit even
during the period of lock out. After
the lock out was lifted the manufac-
turers resumed supplies and instruc~
tions were issued by this Deptt, to
the manufacturers that they should
make available to M/s. Metrp Chemi-
cals Ltd. with effect from December,
1979, the quantitles of Sods ash to
which the unit is entitled under the
guidelines issued by this Department.

(¢) No specific instances in this re-

gard have been brought to the notice of
the Government.

(d) Does not arise.

Short Supply of Vital Drugs

2840. SHRI BALESAHEB VIKHA
PATIL:

SHRI P. M. SAYEED:

Will the Minister of PETROLEUM
CHEMICALS AND FERTILIZERS
be pleased to state:

(a) whether Government are aware
that several vital drugs are in short
supply;
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(b) whether it is also a fact that the
over-all production of drugs in the
country has not been keeping with the
growth of demand;

{c) whether Government are consi-
dering to review its existing policies in
respect of developing the pharmacau-
tica]l units and pricing of vital medi-
cines; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM, CHE-
MICALS AND FERTILIZERS (SHRI
BALBIR SINGH): (a) to (d). Shorta-
ges of specific brands of formulations
have been periodically reported from
different places. In several of these
cases, however, a number of equiva-
lents were reportedly available,

Although, there has been sustan-
tial growth of the drugs and pharma-
ceutical industry in the country in res-
pect of certain essential and life-saving
bulk drugs, the country has not reach-
ed the expected level of self-sufficiency.
In respect of formulations, however,
the country is by and large self-suffi- ~
cient, though small quantities of life-
saving formulations like anti-cancer
formulations are imported.

One of the objectives of the Drug
Policy of 1978 is to aim to achieve self-
sufficiency in the output of drugs with
a view to reduce the quantum of im-
ports. There is a continuous receipt
of proposals from the Drug Industiry
for issue of Industria] Licences, letler
of intent carry-on-Business Licences
etc. which are dealt with expeditious-
ly, Durng the year 1980, 55 industrial
licences, 68 letters of intent and 3
c.o.b. licenses have been issued. How-
ever, imports are not totally avoidable
due to various reasons. As regards
pricing, Government have in August
1980 approved the Procedure of allow-
ing price adjustments in bulk drugs
and formulations taking into account
the increases in the cost of Inputs due
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SHRI RAJESH' KUMAR _
SINGH: - -

SHRI RAM VILAS PASWAN:

SHRI VIRDHI CHANDER
 JAIN: v

Will the Minister ot LAW J'US'I‘ICE
AND COMPANY AF?AIRS ‘be pleased
to state:

(a) whether Government have a
check on the profits of the big business
houses whose Income has increased so
much; and

_ (b) the steps taken or proposed to be
taken to reduce the income of the big
business houses in the country?

THE MINISTER OF LAW, JUSTICE
ANpD COMPANY AFFAIRS (SHRI P.
SHIV SHANKAR): (a) and (b), The
MRTP Act or the Companies Act do
not contemplate any steps to check
the income of big business houses -as
such,, However, Section 31 of -the
MRTP Act envisages review of the un-
dertakings with a view to. ensuring that
they are not making excessive profits,
but this is restricted to an understaking
to which MRTP Act applies.

Supply of Coal to consumers on Ration
Card in GOumnm oolonha

2843. SHR JITENDRA PRASAD:
Will the Minister of ENEBGY’be plas

- sed to state:

(a) whether he is.aware of the fact
that-third rate coal or hard coal:which
cools down immediately after it gets
red with fire is. being supplied .to the
consumers on ration cards in-the Gow -
ernment colonies particularly Sector I

{b) if s0, whether ruponsibillt._ :
clearing this type of third rate unusable
‘poal for domestic wse hay. mm
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"{(d) it not, the reasons thereof?

THE MINISTER OF ENERGY (SHRI
A. B. A. GHANI KHEAN CHOUDHU-
RY): (a) to (d). Necessary informa-
tion is being collected and will be laid
on the Table of the House.

Proposal to Improve Conditions of
Candigarh Centre of ALR.

2844. SHR1 CHIRANJI LAI, SHAR-
MA: Will the Minister of INFORMA-
TION AND BROADCASTING be ple-
sed to state:

(2) whether there is a proposal un-
der the consideration of Government to
improve the conditions of Chandigarh
Centre of All India Radio;

(b) it s0, the details threof; and

{c) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (XKUMARI KUM-
UDBEN M., JOSHI): (a) to (c). In
order to cope with the increased acti-
vities of AIR Station at Chandigarh,
there Is an approved 6th Plan scheme
to set up permanent studies there.
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Multinational Companies in India

2845, SHRI AJOY BISWAS: Wwill
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:;

(a) how many multinational com-
panies have been working in India
during the last three years; year-
wise;

(b) the names of those companies
alongwith their capital investment
for the last three years;

%) what is the capital amount re-
served by these companies, and

(d) amount of royalty collected by
them from India?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI P.
SHIV SHANKAR): (a) Multinational
companies operate in India through
their brancheg andjor subsidiarjes,
Their number during the years 1876-77
to 1879-B0 was as under:

Branches of multinational companies . .
Subsidiaries of multinational companies

1976-77  1977-78 197879 197980
(end &e(nd {end (end
March) arch) March) March)
482 413 358 315
161 146 125 N.A.

(b) The names of the branches and
subsidiaries of the multinational
companies are published annually by
the Department of Company Affairs
in the form of booklets “Branches of
Foreign Companies in India” and
“Indian Subsidiaries of Foreign
Companies”, copies of which are
regularly made available to the
Parliament Library. The last such
booklets are for the period ended 31st
of March, 1979. It is presumed that
the Hon'ble Member seeky details of
the ‘paid-up capital’ when he refers

to ‘capital investment’ The latest
information on the paid-up capital of
subsidiary companies (equity and
preferance) as on 31.3-1979 is avail-
able at columns 5 & 6 of the booklet
on ‘Indian Subsidiaries of Foreign
Companies’, The branches of the
multinational companies do not have
any such paid-up capital.

(c) It i3 presumed that the Hon'ble
Member seeks information on the

‘reserves’ held by these companies,
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The poslﬂon of such "mu" is as
'follm

Total amount of ‘reserves’ of
the subsidiaries of the multi-

national companies as on Rs
31-3-79 « crorey
406.9
(Note: Branches will.not have
any rescrves)
{d) Total amount of royalty paid
)bv the subsidiaries and the
bﬂnch:i ofdthc m&le&mtimal
s TA
fortgg | BTV b lakhs
58.00

New Directors on the Board of
Nationa)l Rayon Corporation

2846. DR. VASANT KUMAR
PANDIT: Will the Minister of LAW,
JUSTICE AND COMPANY AF-
FAIRS be pleased to state:

(a) whether Government have ap-
pointed recently new Directors on the
Board ‘of National Rayon Corporation;
]

(b) whether the Bombay Share-
kolders’ Association hag objected to
some of the appointments, alleging
that some of them have no experience
of rayon industry while some of them
are based out of Bombay;

(c) whether the previous manage-
ment had largely improved the mis-
management by Kapadia group of
National Raybon Corporation; and

(d) what steps have been taken to
remove the huge loss, secure the multi-
trore bank advances by Central Bank
of India ang protect the interest of
the Share-holders of National Rayon
Corporation?

THE MMSTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI P,
SHIV _SHANKAR): (a) Yes, Bir.

(b) No such ohjectién from the

Bombay Shareholders’ Association has
been recelved by the Company Law

Board /Central Government,

(c) The working results on the
company for the year 1975 to 1879~
were as follows:

-_

Profit/Loss

(After tax and investment Rs. Lakhs

allowance)

1975 - -+« 74(Profif)
1978 . ' . + 178 (Loss)
lm . . . L] 833 {Im)
98 . . . . ars (Profit)
1979 . . . . 718 (Profit)

-

s—

According fo the report received
from Government Directors, the per-
formance of the company during 1980
inclusive of the period October-
December 1980 has also been quite
satisfactory.

Thus, it can be said that after the
appointment of Government Directors
on the Board of this Company in July
1977, the operating and working
results have shown steady improve.
ment.

(d) As per the reply furnished by
the Ministry of Finance (Deptf. of
Banking), the company does not have
any banking relationship with ‘the
Centrgl Bank of India and no advances
have been made by the gaid Bank to
the company,

Reduction in Allocation for Power
Sector in the Sixth Plan

2847. SHRI JANARDHANA PQOJA-
RI: Will the Minister of ENERGY be
pleased to state:

(a) whether Government are consi-
dering to reduce the allocation to the
power sector in the gixth Plan from
Rs, 23,433 crores to Rs. 19,265 crores;

(b) if so, whether it s a fact that
the anticipated cut will put the new
super thermal units th jeopardy;
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(c) i so, whether Gmmment
propose to - tap commercial credit
- from the West in 2 Dhid so save
the jeopardised power pla_nt; and

(d) if so, what are the details there-
of?

THE MINISTER OF ENERGY
(SHRI A. B, A, GHANI KHAN
CHAUDHURY): (a) to (d). The
investment in the power sector in
the Sixth Five K Year Plan js 19.8 per
cent of the total public sector outlay
as against 178 per cent in the Fifth
Five Year Plan. This clearly indicates
the high priority accorded to the power

" sector in the new plan, The invest-
ment proposed is Rs. 19,265 crores.

However, a working Group on
Power set up by the Planning Com-
mission in preparation for finalising

the Sixth Plan had estimated that-

requirements of funds for the power
sector programme for 1980—85 at
Rs. 23,433 crores on the basis of anti-
cipated demands in the consuming
_sectors and availability from installed
capacity.

Since the demand for power is
directly dependent on the rate and
pattern of growth of the consuming
sectors, the Planning Commission,
which subsequently finalised the
growth rates for the other sectors of
the economy have projected a lower
rate of growth for demand of power
for the 7th plan. It is on this reduceq
rate of growth of demand that the
physical targets for the power sector
have bven finalised and the demand
for power has been assessed, and

commensurate financial allocations
made,
Generally, full provision has been

-made for all on-going projects and
funds will not be a‘ constraint for
achieving the* targetted additional

installed ‘cépacily during the Sixth

Plan. However, for the new stations
for which advance action has'to be
- tiken in the Sixth’ Plan for benefits

HARCHIO, 1981 )
' mthe?th?lan,aeertahrephnm"

may be necessary keeping in view the
reduced rate of growth projected in ~
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the 7th Plan and the commensurate
reductlon_ in financial provision.

Cancellation of ‘Bharat Darshan’
Tour by KForeign Journalisty

2848, SHRI CHANDRADEO PRA-
SAD VERMA:

SHRI RAJNATH SONKAR
SHASTRI:

Will the Minister of INFORMATION

AND BROADCASTING be pleased to

state:

(a) whether it is a fact that a
group of some nine foreign Journalists
undergoing training at the Indian
Institute of Masgs Communication had
to cancel their ‘Bharat Darshan' tour
half way because of the behaviour of
an Institute teacher accompanying the
group; '

(b) if so, whether Government have
made any inguiry into the alleged
misbehaviour of the teacher of the
Institute: and

(c) if so, the result thereof and the
action taken by the Government there.
on? |

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI KU-
MUDBEN M. JOSHI): (a) Out of
eighteen foreign trainees, who had’
gone on ‘Bharat Darshan’ tour, eight
trainees discontinued their tour from
Bangalore and returned to Delhi due
to a misunderstanding between them
and the faculty member accompanying
the group, Another trainee had to go
back from Madras to his country he-
cause of the death of his father.

(b) and (c).. The Director of the
Indian Institute of Mass Communica-
tion enquired into the matter, The mis-
understanding was sorted out - after
holding. discussions with the eoncern=
ed faculty member and the trainees,

—
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2849 SHRI ATAL BIHAR] VAJPA-
‘ YEE: Wilj the -Miaister of PETRO-
- LEUM, CHEMICALS 'AND FERTILI-
ZERS be pleased to lay a statement
showing:

‘{a) the number of cooking gas cylin-
ders missing from depots in Delhi,
Bombay, Madras, Calcutta and Kanpur
and in the rest of the country and also
their value in each czse;

(b) findings of investigation in each
case, recovery made and number of
" persons punished at each depot; and

(c) precautions laken for future?

THE MINISTER OF PEROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) ta (¢). The
information is being collected and will
be laid on the Table of the Sabha.

Installed capacity of power generation
in the country as on 31st January, 1981

2850. SHRI A. T.
Minister of ENERGY
state:

-

PATIL: Will the
be pleased to

(a) total installed capacity of power
generation in the vountry as on 3l1st
January, 1981, State-wise,

(b) total utilised, State-
wise,

capacity

(c) total wastage in
State-wlse.

{d) other causes of shortage in uti-
lisation, State-wise, and

utilisation,

(e) action taken by Government
‘during 1980-81, to remove the causes
of wastage and shortage?

THE MINISTER OF ENERGY (SERI
A. B. A. GHANI KHAN CHAUDH-
URY); (a) A statement showing state-
wise installed generating capacity
(utilities only) as on  31st January,
1881 is attached.

" (b) and (@. The capacity utilisation
‘of hydro s#ations mainly depends on

the water availability and design poten-.
tial. Capacity utilisation of thermal
power stations depends on various

_ factora including age of the plant, con-

dition;of equipment, _.quality of tuel,

.stablisation period of .the unit, system

control conditions, system mix and
load factor etc. Excepting 1os'the
capacity out for planned maintenance
and repairs because of forced outages,
the remaining. generating capacity is
generally utilized for power generation
if the load conditions so demand. A
statement showing statewise genera-
tion from hydel and thermal stations
and plant load factor (capacity utilisa-
tion of thermal power stations includ-
ing nuclear stations) during the menth
of January, 1981 is enclosed.

(d) The other causes for short uti-
lisation of the generating capacity
could be partial wnavailability and
low load during the nights.

(e) A number of short term and
long term measures have been taken
to improve the power availability in
the system. These measures in-
clude:—

(i) better management of load de-
mand by staggering of holi-
days, shifting of loads {cnm day
time fo night time, etc.;

(ii) accelerated addition of new
generation capacity in the
system. It is envisaged to add
about 20,000 MW of adrlitional
generating capacity during the
period 1980»—85.  Detailed
monitoring of the construction
schedules of all the ongoing
projects is being undertaking
to ensure expeditious comple-
tion of the projects:

(iii) number of steps have been
taken to improve the operation
and maintenance of existing
therma]l power plants with a
view to maximising generation
from the existing installed ca-
pacity. These steps include:—

(a) assistance to the state electricity
boards to undertake plant betterment
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programmes and  better preventive
‘maintenance schednle;

(b) identification of - deficiency in
design of equipments and taking up
programme of their rectification ard re-
placement. '

(c) arranging timely supply of spare
parts from indigenous and fcreign
suppliers;

(d) supply of adequate quality of
coal of right quality. Defaniting cal-
lieries are being identified and the re-

MARCH 10, 1881 .
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presentatives of power stations posted
there for doing sampling. Coal com~
panjes have been required to intensify
hand picking of stones and shaleg and-
other extraneous materials so as to
improve the quality. Coal companies
have also been advised to instal port-
able/permanent crushers at mine; and
undertake appropriate coal henefica-
tion programmes;

(iv) understanding training pro-
grammeg for engineers and
technical personne] entrusted
with the operation and main-\
tenance of power station,

-

Statement I :
Generating insialled Plant capocity as on 31-1-1981 (Utilities caly)
Installed Capacity in MW
1\?6. Name of the Region/State Hydro m'l‘;l;m Nuclear Total
diesel &
Gas
1 2 3 4 5 6
I. Northern Region
1. Haryana . . 659-51 421 .42 1083 .93
2. H.P. . . . . . - 126.02 2.51 :28‘.53 ~
3. J&K . R . . 196.92 29.26 206.18
4. Punjab . . . . . . 1082.26  454.08 1536.34
5. Rajasthan . . . . . 648.93 170.85 Big.58
6. U.P. . . . . . . 1183.94 2191.%2 3375 .66
7. Chandigarh 2.00 . 2.00
8. Delhi a75.90 275.80
g. Central . . . - . . 120.00 510.00 440 10%8.00
Total (N.R.) . e e 3997-38  4057.64 440 8495.02
II. Weslern Region
10. Gujarat . . . . . $00.00 1912.22 . 2212.22
1. M.P. . . . . . 193.00 1335.02 1528.00
12. Maharashtra 1317.30 2695.00 8992, 30
13. Qmntral . . . . . g6.00 420 516.00
Woal (WR.) e e 1B10.30 6018.22 420 B248.52

._
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| . 2 ' T8 :4 5 6

'TIL. Southers Region

14. Andhra Pradesh .

. . 977:93 16250 . 9240.48
15. Karnataka e+« + . 1469.80 .. .. 1469.80
16. Kerala . . . . . . . 1011.50 1011.80
17. Tamil Nadu . . . . 1369.00 g60.00 .+  2829.00
18. Central . . . . . . . . 600.00 . 600.00
19. loabhd“p . . . . . e I -58 » 1 0$
Total (S.R.) « 4B28.23 2824.08 «  9652.31
IV, Easiern Region
2o0. Bihar . . . . . 150.00 Bo5.45 . 955:45
o1, Orissa . . . . . . . 664.42  258.50 . 922.92
22. West engal . . . . 38.51 1572.03 .. 1610.54
23. DV.L. . . . ' 104.00. 1317.50 .. 1421.50
4. Sikkim . . 2.95 0.37 . 3.22
25. A&N Dlads . . . . 6.01 e 6.01
26. Central . . . . 12.00 . . 12.00
Total (E.R.} . ’ 971.88 3959.86 “e 4031.74
V. North Eastern Region
27. Assam . . 161.78 . 161.98
28. Arunachal Pradesh . . .. . . 3-37 2.40 .. 10.77
29, Manipur . . . . . o,6o 14.40 15.00
30. Meghalaya . . . . . ..126,71 445 . 131.16
91, Mizoram . . . . . . 2.89 . 2.89
9% Nagaland. . . . . . . 1.50 2.16 .. 3.66
33, Tripura . . . . 10,00 5.98 .. 15.98
fl'ou\l (N.ER.) . . . . 147.18 194.06 .. 841.24
Total (All India) . . . . .

11754-97 17053.86 860-00 29668 .8g
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. (Figures in MU)
Hydro Thermal i/c Plant load
nuclear 1;‘ Factor
(%) (for
units)
Nerthern Region
Delhi . -- 320 52' 4
Haryana . . . PR . . . 94 851
. Punjlb . . . . . - . . * 2B lﬁs 37' 6
Rajasthan - . . . . . . . . 8o 66
_ (Nue.)
Uttar Pradesh . . . . . . 319 7518 452
J & K - . . . . . . . . 50 4 28" 9
H.P. . . . . . . . . . 17
* (Bhakra-Nangal Complex 424
Beas HE Complex . . e . 148
Western Region
Gujarat R . . . . . . . . 37 866 61-5
-* (Madhya Pradesh . . . . 40 596 54° 8
Maharashtra 437 1303 59° B6
(99—Nuc}
Southern Region
Andhra Pradesh 302 419 45'3
Karnataka 585
Kerala . . . s 469
Tamil Nadu . . . . e . . . . 408 501 432
Eastern Region
Bihar 10 194 84'1
DV.C 14 344 36-8
‘Orisa . e e e e e 235 6o 328
West Bengal . « . 3 455 432
Sikkim 2
gm& Eastern Region
eshahya Lol 30 s g2y
Tripura . } . . . ' . . . .
& Nrpalnr,d .

6141 (165—Nuc.)
(5179-Th ‘39

. 'z in this Pro ject.
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Coal Based fertilizer plant, West
Beugal

2852. SHR] CHITTA BASU: Will the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS b= pleased
to refer to the reply given to the Un-
starred Question No. 2115 answered on
2nd December, 1980 regarding Switch
over tp gas-based plants and state:

(=) whether the propossl for setting
up a coal-based (fertilizer plant sub-
mitted by the West Bengal Govern-
ment has since been rejected:or the de-
cision has since been kept in sbeyance;
and :

(b) the latest position of that pro.
posed project? :

THE MINISTER OF PETROLEUM,
CHEMICAL AND FERTILIZERS (SHRI
P, C. SETHI): (a) No such proposal
has been received the Governmeat of
West Hengal.

(b) Does not arise,

4th, Sth anq 6th Units of ‘Kalaghat
Thermal Power Station in West
Bengal

2853. SHRI MUKUND ' MANDAL:
Will the Minister of - ENERGY be
pleased to state:

(a) whether it is a fact that Covern-
ment of West Bengal had approached
the Planning Commission for the re-
commendation of the proposed 4th,
5th and ¢th Units at the Knlaghat

Thermal Power Station in West Ben-
ga].;

(b) if go, facts thereof; angd

(¢) what is the reaction of Covern-
ment thereto?

THE MINISTER OF ENERGY (SHRI
A. B. AL GHANI KHAN CHAUDH-
URY): (a) to (c). The scheme for
installation of 2x210 MW units as an
extension to the ongoing 3x210 MW
units Kolaghat therma] power gtation
in West Bengal has been approved by
the Planning Commission on 10th
February, 1981 at an estimated cost
of Rs. 386.73 crores,

Screening Facilities, for Regional
Language Films

- 2854. SHR] K. KUNHAMBU: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether QGovernment are aware
of the acute shortage of screening faci-
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lities for the regional language flms

in the Capital;

{b) whether there i8 any scheme be-
fore Government to construct low-cost
theatres to solve this problem; and

(c) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI KUMUD-
BEN M, JOSHI): (a) There are 70
cinema houses in the Union Territory
of Delhi which screen fAlms (including
regional language films) regularly.
Since distribution and exhibition of
films is in private sector regional lan-
guage films have {o compete with
Hindi and other films in the matter of
release and exhibition.

(b) and (c). National Film Develop-
ment Corporation advances loans on
eagy termg for construction gf low-cost
theatres, A general scheme to construct
low-cost theatres in Delhi is glso under
the consideration of Delhi Administra-
tion. Details of the scheme are being
worked out.

Supply of Petroleum Products to
'West Bengal

2855. SHR] SUNIL MAITRA: Wil
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be plea-
sed to state:

() how much quota of diesel, kero-
sene and other petroleum products has
been allotted and actually supplied to
West Bengal during the June 80 to
February ’81; month-wise and product
wise; '

(b) what are the demands and sc-
tual requirements of West Bengal dumr
ing the above period; and

(c) steps taken or ovroposed to be
taken to meet the demands of West
Bengal by the Centre?

THE MINISTER OF PETROLEUM
CHEMICALS AND FERTILIZERS
(SHR] P. C. SETHI): (a) Only in the
case of High Speed Diescl (HSD) oil,
and kerosene, monthly allocations are
made to all the States/Union Territo-
ries including West Bengal, The fol-
lowing are the details of allocation and
sale of these products in West Bengal
during the period June 80 to February,
1981, month-wise:— )

Figures in metric tonnes
Month HSD Kerosene

Allaca- Sales Alloca- Sales

tion tion
June’8o . . . . . . . 55600 41095 28700 26547
Juy8 . . . .. 55600 47154 28340 27759
August’80 . . . . .. . 55200 44817 34100 31981
September’8o . . . . . 55200 48476 34100 32702
October *8o . . . . . . 41100 43240 33300 34559
November '80 . 54000 48261 34830 33188
December ‘80 e e e 57000 51505 34430 31873
January 81 . . . . . . 57000 N.A. 34400 NA.
February'81 . . . . . . 57000 N.A. 30500 N.A.

(N.A. stands for “Not available™)
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(b In recent months, the Govern-
. ment of West Bengal had indicated a
requirement of 65000 tonnes of HSD
- and 40,000 tonhes- of Kerosene per
month for the State. : .

(c) Diesel allocations to the Stales
and Union Territories, including West
Bengal have been maximised keeping
in view the overall product availabili-
ty and movement capacity. For March,
1981, the dies~l allocation has been
made at a level] !5 per cent more than
* the sale in March, 1880. In the case’
of ‘kerosene, the monthly allocations
are being made at g level of 5 per
cent more than the actual smle in the
corresponding month of previous year.
Ad-hoc increases in allocation of these
products have also been given to West
Bengal taking into account the require-
ment indicated by the State Govern-
ment,

Firing at Contract Labonrers in
Balrampur Coal Mines of Hazaribagh

2856. SHRI VIIAY KUMAR
YADAV:

SHRI K. M. MADHUKAR:

Wil: the Minister .f ENERGY be
pleased fo state:

(a) whether Government's atiention
has been drawn to the firing at cont-
ract labourers at coal mines at Bal-
rampur in Hazaribagh on February 7
in which 3 persons were killed
and many injured;

(b) if so, the details thereof;

(c) whether any probe has been con-
ducted into this incident; and

(d) if so, the findings thereof and ac-
tion taken, if any, thereon?

THE MINISTER OF ENERGY (SHRI
A B. A. GHANI KHAN CHOUDHU-
RY): (a) and (b). According to the
reports received ffom the CCL and Go-
vernment of Bihar, police had to re-
port to firing on a violent crowd at
Balrampur project site. The agitators

were demanding jobs for all ® g job~
seeking persons of Hazaribagh district
and even ‘other districts. They were
even not allowing the costly equipment

_ to be removed from the project site.

(c) and (d). Information is being col-

" lected and will be laid on the Table of

the House. .

" Damage to Transmitters of AIR at:

Dibrugarh due to Bomb Blast

2857. SHRI G. Y. KRISHNAN: ~
SHRI ARJUN SETHI:
SHRI K. PRADHANI:

SHRI M. RAMGOPAL
REDDY:
SHRI DHARAMBIR SINHA:

Will the Minister of INFORMATION
AND BROADCASTING be pleased to:
state:

(a) whether it is a fact that two
powerful bomb blasts on 12-2-81 dama-
ged transmitters at All India Kadio at

Dibrugarh in Upper Assam and . at
Gauhati affecting the programmes;
and

(b) if so, the details thereof and ithe
number of persons arrested in this
regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND‘
BROADCASTING (KUMARI KUMUD-
BEN M. JOSHI): (&) and (b). One of
the mast based insulators of the 10 KW
MW transmitter at Gauhati and the
only insulator of the 100 KW MW
transmitter at Dibrugarh were damag-
ed by bomb explosions at about 11 p.m.
on 11-2-81, While the programmes
broadcast from Gauhati were not af-
fected in any way, the programmes
scheduled from AIR Dibrugarh had to
be broadcast from a low power stand-
by transmitter from the morning of’
12-2-1981 till 4.50 pm, the same day"
when the main transmitter was put
back in service with power resiricled-
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to about 70 XW as a safety precaution.

~.JAAfter replacement of the damaged in-

«Sulator, the main transmitter at Dibiu-
.garh began to operate on full power
from the morning of 17-2-81.

The law and order agencies of the
.State Government are cnquiring into
-incidents. Their findings are awaited.

:Setting up of - Off-Shore Technology
Research Division :

2858. SHRI JAGDISH TYTLER: Will
: the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be ple-
ased to state:

(a) whether Government are con-
sidering to set up of an Off-Shore
Technology Research Division for re-
~search in the tapping of.oil from the
.ocean depths;

(b) it so, when it is likely to be set
ap; and

(c) the salient featureg of its func-
- tions?

THE MINISTER OF PETROLEUM,
“CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) to (c). The
information is being collected and will
‘be laid on the Table of the House,

- Catering of Polyster Fibre by . Peiro.
Chemical Corporation

2859. SHRI JYOTIRMOQY BOSU:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleased to state:

(a) whether the public sector Indian
Petro-chemicals Corporation (IPCL)
the only unit catering to the Folyester
fibre making industries has recently
-shut down its DMT Plant; and

-(b) if so, what are the facts thereof?
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THE MINISTER or PETROLEUM,
CHEMICALS® ~AND <FERTILIZERS

«(SHRI P: C.:SETHI): (a) and (b). Yes.’
--Sir."The -DMT plant of the Indian

Petro-chemicals Corporation Limited
was shut down for about 57 days dur-

ing October, 1980—January, 1981 due
*to maintenance, power cuts etc.

Management of Experts of  Soviet]|
Romanian at Diamond Har-
..bour Project

2860. SHRI KRISHNA CHANDRA
HALDAR: Will the Minister of PET-
ROLEUM. CHEMICALS AND FERTI-
LIZERS be pleased to state:

(a) whether the ONGC engaged any
Soviet/Romanian expert in their Dia-
mond Harbour project; and

(b) if not, whether Government pro-
pose to explain why such expertise was
not tapped for their :project earlier
even after the repeated {failure of
ONGC?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZLRS
(SHRI P. C. SETHI): (a) No, Sir,

(b) It was not considered rccessary
to engage services of foreign experts
for drilling of Diamond Harbour well,
as ONGC were themselves uble to
complete the well to a record depth of
5555 metres.

Resettlement of Repatriates from
Sri Lanka and cost thereof

2861. SHR1 P. K. KODIYAN: wiil
the Minister of SUPPLY AND RE-
HABILITATION be pleased to state:

(a) whether all the repatriates from
Sri Lanka have been settled;

(b) it so, what are the facilities pro-

-vided to the repatriated persons;

(¢) the total cost for. settlemeut of

the repatriates; and
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(d) how much of the expenditure in-

curred in this respect has been met by
the Centre? .

THE DEPUTY MINISTER IN THE

MINISTRY OF SUPPLY
HABILITATION (SHRI .P. K. THUN-

GON): (a) and (b). 8,51,986 persons -

(87,024 families) of Indian origin have
been repatriated from Sri Lanka upto
21st February, 1981. Of these 61,622
families, who were ble and who
appiied for rehabilitation assistance
have been settled upto 31st December,
1980. These families have been provid-
ed various relief facilities like cash
doles, free meals, ration at subsidised
rates, travel concessions elc. These
families have also been provided var-
ious rehabilitation facilities like hous-
ing, education and tiraining ete., and
settlement in  various - plantation
schemes of the Repatriates Bank, In-
dustrial Schemes, land Colonisation and
agricultural schemes, Small Trade/
Business and Projects of the Tamil
Nadu State Farms Corporation. Apart
from this, some repatriates have also
heen helped to secure employment in
various Public/Private Sector Undei-
takings.

(c) and (d). Upto 31st December,
1980, a total amount of Rs. 49.03 crores
has been incurred by the Government
of India on relief and rehabilitation of
these repatriate {families. The entire
expenditure incurred in this respect has
been met by the Government of India
except that in respect of staff at Hecd-
quarters, the liability is limited to 50
per cent of expenditure in the case of
Andhra Pradesh, Kerala and Tamil
Nadu and 20 per cent in the case of
Karnataka,

Policy Documentary Films

2862, SHRI GHUFRAN AZAM: will
the Minister of INFORMATION AND
BROADCASTING be pleased tg state:

_(a) whether the Films Division
short films and documentaries are to

‘toe propaginda of Government po- -

licy or to show the realmes which,
exists in our country;

(b) if not, the reasons for banning
some of the short filmg even after
world wide praise and winning aw--
ards at the Eighth Film Festival; and

(c) the names of the short filmhs.

which were banneqd and reasons.
thereof?

THE DEPUTY MINISTER IN. THE. :
MINISTRY OF INFORMATION AND-
BROADCASTING (KUMARI KU-
MUD-BEN M. JOSHI): (a) The
Firmg Division’s short filmg ang do-
cumentaries are produced to educate,.
inform and motivate the cinema go-
ing viewers in our theatrica] circuit.
and by screeing of these filmg through .
publicity vang of Central and State
Governmentg in rural areas. One of
the purposes of the documentary
films ig to create englightened pub-
lic opinion and to involve our mas-
ses in the socio-economiz develop~
ment of the country. The fikns pro-
ject the realities which exist in the
country in an objective and balanced
manner,

(b)y and (). It is presumed that.
the reference is to four fllms, name-
ly, ‘Arrival’, ‘Quick Sand’, ‘They
Cal) Me Chamar’ und ‘Insult to Civi-
lisation’. None of these filmg have
been banned for being screened in
India. The Director of the film
‘Arrival’ was adjudged the best Dir-
ector of the Documentarieg entered’
in the Eighth International Filmr
Festival of India, 1981,. This film
is likely to be released in the theatri-
cal circuits in April or May, 1981,
‘Quick Sand’ and ‘Insult to Civilisa-
tion’ have not won any national or
international awards, These flims-
were released in the Film Division's
theatrica; circuit on 3rd October,
1980 and 31st October, 1980 respec--
tively. The film ‘They Call Me Cha..
mar was an award and a certificate-
of merit abroad, The film was re-
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ieased'c.an Films Division's circuit on
716th May 198(

2. As regards the :c.‘ening of ibese
films outside India is ~:icerned, the
.Ministry of External Ad.irs have in-
formed that it wil] not be possible
for them to utilise these films for
officia] external publicity purposes in
view of the negative depiction of
Indian conditions in these films.
There is, however, no objection fto
<4hese films being screened and ex-
hibited abroad on normal commer-
cial basis.

Decision for Locating Gas-based
Fertilizer Factory in Rajasthan

2863. SHRI BHEEKHABHAIL: Will
“he Minister of PETROLEUM, CHE-
JAICALS AND FERTILIZERS  be
~leased to state: '

(a) whether Government have
since taken any decision for locat-
ing a gas-based fertilizer factory in
‘Rajasthan;

(b) what are the guiding factors
taken into while selecting such a
.gite;

(¢) whether Government howev-
_er considered the desirability of get-
ting up such a fertiliser factory in
any of the tribal areas of our coun-
try;

(d) what is the role of this parti-
«<ular Ministry to participate in the
«development of tribal areas; and

(e) in what manner angd to what ex.
tent this Ministry has contributed
*to the development of tribalg or tri-
“ba] areas?

THE MINISTER OF PETROLEUM,
SCHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) A Site
‘Selection Committee has been ap-
Dointed to recommmeng the optimum
locations for the proposed 6 addition-
=l gas-based fertilizer plants. One
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of these plants i proposed t, be
locateq in Rajasthan. - A decision
on the exact location of the fertili-
zer plant cen be taken only after
the recommendationg of the Site Sel-
election Committee have become av-

ailable. '

(b) The location of 5 fertilizer
plant is decided upon taking into
account factors such ag the availabili-.
ty of feedstock, availability of in-
frastructure, the demand pattern,
cost of transportation of feedstock
and fertilizers, ete,

(cy to (e). While the development
of tribal and other backward areas
is an accepted policy of the Govern-
ment, the location of a fertilizer plant
which is a highly capital intensive
industry, has also to be guided by
the techno-economic considerations
mentioned in reply to part (b) of
the question.

Kallada Power Generation Scheme

2864. SHRI A. NEELALOHITHAD-
ASAN NADAR: Will the Minister
of ENERGY be pleased to state:

(a) whether the project report of
the Kallada Power Generation Sche-
me had been submitted to the Central
Electricity Authority for sanction by
the Kerala Government; and

(b) if ‘s0, what are the main fea-
tures of the scheme and what action
hag slready been taken by the Gov-
ernment on it and what action the
Government propose to take?

THE MINISTER OF ENERGY
(SHRI A. B. A. GHANI KHAN
CHOUDHURY): (a) and (b). The
project report of Kallada Hydro-
electric project wag received in the
General Electricity Authority in -
November, 1980. The project involv- -
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es construction ¢f a dam site power
station having an installation of 2
units of 7.5 MW, The project with
an estimated cost of Rs, 13.90 crores
ig expecteq to afford an annual ener-
gy generation of 53 Gwh on firm
basis.

The Project report of Kallada Hy-
dro-electric Project is curréntly un-
der detaileg examination, after which
it will be processed by the Central
Electricity Authority for techno-eco-
nomic clearance.

Power requirement of U.P, during
next five years

2865. SHRI ZAINUL BASHER; Will
the Minister of ENERGY be pleased
to state:

(a) whether any assessment has
been made regarding power require-
ment of U.P. for the next five years;

(b) what steps are heing suggested
by the Centre to meet the power re-
quirement; and

{c¢) what action in this respect is
being taken by the Central Govern-
ment and the Uttar Pradesh Govern-
ment?

THE MINISTER OF ENERGY

(SHRI A. B. A. GHANI KHAN
CHAUDHURY): (a) Yes, Sir, Based
on the tentative exercise carrieq out
for the Eleventh Annual Power Sur-
vey Comrnittee the Working Group
on Power set up the Planning Com-
mission had projected the Power re-
quirements of Uttar Pradesh at the
eng of the Sixth Five Year Plan 1880-
85.

(b) and (c). A number of power
genergtion projects gubmitted by the
Government of Uttar ‘Pradesh have
been sanctioned and are under ex-
ecution by the State Government,
These will give benefits during the

Sixth Five Year Plan 1980-85 and
beyond and will increase the instal-
leq generating capacity in the State
from 3340 MW as on 313.1980 to
5312 MW by the end of Sixth Plan.
In addition, the State will get its
share of 350 MW out of additional
capacity of 1000 MW - likely to ac-
crue by 1984-85 from the Singrauli
Super Therma] Power Station being

set up in the Central Sector. '

Cases Referred to MR.T.P.
Commissjon

2866. PROF. MADHU DANDA-
VATE: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) what is the total number of
cases referred to the Monopolieg and
Restrictive Trade Practices Commis-
sion by Government since the 1st
January, 1880; .

(b) out of those referred to the
MRTP Commission, in how many
cases the reportg have been submitted
by the Commission to Government;

and

(¢) in how many cases action has
been taken by Government?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI P.
SHIV SHANKAR): (a) 10 cases un-
der Sections 21 and 22 of the Mono-
polies and Restrictive Trade Practices
Act, 1969 were referreq to the Mono-
polies and Restrictive Trade Practices
Commission for enquity and report
during the period 1st January, 1080
to 5th March, 1981,

(b) Out of these 10 cases, the Com-
. mission has submitted its report in
respect of three caseg to the Govern-
ment. .

(¢) The report in respect of the
three cases referred to in part (b) of
the question is under examination.
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Scrutiny of Annual Balance Sheets
of Companies of Bombay

2867, SHRI K. LAKKAPPA: Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state: '

(a) total number of annual balance
sheetg of the public and private com-
panies scrutinised by the Registrar of
Companies, Bombay, in the years
1979-80 and 1980-81;
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(b) whether any irregularities were
noticed; and

(c) if so, the details of irregularities
with the names of the companies and
the action taken against them?

THE MINISTER OF LAW, JUSTICE
AND COME AFFAIRS (SHRI P.
SHIV sﬂ}l’i): (a) The informa-
tion givéfl™® the Registrar of Com-

panies, Bomnbay is as under:—

Year No. of annual Balance Total
Sheets Scratinised
Public Private
1979-80 . . . . . . . 645 1041 1686
1980-81 (upto Jaouary, 81) 252 158 410

(b) & (c). The scrutiny of the
balance sheets taken on record is
conducted by the Resistrar of Com-
panies with a view to ascertaining
that annual accounts are in confor-
mity with the provisions of the
Companies Act, the company has
obtained requisite approvals, the
qualifications made by the Auditors
in their report have been suitably
explained by the company. An
evaluation is also made of the financial
performance of the company.

On the basis of queries raised in the
technical scrutiny, -clarifications are
sought from the company. In cases
of contraventions of the provisions of
the Cumpanies Act, show-cause
notices are issued,

It will take considerable time and
effort to compile the ‘observations’
made in respect of such jarge number
of companies which may perhaps not
be comimensurate with the results
sought to be achieved. If, however,
information in respect of a particular
company or a group of companies is
required, the same would be furnish-

ed,

0il Exploration in Kerala Coast

2868. PROF, P. J, KURIEN: Will
the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) the full details of o0il exploration
in the Kerala coast;

(b) whether exploration will ue.
continued; and

(c¢) if not, reasons therefor?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) The details
of exploratory drilling, ete, under-
taken by the ONGC in the Kerala
offshore are given below:—

(i) ONGC had drilled two ex-
ploratory wells off the Kerala
Coast—one off-Cochin in April—May
1978 and the other in Kasarged in
the North of Calicut in April—May
1980 but both the wells proved dry.

(ii) Seismic survey of the ghelf
area between Mangalore ang Calicut
has already been conducted during ..
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February—May 1980 and the data
obtained is being processed and
interpreted,

(iii) In the area around Laksha-
dweep Islands, a few reconnaisance
surveys have also been canducted
by the ONGC and some more sur-
veys are planned to be carried vut
during 1980-81.

(b) and (c). Depending upon the
results of the interpretation of the
data obtained by the surveys mention-
ed gbove, ONGC will draw up its
further programme of drilling in the
Kerala Off-shore.

In order to supplement the efforts
of the ONGC, Government has recent-
ly decided to invite offers from com-
petent foreign parties for exploration
in 32 blocks ineluding 3 blocks in the
Kerala offsore area,

v

Security of Balance Sheets of
Companies in Caleuttn

2869. SHRI H. N, GOWDA: Will the
Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased {o
State: )

(a) total number of annual balance
sheetg of the public and private com-
panies scrutinised by the Registrar
of Companies, Calcutta in the year
1979-80; and 1980-81;

(b) whether any irregularities weve
noticed; and

(c) if so, the details of irregularities
with the names of the companies and
the action taken against them?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI P.
SHIV SHANKAR): (a) The informa.
tion given by the Registrar of Com-
panies, Calcutta js as under:—

Year

No. of annual Balance  Total
Sheets scrutinised

19%9-80 .
198081  (upto February 1981)

Public Ltd.  Private Ltd.

Cos, Cos,
i510 1434 2044
1589 1611 9200

(b) & (¢), The scrutiny of the
balance sheetg taken on record is
conducted by the Registrar of Com-
panies with a view to ascertain
that annual accounts are in conformity
with the provisions of the Companies
Act, the compang has obtained requi-
site approvals, the qualifications made
by the Auditors in their report have
been suitably explained by the com-
pamy. An evaluation is also made of
the fimancised performance of tw
m
4230 1L8—3

On the basis of queries raised in the
technical scrutiny, clarificationg are
sought from the company. In cases
of contraventions of the provisions of
the Companies Act, show-cause noticas
are issued,

It will take a considerable time and
effort to compile the ohservations
made in respect of such large number
of companies which may perhaps not
be cemmpensurate’ with the results
seught to be uulimd: It hmma.
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faformation in respect of a particular
eompsny or a group of compaines is
required, the same would be furnished,

Synthetic Diesel from Coal

2870. SHRI K, PRADHANI: wil
the Minister of ENERGY be pleased
to state:

(a) whether Government’s attention
has been drawn to the news-item
appeared in the Hindustan Times dated
the 11th February, 1981 that the
Central Fuel Research Institute has
successfully produced and tested
synthetic diesel from coa] for the first
time in India; and

(b) if so, the details regarding its
test which was conducted at the
Institute?

THE MINISTER OF ENERGY
(SHRI A. B, A. GHANI KHAN
CHOUDHURY): (a) Yes, Sir,

(b) Diesel 0il was produced from
synthetic crude oil made from coal at
a pilot plant of Central Fuel Research
Institute, Dhanbad, The quantity
of synthetic diesel oil produced was
very small. It wag used o drive a
dicsel engine jeep for a distance of 8
Kms, only. Though the consumption
rate of diesel oil wag high, the per-
formance of the engine was satisfac-

tory, -

Air coverage of Prime Minister in
News

2871 SHRI BAPUSAHEB PARULE-
KAR: Will the Minister of INFORMA-
TION AND BROADCASTING be
Pleased to state that jg it s fact that
9 PM Radic bulleting gver the first
fortnight of January, 1981 show that
out of the total of 2,551 lines read 532
lines or 20 per cent were devoted to
Mrs, Gandhi personally and 734 lines
Or 29 per cent to other Congress (I)
Ministers or Leaders while opposition
leaders got covered in only 134 jines
or 5 per cent and non-Congress (I)

Governments only 57 lineg or 2 per

_ewent'.{

- THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI :KU-
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MUDBEN M, JOSHI): Out of -the
total 2842 lines devoted to -domestic
news in the 9.00 P.M., radio bulletins ,
over the first fortnight of January, 1981
the coverage in terms of lines pertain-
ing to the Prime Minister and others ig
indicated below:

(Government

Policy Programmes

(404 lines) ang on

on other matters
(i) Prime Minister:

(ii) Other Congdess (I)
Ministers or Leaders: 708 lines
(On Govt, Policy
and Programmes (614 lines

(81 lines)
465 lines

and on
other (P4
lines.
mateds
(iii) Opposition parties
and leaders: 140 lines
(iv) Non-Congress (I
Governments: lineg 75

Demand for a High Court Bench at
Rajkot .

2872, SHRI NAVIN RAVANIL: will
the Xlinister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state: :

(a) whether it is a fact that there i8
a longstanding demand from the peo-
ple of Saurashtra and from Bar Agso-
ciaticns of various parts of Saurashtra
for a Bench of Gujarat High Court at
Rajkot;

{(by if so, the action taken i{o meet
this demand.

(c¢) whether it is a fact that in
Maharashtra Rajasthan, Madhya Pra-
desh, there are such bencheg at Nag-
pur, Jaipur etc; and

(d) if so, the steps taken or propos-
ed to be taken to open such a bench at
Rajkot or in some other part of Sau-
rashtra Region? _

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI P.

SHIV SHANKAR): (a) and (b), Ac-
cording to the information received

from the State Government, there is
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such a demand. -However, no proposal
has been received from the State Gov-
emmt.

. (é}. At present, there are six Benches
of different High Courts as indicated
below:— :

Nameofthe

Place of the

High Court Permanent Bench
Allahabad Lucknow
Bombay Nagpur
Madhya Pradesh Indore &
Gwalior
Patng Ranchi
Jaipur

Rajastivan

(d) Any consideration to the matter
can be given only on receipt of a
proposal from the State Government.

Seniority of Metropolitan Magistrates

2873. SHRI CHANDRA PAL SHAI-
LANI: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to refer to the reply given
to part (d) of TUnstarred Question
No. 4119 on 16th December, 1980 re-
garding recruitment of Metropolitan
Magistrates and to state:

(a) whether the matter has since
Leen taken up with the Delhi Adminis-
tration and the Delhi High Court for
restoring the seniority of Metropolitan
Magistrates belonging to Scheduled
Caste and Scheduleqg Tribe commu
ties; .

(b) if so, the outcome thereof; and

(e) if not, the reasons for delay in
the matter and when the case is likely
to be-taken up and the seniority res-
tored? )

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI P.
SHIV SHANKAR): (a) to (c). The

‘matter relating to the fixation of seni-
ority of the Metropolifan Magistrates
recruited in 1977 and 1978 on the basis
of the examination held in 1976 has
been taken with the Delhi Administra-
tion and the Delhi High Court. The
reply from Delhi High Court has al-
ready been received in the matter, The
matter will be examined as early as
possible,

Effect of Power Shorfage in Hiryana
and Punjab

2875. SHRI SUSHIL BHATTACHA-
RYA: Will the Minister of ENERGY be
pleased to state:

(a) whether Government are aware
that several thousand workers are
rendered unemployed due to acute
power shortage in Haryana and Pun-
jab; and

(b) if so, what steps are being taken
by Government to ensure adequate
power supply to these States?

THE MINISTER OF ENERGY (SHRI
A. B. A, GHANI KHAN CHAUDHU-
RY): (a) The Government arc aware
that due to lower reservoir level of the
Govind Sagar and Pong reservoir due
to the unsatisfactory monsoon during
1980, the' overall generation from
Bhakra and Beas Power stations has
been curtailed with corresponding re-
.duction in the shares of Haryana and
Punjab from these stations. The day
to day power availability in Haryana
and Punjab has also been affected by
the forced/partial outages of the ther-
mal generating units. In the eircum-
stances, both Haryana and Punjab are
at present facing power shortage which
has affected the industries to some

- extent.

{b) with the increase in availability
of power from Dehar power station
from April onwards, availability of
power is expected to improve in Har-
vana and Punjab during the coming
summer months. With better perfor-
mance of thermal power stationg in
these Sfates and with satisfactory
mongoons, the power availability would
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increase further. In
484 MW of new capacity is expected to
be commissioned in Punjab during the
- period 1980—85 and about 312 MW in

Harysna during the same period. Be-

sides Punjab and Haryana would get
their share from 450 MW capacity to
be commissioned in Dehar Exn. and
Pong Exn. projects during 1980—85 as
well gs from other Central Sector
Power Stations being set up in the
Northern Region.

Drilling by Sagar Vikas Rig in Bom-
bay Off-Shore

2876. SHRI M. RAM GOPAL RED-
DY: Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether the second off-shore
jack up rig ‘Sagar Vikag has arrived
and started drilling in the Bombay
off-shore are; and

(b) if so, the result of drilling?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) Yes, Sir.

(b) The rig has been deployed for
drilling of production wells and the
drilling is in progress. A total of 449
metres had been drilled by this xig
till 28th February, 1981.

U.K’s Assistance for betterment of
Thermal Units of D.V.C.

2877. SHRI
Will the Minister of ENERGY be pleas-
ed to state:

(a) whether Government have
sought the assistance of experts from
the United Kingdom at critica] stages
to implement a time bound action pro-
gramme for plant betterment of the
thermal units of the Damodar Valley
Cerporatien; and

(b) if sn, the details thereef?
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'THE MNIBTER OI' ENERGY (SHBI
A. B. A. GHANT KHAN CHAUDHU-
RY): (a) A teams of experts from the
British Electricity International were
deputed to visit DVC Power Stations
in June, 1980 {o gtudy and recommend
measures for the improvement of per-
formance of the thermal units n! the
DVC.

(b) The Task Force indentified pro-
blemg such ag low system frequency,
boiler pressure restrictions and poor
condenser vaccum tube failure etc., as
the technical problems affecting genera-
tion. It also referred to the problems
relating tounhappy industrial rela-
tions, It also recommended certain
organisationa] improvements for in-
creasing power generation, The
recommendations are being imple-
mented by the DVC ag a result of
which power generation has shown a
marked improvement particularly
during the last four weeks,

Drilling Operation by ONGC Hariali
Village, Jalore, Rajasthan

2878. SHRI VIRDHI CHANDER
JAIN: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) whether it ig a fact that Ofl and
Natural Gas Commission has started
drilling operation in Hariali Village in
Sanchore Tehsil in Jalore District of
Rajasthan after setting up Arena point
to extract gas and petrol;

(b) if so, the results achieved; and

(c) whether the O.N.G.C. proposes ta
re-start drilling and survey operations
in that area keeping in view the riging
prices of oil, if so, the time by which
the work will be started?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) No, Sir,

(b) Does not arise.

(e) ONGCplmtocmouttlﬂﬁer
selsic. lm atter completion of
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aurmmrkinmmpromc&nndﬁh-_,f
bouring areas of Cambay basin, The

programme of drilling in the giea will
depend upon the seimsic data inter-
. pretation and prospect evaluation,

Rehabilitation of Tribal Villagers whose
lands are acquired by C.CIL

2879. SHRI INDRAJIT GUPTA: Wil
the Minister ot ENERGY be pleased to
state: “a

(a) whether the Central Coalfields
Lid,, has any provision for employ-
ment/rehabilitation/compensation  of
the tribal villagers whose lands and
huts are acquired for Central coal
mining projects;

(b) if so, the details of the same;

(c) whether it is a fact that assur-
ances on these issues were given in
1980 by the Bihar Chief Minister in re-
lation to CCL projects in the Chota
Nagpur-Santhal Parganas region; and

(d) whether violation of the said
assurances by the CCL authorities
culminated in the police firing at
Balrampur, Hazaribagh District on the
7th February, 19817

THE MINISTER OF ENERGY (SHRI
A. B, A, GHANI KHAN CHOUDHU-
RY): (a) and (b). Lands and huts be-
longing to tenants including tribals
have been acquired and gre being
acquired in different areas of Central
Coalfields Limited under the provision
of the Land Acquisition Act and Coal
Bearing Areag (Acquisition and Deve-
lopment) Act, 1957 for mining and
ancillary purposes, Compensation for
the same is paid as provided under
the provisions of the aforesald Acts,
In addition to this cash compensation,
jobg are provided to those whose landg
are acquires in accordance with normg
fixed by the Company. The norm
fixed i{s that one job is provideq for
three acres of land acquired,

" (¢) and (d). Detailed information is
béing collected and would be laid on
the Table of the House,

© [FE
L

Payment of delivesy charges to deli-
very man by Indane Cooking Gas

2880, SHRI AMAR ROYPRADHAN:"
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether it is a fact that Gov-
ernment are aware that the agents of
of the Indian Cocking Gas have been
charging Rs. 3/- per gas cylinder as
delivery charges from the consumers .
of the cooking gas while they only
pay Re. 1/- to the delivery man; and

(b) if so, what steps Government
propose to take in the matter?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) LPG Distri-
butors do not recover and delivery
charge separtely from customers ex-
cept in selected towns where under
specific approval additional delivery
charge Is being allowed considering
the terrain of that area, Delivery men
are employees of distributors and are
paid as per terms settled with them.

(b) Does not arise.

Exploration of off-shore and on-
ghore for oil

2881, SHRI R. P, GAEKWAD:

Will the Minister of PETROLEUM,
CHEMICALS AND FERTIHZEBS
be pleased to state:

(a) programme of exploration of
off-shore and on-shore 0il during the

next flve years;

(b) the total quantity of oil pro-
duced in the country both on-shore
and off-shore during 1980 and
posed to be produced in 1981;

E

(¢) is there any programme for
exploring new oflflelds on land as
well as off-shore in view of the ur-
gency of becoming self-sufficient in
the matter of crude oil; and
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(d) if so, give details thereof?

THE MINISTER OF PETROLEUM.
" CHEMICALS AND FERTILIZERS
(SHR! P. C. SETHI): (a), (¢) and
(4). In on-shore, exploration work is
to be intensified in Assam-Arakan,
Krishna-Godavari and Cauvery 'bas-
ins. The pace of exploration in Cam-
~ bay Basin will be maintained. Explo-
ration in West Bengal, Ganga Valley,
Himalayan  foot-hills, Rajasthan,
Orissa Coast and other areas is pro-
posed to be suitably stepped wup.
Some of the promising areas, like
shoals and estuaries, which could not
be taken up hitherto, due to logistic
problems, will also be explored by
engaing, wherever necessary, spe-
cialised contracting agencies. The
total exploratory drilling envisaged by
the ONGC and OIL in the on-land
basis is of the order of 300 wells
comprising 882,700 metres.

2, In respect of off-shore, Oil India
is expected to continue their explo-
ratory programme in the Mahanadi
Delta area. ONGC will continue ex-
ploration in Bombay off-shore Basin,

MARCH 10, 1961

Written Answers 140

extending the limits to deeper waters,
They also propose to explore the struc-
tures off-shore of Saurashtra in Gulf
of Kutch, Andaman & Nicobar Shelf

" ag well as the East Coast Basins, like

Palk Bay~ and Krishna-Godavari
Basins. ONGC plan to increase the
number of off-shore rigs deployed s0
as to drill about 95 exploratory wells
in different off-shore areag during the
Plan period.

3. Besides the full development of
Bombay High Field, development of
other structures, namely, R-12, South
Basin and North Basin flelds, B-37,
B-38 structures, would also be car-
ried out during the Plan period,

4. In order to supplement the efforts
of ONGC and OIL, selected blocks are
proposed to be leased out to reputed
foreign oil companies on participation
contracts or joint ventures,

(b) The crude oil production on-
shore and off-shore during the year
1980 and targets of productions for
1981-82 (which are available on fin-
ancial year basis) is given below:—

Product’on (MMT)
Year _——
On-shore Off-shore Tota]
1980 4'9 4°5 94
1981-82 85 84 16.9

Setting up of new projecis during
~ Sixth Plan

2882, SHMRI K. M. MADHUKAR:
‘Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleased to state:

(a) whether he had been on a tour
abroad recently to seek financial as-
sistance required for the fertilizer in-
dustry in the country;

{b) if so, what are the new pro-
jects proposed to be set up in the

cm:lntry during the Sixth Plan period;
an

(c) the outcome of the discussions
held abroad?

THE MINISTER OF PETROLEUM,
CHEMICALS AND  FERTILIZERS
(SHRI P. C. SETHI): (a) and (c).
The recent trip of the Minister abroad
was not aimed at seeking  assistance—
financial or otherwise—for the fertili-
zer industry. However, during his
visit ta [Italy, the matter came up
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for consideration and the Italian Gov-

ernment have indicated .their willing-

ness to consider the question of fin.
ancial assistance for the Thal-Vaishet
plant in the context of World Bank
withdrawing their assistance, Certain
other financial institutions have also
evinced interest in arranging financial
assistance for further projects.

(b) In addition to the projects under
implementation, action will be initiat
ed in a phased manner, during the
Sixth Plan period to take up con-
struction of 8 new nitrogenous and
11 new phosphatic fertiliser plants.

Number of Energy Protocols signed
by India with foregin countries

2883. SHRI HARIHAR SOREN: Wilt
the Minister of ENERGY be pleased
to state:

(a) the number of energy proto-
cols that have been signed by India
with the foreign countries during
1980-81;

(b) the names of the countries with
whom such agreements have been
signed; and

(¢) the date of the signature of
the agreement?

THE MINISTER OF ENERGY

(SHRI A. B. A. GHANI KHAN
GHAUDHURY): (a) Three energy
protocols have bbeen signed by India
with foregin countries during 1280-81.

.(b) Two of these protocols have
been signed with USSR and one with
Egypt.

(¢) A protocol was signed with
USSR in -the area of Solar Energy
on 21-11-1980.

An agreement of economic and
technical cooperation was signed bet-
ween USSR and India which also
provides for cooperation in the field
of power and coal production, 'This
‘was signed on 10th December, 1980.

A protocor with Egypt was sign
on 31st January, 1981 .
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Poor performance of the Thermal

units of DV,

£385. SHRI B. D. SINGH:

SHRI CHANDRADEO PRA-
SAD VERMA:

SHRI JAGPAL SINGH:

Will the Minister of ENERGY be
pleased to state:

(a) whether it is a fact that the

performance of the thermal units of.

the DVC has been poor and that the
generation has been far less than the
installed capacity;

(b) if so, whether Government have
made any exercise to identify the
reasons for the poor performance of
the thermal units of DVC;

(c¢) if so, results thereof; and

(d) the measures contemplated by
the Government to improve ihe per-
formance of these units and for at-
taining the maximum output?

THE MINISTER OF ENERGY
(SHRI A. B. A. GHANI KHAN
- CHAUDHURY): (a) For the Ilast
about 1/3 years till October, 1980
generation from the thermal umits of
the DVC had not been quite upto
the mark, This trend has been re-
versed lately and generation particu-
larly during last four weeks has been
quite satisfactory.

(b) A number of teams drawn from
the CEA, Bharat Heavy Flectricals
- Ltd., National Thermal Power Cor-
poration and Consultants including
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those from British Electricity Inter-

national have been deputed to DVC

Power Stations from time to time

altudythe trendofpowercm
.

(¢) The main reasong for the un-
performaney have beesd
categorised as (a) techmical; and (b)
problems relating to labour and in.
dustrial relations.

(d) A time bound action pro-
gramme for plant betterment of the
thermal units has been drawn up and
is now under implementation. These
efforts have already started showing
results and generation from the ther-
mal stations has been around 650 MW
on a sustained basis during the lasp
few weeks, Time bound action plans
for rehabilitation of plant and mach'-
nery and vigorous monitoring of im-
plementation have been formulated.
Steps for improving discipline "and
enforcing accountability have Theen
initiated. The grievanceg rederessal
machinery hag been activated and a
number of welfare measures have
also been introduced.

Violation of rules by D.V.C. in the
matter of appointment

2886. SHRI TRILOK CHAND:

SHRI CHANDRADEO FPRA-
SAD VERMA:

SHRI CHITTA MAHATA:

SHRI RAMAVATAR SHAS.
TRI:

Will the Minister of ENERGY be
pleased Vo state:

(a) whether it is a fact that
tain cases of violation of rules in
matter of appointments made by
D.V.C. were brought to the notice
the Government by the State Gov-

a??g

~ ernment of West Bengal;

(b) if so, detsils thereof;

(e) whether G-ovmmanf have
made any inquiry into the matter;
and
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(dJ if s0, the mﬂtthereotand
the reaction of the Government with
rmrd thereto? ¥

‘I'HE MINISTER OF ENERGY
(SHRI-A. B. A. GHANI KHAN
wY): (a) to (c). The Chief

ter of West Bengal had written
to the Minister for Energy alleg-
ing ocertain . irregularitiegs in the
appointment of Director (Person-
nel) and Additional Director (Per-
sonnel) in the DVC, Chief Minister,
West Bengal hag been informed that
no ruleg have been violated in the
appointment of Director (Personnel).
who is on deputation from another
public sector undertaking under the
Government of India. DVC has also
been told that complete impartiality
and objectivity should be observed
in making appointments.

(d) Question does not arise.

Selection of members of Jury on Film
Festival

2887, PROF. AJIT KUMAR
MEHTA:

SHR] RAJNATH SONKAR
SHASTRI:

SHRI JAGPAL SINGH:

Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state:

(a) whether it is a fact that ec-
cording to the normal practice, emi-
nent film personalities belonging to
the country in which International
Fiim Festivals are held, preside over
the jury during the Festival:

(b) whether it is also a fact that
during the recent International Film
Festival held in Delhi, India made a
departure from the normal practice
80 much so that none of the Common-
wealth countries participating in the
Festival was represented on the jury;

(¢) if so, the reasons therefor; and
(d) reactions of the film personali-

ties from the Commonwealth coum-

tries who participated in the festival?

146~

THE DEPUTY MINISTER IN THE-

OF INFORMATION AND

BROADCASTING (KUMARI KU.
MUDBEN M. JOSHI}: (a) No, Sir.

(b) No, Sir.
(¢) Does not arise.

(d) There has been no reaction in.
regard to the Jury.

Power Plant in Every Distriot

2888. SHRI SATISH AGARWAL:-
Will the Minister of ENERGY be-
pleased {o state:

(a) whether it is a fact that Gov-
ernmnet have formulated a compre-
hensive plan to provide a power plant
in every district in the country with-
in a period of 2 years;

(b) if so, the details of the plan
drawn up in this connection; and

(c) what would be financial outlay
proposed for this purpose and whe-
ther Government have finalised the
infrastructures necessary for this
purpose?

THE MINISTER OF ENERGY
(SHRI A. B. A, KHAN
CHAUDHURY): (a) No, Sir. Power
Plants are being located at the most
favourable locations keeping in view
the physical resourcey available and
the load centres,

(b) Does not arise.
(c) Does not arise.

' Modernisation of building of A.LR.
Hydérabad

2889, SHRI V. KISHORE CHAN.
DRA S. DEO: Will the Minister of"
INFORMATION AND—*BROADCAS'!‘
ING be pleased tfo._state:

(a) whether it is a fact that the
he

studios of ALR. Hyderabad and t
bulldings in which they are set up-

are very old; and
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(b) it so, the details of the propo-
'sals being considered to modernise
“the sawe?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI KUMU-
DBEN M. JOSHI): (a) and (b). Hy-
derabad Radio Station was taken
‘over by AIR in 1850. Proper studios
were constructed in 1957, and a num-
‘ber of improvements have since heen
“brought about. It is proposed tv con-
struct a new office building at AIR
Hyderabad during the Sixth Plan
"Pinancial sanction for this purpose
has been issued.

““USSR aid for repairing idle oil wells”

2800, SHYRI N, K. SHEJWALKAR:
“Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether attention of Govern-
ment has been drawn towards a news-
‘item appearing in the “Economic
‘Times” dated 21st January, 1981
under the caption “USSR aid for re-
-pairing idle oil wells;”

(b) if so, the number of such wells,
“location thereof and how long they
‘are idle;

. (c) whether these were dug earlier
-with Soviet help, if so, what defi-
-clency was left which caused them-to
~ 'be idle. how much loss India had to
suffer as a result of their being idle;

(d) whether some help for repair-
ing these idle wells was also sought
“from USA, if so, the details thereof
and if not, the reasons therefor and
‘the expected production capacity of
-th;se wells after they are repaired;
an

(e) how much expenditure Soviet
Union is going to incur on the repair
- of these wells, how many experts and
_scientists from Soviet will come to
India ang for how long they will stay
“here, whe shall bear their expenses?
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CHEMICALS AND FERTILIZERS

(SHRI P (. SETHD: (a) Yes, Slr

(b) ONGC have identified 235 sick
wells that can be brought back to pro-
duction. This includes 150 wells, in
the Western Region (Gujarat) and 85
wells in the Eastern Region (Assam).
139 wells had become sick prior to
1979, 46 wells in 1879 and 50 wells in
1980.

(c) No, Sir, these wells ‘were not
drilled with Soviet help. These wells-
are idle. due to natural depletion
common to oil fields. The oil to be
produced from these wells after re-
pair is.still there—there has been no
loss to India on this account.

(d) Enquiries were made from
Canada, Rumania, Hungary and
USSR, Only the USSR responded. At
this stage it is not possible to accu-
rately predict the quantity of oil that
can be produced through the com-
missioning of the wells that have
ceased to flow and also those of low
productivity.

(e) Expendiutre is estimaied at
about Rs, 3 crores for repair of wells
in the Western Region—this expen~
diture is expected to be met from
Credit from USSR. It is expected that
a contract would be concluded for
about 30 Soviet personnel to come to
India and stay for about 2 years for
the jobs of putting wells back into
production. Preliminary  discussions
were held with the Soviet Delegation
which visited India in January, 1981,
Final discussions are to be held short-
ly in the USSR to formulate a draff
contract.

Recruitment to Information Service

2891. SHRI K. RAMAMURTHY: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) ‘whether it is a fact that during
the past eight years there has bteeh no
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direct recruitment’to Infosmation Ser-

vice and the Departmental Promotion
Committees have also not met even for
.once in recent years;

(b) whethier the vacancies in Infor-
mation Service are filled by the ad hoc
.appointments from flelds such as Bor-
der Publicity, Defence Services, the
Office supervising the collected Works
of Mahatma Gandhi and the Simla
Mountaineering Unit; and

(c) if so, the reasons for such large
scale ad hoc appointments?

THE DEPUTY MINISTER OF IN-
FORMATION AND BROADCASTING
(KUMARI KUMUDBEN M. JOSHI):
‘(a) In the CIS Rules, 1959, provision
direct recruitment exists for appoint-
ments to Grade IV, Grade I1 and Grade
1. It is a fact that no direct recruit-
ments to these grades have been made
respectively from 1971, 1974 and 1964.
However, it has been decided to revive
direct recruitment to Grade IV and
‘Grade II and UPSC has been requested
to take necessary action.

Departmental Promotion Committees
for promotion to Grade III, Grade II,
‘Grade I, JAG and SAG(SS) have met
twice during 1978-80. The only Grade
for which DPCs could not be convened
is SAG(JS) of the Service, which last
met in 1977.

(b) and (c). There is a provision in

the CIS Rules, 1959 whereby Govern-
ment, in consultation with he UPSC,
may include posts other than those al-
ready included in the schedule to the
Rules. Under this provision, posts in
the Directorate of . Public Relations,
Ministry of Defence, Collected Works
of Mahatma Gandhi in the Publications
Division and the Monitoring Service of
All India Radio, Simla, were encadred
after consulting .not only the UPSC
but also the Department of Personnel.
Such induction of the posts and of the
incumbents who had been regularly
appointed thereto ig not an ad hoc
arrangément.
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Foreign Collaboration in 0Qil Exgplora-
tion

2803. SHRIMATI MADHURI SINGH:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) the proposals under considera-
tion for foreign collaboration in the
country’s oil exploration programme;

(b) whether our present approach in
regard to product sharing inhibits such

* collaborations; and

(c) if so, the changes in the present
policy which are contemplated?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI); (a) Government
has decided to invite offers from comn-
petent short listed foreign oil compan-
ies for exploration contracts in 32
Blocks in the country. .
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. '(b) No, sir. amtemmtordv!}‘ihdcﬂnﬁnﬂm
. waiting disposals in the High Courts
(c) Does not arisé - of the country? - hl

O e e Tl e Dending Dis- THE MINISTER OF LAW, JUSTICE

AND COMPANY AYFFAIRS (SHRI P.

2894, SHRI RAM SWARUP RAM: SHIV SHANKAR): Informatfon about.

Will the Minister of LAW, JUSTICE the number of pending cases as furnish-

AND COMPANY AFFAIRS be pleased ed by the High Courts, is given in the
to state whether Government will lay statement. .

Statement
Number of Civil and Griminal cases pending disposals in High Courts as on 30-6.1980

Name of the High Court Number of cases pending
disposals

Civil Crimipal Total

1. Allahabad . . . . . . . . . 85,872 19913 105785
_ 2. Andhra Pradesh . . . . . . . 26,259 1887 28146
8. Bombay . . . . . . . . . 55,432 5291 Goy14
4. Calcutta v+ e s e e+ 744028 abag 77657
5. Delhi . . . . . . . . 20,474 1701 a117s
6. Gauhati . . . . . . . . . 6,272 1390 7662
7. Guja. . . . . B . 14,966 2326 17292
8. Hiimachal Pradesh . . . . . . . 5,916 494 6410
g. Jammu & Kashmir . . . . . . . 6,235 1296 7538
10. Karpatak . . . . . . . . 60,451 1068 61519
11. Kerala . . . . . . . . . 80,126 19158 32041
12. Madhya Pradesh . . . . . . . 19,533 7683 27216
19, Madras . . . . . . . . . sbaso 5376  616e6
14 Orissla . . . . . . . . . 8,572 162t 10198
15. Patna . . . . . . . . . 25,641 g714 8535%
16. Punjab and Haryana . . . - . . 30,137 sbas 33760
17. Rajasthan . . . . . . . 16,079 5404 21573
B, Bikkim . . . . . . .. 13 4 et 3

Tol . . . . . . . . . 58l 74.,433 6,28.690
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Import of Crude

2896. SHRI G. M. BANATWALLA:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether the import requirements
of crude for 1981-82 have been arrang-
ed with other countries;

(b) the {otal quantity proposed to
be imported and the quantity for
which arrangements have been made;

(c) the countries with which arrange-
ments have been made with quantity
arranged for from each of them; and

(d) the expected cost of crude im-
ports during the aforesaid year?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C, SETHI): (a) and (b) Im-
port of crude is generally arranged on
a calendar year basis. The require-
ments for the calendar year 1981 have
been largely tied up.

(c¢) It would not he in public inte-
rest to disclose the names of the coun-
tries and the quantities for which
arrangements have been made.

(d) The expected cost of the crude
oil import during 1981-82 would be
around Bs. 3200 crores at current
prices. '

MARCH 10 1981
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mmumm—nrmuum
of Inflation

2897. SHRI E. BALANANDAN:
SHRI MADHAVRAO SCINDIA::

Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be-
pleased to state what will be the effect
of the newly announced price hike of
petrol and kerosene on the rate of
tnflation?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P, C. SETHI): The direct impact
of increase in the price of petrol and
kerosene effective 13th January, 1981,
on the +wholesale price index
(1970-71=100) is estimated to he’
0.115 per cent and 0.067 per cent res-
pectively, totalling to 0.182 per cent.
The rise in the whole sale consumer
price index i estimated to be about
one per cent due to price increase on
all petroleum  products w.ef. 13th
January, 1981. The extra expenditure
on kerosene for an average urban
family is estimated at Rs. 1.40 per
month only. Instructions were issued
to the State Governments/Union Terri-
tory administrations to revise the taxi
and autorfkshaw fares resulting from
estimated increase in the operational
costs for taxis by 3.5 paise per KM ang
for autorickshaws by 1.8 paise per
K.M,

CCI&E Formula Regarding Drug
Prices

2898. SHRI KUSUMA KRISHNA
MURTHY: Will the Minister of PET-
ROLEUM, CHEMICALS AND FERTI-
LIZERS be pleased to state:

(a) what is CCI&E formula regard-
ing drug prices, what is loading and
how it is effected in the case of cana-
lised bulk drugs imported by CPC and
IDPL,

(b) what banned 1tems of druzs
were imported during last five years
and under what provisions these im-
ports. were allowed and the partieg to
whom such imports were allowed, and
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(c) what is the extent of loading of -

prices of canalised bulk drugs before
DPCO 1979 and after it, its effect on
the prices of formulations?

THE' MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM, CHEMI-
CALS AND FERTILIZERS (SHRI
DALBIR SINGH): (a) The formula
approved by the Government for fix-
ing the retention prices of bulk
drugs imported and distributed by
State Chemicals and Pharmaceuticals
Corporation of India Ltd. taking in-
to consideration c¢if, price duty of
customs, letter of credit opening
charges, clearance charges, distribu-
tion charges and CPC's margin etc, is
called CCI & E formula for
drug pricing. The adjustment in
the prices of canalised bulk drugs
effected by the Government, to take
care of variation in the cif. prices

Wﬁt-‘-en Amm PHALGUNA 19 1902 (SAKX) Written Answe‘l's '
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wluch occurred durlng the course or
ayear or to make the selling prices.
uniform where indigenoug prices
differ etc., hag been referred to as
loadmg/unloadmg of prices. These:
adjustments are consistent with the-
provisions of Drugs (Prices Control)
Order 1879, .

(b) The information is being collect--
ed and would be laid on the Table of
the Lok Sabha. _

(c) The number of items on which
over-recovery/under recovery on the--
import and  distribution of canalised
bulk drugs took place with relevance
to their retention price in accordance
with the CCI&E formula during 1978-79
[i.,e. before commencement of Drugs
(Price Control) Order, 1978] and
1979.80 [i.e. after commencement of
Drugs (Prices Control) Order, 1979]
is given beiow:

Number of imported Number of imported
canalised drug items drug items of under- -
where f over-recovery recovery with rele-
with relevance to the vance to the price

Sl.No. Year
pricc according to according to the CCI
the CCI&F, formula & E Formula
resulted
1. 1978-79 12 7
2. 1979-80 14 14

During the year before and the year
after Drugs (Prices Coutrol) Qrder.
1979 came into force, prices of g few
formulations Lased on canalised bulk
drugs were fixed. In most cases, the
prices came down on adopting CPC'’s
selling price.

Permission to rmport Power Generator
Equipment for metter Thermal
Station in Tamil Nadu

20899, SHRI C. CHINNASWAMY:
Will the Minister of ENERGY be
pleased {o state;

(a) whether Government of Tamil
Nadu has reguested the Centre to per-
mit Tamil Nadu Electricity Board to
import geneérator equibments for Met-
fur Thermal Station which has been
dllowed to install 2x210 MW plants
during the Sixth Plan, and

(b) if so, when the permission is-

expected io be given?

THE MINISTER OF ENERGY"
{SHRI A.B.A. GHANI KHAN CHAU-.
DHURY): (a) and (b). Tamil Nadu
Electricity Board had requested Central
Electricity Authority for permission to-
invite global tenders for the supply
of hoilers as well as turbo-generators
for their 2x210 MW Mettur Thermal
Station. TNEB have been advised by
Central Electricity Authority that the
indigenous suppliers M/s. BHEL are
in a position to supply the necessary
equipment in the required time frame
for the project. However, under the-
existing import policy, project authori-
ties are permitted to float global ten-
ders for power generating equipment:
and import proposals on this basis ye-
quire clearance - by the Empowered:
Committee of the Government of Indtae
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in the Ministry of Industry which
‘takes into account all factors including
indigenous manufacturing capability
while considering such import propo-
sals.

Tamil Films on Delhi Television

2800. SHRI M. ARUNACHALAM:
Will the Minister of INFORMATION
AND BROADCASTING he pleased to
state:

(a) the reasons why Tamil fiimg are

. not screened by  Delhi Doordarshan

" under the Regional film service even
after a gap of six months; and

(b) if so, whether the Department
proposes to take note of it and screen
Tamil films at regular intervals?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMAR] KU-
MUDBEN M. JOSHI): {(a) and (I).
Tami] feature films are screened by
Dethi Doordarshan in rotation with
those in other regional languages
which are telecast on 1st, 2nd, 3rg
and 5th Saturdays. The Kendrg tele-
casts films in about a dozen regional
languages which are to be accomo-
dated within this limited available
time, Thus, there is normally 5 gap
of nearly 4 months in the screening
of two films in the same regional
language, However, at times, the
due date in rotation is missed due
-to non-availability or supply of a film
which results in a longer gap. In such
a situation, the film is telecast on the
next immediate available date.

Non-availability of injections for Can-
cer Patients

2001. SHRI DIGAMBAR SINGH:
"Will the Minister of PETROLEUM,
~-EHEMICALS AND FERTILIZERS
. be pleased {o state:

(a) whether Actinomycin-D and
Doctinomyein-D injections which are
-imported from foreign countries for
~cqmosr Datiants in the countey. are not
~ovliably Ay whese in: the ceuniny;

MARCH 10, 1081

(bj whether non?gvailability of these.

injections in the country has jeopardis-
ed the lives of the cancer patients;

(c) whether any arrangements have
been made for importing these injec-
tions immediately and if so, the details
thereof, and;

(d) the time by which these injec-
tions would be made available?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM, CHE-~
MICALS AND FERTILIZERS (SHRI
DALBIR SINGH): (a) to (d)., Ac-
tinomycin-D injection is synonymously
known as Doctinomycin-D injection.
It is an imported anti-cancer formu-
lation, The drug or its formula-
tions are not made in this country.
Its import is allowed wunder ‘Open
General Licence’ under the Import
Policy (1980-81) to:

{i) Hospitals or Medical institutions
for their own use, provided the c.i.f.
value of such goods imported at any
one time shall not exceed twenty fiye
thousand rupees;

(ii) any indivindual for his personal
use provided the c.if. value of such
goods imported at any lime shall not
exceed one thousand rupees; and

(iil) registered medical praclitioners
for their own professional use provid-
ed the c.if. value of such goods
imported at any one time shall not
exceed rupees five thousand,

Customs duty exemption is also
available on its impert into the couns
try.

Government monitors the gvailability
of essential and life-saving drug for-
mulation on the basis of reports re-
ceived from State Drug Controllers ete.
The non-availability of Actinomycin-D
injection was reported from Delhi. On
taking up the matter with M|s Merk
Sharp and Dhome of India Ltd., whigh
also. imports this formulation, in the
trade name Cosmogen, the Compan®
informed: thet this was one of thels
service products = and. was avalsble

Written IAmei"a 160 :
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with them from time to time in limited
quantity only, and that they had no
stocks available for supply at that time.
Since the demand for this formulation
is small and not steady, it is not im-
ported regularly by suppliers.

Villages Electrified in Karnataks

2902. SHRI B, V. DESAI: Will the
Minister of ENERGY be pleased to
state:

(a) whether it is 5 fact that Karna-
kata is the only State where large
number of villages have not been pro-
vided with street lights and also all its
villages had not been electrified;

(b) if so, the reasons therefer;

(c) how many villages have been
electrifieq there so far:

(d) whether State Government had
put forward certain proposals and
had asked for financial aid for electri-
fying the villages;

(e) if so, how much has been pro-
videq to the State go far; and

(f) how much will be provided
during the current financia] year for
achieving the purpose?

THE MINISTER OF ENERGY
(SHRI A. B, A. GHANI KHAN
CHOUDHURY): (a) & (b). No, Sir.

(c) According to the latest pregress
Report received from the Karnataka
HMectricity Board, 16,505 villages have

been electrified up to the eng of
December, 1980,

(d) Since the inception of the
Rura] Electrification Corporation up
to 31-1-1981, the Karnataka Electri-
city Board have sponsored 177 rural
electrification schemes for g total
financia] assistance of Rs, 57.25 crores.

4280 1.S—6.

(e) Up to the end of February,
1981, Rural Electrification Corpora.-
tion hag disbursed an amount of
Rs. 30.39 croreg; to the Karnataka
Electricity .- Board, This includes
Bs. 1.53 crores disbursed during the
year 1980-81.

(f) During the current financial
Year (1880-81), Rural Electrification
Corporation has allocated an amount
of Rs. 5 crores for disbursement to
the Karnataka Electricity Board.
This is in addition to Rs, 8.07 crores
allocated to the State for its own
normal development programme,

Synthetic Diesel from Coal

2903. SHR1 S. M. KRISHNA: Will
the Minister of ENERGY be pleased
to state:

(a) whether it is a fact that the
Centra] Fuel Research Institute has
successfully produced and tested
synthetic diesel from coal fo: the first
time in India;

(b) if so, what is the estimated cost
of the synthetic crude to be produced
by the process evolved by the above
Institute; ang

(¢) the steps being taken to exploit
this for commercial yse?

THE MINISTER OF ENERGY
(SHRI A. B. A. GHANI KHAN
CHOUDHURY): (a) Yes, Sir.

(by & (¢). A small quantity of
diesel oil was obtained from synthetic
crude oil produced from coml at a
laboratory pilot plant at Central Fuel
Resca~ch Institute, Dhanbad. It was
used to drive a diesel engine Jeep for
a distones of 8 Km. It is too early to
assess the cost of the process or com-
mercia)] production. Further testg mre
required over a longer period.
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Supply o0f Diesel, Kerosene and
Paraffin Wax to Various State

2904, SHRI M. ISMAIL: Wil] the
Minister ¢f PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to state: .

(a) how much quota of diesel,
kerosene, paraffin wax wand other
petroleum products has been allotted
and actually supplied to the States
during the last 13 months; State-wise;
month-wise and product-wise;

(b) what are the demands and
actua] requirementg of the Stateg dur-
ing the above period; State-wise; and

(c) the steps taken or propuseg to
be taken to meet the demands of
the States by the Centre?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) Only in the
case of High Speed Diesel (HSD) oil
angd kerosene, monthly gllocations are
made tp all the States/Union Terri-
tories and in the case of parafin wax,
the allocation is made on a gquarterly
basis. The details of gllocation and
sale of HSD and kerosene, State-wise,
for the 13 month period ie, January
1980 to January’ 81, as also the alloca-
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tion and upliftment of pareffin wax
for the year 1980 are given in the en-
closeg Statement. The compilation of
month-wise and State-wise, informa-
tion gp the lineg desired, wil] involve
considerable time and labour which
may not be commensurate with the
purpose proposed to be achieved.

(b) It is not possible to indicate the
monthly demand and requirements of
HSD, kerosene and paraffiin wax,
State-wise, for the above period parti-
cularly in view of geasona] demands.

(c) The allocation of diesel wnd
kerosene to the States and Union
Territories have been maximised
taking into account the product avail-
ability ang movement capacity. For
March, 1981, the allocation of diesel
has been made at a level 15 per cent
more than the sale in March, 1980. In
the case of kerosene, the monthly
allocations are based on @ 5 per cent
increase over the sale of correspond-
ing month of previoug year. Ad-hoc
increase are also given to States/
Union Territories keeping in view
their gpecial requirements and other
relevant factors. Allocation of para-
ffin wax is rnade on the basis of up-
liftment/performance in the previous
year,

Statement,

Delails of ollocation and sale of High Speed Disssl and Kerosene state-wise for I3 month i.e. January
1980 to January I981 and allocation and upliftment of paraffin wax for the vear 1980.

High Speed diesel

e ——— o ! i e e

Kerosene Figures in metric ton-
nes
Paraffin wax
States/Union Territories Allocat- Sale Alloca- Sale Allocation Upliftment
tion tion
! 2 3 4 5 6 7
Andhra Pradesh . 794557 798401 328152 338109 1576 1070
Arunachal Pradesh . 8664 5417 3770 9731 68 47

N. B. January '8: sales arc provisional.

— —
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1 2 3 4 5 6 7

Andaman & Nicobar . 10870 @7118 11 14 1040 20
Assam . . . . 168313 131038 142020 g6og3 1590 1569
Bihar . . . . 492585 439204 251204 234095 1380 1109
Chandigarh . . . 20180 19139 9528 9638 200 168
Dadra & Nagar Haveli . 3790 3975 710 * 44 4
Delhi . . . . 376958 351176 130430 126156 2948 2410
Gujarat . . . . 730768 676384 431573 416774 2218 1616
Goa, Daman & Diu . . 87297 74791 15942 14755 254 250
Haryana . . . . 204992 316125 40756 76227 1180 1098
Himachal Pradesh . . 48757 47846 16976 15615 136 98
Jammu & Kashmir . . 86836 86105 29303. 29051 256 308
Karnataka . . . 544186 539989 246338 242917 1196 1038
Kerala . . . . 359667 349321 141456 138802 1948 2084
Madhya Pradesh . . 487460 449450 209866 194166 1052 644
Maharashtra . . . 1383277 1293021 890459 872183 12256 8672
Manipur . . . . 18216 10454 8426 8238 920 420
Meghalaya . . . 15795 12697 8478 5279 168 165
Mizoram . . . . 5933 4504 2488 2704 g6
Nagaland . . . . 8314 7659 5045 4427 440 4“0
Orissa . . . . 176730 166878 85380 78306 720 440
Punjab . . . . 618762 583770 146645 153015 1726 1428
Pondicherry . . . 23134 24569 7732 6625 136 140
Rajasthan . . . . 525023 499186 136255 13235% 1156 878
Sikkim . . . . 4487 3850 5345 2044 24 8
Tamil Nadu . . . 962384  g89368 376727 384242 8504 8418
Tripura . . . . 15159 9568 11491 8503 460 266
Uttar Pradesh . . . 1096288 1016084 407846 401927 4246 3628
‘West Bengal . . . 721140 @595578 419806 371118 10132 5462
Lakshadweep . . . N.A. N.A. N.A. N.A. 20 4

Total 10092522 9512645 4541441 4369337 56410 43570

WN. B. January 81 sales are provisional.
@January ’81 sales not included.
*Included in Gujarat.
N.A. stands for ‘Not Available’.
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1 2 3

(F03 w74y #)
fagre . 17 89 25.50
qfesw s 8.11 10.88
qer WRW 9.15 13.67
o 93W 4.60 6.21
RIS 1.72 2.74
IfaT 1.20 1.62
IAT AR . 0.34 0.36
TER AR AWTetve 0.27 0.34

Electrification of Villages during 1978,
1979 & 1980

2906. SHRI D. P. JADEJA: Wil
the Minister of ENERGY he pleased
to state:

(a) the annual target of villages
fo be electrified uand the actual
numbers of villageg electrifieg dur-
ing the years 1978, 1979 and 1980.

State-wise:

(b) what are the reasons for not
fulfilling the target; and

(c) what steps are being taken by
Government to achieve the target?

THE MINISTER OF E£NERGY
(SHRI A, B. A. GHANI KHAN
CHAUDHURY): (a) The State-wige
details of the targets ang schieve-
ments in respect of village electrifica-
tion during the years 1977-78, 1978.79
and 1979-80 are given in the State-
ment,

(by The reasons for not fulfilling
the targets, inter-alia, include short-
age of construction material like alu-
minium, cement, steel etc.. financial
contraint including inadequate credit
facilities, shortage of power, lack of
proper organisation in some of the
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State Electricity Boards, heavy floods
and natural calamities and difficult
terrains involving huge capita] outlay
for drawing up of transmission lines
etc;

(c) Necessary remedial measures
are being taken by Government from
time to time to improve situatlion,
These include setting up of new
power stationg and improving the
efficiency of the existing ones, draw-
ing up of more transmission lines, in-
creasing the outlay for rural electri-
fication. import of aluminium, steel
etc. At the instance of the Govern-
ment of India, many of the States
have set up Coordination Committees

for Rural Electrification at the Block/
District/State Levels in which meme
bers of all the developmental agencies
in the rura] sector. including financ.
ing institutions, are represented. The
State Electricity Boards have also
been requested to create geparate cells
for rural electrification with adeguate
staff. Rura] Electrification Corpora-
tion hag set up Regional Offices in the
different parts of the country for
advising the State Electricity Boards
to formulate financially viable snd
technically feasible rural eclectrifica-
tion schemes. The Corporation has
also been continuously monitoring the
progress on the schemes financed by
it. '

Statement

Targets and Achicvements in vespect of Village Electrification Dwving the vears 10y 32, 1978-79 and

1979-80.
SI.No. StatesfU.Ts. Electrification of Villages
1977-78 1978-79 1979-80
Target Target  Ach.  Target Ach.
| 2 . 3 4 5
1. Andhra Pradesh 690 2000 826 1520 1014
2. Asam . 500 179 1150 825 1165 1225
3 GuBihar . . If'BO: 537 :mggo 499 1310 742
4. Gujarat . 1343 1400 403
Haryana . ™ (*) (*) * (*)
6. Himhg Pradesh Boo 750 576 900 ?n)
ammu Kashmir 500 414 I 1 a
g taka 6oo &gg 560 13:2 -
5. Madhya Pradesh 600 630 2000 20 ot
10. . . I 2050 2120 2%0
11. Maharashtra . . 1 1800 1904 1800 207!
12. Manipur . . . il 22 gg 100
13. Meghalaya . . . 100 110 7 199 72
14. Nag e 30 37 46 34 70 50
15. Orussa . . . . 1500 1100 1750 1407 2200 1
16. Punjab - e *) *) (*) (*) [*
xz. Rajasthan . . . 1315 1600 2312 2000 1531
18. Sikkim . . . . 20 35 Nil 25 5
19. Tamil Nadu . . 31 15 1 (¢)) 25
go. Tripura . . . 140 120 1;6 200 200
21. Uttar Pradesh . . 5000 4700 1272 3945 22
22, West BCﬂgal . . 1800 2000 494 1950 732

Torar (STATES): 18630

14437
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1 2 3 4 5
1. A & N Islands ] 4 "!l 2 ] 18
@, Arunachal Pradesh. I 47 } 120 ! 33
8. Chandigarh . ™ 4 ® ™ ™ ™ 1 ®
4 D & N Haveli ! 14 'I 3 o
5. Delhi . @ P £ 10 (9 (") ' oas0 (%)
6. Goa, Daman & Diu ; 6 5 5 4
2. Lakshadweep NIL | NIL NIL |i NIL NIL Nil
|
8. Mizoram i 5 | I ! 5
j I I
9. Pondicherry . ™) *» ™ J * *)J ("
Torar (U.Ts) 40 76 100 141 250 60
ToraL (ALL-INDIA) 18670 14513 23530 15907 22693 17072

(*)—Cent per cent electrification has already been achieved.
(1)—No specific target fixed by the State Electricity Board.

(a)—Progress received upto 31-12-1979.

Release of L.P, Gas Connections

2907. SHRI D. P. JADEJA: Will the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to state:

(a) whether Government have decid-
ed to release 1 lakh LPG connections
every month with effect from March,
this year;

(b) the number of connections allot-
ted by Gujarat State monthly; and

(c) the target fixed by when all the
applications for new LPG connections
will be completed in India and parti-
cularly in Gujarat State?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
SHR1 P. C. SETHI): (a) Yes, Sir.

(b) As per the enroiment plan of the
oil compunies ahout 92,000 ccnnections

are lo be released in Gujarat Siate bet-
ween February 1981 to DMarch 1982.
Month-wise details are not readily
available.

(c) The applications on the waiting
list for new LPG connections in India
including Gujarat will be cleared in a
phased manner from this month on-
wards, depending upon the availability
of cooking gas from Bombay High and
Mathura and Koyali refineries.

Production of Crude Oil in Assam

2008. SHRT SANTOSH MOHAN
DEV: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) the present production of crude
oil from the oilfields in Assam; and

(b) the total number of wells work-
ing at present in Assam State?
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THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) A produc-
tion of 5.3 million tonnes is envisaged
in 1981-82.

(b) About 403 wells of Oil and ONGC
are flowing oil at present in addition
to 417 wells of AOC’s aging fields in
Assam.

Set up T. V. Centre in Haryana

2909. SHRI CHIRANJI LAL
SHARMA :

SWAM]I INDERVESH:

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) steps taken or proposed to be
taken to set up T.V. Centre in Haryana;

(b) the details of scheme and sile
chosen; and

(¢) by which time it will be set up?

DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI KUMUD-
BEN M. JOSHI): (a) to (c), There is
no proposal to set up a T.V, Centre in
Haryana during the Sixth Plan period
(1980—85) due to consfrainis in re-
sources.

Advertisements in the Tribune,
Chandigarh

2910. SHRI CHIRANJI LAL
SHARMA): Will the Minister of
INFORMATION AND BROADCAS-
ING be pleased to state the amount
paid to the Tribune. Chandigarh for
advertisements during the last five
years, year-wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF INI‘ORMATION AND
BROADCASTING (KUMARI KUMUD-
BEN M. JOSHI): The details of the
advertisements released to individual

newspapers and the amounts paid to
them ig treated as confidential between
Directorat: of Advertising and Visual
Publicity and the individual publisher.

Recitation of verses from Ramcharit-
manas on All India Radio

2911, SHRI CHIRANJI LAL
SHARMA: Will the Minister of IN-
FORMATION AND BROADCASTING
be pleaseg to state:

(a) whether Government propose
considering the demand of people to
devote more time for recitation of
verseg from Ramcharitmmanas on All
India Radio; and

(b) if so, whether the programme
of recitation of verses of Ramcharit-
manas will also be relayeg from Delhi
Television?

THE DEPUTY MINISTER IN
THE MINISTRY OF INFORMA-
TION AND BROADCASTING
(KUMAR] KUMUD.-BEN M, JOSHI):
(a) No, Sir, there hag bheen
no demand from peeple to devote
more time for recitation of verses
from Ramcharitmanas. The present
duration of broadcasts from the dif-
ferent stations is adequate.

(b) In view of answer given to
part (a) above, the question does
not arise. However, Doordarshan
Kendrag have been telecasting their
own programmes base on “Ram-
charitmanas” from time to time,

Field Publicity Officers (Border)

2912. PROF. NARAIN CHAND
PRASHAR: Wili the Minister of
INFORMATION AND BROADCAST-
ING be pleased to state:

(a) whether the officers of the
Field Publicity (Border) have been
absorbed on CIS Class II;

(b) if so, date with effect from
which it has been done; and
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(c) if not, the reasong therefor and
the likely date by which it would be
done?

THE DEPUTY MINISTER IN THE
MINISTRY OF  INFORMATION
AND BROADCASTING (KUMARI
KUMUD-BEN JOSZIIL): (a) No, Sir.

(b) Does not arise.

(c) The posts of Field Publicity
Officer (Border) were not in the CIS
from the inception. Therefore, the
initia] gppointment of Field Publicity
Officerg and their continuation have
been against postg outside the CIS.
Consideration of the question of the
induction of the posts ang their in-
cumbents in the appropriate grade
of the CIS has to be preceded by the
regularisation of their appointments
through the Union Public Service
Commission, For this purpose, re-
cruitment rules; have been notified.
The UPSC hag been requesteq to
arrange for recruitment action under
the notified rules; it is only after
the receipt of UPSC's recommenda-
tions that action on the question of
induetion into CIS will arise.

Electrification of villages in Orissa
during 1979.80 and 1980-81

2918. SHRI A. C. DAS: Will the
Minister of ENERGY be pleased to
state:

(a) the number of villages of
Orissa electrified in 1079-80 and
1980-81; and

“(b) the number of villages from
Cuttack district of Orissa are propos-
ed to be electrifieq quring the Sixth
Plan period?

.THE MINISTER OF. ENERGY
(SHRI A B. A.  GHANI KHAN
CHAUDHURI): (a) .In. Orissa, 1,663
villages were electrified during
1979-80 and 319 villages were elec-
trified during 1980-81 (up to  the
end of December, 1980).

MARCH 10, 1981
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(b) During the Sixth Five Year
Plan (1880—85), 13,179 villages are
proposed to be electrified in Orissa.
District-wise details are not avail-
able,

Supply of oil by United Arab
Emirates

2514, SHRI LAKSHMAN MALLICK:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleasegd to gtate:

(a) whether any negotiation have
recently taken place between Indias
and United Arab Emirates for the
supply of more oil to India; and

(b) if g0, the details in this 1e-
gard?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P, C. SETHI): (a) and (b).
It would not be in public interest
to disclose details in this regard.

L S U Y
% fog fmffer wfr

2915. st fager Vg : w
Wfaw, @A v IATe FA 73
T #Y g T f

(%) raa ¥ www s
¥ fae awad ¥ wiww ghrami A
srea; 7 & frg frrft i Fraffor
A Mmn ww oo T
W, 1981 8® ¥4 T & Jawm;
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(@) afc wff, o g ¥ o
g o gz ofcom w7 g IO
Al sy ?
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feam, T st s A
q§ w A (s rwdic fag ) : (%)
¢ (@) 7978 wgaemer § M-
sfrar  gfaamt &Y wqrear ¥ fag
6.50 FUT a7 & forey waT wiqwq
gfga 57.97 *UeT tqq %7 Fwifug
AT W T e & 1 g )
qgT T WA B qifaw) w7 7
ard, 1981 &+ g faar e faatfes
frgt mac ar 1 earlq, feafafas
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g Wom Fy 9y § i sm s
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fergr  sramTT —
(1) zaiv fasas s 9nq &
¥R ITHIT FoIAIE T

FE

(i) #57 wrg, H=ARED
& A qrdE &% AT )

Improvement in Orissa All India
Radio

2916. SHRI GIRDHAR GOMAN-
GO; Will the Minister of INFORMA-
TION AND BROADCASTING be
Ppleased to state:

(a) whether the existing Radio
Stations in Orissa need improvement
1o cover entire State;

(b) if so, the programmes prepar-
ed for improvement and increase of
K.V. Transmitter of Jeypore and
Sambalpur Radio Stations;

(c) whether the schemes have been
approved by his Ministry for execu-
tion. in Sixth Plan period; ang

(d) if so, the funds placed for
the schemes and the schemes there-
for?

THE DEPUTY MINISTER IN THE
‘MINISTRY OF  INFORMATION
AND BROADCASTING (KUMARI
KUMUDBEN M. JOSHI): (a) to

(d). The aim of All India Radio is
to provide coverage to every poten-
tial listener not only in Orissa but
also the entire country. This, how-
ever, depends upon the availability
of resources and relative priorities.

There is no proposal for the up-
gradation of power of the transmitt-
ers at Jeypore and Sambalpur. The
present day time primary grade ser-
vice navailable to the State iz 81
per cent by population. Provision was
made in the draft Sixth Plan (1980-
85) for setting up of a new broad-
casting station at Bhawanipatna and
local stations at Berhampur, Rour-
kela and Keonjhar for further im-
provement of the coverage but due
to constraints of resources only sett-
ing up of a local broadeasting station
at Keonjhar at an estimated cost
of Rs 50 lakhs could be retained in
the finaliseq Sixth Plan.

fage wwaltat Q1T " U
waEe  wEREA
£917. S TWEIT W& :
FAT GEAT W TACW Hel qg T
N gar w47

(%) #r fagre gait  gaame
g9 ¥ 9zar ¥ 20 ®wiX 21 faamawy,
19806 F1 W1 TS TR wraifors
frqr a1 fagsy  sewwan fagre &
qex  wdl ;Mo I famw ¥ A
®t o

(@) =fx ef, of war o = § fw
o fas ¥ TR AT 9T W
adm fife §A WX W gune
faar ar ; W%
© (w) afz gr, & S wEET O
AT N W whafrar 7
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AT wie STETO st W Y s cordance with the policy of the
Central Government?

(pwrd gredx qwo W ) :
(%) o (=), s &

(7) omawt & AR} ¥ TR
# T Afed S D I T
WX AW F T ) ¥ g AR S
frore, agfeesr ok sgfea & &
gHaT W GATAC qE@T AW 91
arfE gawy saF fyg & qrasr & #/
¥ 7% foa & fufery fear sr &%

Guidelines for Imposition of Press
Censorship

2918. SHRI R. K. MHALGI:

SHRIMATI PRAMILA
DANDAVATE:

SHRIMATI KISHOR] SINHA:

Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state:

(a) whether the Central Gov-
ernment have laid down any guide-
lines for imposition of press censor-
ship in any part of the couniry;

(bh) if so, whether a copy of these
guidelineg will be laid on the Table

of the House;

(¢) whether the attention of Gov-
ernment has been drawn io a state-
ment made by the TUnion Deputy
Minister for Information and Broad-
casting on the subject as reported in
the Times of India, Delhi, dated 11th
January, 1981 stating that imposi-
tion of press censorship is fully with-
in the purview of the State Govern.
ment and that the Central Govern-
ment woulg interfere in the mat-

ter; and _
(d) if so, whether the views re-

ported to have been expressed by
the said Minister are broadly in ac-

THE DEPUTY MINISTER IN
THE MINISTRY OF INFORMA-
TION AND BROADCASTING (KU-
MARI KUMUD-BEN M. JOSHI):
(a) No guidelines for imposition of
press censorship have been issued
by the Government recently,

(b) Does not arise,

(¢} and (d). The views expres-
sed by Deputy Minister of Informa-
tion and Broadcasting were to the
effect that the gtate Govern-
ments were free to act in accordance
with the authority available to them
under the Sate lawg if the situation
so demanded. This is in keeping
with the Government’s broad policy
of non-interference with State ad-
ministration.

= Wt g

2919, St WITo QAo T ©
=t gwo §o @

Heft 77 T A g FGT e

(®) 31 mawEHE @ ¥
€T F) SrEwT ger AW X wey
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e ¥ @har wr av 2
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Shortage of Soft Coke in Delhi

2922, SHR] N. E. HORO: Wil the
Minister of ENERGY be pleased to
state: :

(a). whether it is a fact that there
is an acute shortage of soft coke in
Delhj; and

(b) whether it is also a fact that
the prices of soft coke were increased
twice in a month but the supply is
not regular due to which poor men
belonging to weaker sectiong of the
-gociety are facing great difficulties in
‘the capital? .

MARCH 10, 1881
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THE MINISTER OF ENERGY
(SHRI A, B. A, GHANI KHAN
CHOUDHURY): (a) The availability
of soft coke in Delhi has improved in
the recent months.

(b) The price of soft coke has been
revised in February twice by Delhi
Administration keeping in view the
increased soft coke prices at the
pitheads ang the increased cost of
handling soft coke at Delhi. The av-
ailability of soft coke hras improved
in Delhj in the recent months and
is being  distributed through {fair
price shops benefiting weaker sec-
tions.

Donations by Industrial Houses to
Trusts

2923, SHRI BALASAHEB VIKHE
PATIL: Wi]] the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS

-be pleased to state:

(a) whether Government are aw-
are that some big Industrial Houses
are giving donations to the Trusts
which are managed by some of their
Directors; and

(b) if so, what is the reaction of
Government thereto?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI P. SHIV SHANKAR): (a)
and (b). No such instances have
been brought to the notice of Gov-
ernment. However, Section 203(1)
(e) of the Companies. Act, 1956 em«
powers the Board of Directors to
contribute to charitable and other
Fundg not directly relateg to the
business of the company or the wel-
fare of ity employees in a financial
year, any amount not exceeding Rs.
50,000]- or 5 per cent of its average
net profity during-the 3 immediately
preceding financial vears which-
ever is greater provided the Mem-
orandum of Association of the vnm-
panv authorises making of such de-
nations/contributions by = the com-
pany. So long ag the provisions af
the Companies Act are complied with
by the company and its Directors,
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Rules for Transfer of Judges

2026. SHRI MOOL CHAND DAGA:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether there are any rules
framed by Government determining
the circumstances in which a High
Court Judge can be transferred, when
he can be transferred, where he can be
transferred and whether he would be
entitled to any allowance on transfer;
and

(b) if not, how these matters are be-
ing regulated by Government?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI P.
SHIV SHANKAR): (a) and (b).
Transfers of Judges from one High
Court to another are governed by
Article 222 of the Constitution, This
Article does not prescribe when or
where a Judge of the High Court can
be transferred or the circumstances
in which he can be transferred. Now
does it envisage the framing of rules
in this behalf. The Government has,
therefore, not framed any rules on
these aspects. Clause (1) of this Ar-
ticles, however, provides that the
President may transfer a Judge from
one High Court to any other High
Court after consultation with the Chief
Justice of India. Transfers of High
Court Judges are made after comply-
ing with the provisions of Article
222(1).

Clause (2) of Article 222 provides for
compensatory  allowance to a Judge
transferred from one High Court to an-
other. Under this provision, compen-
satory allowance of 10 per cent of the
salary hag been allowed to transferred
Judges.
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Companijes of Dalmia Group

2929. SHRI RAM VILAS PASWAN:

SHRI RAJESH KUMAR
SINGH:

SWAM] INDERVESH:

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) what are the names of the com~
panies under the direct/indirect con-
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trol/owernership of the Dalmia Group
Members;

(b) type of business carried on by

each concern; and

{c) the assets of each of these com-
panies at the time of their beginning
and at present?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI P.
SHIV SHANKAR): (a) to (¢), No
company admitting itself to be con-
trolled by Dalmia Group Memberg is
registereq under Section 26 of the
MRTP Act, 1669. It is, therefore, not
possible to identify the companies,
give details of the type of business
carried on by them and indicate the
valug of their assets.

It may, however, be stated that the
Company Law Board, by its order
dated 8th February, 1880 held that the
23 undertakings were under the control
of group of persons who are members
of the family of sShri Jai Dayal Dalmia.
This order has been appealed against
and the matter is now pending before
the Supreme Court and the Delhj High
Court.

After the order of the Company Law
Board two of the 23 companies, namely
Orissa Cement Ltd,, and Konark Min-
erals Litd. registered themselves under
Section 26 of the MRTP Act but with-
out admitting interconnection with
other Dalmia Group companies. In
their case the details of the assets and
the type of business are as follows:—-

Nam= Type of business

Assets as on 1979

Orissa Ceme.t Lid.

Koark Mincrals Lid.

C=ment, Refractories, Cement products
(as per Balance sheet as on 31.12.1970)

Mining of Fireclay and Chromits, (as
per Balance sheet as on on 30.6.1979)

Rs. 31.21 crores

Rs. 6,000].

Cost of production of Coal per Tonne
during 1980-81.

2930. SHRI HARINATH MISRA:
Will the Minister of ENERGY be
pleased to state:

(a) what was the cost of production
of coal per tonne during 1980-81;

(b) whether it is a fact that the pros-
qects of sharp increase in coal produc-
tion are none too bright; and

(c) the break-up of the target for
1981 to 1985 and the measures taken
to meet the growing demand of vital
users of coal like power and steel in-
dustries?

THE MINISTER OF ENERGY (SHRI
A. B. A. GHANI KHAN CHOU-
DHURY): (a) The provisional aver-
age cost of production of coal pro-
duced by Coal India Ltd., is about
Rs. 123.83 per tonne for the period
April, 1980 to January. 1981,

(b) No, 8Sir. There is already a
growth of 8.7 per cent in the coal pro-
duction from April, 1980 to February,
1981 as compared with the correspond-
ing period last year.

{(¢) The target of coal production
has been fixeg at 121 million tonnes
for 1981-82 and 165 million tonnes for
1984-85. The following measures
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among otherg are being taken by cual
companies to meet the growing
demands,
(i) Reconstruction | reorganisation
of existing mines wherever
feagible,

(ii) To introduce opencast mining
wherever the conditions are
favourable.

(iii) To introduce mechanised long-
wall mines this technology
can be adopted.

(iv) To open mines in contigucus
areas having proven reserves
in such a way that those can
be brought to production in
the shortest time,

Total instlled pated capacity of power
generation of Thermal, Hydel,
Nuclear eic.

2931. SHRI BHOGEANDRA JiTAL
Will the Minister of ENELGY be
pleased to state:

(a) what is the total State-wise in-
stalled rated capacity of power gene-
ration separately of thermal, hydel, nu-
clear etc., and the tota] actual gencra-
tion respectively; and

(b) what are the specific causes of
the lag and what steps are being un-
dertaken to reach the targeted level
of generation?

THE MINISTER OF ENERGY (SHRI
A. B. A. GHANI KHAN CHAUDHU-
RY): (a) The total installed generating
capacity (utilities only) in the coun-
iry as on 28th  February, 1981 was
29705 MW. The State-wise details of
the installed capacity are given in the
statement, The total energy genera-
tion in the country during April, 1930,
to February, 1981 was 102206 MW,
out of which 55578 million units were
generated from thermal stations, 2742
million units from Nuclear stations
and 42886 million units from hydro
stations.

(b) The main reasons for power
shortage in the country are (i) inade-
quate installed generating capacity (ii)
comparatively  unsatisfactory perfor-
mance of thermal power stations (iif)
fallure of monsoon in some partg of

MARCH 1b, 1B

the country during lm A numher of
short-term and long term measures
have been taken and are benig taken
improve the power availability in the
system. These measures include:

(i) better management of load
demand by staggering of holi-
days, shifting of loads from
day time to night time etc,;

(iiy acceleratéd addition of new
generating capacity in the
system. If is envisaged to add
about 20,000 MW of additional
generating capacity during the
period - 1980—85. Detailed
monitoring of the construction
schedules of all the on-going
projects is being undertaken to
ensure expeditious comple~
tion of the projects;

(iif) number of steps have hcen
taken to improve the operation
and maintenance of existing
thermal power plants with a
view of maximising generation
from the existing installed
capacity, These steps include;

(a) assistance to the State Elec-
tricity Boards to undertake
plant betterment program-
mes and better preventive
maintenance schedule;

(b) identification of deficiency
in design of equipmentg and
taking yp programme of
their rectification and re-
placement;

(c) arranging timely supply of
spare parts from indigenous
an foreign suppliers;

supply of adequate quality
of coal of right quality.
Defaulting collieries are
being identified ang the
representatives of power
stations posted there for
joint sampling. Coal com-
panies have been required
to intensify hand picking of
stones, shaleg ang other ex-
traneoug materials so ag to

(d

—

wrulen AnNwery gz
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.. = programmes. - .
(iv} undertaking frainiqg nroxmn- .
mes. for engineers and techni~

. permanent crushers  at - cal personnel entrusted with
. mines and undertake ap- - the operation and malntenance
propriate coal benefication of power a_tations.
Genarating installed plant capacity as on 28-2-1981 _
_ ; (Utilities only)
N?:l.' © Namo of the Region/State fosalled ChpncityinMW_.
: . Hydro  Thermal Nuclear . Total
dietel &
1 2 3 4 5 6
1. Northern Region ) T
1 Haryana . . . . . . . 659'31 42142 1cBo- g3
2 HP 126 02 2- 51 128- 53
s J&K. 176 g2 29 26 206- 18
4 Punjab 1082:26  ¢54° 0B - 1536°34
5 Rajasthan . 648:73 17085 - 819'88
6 U.P . 1219-94 2191-72 . 8411-66
7 Chandigarh 200 2 00
8 Delhi . . 275 8o 275+ 8o
‘g Central . 120'00  510°00 440 1078-00
Total (N:R.) «  4033°38 4057-6¢ 440  8531°00
I1. Western Region
10 Gujarat . 80000 19I2°22 2213 22
n MP . . '93-00 " 1395 08 1528- 00
12 _Mahlmhui . 1317-g0 2675:00 . .. 899" 30
13 Central . e . 96- 00 430  516-00
Tou}‘{w.k.) . . iB10-g0 601822 420 BB 52
111, Southern' Ragion
14 Andhra Pradesh. 977°93 1363 50 204048
15 Kamisla e e . ubedo
16 Kewla . R R ) . -toli'.'s'b"_l.-
17 Tltl_:ilNldll . " . 1369'00 g6o-co .. assgo; Ny
- 88 Ceatral . R .. 60000 . ., 60000 .
B L v® v
L Tewl Ry L : mns agdh gt
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s 4 5 6

IV. Eatiern Region
20 Bihar . . . .. 150-00  Bos 45 .. 05545
g1 Orima . . . . . . 66442 25850 ' g22° 92
a2 West Bengal . 98-51 1542-03 1610 54
23 DV.C . . . . . . 104:'06 131750 1421 50
24 Sikkim . . 2' g5 037 .. g 22
25 A. & N. Islands . 6-o1 .- 6 01
26 Central . . . 12+ 00 . .. 1200
Total (E.R.) 971-88  3959- 86 4931° 74
V. North Eastern Region
27 Asam . 161- 78 161+ 78
28 Arunachal Pradesh 8-37 2- 40 . 10° 77
29 Manipur . . o 6o 14°40 . .. 15° 00
30 Meghalaya . . 126- 71 445 131 16
81 Mizoram . 2-89 oo 2- 8o
g2 Nagaland . . 1-50 2:16 . 8- 66
33 Tripura e e 10° 00 5-98 . 15-98
Total (N.ER.) . . . 147°18 19406 941° 24
Total (All India) 11790- 97 17053-86  86o-0o0 29704-83
| say 29705 MW
Accumulation in stocks of DMT and (c) it so, whether as a result of the

LDPE with Indian Peiroleum and
Chemicals Corporation Limited

2032. SHRI B, V. DESAI: Will the
Minister o PETROLEUM, CHEMICALS
A:N:; FERTILIZERS be pleased to
state:; .

(a) whether about 15000 tonnes of
DMT and 24000 tonnes of LDPE are
lying unsold with the Indian Petroleum
and Chemicals Corporation Limited;

(b) if so, whether the sizable accu-
mulation in stocks is attributed to the
slump in the synthetic fibre industry
as well as substantial imports of poly-

ester staple fibre and filament yarn; -

poor uptake of these items Govern-
ment have directed IPCL to revise the
current pricing policy;

(d) if so, whether it is also suggest-

ed that the Corporation should take
steps to strengthen its marketing
efforts; and

(e) to what extent these efforts have
helped the Corporation?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) The stocks
of DMT and LDPE in IPCL in Febru-
ary, 1981 were about 11200 tonnes and

‘2m0tonnummﬁmly_._ N
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'~ {b) The demind for DMY has come
down due to various reasons including
lowér capacity utilisation of polyester
staple fibre induntry and imports. The
demand for LDPE has not pickeﬁ up
as expected.

(c) No, Sir. IPCL have maintained
the sale price of DMT since 17th
August, 1972 in spite of several increa-
ses in the raw material prices. The
price of LDPE was reduced by Rs. 1000
per tonne with effect from 3rd Novem-~
ber, 1£80. It was not increased in spite
of increase in naphtha price and cost
of fuel oil w.e.f. 8th January, 1981.

(d) and (e). IPCL has already taken
steps to promote the sale of LDPE as
a result of which its offtake is likely
to increase. The offtake of DMT has
improved in recent months.

Production in Sindri Fertilizer Plant

2933. SHRI B. V. DESALI:
SHRI P. M. SAYED:

Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

" (a) whether the Sindri Fertilizer
Plant has resumed production from
January thig year, after eleven months
of enforced closure;

(b) it so, what was the total produc-
tion during January and February,
1981 from the Sindri Fertilizer Plant;
and

- (e) whéfher any steps have Leen
taken to double its production to over-
come its loss suffered during the
closure?

THE MINISTER OF STATE IN THE
 MINISTRY OF PETROLEUM, CHEMI-

CALS AND FERTILIZERS (SHRI
DALBIR SINGH): (a) The Sindri
Modemisation plant had to be
shut  down during the middle
of January, 1980 because of stock out

~of feedsteck. - With the resumptiion of
mmumm the plant was

resfartéd in Septémber; 1980 and esta~
blished production of ammonia -and

- urea started-from January, 1981,

(b) The production during January
and February, 1981 from the Sindri
fertilizer plant is as follows:—

(in tonncs)
Month Nﬁm P’0|

January ... 6,700 6oo

February . . . 4,200 3,500

(e) Arrangements have been made -
to meet the requirements of feedstock
and. inputs of the plant to enable it to
operate at higher levels of efficiency.

Canadian aid for Investigation ol
Major Hydel Project

2934. SHRI B. V. DESAI:
SHRI P. M. SAYEED:
SHRI CHINTAMAN{ JENA:
SHRI K. PRADHANI:

Will the Minister of ENERGY be
pleased to state:

{a_) whether India has sought Cana-
dian aid for investigation of major
hydel projects;

(b) whether Canadian Government
hag intimated their reaction to our re-
quest;

(c) if so, whether any final agree-
ment in this regard has been reached;

Ad) if not, by what time the agree-
ment i likely to be reached; and

(e) what kind of assistance wi!l be
provlded by them’

THE MINISTER OF ENERGY (SB.'RI
A B. A GHANI KHAN CHAU-
DHURY): (a) Yes, Bir :

(ﬁamnm:uplymth cm.
mudeisanm ghean
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(e) to (83. Does not arise a.t t.h.i.l
_ stage. -

Downfall in Fertilizer output

2035. DR. VASANT KUMAR PAN-
DIT: Will the = Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
_ZERS be pleased to state:

(a) whether it is a fact that there
hag been steep downfallin Fertilizer
output throughout the country;

(b) whether it is a fact that the loss

suffered due to Assam agitation being

. not solved so far has mounted f{o over
~Rs, 30¢ crores;

(c) what are the reasons for short-
fal] in Fertilizer production in otber
units elsewhere; g

(d) whether fertilizers would be im-
ported during ~ 1981-82, if so, in what
quantity and from which place;

(e) what are the new targets of fer-
tilizers output during 1981-;2; and

(f) what steps have been laken lo
achieve the same?

-

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM, CHE-
MICALS AND FERTILIZERS (SHRI
DALBIR SINGH): (a) While the pro-
duction of nitrogenous fertilizers has
declined in 1980-81, that of phosphatic
fertilizers has recorded an increase.

(b) The loss due to Assam: agitation
till the end of February, 1981 jg esti-
mated to be about 5.41 lakh tonneg ot
Nitrogen valued at about Rs. 235
erores,

(c¢) The production of nitrogenous
fertilizers in various units has been
affected in 1980-81 mainly due to a
number of factors such as power cuts/
power problems, disruption and stop-
page of feedstock supplies to a num-
ber of plants in the wake of the Assam
agitation, ' .

(d) As the indigenous production
would not be adequate to meet the

- MARCH 10, 1981
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demand of fertilizers during the year
1981-82, imports would be necessary to
bridge the gap between demand and
supply. It is not in the public interest
to disclose details of imports for the
year 1081-82.

(e) The production of fertilizerg in
1981-82 is tentatively estimated as 30
lakh tondes of Nitrogen and 9§ lakh
tonnes of PO

(f) Stepg have already been taken
to augment supplies of feedstock/coel
to the various fertilizer plants affect-
ed in the past on account of shortage
of these materials, except in the case
of Gorakhpur and Namrup plants.
Efforts are being made to supply ade-
quate feedstock to the Gorakhpur plant,
while the Namrup plants are expected
to resume normal operation soon.

Power Generation and its Requirement
in MP.

2936. DR. VASANT KUMAR PAN-
DIT: Will the Minister of ENERGY be
pleased to state:

(a) whether the Madhya Pradesh re-
quirements of power are not being ful-
filled due te various constraints and
shortfalls;

(b) it so, how much power was
generated in' M.P. state through the
SEB and Public Sector units in M.P.
during the last 5 years;

(c) what is the requiremgnt of M.P.
for power during 1981-82 gand how
much of the shortfall will be supplied
by the Central Electricity Authority
through Regional Electricity Board;
and

(d) what on-going and new proposals
are under consideration of Central
Government to make M.P. self-sufficient
in power generation, give detafls?

THE MINISTER OF ENERGY (SHRI
.A. B, A, GHANI KHAN = CHAU. .
4 DHURY): (a) Yes, Sir, There is some
shortage of power in Madhya Pradesh.
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- (b) Energy zmration from generat ing stations, located in Madhya | 'radesh

' for the last five years 1s as under

/

GrouGcnﬂ'nﬁon(MU}

Type of Gen. — —
i : 197677 7178 7839 798  808i

. (Apr. 8o—

Jan. 81)

Thermal 4263 4876 5025 5622 5101
Hydel 548 660 624 465 EIN
Total 4811 5536 . 5649 6087 5349
- (¢) The power requirement of MP Power supply to M.P. from the Re-

during 1981-82 is estimated to be as

gional Electricity Board would depend
upon the surplus power that would be

follows:
available with other constituent States
Peak demand 1469 MW ‘in the region.
Energy Requirement . 8516 Million Units (d) The following - projects are
under implementation in M. P.
BuMm‘?vEt during
Name of Project sl
1980--85 85—go
1. Satpura 8th &Egth T . . . . . . 420
2. Korba East (T) . . . . . . 120
. Korleat('I'j . 420 Y
4 KobaWetExta(T) . . . . . . . 420
5. Pench (State’sShare)(H) . . . . . . . 10660
i 3 W‘Pﬂfm . . . . . . . . . . 4120
N .7' W‘ (H) . - . . . . . . » . .e sm
Total . . .. DY . . . . . 1435'60 920

In addition MP will get allocation ot power trom the Central Sector Korba

Super Thmnal power station,
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The following proposals received from
MP State Electricity Board are under
consideration:

-

Name of the scheme Capacity (MW)
Vin'iiaayachai (T) 2 X 500

Sindh (H) gx25

Ordﬂ;a{H) 2xgot+2x15
Hasdeo (H) 3X 40

Kutru (H) 3% 50

Bansagar . gx 105+ 2xi5+ 3% 15

e e i

~Supply of Crude by U.S.S.R.

2937. DR. VASANT KUMAR PAN-
DIT: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) whether Government had dis-
cussiong with the U.S.S.R. to supply
mere crude in 1981;

(b) if so, the outcome of the discus-
sions which the Pianning Minister held
with Soviet leaders during ithe course
of his visit and the extent to which
Soviet Union has agreed to increase
the supply of crude, petroleum and ils
products, kerosene oil;

(¢) the price which has been agreed
to by both the countries to be paid by
India, whether it will be friendly price/
inlernational price or OPEC price or
The price which Soviet Union i5 charg-
ing from her allies; and

{d) what is the total’
supply during 19817

scheduled of

- THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) Yes, Sir.

(b) Discussions were held with
some of the Soviet Ministers and
leaders. They mainly related to co-
operation between planning bodies of
India and the U.S.ER.
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(c) and (d). Under the trade - plan
for 1981—8%, US.S.R. wil give India
each year 8 quantities of crude
oil and products. Discussions fur en-
hancing these annual quantitias have
taken place and an understanding has
been arrived at. Details can not be
disclosed in public interest.
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Coal Supply te Thermal Power Stations
in Maharashira

2939. SHRI R. K. MHALGI: will the
Minister of ENERGY be pleased to
state:

(a) names of thermal power stations
in Maharashira;

(b) facts about each of them during
each month since January, 1980 re-
garding allocation and actual receipt
of coal, tyes of wagons allotted tfor
coal movement to them and detention
of wagong of coal; and

(c) reaction of Government of
Maharashtrg thereto and the action

taken by Central Government there-
on?

THE MINISTER OF ENERGY (SHRI
A, B. A, GHANI CHAU-
DHURY): (a) The names of thermal
power stations belonging to the Maha-
rashira State Electricity Board are
given below:

1. Bhusawal
. Ballarshah
. Khaperkheda
. Koradi
Nasik
Paras
. Parli

N o wm oW N
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In addition, Trombay Thermal Power
Station, being operated by Tatis and
. Chola Power station by Railways are
also located in Mahérashtra,

(b) A statement showing allocation -

and actual receipts of coal in vespect
of thermal power stations of Maharash-
trg State Eleetricity Board for the
period January, 1980 to January, 1981
is enclosed.

Movement of coal to Khaver-Kheda
thermal power station is made In
narrow gauge wagong both eight whee-
lers and four wheelers and to Koradi,
Nasik, Bhusawal and Parli power sta-
tions is usually made in eight wheelers
and four wheelers open type wagons.
Paras Power station gets its supplies
of coal in four wheelers open type

wagtns. ‘Normally there is no deten~
tion of wagons beyond the free tirhe
available for unlogding by the tkermal
power stations. However, occasional
deténtion of wagons.occurs if there is

~ break down of coal handling plaut or
" when oversize coal

and huge lumps,
wet coal, shales, stones and tramp iron
is received with coal or when there is
bunching of coal rakes at the power
stations.

(c) Coal Supply Companieg have
Leen advised not to supply oversized
coal to thermal power stations. The
defaulting collieries supplying bigger
size of coal are identified and reme- °
dial action taken. Railways have been
askeq to step up supply of wagons for
movement of coal to thermal power
stations including those situaled in
Maharashtra. -
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'Projection of Day to Day Life of the

2040. SHRI R. K. MHALGI: will
the Minister of INFORMATION AND
BROADCASTING be pleased to slate:

(a) whether adeguate arrangements
exist in his Ministry to project-the
activities including intimation regard-
ing disruption of normal activities
specially connected with the day to day
life of the community, in respect of
various Ministries and Departments of
the Central Government;

(b) if so, the nature of the adminis-
trative arrangements;

{c) whether his Ministry are aware
that postal services in large parts of
Maharashtra have remained paralysed
for nearly two months begining from
December, 1080;

(d) if so, whether the Press Infor-
mation Bureau, the All India Radio or
the Doordarshan stations brought out
any news about the happening;

(e) if so, the details of the bulletins
and/or press notes issued by Govern-
ment Organisation incharge of ibese
media; and

(f) if not, reasons therefor parli-
cularly when these matters were wide-
1y reported in the Press?

THE DEPUTY -MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI KU-
MUDBEN M. JOSHI): (a) and (b).
The Government, through its media
units viz, Press Information Bureau,
All India Radio and Doordarshan pro-
ject in a professional and objective
manner the various facts of the life of
the community and the activities of
the varioug Ministries and Departments
of the Government including discrup-
tion of normal activities as and when
authentic information is  available.
Presg Information Bureau issues re-
Yeases features, ‘aiticles to the Press

as also io All India Radio and Door-
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darshan on the activities of the Minis-
tries and Departments of the Govern- .

. ment. All mdia Radio subscales to

all the four  wire agencies q! the
country to get mews about the day to
day lile of the community. Futther,
the correspondents of All India Radio,
both regular and part-time, feed the
Al} India Radio. ln respect of wea-
ther forecasts, arrangements exists for
receipt of information  directly from
the Meteorological Department., fn-
formation relating fo traffic, rail, road
services, arrangements of water supply
and supply of esseatial commodities is
gathered from the respective sources.
Apart from being broadcast in the
national news bulletins, matters of
purely regional importance are cover-
ed in the regional news bulleins also.
Apart from the news angle, happen-
ings in the day to day life of the com-
munity covering soclal and human as-
pects are reflected in programmes like
‘Farm and Home', ‘Women's Program-
me’, ‘Children’s Programmes' plays and
features etc., broadcasts [Irom the
various stations of All India Radio.
Doordarshan has some stringers in
certain cities and towns in the coun-
try.

(¢), (d), (e) and (f), There was an
agifation at Bombay relating to delay
in payment of Over Time Ailowuance to
P & T employees for two days from
31st December, 1986 midnight to 2nd
January, 1881 afternoon and only one
unit viz. Bombay RMS was afected
in particular. Since there was no dis-
ruption of normal life in general no
coverage was provided to the incideunt.

Programme to Delink Press from
Monopoly Houses

2041, SHRI CHITTA BASU: will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether Government has con-
cretised their programme of uction to

_delink the press from the monopoly

houses;. and

(o) i so, the details of such action
programme"

[
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m ‘DEPUTY um;sm IN THE
Y OF INFORMAT AND
ROADCASTING - RU.
MUDBEN M. JOSHI): (a) and-(b).
Government are of the view that this
issue - requires to be studiéd in depth
The matters relating to'the ownership
patterns, financial structures of the
Pregs and Chain news papers have
been included in the set of revised
terms of reference of the reconstituted
Press Commission, Further action in
the matter will be taken by the Gov-
ernment on receipt of the recommen-
dations of the Press Commission.

Invelvement of foreign expertise for
Hydel Power

242, SHR] CHITTA BASU: Will
the Minister of ENERGY be pleased
to refer to the reply given to ‘the
Unstarred Question No, 254 on 18th
November. 1980 regarding foreign
experts on hvdel power and state:

(a) whether Government have since
come to final decision 4in regard to
the involvement of foreign expertise
for hydel power;

{b) if so, the specific and selective
areag for such involvement;

(c) whether any agreement has
since been arrived at with any foreign
collaborator; and

(d) if so, full facts and details
- thereof?

THE MINISTER OF ENERGY
(SHRI A..B. A, GHANI KMYMAN
CHAUDHURY): (a) and (b). In prin-
ciple, Government hag decided to in-
duct foreign. technology in selected
areas, with a view to expediting the
commissioning of hydel projects,

(c) No fihal agreement bas been
arrived at. . '

(d) Does not arise.
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"Hlmmtommuﬂl”
2063, SHRI S. M, KR:SHNA wul

(a) whether his attention hag been
drawn to the news-item “3rd world
asked fo co-operate on Ofl” issue ap-
pearing in the ‘Times of India’, New
Delhi dated the 16th February, 1881;
and

(b) it so, his reaction thereto?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C, SETHD): (a) Yes, Sir.

(b) The news paper report in Times
of India of 16th February, 1981 pre-
sumably refers to a document pre-
pared bv ESCAP on ‘Short-term
Economic Policy Aspects of the Energy
Situation in the ESCAP Region’,
which has been circulated to member
countries for discussions in connection
with specific agenda items coming up
before the Third Session of the De-
velopment Planning Committee as
well as the 37th Session of ESCAP
which is besing held in Bangkok in
March,

The general apprbach and the policy -

prescriptions suggested in the report
are generally in line with our think-
ing.

m.*.

L}

Bomb explosion in oil India’s piperine .

in Assam

2944, SHRI S. M, KRISHNA:
SRl SUBHASH YADAV:

Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleased to state:

(a) whether a bomb explosion rip-
ped a hole in Oil India’s 1158 Km.
Naharkatiya-Barauni pipeling. on the
13th February, 1981 resulting in the
suspension” of the pumping of crude
from the upper Assam pilfieids to the
Baraum Reﬂnery
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(h) it:s0, whether the damage done
‘hasbeen set right by now and pump-
-ing of oil resumed; if not, what is
the snag; and-

(¢) what positive steps have been
or are proposed to be taken to pre-
vent such ripping of pipeline and
cutting off supplies to the Barauni

" Refinery which had to be shut down

for a pretty long period earlier due
to Assam agitation?’ .

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) and (b).
~ Yes, Sir, The damaged portion was

isolated and crude oil was pumped
through the loopline on the same day
in about 12 heurs’ time after the ex-
" plosion. The repair of the main line
has been completed and it was put
into use on 15-2-1981,

(¢) Government has taken all pre-
cautionary steps to protect the pipe-
line,

f1A0 @3 @A ar ;N QaS-

far smai & yfy fei
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2947. SHRI JYOTIRMOY BOSU:
Wilt the Minister of PETROLEUM,
CHEMICALS AND F!:R’I'ILIZERS be
pleased to state:

(a) whether with the recent Gov-
ernment notification revising 60 bulk
drug prices, almast all the easential
drug preparations will be conlier to

the ailing public;

(b) if so, what are the details there-
of; and

-~

(c) reasong why prices of 80 bulk
drugs have been revised and extent

of revision in each case?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,

CHEMICALS AND FERTILIZERS
(SHRI DALBIR SINGH): (a) The
prices of 118 bulk drugs have been
revised so far involving increases in
some caseg and decreases in other
cagses, Similarly, revision in prices
of formulations would involve In-
creases in some caseg and decreasés
in others.

(b) and (c). A Statement giving
the names of the bulk drugs and the
extent of price increases or decreases
is laid on the Table of the House.
[Placed in Library. See No. LT-2088/
81]. The prices of most drugs which -
were under price control earlier had
remained unchanged for a nr,lmber of
yearg and in March 1978 & specific
freeae was also imposed for\ a year
under the new Drug Policy. Revisions
of the prices was due thereafter in
accordance with the provisions of
Drugs (Prices Control) Order, 197D,
Meanwhile there have been substun-
tial increases in the cost. of inputs
particularly as a result of the hikes .

the present revision in prices of bulk
drugs and formulations which "takes
into nt'eountnll these factors.
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dmwmﬂum
“ 'Chemical Fertilizers

2048, SHR] JYOTIRMOY BOSU:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleased to otate:

(a) total installed capacity and
actual production of chemical ferti-
lizers in the Public and Private Sector
plants separately, yecar-wise, fromn
1970-71 to 1980-81: and

(b) factors responsible for rise or
fall in capacity utilisation?

MARCH 10, 1981
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THE MINISTER OF- STATE IN
THE MINISTRY OF PiTROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI DALBIR SINGH): (a) A
statement giving the requisite details
it attached.

(b) The rise or [all in capacity uli-
lisation of fertilizer plants generally
depends on the absence or occurrence
of such factors as power cuts, feed-
stock and input shortages, equipment
failures, labour problems, etec.

Statement
Year-wise and sector-wise installed capacity and production of fertilizers from 1970-71 to 1980-81

(Figures in '000 tonnes of Nutrients)}

Year Sector Annual installed Actual production
capacity
Nitrogen P,O, Nitrogen PO,
1970-71  Public . 688 0 98-3 3820 510
977 Private 6560 3167 448-u 178-0
1971-92 Public . 864 0 183.3 4470 70.0
Private 656 o 316 7 5030 2080
1972-73 Public. 864-0 183-3 496.0 1150
Private 6560 316 7 564-0 2110
1973-74 Public. 1132.0 1833 535-0 115.9
Private 8070 3167 525°0 208 o
1974-75 Public. 1132.0 1873 547-0 122'0
Private 849 0 316-7 638 0 205-0
1975~76 Pyblic . . 1187-0 ¢+ 196-0 719 O 120
Private . 11070 369-0 2010 163 0
Cooperative . 2150 127°0 1150 37°0
1976-77 Public . 1503 0 2230 857.0 136.0
Private . 1270-0 4510 885.0 250.0
Cooperative . 215.0 127°0 158.0 94.0
197778  Public . 15430 3370 335.2 212.5
ivate . 12700 4510 2.0 3.
Cooperative . a15-0 1270 203, 1 ::'gg
1978-79 Public . 1774'0 5020 9750  278,0
Private . 1270-0 451°0 g63.2 316.6
Cooperative . 2150 1270 231.8 175.4
1979-80  Public . 23820 6590 1053.0 ' 262.6
Private . 12040 444°0 993. 1 334,
Cooperative . 2150 127-0 179.9 159.
1980-81 Ml’riv::e' 2838-0 665-0 8 9% 243.:,;
. - 12040 490-0 .9 .
Cooperative . 215+ 127-0 189.7* 2% y*

(*From April, 1980 to Jasuary, 1981)
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Profit made by foreign drug firms

2049. SHRI JYOTIRMOY BOSU:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS bhe
pleased to state the total profit made
by each foreign drug firm in India,
year-wise, frora 1875-76 to 1979-80?

THE MINISTER OF G3TATE IN
THE MINISTRY OF PETPOLEUM,
CHEMICALS AND GW##RTILIZERS
(SHRI DALBIR SINGH): Requisite
information to the extent available
has already been furnished in reply
to Lok Sabha Unstarfed Question No.
3098 answered on 9-12-1980,

Loans outstanding against Film
Producevs

2050. SHRI GEORGE FERNANDES:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state;

(a) the total outstandings with the
film producers/directors of the movies
advanced to them for film production
by the Film Finance Corporation;

{b) the names of the producers/ _
directors from whom the monies gare
due and the period for which they
are due; and

(¢) what action has Government/
Film Finance Corporation taken to
recover the monies from them?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI KU-
MUDBEN M, JOSHI): (a) and (b).
The information as on 31-12-1980 is
given in the attached statement.

(c) Various steps for recovery of
loans are taken. These include ex-
ploitation of the film through com-
mercia]l distribution channel, TV cir-
cuits, non-commercial circulit like
University Film Cluba Film Societi-

es etc. Slmultaneoualy iegal proceed-
ings, wherever due, are instituted
against defafulting borrowers. The
Board of Directors of National
Film Development Corporation, with
which Film Finance Corporation was
amalgamated on 11-4-1980, have set
up a sub-committee of directors to
go into all default cases individually
and make suitable recommendations
to the Board.

Statement

film Finance Corporation, the names of the

ouzsmdmg against film producers(directors as on 31- m-lgso of the monies advanced to them by

— it

s|directors and

the period for which these are due.

Amount outstanding

SL Name of the Producer/Director s on 31-12-1980
No. Principal Interest
i 2 ; - —
Outstanding exceeding 5 years
1 Anand Films sgo0gro0 1884517
2 Bimal Roy Pictures @ Bo0ce50
3 Roop Rekha 20000000 103gre05
4 Lulla Manohar . 04954.40  3II1E.47
5 Kantilal Rathod . 124500.00 N
6 Chitanand Das Gupta 235500000 54388040 -
7 RajMarbros . . . v+« . 215500400 - 47909.09
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1 2 3 4
.8 Satyadev Govind Productions . . . 115000400
9 Mani Kaul ' .. 202669.48  38564.56
10 Arundhati Devi . . 217800.00  47051.36
11 - Gajanand Jagirdar 7834991
12 Suresh Saigal . . . 308g64.66  42320.51
13 Arjun Dev Pashek ,248615.07  38703.47
14 AK. Films . . _95346:.71 4980.04
15 Kumar T. Sahani . . .\238954.00
16 Girish Vaidya 161304.00 10355+25
17 Niranjan Patnaik 150000.00  10002.91
18 Rito Productions 132420, 22
19 Awatar Krishna Kaul . * 297626.74
20 Unitgmm . . . 158461.02 .
at  Mirinal Sen 253339. 10
22 Girish Ranj;n 241068+39
23 Mani Kaul 55345.63
24 Sammantar Chitra 72574 <60
25 Shyamal Guha 24000C+ 00
-26 M.C. Binayaka . 450000400
2% Ramesh Dani Pictures . 155337035 _
Outstandings exceeding 3 years but less than 5 years. '
R.S.Bedi . . 447462404
29 T.P.Ramareddy 134602497
40 Hiroo K. Advani 150000400
31 Yukt Film Society Limited 442054.63
32 Saraiya Productions - 11000. 00
33 Premsinh Varma 381683.23 .
Oulstandings exceeding 2 years but less than 3 years.
84 Muzaffar Ali . 444731.67
35 Bimal Dutt . 149664.59
#36 Devki Chitra . 500000.09 . .
97 S. Sukhdev . . . . 99878.93 .
- 38 Ravindra Gupta .-

388193.5¢

»for distribution of films.
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Outstandings excecding one year but less than 2 years.
39 N. Patwardhan . . . v . . . . . 3309799.3! .o
40 KRSNA Movies . . R . 400000.00 .-
41 Jahnu Barua . 238819.18 .
42 Chitra Bharath . . . . . 300000400 .
43 Sanchar Film Co-op. Society Ltd. . . . . . . 38349051 e
44 Saecd Akhter Mirza . . . 366799+47 .
45 Kalinga Film International . . . . . 423500461 .
46 M. 8. Sathu . . . . « - 340432423 ‘e
47 \Bharat Chalchitra . . . . . . . 3771455 ..

Outstanding exceeding 6 months but less than one year.
48 Neo Films . . . . . . . . 355000400 .
49 Tanvir Ahmnd Production . . . . 338647e46 .
50 Durga Khote Production . . . . . . 38910026 .
51 Vinod Chopra Production . . . . . 336239009 .
52 Kavita Films . . . . . . . . . 74863 . 15 .
53 M. Sarkar Production . . . . . 200428 22 o

Outstandings upto six months
54 Filmvalas . . . . . . . . . . 22500C 0O ' .
55 Balwant Gargi . . . . 50000 00 ‘e
56 B. D. Garga Production . . . . 30000.00 i

Torarn . . . . 13237%18.03  364710.18

Agreement for ﬂT:;: on Mahatma
Gandhi

2951. SHRI GEORGE FERNANDES:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether the agreement with Sir
Richard Attenborough for production
of the film on Mahatma Gandhi pro-
videg for recovery of the money ad-
vanced to him in the event the film

does not do well at the box office; and
4230 LS—8.

() if <o, the specific terms of the
agreement?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI KU-
MUDBEN M., JOSHI): (a) and (b).
The agreement is an Agreement of
co-production and it is provided that
both parties will share in the sale
proceeds on proportionate basis. The
Indian investment is a part of the
investment and is not a loan, Hence.
recovery will depend upon the exhi-
bition of the film through the world
and the proceeds earned therefrom.
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Cost of Film on Mahatma Gandhi

2952, SHRI GEORGE FERNANDES:
‘Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) the item-wise breakdown of the
cost of production of the film on
Mahatma Gandhi being produced by
Sir Richard Attenborough; and

(b) whether Government are satis-
fied that the money is not being mis-
used?

’ A

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI KU-
MUDBEN M. JOSHI): (a) The film
is under production. At this stage, the
exact cost of production cannot be
ascertained,

(b) The accounts of the expenditure
on film Gandhi are subject to audit.
Irregularity or misuse, if any, in the
expenditure will be known after the
accounts are audited. The expendi-
ture is being over seen by the Nation-
al Film Development Corporation,
which is a co-producer in the fiim.

Setting up of drng plant at Durgapur

2853. SHRI NIREN GHOSH: Will
the Minister of PETROLEUM, CHE.
MICALS AND FERTILIZERS beg
pleased to state;

(a) what steps have been taken to
set up a drug plant at Durgapur ac-
cording to Hathi Committee recom-
mendations;

(b) will it be included in the 6th
Five Year Flan; and

(c¢) if not, reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
C CALS AND FERTILIZERS
( DALBIR SINGH): (a) to (¢).
M/s, West Bengal Pharmaceuticalg

and Phytochmical Development Cor~
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poration Ltd., a Govt. of West Bengal
Undertaking have been issued letters
of Intent for the manufacture of As-
pirin.  Salicylic Acid, 8-Hydroxy
Quinoline ete., in g new industrial
undertaking in Durgapur, West Ben-
gal. Provision has been made in the
Sixth Five Year Plan,

Power requirement in Maharashtra,
Gujarat, Tamil Nadu and West Bengal
during Sixth Plan period

2954. SHRI NIREN GHOSH: Wiil
the Minister of ENERGY be pleased
to state: ’

(a) what will be the power require-
ments in Maharashtra, Gujarat, Tamil
Nadu and West Bengal at the end of
the Sixth Five Year Plan period;

(b) how far these requirements will
be met at the end of the Sixth Five
Year Plan period;

(c) if any, shortfall is envisaged
what steps are Governmnet taking to
meet that;

(d) on what basis power projeccts
are being finalised to meet those re-
quirements; and

(e) what is the reaction of Stiate
Governments to that?

THE MINISTER OF ENERGY
(SHRI A. B. A, GHANI KHAN
CHAUDHURY): (a) to (e). The Work-
ing Group on Power Development
which was set up by the Planning
Commission to recommend the power .
programme for inclusion in the 6th
Five Year Plan 1980—85, projected
the power requirements of the vari-
ous states on the Irasis of the tenta-
tive exercise carried out by the 11th
Annual Power Survey Committee and
also identified the power projects for
benefits during the Five Year FPlan
period 1980—85 keeping in view the
projections for power requirements,
The peak load and annual energy
requirement of Maharashtra, Gujarat,
Tamil Nadu and West Bengal and the
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. avmlahhty of peak power and energy
at the end of the 6th plan in these

States have been proieetOd o
:(’ol‘ows—-— :

Mabara- Gujarat Tamil West
shtra

Nadu 5;’:5%;;5

Peak Load—MW 4181 2645 2714 1540
Peak availability MW 3998 2195 2369 1604
Energy Requirement—MRwh 26373 14733 14820 8316
25351 15224 12323 10792

+Energy availability—MKwh

The 11th Annual Power Survey is
yet to be finalised and the precise gap
between supply and demand will cry-
stallise thereafter. However, the
following projects are on-going amd
will give benefits in the respective
States during the Sixth Five Year
Plan.

Project. Installed Capacity
capacity  benefits
{MW) (MW)
1980-85
MAHARASHTRA
Hydro
Koyna Dam Power
House . . . 40 20
Paithon . . . 12 12
Bhira Tailrace . . 8o 8o
Tillari . . . 6o 6o
Pawana . . . 10
Bhandardara . . 4345
Thermal
Nasik . . . 420 210
Bhusawal . . . 210 210
Parli . . . 210 210
Chandrapura . . 420 420
Chandrapura Extn. , 420 210
Trombay . . . 500 500
Koradi St. III . . 630 420
Parli . . . 210 ..
Uran Gas . . 240 240

In addition, the States will get &

share of 53 MW from the Pench Hydro _

Electric Project (160 MW) which is
being constructed as an inter-state
project. The State will also get a
share of 148.5 MW in the Korba Super
Thermal Power Station under the
Central Sector where a capacity of
600 .MW is expected to be commis-
sioned during 1980—85 perjod.

GUJARAT
Hydro
Ukai left bank . . 5 5
Kadana Pumped
Storage . 240 120
Thermal
Ukai sth Unit . 210 210
Wanakbori . . 630 630
Wanakbori Extension 630 210

In addition the State will also get
a share of 87 MW out of 600 MW
to be commissioned at the Korba
Super Thermal Power Project in the
Central Sector during the period
1980—85.

TAMIL NADU

Hydro
Kundah sth Unit .

20
Kedamparai . . 400
Servalar . 20
Lower Mettur . . 120

Thermal
Tuticorin Unit I . 210 210

Mmuzm, e

: 8 %
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Iﬂ@dﬂlﬁﬂu Tamil Nadu has been
,earmarked a share o 112 MW out of
600 MW to be commissioned at Rama-
. gundam  Super Thermal Power
Station in the Central Sector during
1980—85 and 24 MW out of 210 MW
to be commissioned during 1980—85
at the Neyveli 2nd Mine cut Power
Station.

WEST BENGAL

" Hydro
Jaldhaka . . . 8 8
Ramman . . . 50 50
Thermal
Santaldih . . 240 120
Kolaghat . . . 630 630
Kolaghat Extension . 630
Bandel Extension . 210 210
DPL Extension . . 110 110
Calcutta  Electricity
Supply Corporation 240 240

In addition, West Bengal will also
have a share of 45 MW out of the
210 MW to be commissioned at the
Farakka Super Thermal Power Sta-
tion during 1980—85,
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Eik i

I GER ¥ g s dameT &
a% qfEwar FdfwTr I war &
e AN I HE FT AU FEAT |
fyter grearst & gt av. far
- T A T G GATY WY AT
wrd, wiawresrrel § 9 feg o g
% frod yo miel ¥ dow gl &

1976-77 300 " 251 240 175
1977-78 300 228 240 230
1978-79 300 223 440 266
197980 300 237 640 460
1980-81 300 300 640 470

(m) o¥€ e faqq oFcitar & v Frowrer ¥ evaa g geT R 4
oA ¥ g A Ty fafree QY IAFE PFT I F a1 IFE I
g g A fafwa 75 wwmae & fagq afre W weer s frooma
gfre g7 & 98 Foorq zafem 4 v FCRE ) @ F wATar 1979 § qaA<a
wrew A W wew ofds v ad@ faast a1 & 7> ¥, ¥ < fadiew} &
T F qga gure A TR 9F F afw § OF I T qATAT AT TAT IFE Q1T
FANGSTF T FTTF T Y F A faga &2 & 120-120 drEEe &
Ik st faea s & arg Sat § 3t gfwdt & #rd fregrew § gae v @
FH A & afonTeer  gagas & frg e dgrasrvd famfaa sratfeaa
1980 ¥ 150 AMTATE INTIT F1 gifr # o1 g9 § | 57 of<feafagt ¥, g9
gid) sriamfagagfieivdd & ey # sitw 399 ¥ fag fadesy &
F IJAREA F 1w §, 77 9 o ag uF W IT FT AAY FT F1E TEI0T
A7 F wind yrfrrs swemd gr adft &
av Ag W fr o gfaet & feadacr
¥ wfgs srafy =r oF € SO0 & -
A T g AN S F Jed T : rf:;:&" st
F afvew Wy mifae £ wEms

- . . o B fra :

: (%) I:ﬁ irfr_-: AT ST afet -’r;‘rﬁ:::, st:ar u’q';'fa‘:l;:#aﬂ l:;
A A Ay T TAR F T FE 5

(3) 9% faqy  of aw fagg (%) e ¥ 421, o, o
I 7 whwt ¢ g aw F f aﬁrqarfwgr%?ﬁrﬁ#rﬁmmmﬁr

(&) 1979, 19809 1ararar-ﬂ',
1981 & &t wafw & e o
AT AT ®7 7€ 5w, o, v
aw & fagy & ¥= 7 wgare wiw
1< forer S e e oy iy Yy wfrwre
fear war aar arew F gearf o
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:Wmtfa’q ¥ e T
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g?

Wifemw, T@mw WR SEw st
(sft s wex ®S): (F) gE @ F

Y T g gré wdve Ao

(T ouaoto ) At sfwr wrw 70,000
¥ 75,000 #o =, fagr ¥ A &
35,000 ¥ 39,000 HroTw Tav wrde
fowr & (gt ) {Frw
#F gevma avqd S w A @) A
55,000 Y0 T ® [T HT FEATT T@T
QT | T FEA T F e § wrd
fafinz s aff aord 2
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| tfiten, dwmwers a3,
| (il') ¥ QW0 g0 @0 o,

WY fgy & ¥ & qww § mfew smiew.

e /Ew wfew  sRut forg F qeoer
g E S fearom@r | W
Y w7 oAAd, 1980 ¥ oAy,
1981 ¥ g gu Freafas fawa &

W framiew ¥ fRg g § 0

() for wix fodft & A &
WTEET FY SEIET H TA Iy
wIT qfcqg @war #1 o § @ %
wiawan fFar wT @r § | WA, 1981
F AT FTREETASAF AT, 1980
# ge femr & 15 wiowa wfus fear
T ar | fadt & e F At # wrfes
wraeT faed of. ¥ Y wra ¥ gu
fra § 5 sfawa wfas & =TT OX
T ST | T ST HCHOTHO
o o fiagt ¥ I« & wraew ¥ q2d
yfe it v FCHTT GT §HA-TAT T
gfaa  srawEaaTl #Y o ¥
AT '

faatnax
" o = A
g wite fagy &
e frow far s fra
1 2 3
wagd, 80 . 53836 33065
@d, 80 . 55421 30577
7+, ‘80 56146 . 32938
v, 80 . 56745 25263
jwk 80 . . T 60528 . 26014

51785 . . . 28735

%7, 80
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Gujarat Electricity Boards exeouted
its first Energy Conservation Project

2957. SHR1 CHHITUBHAI GAMIT:
Will the Minister of ENERGY be
pleased to state:

(a) whether it is a fact that the
Gujarat Electricity Board has success~-
fully executed its first Energy Con-
servation Project the first of its
kind in India; and

(b) it so, the details regarding its
tests (experiments) it any?

THE MINISTER OF ENERGY
(SHRI A. B. A. GHANI KHAN
CHAUDHURY): (a) and (b). Accord~
ing to the information made availa-
ble by the Gujarat Electricity Board,
the Board has initiated an Energy
Conservation Project for agricultural
pumping. A survey of electricity con-
sumption in pump sets has beenp un-
dertaken to identify the causes for
high consumption of electricity in 20
_villages of 2 distncts in Gujarat and

demoristratton of successful correctiv-

es has also been held. Baged on the

survey in § villages of Jamnagar Dis.

trict, two installationg have been re-

_etifled, The reiults of selected inferior

. instaliations ‘heve shown that signifi-

-_antu%henmcomumpﬁm.

g, 80 . | 42704 30489
e, 80 . . . 36896 33699
faasaz, 80 45867 33613
WRET, 80 . 47507 32508
T, 80 . 53328 34073
feg=ry, 8o . . 57910 37391
FaEd, 81 57711 38908

weard HESTE
wad, 81 . ST T

TS TG

ranging from 17 to 60 per eent is
possible by suitable changes of -foot-
valves, piping and pump sets. The
Gujarat Electricity Board proposeg to
carry out 100 tests-cum-demonstration
with a view to popularise such ef-
forts widely. It has also trained 61
Engineers and 50 farmers in this
approach.

Mananthody Multi-purpose Scheme of
Kerala

2058. SHRI A. NEELALOHITHA-
DASAN NADAR: Will the Minister of
FENERGY be pleased to state:

(a) when the scheme report of the
Mananthody Multi-purpose Scheme
had been submitted to the Cenfral
Electricity Authority by the Kerala
Government and what are the main
details of the scheme; and

(b) details of action already taken/
proposed to be taken by Government
of India on it? _

’I‘HE MINISTER OF ENMY
(SHRI A, B. A. GHANI KHAN )
CHAUDHURY): (a) and (b). -The

Project Report on the Power portion
of the Mananthawady Multi-purpose-

: _Projoct was received in the Oentrll
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Electricity Authority in May 1980.
Doatails of the Project may be seen
in the statement appended.

This Project involves the westward
diversion within Kerala’s share of
the cauvery waters, an issue which
is under discussion between Kerala,
Karnataka and Tamil Nadu, Being a
MultisPurpose project, it would have
to be cleared by the Technical Ad-
visory Committee of the Planning
Commission, after which the power
portion would be cleared by the
Central Electricity Authority. The
Project is under processing.

Statement

Details of Meananthawady .. Multi-
Purpose Scheme in Kerala

As per project report, the project
would comprise of—
(i) a 38 m high dam across river
Mananthawady to form a resrvoir
with a gross storage of 607.8 Mcum.

(ii) a 2.3¢ Km. long unlined tun-
nel conveying waters to

(iii) a power station hareing an
installation of 4 units of 60 MW
each.

The project is estimated to afford
an annual energy generation of 730
Gwh and would irrigate 1.1 1lakh
acres of land in Kerala. The cost of
the project has been estimated at
Rs. 73.68 crores including Rs, 69.12
croreg considered chargeable to power.

Pandiyar Punnapuzha Hydro-Electric
Scheme

2959. SHRI A. NEEL_ALOHITHAIJA—-
SAN NADAR: Will the Minister oi FN-
ERGY be pleased to state:

(a) whether Government are aware
that the scheme report of the Kerala
Pandiyar-Puntapuzha Hydro-E.ectric
Scheme had been submitted to the Cen-
tral Electricity Authority in 1972;

(b) if so, details o} action by Govern-
ment on it;

(¢) details of
propose to take:

action Government
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(d) what is the reason for the dAelay
in issuing sanction; and

(e) when Government of India pro-
pose issuing sanction?

THE MINISTER OF ENERGY (SHRIL
A. B. A. GHANI KHAN CHAUDHU-
RY): (a) to (e): The Project Report of
the Kerala Pandiyar Punnapuzha Hy-
dro-electrict Project was received in
the Central Electricity Authority in
1973. Details of the scheme may be
seen in the statement appended, .

‘The Project is a tailrace development
oi the Pandiyar Punnapuzia nroject
proposed by Tamil Nadu, which in-
volves inier state aspecls betweuzn ko a-
la and Tamil Nadu. These issucs have
nol yet been resnlved helween the lwo
states, and hence the delay in the
clearance.

Statement

Delails of Pandiyar Punnapuzha Hy-
dro-Electric Scheme

The sche:ne involves coustruction of
a 23 m. high diversion dam, a 4.3 Km.
Jong tunnel and a  powesr house with
instaliation of 2 units of 35 MW each
with a provision for installation of a
3rd generating unit at a later date.
The project is expected to afford an
annual energy generation of 262 Gwh
on firm basis. The cost of the project
as per revised estimates prepared
during 1978 by the project authori-
ties was estimated at Rs. 21.95 cror-
es.

Kuttiadi Augmentation Scheme in
Kerala

2060, SHRI A, NEELALOHI"
DASAN NADAR: Will the Minister
oi ENERGY be pleased to state:

(a) is it a fact that the Project Re-
port of the Kuttiadi Augmentation
Scheme in Kerala had been submitted
to the Central Electricity Authority in
1078;

(b) if so, what is the reason for the
delay in issuing clearance to the pre-
ject; and .
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(e) what are the main details of the
project and when Government of India
proposed giving clearance to the Pro-
ject? )

THE MINISTER OF ENERGY (SHRIL
A, B. A. GHAN1 KHAN CHAUDHU-
RY): (a) to (c). The Project Report
the Kuttiyadi Augmentation Scheme

was first received in the Central Elec-

iricity Authority in 1976, Details of

the scheme may he seen from the
Statement appended.
The scheme involves west-ward

diversion of waters from the Cauvery
Basin for power generation. A clear-
ance of this scheme would depend on
the resolution of the issues connected
with the sharing of Cauvery waters,
which is under discussion beiween Kar-
nataka, Kerala and Tamil Nadu, and
heace the delay.

Details of Kuttiyadi Augra:nlation
Scheme in Kerala

The Kuttiyadi Augmentation Scheme
visualises construction of a 345 m
high dam across East Aowing Karman-
thodu river, a tributary of Panamarsm

river of Kabini (Cauvery Basin)
with 4 low flanking dams. The reser-
voir thus formed would provide =&

gross storage capacity of 198 62 Mcum.
The waters from the duam would he
led through a 4.678 km long tunrel to
the existing Kuttivadi Hydel reser-
voir. The augmentation  schemes I8
-estimated to cost Rs. 13.05 crores of
which 9.75 crores are chargable to
power.

Kuriakuity-Karapara Multi-purpose
Scheme of Kerala

2961. SHRI A. NEELALOHITHADA-
‘SAN NADAR:. Will the Minister ot
ENERGY be pleased to state:

(a) whether the project report of
the Kuriakutty-Karapara Multipurposé
Scheme had been submittad by Gov-
emment of Kerala before Government
of India for clearance;

(b) if so, when it had been submit-
‘ted and what are the main features of
the project;

(c) when Government of India pro-
pose issuing clearance to the project;
and

(d) what is the reason for the delay
in thig respect? :

THE MINISTER OF ENERGY (SHRI
A. B. A. GHANl KHAN CHAUDHU-
RY): (a) and (b).The project report
on the power portion of Karapara
Kuriarkutty Multi-purpose Project was
received in the Central Electricity
Authority in January, 1979. The main
teatures of the project are given in the
statement enclosed.

(c) and (d). The project report has
L.een examined in details by the Cen-~
tral E.ectricity Authorily and Central
Wuler Commission and their comments
forwarded to the project authorities.
Further comments were sent in April,
1580. Replies to these comments
are awaited. Being a multi-purpose
project, the project would have to be
first approved by the Technical Ad-
visory Committtee of the Planning
Commission, thereafter, the power
portion will be considered for clear-
ance by thse Central Electricity Autho-
rity. .

Statement

The scheme envisages construction
o’ a 57 m. high gravity dam across lhe
Karapara river, a 4.55 Km. locg tunnel
leading waters to a power house with
an installed capacity of 15 MW located
in Pulickalar Valley. The tail racé
waters alongwith the waters of Pulika-
lar river would be utilised further vy
construction of a 45 m high dam ac-
ross Pulickalar from where the water
would be further led through a 2.9
Km. long tunnel tp a nower house
with an installed capacity of 20 MW
located in Kuriakutty Valley. The
tailrace waters from the ahove nower
house alongwith the waters of Kuri-
akutty river from where the waters
would be further led through a 8.84
Km. long tunnel to a power house
having an installation of 60 MW.
The project is estimated to cost
Rs, 4855 crores of which Rs.
32.06 crores are  considered to
be chargeable to power. The pro-
ject is expected to afford an annual
energy generation of 211 Gwh besides
providing irrigation benefits to 11740

- hectares of land.
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Setting up fertilizers Plants in U.P.

2962. SHRI ZAINUL BASHER: Will
the Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to stafe:

(a) whether any assessment has
been made by the Government regard-
ing the requirement of fertilizers in
Uttar Pradesh for the next flve years;

(b) what steps are being progose:l
by Government to meet the require-
ment;

(c) how many fertilizer plants are
proposed to be set up in Uttar Pradesh;
and

(d) whether the site for the es-
tablishment of the plants is  being
szlected?

THE MINISTER OF PETROLEUM,
CHEMICALSs AND FERTILIZERS
(SHRI P. C. SETHI): (a) The re-
quirement of fertilizers in Uttar Pra-
desh for the next 5 years (1981-82 to
1985-86) have been projected by the
Ministry of Agriculture as follows:—

{Requirements in 1akh tonnes)

Year Nitrogen PO,
1981-82 . . . 10.28 2.93
1982-83 . . . 11,10 3.17
198384 . . . 11,76 .42
198485 . . . 12,47 3.69
198586 . . . 13.3t 3.99 -

(b) . The requirement of fertilizers
is assessed for the entire couniry aud
arrangemenis are made to meet the
requirement of fertilizers both through
indigenous production and impeorts {o
~ the extent .there is a gap between de-
mand and indigenous availability of
fertilizers.

(c) and (d). A Site Selection Com-
mittee has been appointed by the =zav-

ernment to recommend optimum loca-
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tions of the proposed 8 additional gas-
based fertilizer plants including those
to be set up in Uttar Pradesh. A de-
cision on the number and location ot
the plants to be set up in Uttar Pra-
desh can be taken only after the recom-
mendatioas of the Site Selection Com-
mittee have become avallable.

Programme for Development of Asgri-
culture on T. V.

2963. SHRI ZAINUL BASHER: Wil
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether any programme for the
development of agriculture is "eing
transmitted through television in the
country; and

(h) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI KUMUD-
BEN M. JOSHI): (a) Yes, Sir,

(b) Doordarshan Kendras (asunder)
telecast programmeg for rural viewers,
which mainly cover development of
agriculfure in their respective areas:

1. Delhi . . 5 days in a week
2 Lucknow . « 8 daysin a weck
9. Srinagar . . 4 days in a week
4. Bombay 3 days in a week
5 Madras . - 3 days in a week
6. Jullundur/Amrit-

sar . . . 2 days in a week

7. Calcutta . . Iday in a week

The programme services of Upgraha
Doordarshan Kendras, which are part
of ‘SITE’ continuity project, are 100.
per cent rural oriented. These Centres
broadeast specific programme for agri-
culturists as under:—

Raipur,J Muaﬁ':l;l
> Jaipur $5 days i
gur P j 5 days in a weck

Hyderabad, Gulbarga 3 days in a week
Ahmedabad (Fif) . 1 day in a week
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| Unrest among power Engineers re-
- . garding their pay scales

2964. PROF. NARAIN CHAND'

PARASHAR: Will the: Minister of
ENERGY be pleased to state:

(a) whether Government are aware
of the deep wun-rest among Power
. Engineers throughout the country re-
garding their pay scales and other con-
; ditions of service; and
|
{b) if so, the action taken by Gov-
prnment to redress the greivances of
the power engineers?

*THE MINISTRY OF ENERGY (SHRI

A. B. A, GHAN1 KHAN CHAUDHU-
RY): (a) Yes, Sir. The Govern-
ment s aware of the unrest among
power engineerg in some states.

(b) The terms of conditions of em-
ployment of Power Engineers in the
State Electricity Boards are goverred
by the respective State Goveroments/
State Electricity Boards. As such the
main responsibility to redress the
grievances of the Power Engineers
Js that of the States. However, the
Central Government is quite con-
=cerned with the agitational approach
adopted by the Power Engineers and
are in constant touch with the State
Governments in this regard.

Coverage in T. V. Regional and De-
veloping Languages/dialects

. 2965, PROF, NARAIN CHAND
PARASHAR: Will the Minister of
INFORMATION AND BROADCAST-
.ING be pleased to state:

(a) whether the regional and de-

- veloping languages/dialects are also

given adequate coverage in Doordar-

shan programmes as {s the case with

All India Radio Programmes from
various stations;

(b) if so, whether 'Himachali-Pahari
or its dialects are given adequate cover-
age in the Doordarshan programmes
from Amritsar as is the case vith
Punjabi;

(c) if so, the total time allotted for .
this purpose to Himachali-Pahari and
its dialects; and

(d) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI KUMUD-
BEN M. JOSHI): (a) The regional
and developing languages|dialects of
the primary service area are general-
ly given adequate coverage in Door-
darshan programmes according to-
the programme requirements,

(b) to (d) Himachal Pradesh does
not fall in the primary service area of
Amritsar!Jullundur Doordarshan Ken-
dra. The primary service area of
Doordarshan Kendra Amritsar/Juliun-
dur is limited to Punjab. Neverthe-
less, programmes in Himachali-
Pahari language, partictilarly of folk
music and dance, are occasionally
telecast from Doordarshan Kendras .
Delhi-Mussoorie and Amritsar| Jullun-
dur. -

Advertisments given by Delhi Adminis-
tration to Small Newspapers

2966. SHRI CHANDRA PAL SHAI-
LANI: Will the Minister of INFORMA-
TION AND BROADCASTING be pieas--
ed to state:

(a) whether Delhi Administration has
given advertisements to  small news-
papers during the last year;

(b) if so, the number of such small
nzwsparrs which have been benefit-
ad; and

(c) if not, the reasons for not releas-
ing advertisements to small newspa-
pers?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI KUMUD-.
BEN M. JOSHI): (a) Yes, Sir.

(b) 240.

(e) Does not arise.
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‘T, V, Station at Coimbatore, Tamll.
Nadu

2967. SHRI C. T. DHANDAPANI:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
. state:

(a) whether it is a fact that Govern-
ment are considering to open a T. V.
Station at Coimbatorée, Tamil Nadu,
~shortly;

(b) if so, when it is
commissioned; and

going to be

(c) if not, the reasons?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION
AND BROADCASTING (KUMARI
.KUMUDBEN M. JOSHI): (a) to (c).
"The approved Vi Plan (1980—85)
provides for a T.V. Relay Centre at
"Madurai (Kodaikanal) for relaying
the programmes of Madrss Doordar-
-shan Kendra, Coimbatore is expected
to be covered by this reiay centre.
"There is no proposal to set up a sepa-
rate T. V. station at Coimbatore.

.Association of Indian Engineering
Industry’s suggestion to conserve
energy

2969. SHRI AMAR ROYPRADHAN:
Will the Minister of ENERGY be
pleased to state:

(a) whether it is a fact that uine
‘point plan to conserve energy was
suggested by the Association of In-
.dian Engineering Industry; and

(b) if so, the details thereof?

THE MINISTER OF ENERGY
(SHRI A.'B, A, GHANI KHAN
‘CHAUDHURY): (a) Yes, Sir. The
Association of Indian Engineering In-
-dustry have recently submitteq cer-
tain proposals for incentives to be
-given to industries for promoting
energy conservation.

(b) The proposals envisage libera-

. * lisation of financial assistance frem
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financial institutions in the form of
soft loans for capital expenditure re-
lated to energy conservation. They
also envisage certain fiscal incentives
to industries which undertake energy
conservation measures,

Requirement and shortage of dluel

2970. SHRI R. P. GAEKWAD: Will
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS bhe
pleased to state.

(a) whether it is a fact that diesel
shortage is prevailing in the country
and Gujarat in particular;

(b) if so, the extent thereof indi-
cating the gnnual requirement and
availability for the current 1981 year;
and

(c) the reasons for shortage and

steps taken by Government to remove
it?

THE MINISTER OF PETROLEUM,™
CHEMICALS AND FERTILIZERS
(SHRI P. C, SETHI): (a) No, Sir.
There may be some localisej shortages
of short durations.

(b) The High Speed Diesel re-
quirements of the country for the
year 1980-81 are estimated at 10.4
million tonnes. These requirements
are planned to be met from indige-.
noug production in the refineries of
about 7.3 million tonnes and the bal-
ance by import of the product,

(c¢) Government have ulready taken
steps for optimising the production
in the refineries and by importing
larger quantities of diesel to meet
the demands. In so far as Gujarat is
concerned, additional diesel alloca-
tions have been made to the State In
r "months, keeping in view the

requfrements indicated by the State

Government.
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Engagement of a French firm to hoost
Bombay High Output

2974, SHRI B. D, SINGH:
SHRI K. MALLANNA:
PROF. AJIT KUMAR
MEHTA.

SHRI RAJESH KUMAR
SINGH:

SHRI INDRAJIT GUPTA:

Will the Minister of PETROLEUM,

CHEMICALS AND FERTILIZERS 'be
pleased to state: ’

(a) whether it is a fact that Gov-
ernment propose to engage a French
consultant firm to boost tha Bombay
High output by giving a share of the
crude output to the French firm;
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(b) whether it is also a fact that
the ONGC itself is capable in achieve
the crude output target by the same
time the French firm js expetted (o
achieve; and

(e) if so, the terms, if any, setiled
with the Fernch firm for the purpose
stating the _reasons for engaging the
firm when the ONGC itself is capable
to achieve the objective? '

THE MINISTER OF PETROELEUM,
CHEMICALS AND FERTILIZERS
(SHRI P, C. SETHI); (a) CFFP, a
French consultancy company ts al-
ready rendering consultancy to the
ONGC in optimising the development
of Bombay High ete, under an ag-
reement which is due to expire on
5th April, 1981. They have offered (o
extend this agreement with an en-
larged scope. They have indicated
that part of the remuneration should
be in terms of oil for production
_above certain levels.

(b) The ONGC is examining the
possibilities of raising the crude pro-
duction rate from Bombay High and
satellite fields by early 1983 with
such technical assistance|consu1tancy
as may be considered necessary,

(c) No decision has yet been taken.

Switching off of power to Rohtak
Radio Station

2075. SHRI SATISH AGARWAL:
Will the Minister of INFORMATION
AND BROADCASTING be pleased
to state:

(a) whether Government are aware
that power to Rohtak Radio Station
wag switcaed off on 31st January 1981
because radio has not been listed as
an esscntial service;

(b) whether more such cases of
power-cuts to radio stations in the
country have come to light;
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(c) whether the Central Govera-
ment have urged the State Govern—
ments not to treat radio as non-essen-
tial service; and

(d) their reaction in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OoF INFORMATION
AND BROADCASTING (KUMARI
KUMUDBEN M. JOSHI): (a) Yes,
Sir, There was a power supply
fajlure at AIR Rohtak between
1,10 PM, and 259 P.M. on 31-1-81
Power supply was off in almost the
entire town during thig period

(b) the various electricity boards’
have been resorting to load-shedding
due to deficiency in power generation
for varioug reasons. In view of this,
AIR stations are also affected some-
times.

(c) A letter has been sent to all
State Governments urging them to
treat AlR/Doordarshan as an essen-
tial service and ensure uninterrupted
power supply to AIR/Doordarshan
stations.

(d) The response of the State Gov-
ernments is awaited,

Fire in Coal Mines of Dhanbad Area

2976. SHRI SATISH AGAKRWAL:
Will the Minister of ENERGY be
pleased to state:

(a) whether it is g fact that &
pgreat part of the coal in the Dhan-
bad coal mine area ijs constantly
being under fire and causing huge
loss to the country.

(b) whether Governinent have
made any assessment of the loss that
is being incurred, the quantum in-
volved and since when the fire is
continuing;

(c) whether Government had cail-»
ed some Polish experts to seek their
advice to extinguish the fire; and = *
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(d) what were the recommendations
of the Polish team and what steps
have been taken to extinguish the
coal fire?

THE MINISTER OF ENERGY
(SHRI A. B. A. GHANI KHAN
CHOUDHURY): (a) and (b). There
are about 70 active fires in Jharia
coalfield. Some big and other small.
These fires have occurred during the
period 1916—1965. These fires have
so far resulted in the loss of about
30 million tonnes of coking coal and
40 Million tonnes of coal have been
locked in piflars, underneath the fire
affected areas.

(c) Yes, Sir.

(d) Assistance hags been sought
from Poland for combating these fires
but no expert has yet visited the
equntry.

Dual Pricing Policy of Coal

2977. SHRI SATISH AGARWAL:
SHRI N, K. SHEJWALKAR:

Will the Minister of ENERGY be
pleased to state:

{a) whether Government are aware
that some of the industries particular-
ly in the Private Sector have to pay
Rs, 1000|- per tonne of coal when
carried by road transport;

(b) whether Government have
been examined the feasibility of in-
troducing dual pricing policy where
the non-priority sector is supplied
coal at g higher rate while the com=~
mon man and the priority sector is
supplied at the Government’s own
price; '

(c) if so, what are the findings of
such a study; and

(d) whether this will {0 a great ex-
tent mop up the losses that the Coal

4230 LS—9

India is suffering at present without
causing any distress to the common
public or the priority industries?

THE MINISTER OF ENERGY
(SHRI A. B. A. GHANI KHAN
CHOUDHURY): (a) Consumers ob=
taining coal by road are reported to
be paying heavy freight charges, often
2/3 times the rail freight. Price of
coal, at the consumer end, transport-
ed by road, will depend on its dis-
tance from the coalfields and {ts
location.

(b) to (d). There is no proposal
for any dual pricing policy for coal.
The price of soft coke, which is used
as a domestic fuel by the common
man, has been fixed at Rs. 150 per
tonne only, which is below the cost
of production.

Demand of West Bengal Government
for solving refugees problems

2978. SHRI MUKUNDA MANDAL:
Will the Minister of SUPPLY AND
REHABILITATION be pleased to
state.

(a) whether Government are aware
of the demand made by the West
Bengal Government for Rs. 500 crores
for solving refugees prohlems;

(b) if so, facts thereof; and

(c) what is the reaction of Gov-
ernment in regard thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF SUPPLY AND RE-
HABILITATION (SHRI P. K. THUN-
GON): (a) Yes, Sir.

(b} The State Government had
made this demand before the Seventh
Finance Commission.

(c) The Seventh Finance Commis-
sion did not make any recommenda-
tions in this regard.
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Proposals for sirengthening Radio
Station at Cuddapah, Andhra Pradesh

2979. SHRI V, KISHORE CHANDRA
S. DEO: Will the Minister of INFOR-~
MATION AND BROADCASTING be
Pleaseg to state:

(a) whether Government are con-
sidering proposals to strengthen the
radio station at Cuddapah in Rayala-
seema area in Andhra Pradesh, as it
is a weak radio station and the people
of Chittor, Anantapur and Tirupati
areag are unable to enjoy the radio
facilities; and

(b) if so, the action being proposed
to be taken during the financial year
1981-827

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI KUMUD
BEN M. JOSHI): (a) & (b). There
its an approved schemes to upgrade the
power of the transmitter at Cudda-
pah. This is being done to counter
the shrinkage in service area of the
existing medium power transmitter
due to interference on this channel.
Chittoor, Anantapur and Tirupathi
are, however not within the primary
grade day time service area of the
existing medium power transmitter
at Cuddapah. With the upgradation
of power of the transmitter, the
coverage in the area is expected to
improve considerably ang these towns
are likely to come within the primary
day time coverage of AIR Cuddapah.
Preliminary action in this connection
has already been initiated.

Construction of power transmission
lines and t{ransformatiom work in
Assam

2980. SHRI SONTOSH MOHAN
DEV: Will the Minister of ENERGY
be pleased to state:

(a) whether it is a fact that the
Planning Commission has approved a
scheme for construction of power
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transmission lines ang transformation
works in Assam; '

(b) if so, the cost of the scheme;
and

(c) when the above work is likely
to commence?

THE MINISTER OF ENERGY
(SHRI A. B. A. GHANI KHAN
CHAUDHURY): (a) and (b). The
Sixth Plan transmission and trans-
formation works in Assam at an esti-
mated cost of Rs. 4318 lakhs have
been cleared by the Planning Com-
mission un 16th January, 1981.

(¢) The Assam State Electricity
Boarq have iniliated action on some
of these works.

News-item captioned “Indo Soviet
accord on coal power complex”

2981. SHRI N. K. SHEJWALKAR:
Will the Minister of ENERGY be
pleased to state:

(a) whether the attention of Gov-
ernment hag; beqsy drawn towards a
news-item appearing in the “Amrita
Bazar Patrika”—Calcutta dated 18th
January, 1981 under the caption “In-
do Soviet accord on coal power eom-
plex”;

(b) if so, the names and status of
the jeader and other Members of
Soviet delegation that visited India
and the main points of discussion held
by them with their Indian counter-
parts;

(c) the location of the complex, the
area to be covered and the estimated
power production;

(d) whether global tenders were
invited for the purpose, if so, the
detajls thereof;

(e) it not, the reasons therefor and
also why only Russian help was
sought;



261 Writien Answers PHALGUNA 19, 1002 (SAKA) Written Answers obg

(®» how much will be Russia’s
share ipn the expenditure and know-
how; and

(g) the expected increase in Toal
production as a result of getting up
this complex? )

THE MINISTER OF ENERGY
{SHR1 A. B. A, GHAN] KHAN
CHAUDHURY): (a) Yes, Sir.

(b) The composition of the Soviet
delegation which participated in the
Sixth Session of the Indo-USSR Joint
Commission foy Economic, Scientific
& Technica] Co-operation during
January, 1981 is given in the annexed
Statement. During their discussions
with their Indian counterparts, the
construction of gh Integrated Thermal
Power Plant with Soviet Assistance
was one of the important subjects of
discussion as far as the power
sector is concerned.

(¢) It has been decided that the
thermal power plant to be construct-
ed with Soviet assistance would be
located at Waidhan in the Sidhi Dis-
triet of Madhya Pradesh. The ulti-
mate capacity of the project envisag-
ed is 3000 MW with 1000 MW gene-
rating capacity being taken up for
installation ip the first stage of deve-

lopment, The power would be made
available to the states in the Western
Region. The total area required for
the 3000 MW power station and its
associated facilities is estimated to be
around 3750 acres,

(d) and (e). The Power Complex
is being establisheg under a bilateral
agreement betweep the Soviet Union
and India, Calling for global tenders
for the project has, therefore, not
been envisagel. Keeping in view the
cooperation extended by the Soviet
Union by way 6f concessional credit,
and transfer ol technology, capital
intensive projects in the coal and
power gectors were suggested for tak-
ing advantage of the cooperation
offered.

(fy As envisaged presently, the
Soviet Union would be assisting the
first stage development of 1000 MW of
the project. The exact scope of
Soviet assistance both technical and
financial is to be finalised after mu-
tual discussions.

(g) For the first stage development
of the project, the matching coal
development programme is estimated
to leag to the production of 42 Mil-
lion Tonnes of Coal.

Statement
Members of the Soviet Delepation

. No. Name Designation
1 2 g
1. L. V. Arkhipov . . . . First uty Chairman of the USSR Council of Minis-

ters
Deputy Chairman of the USSR State  Committee

2.V K. Litvinenko

ead of the delegation)

?:le;m)n Economic Relations (Dy. Head of the

4. Y. M. Vorontsov

4. V.V.Beily

. D. A Takoev .

Ambassador Extraordinary
the USSR to the Rspubkc of India.

and Plenipotentiary of

First Deputy Minister of Coal Industry of the USSR.
Deputy Minister of Oil Industry of the USSR,
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6. N.A. Lopatin . . .

Deputy Minister of Pcwer & EFElectrifcation of the
USSR. '

7- V. A Yarmoliuk Deputy Minister of Geology of the USSR.
1. A. Vozvishaev Head of Secrctariat of Mr. I. V. Arkhipov.
9. I, P. Nesterenko. Executive Secretary of the Soviet part of the Indo-
Soviet Joint Commission.
10. K.V.Mishak . Adviser, Council of Ministers of the USSR.
11. L K. Mineev . Head of Deparument, State Committce pf the USSR
for Foreign Economic Relations.
12. M. A Kiselev . Head of Department, Ministry of Fcreign Trede of
the USSR.
13- V. A Kuzin Head of Department, State Committce of the USSR
on Science & Technology.
14. A. I Turishin Scnior Adviser to Council of Ministers of the USSR.
15.  A. M. Kadakin . Assistant to Fiist Deputy Foreign Minister.
Team of Experts
i. R.I, Kuprevich, President, V/O “Tsvetmetpromexport’
2. Y. V. Chugunoy PresidentV/O  “Technoexport”.
3. V. A. Medvedev President  V/O"“Selkhozprcm:exg ort’.
4. K. V. Ananichev Chief, V/O “Glavzagranergo”.
5. N. M, Sakharov. Chief, V/O *“Zarubejugol”.
6. A.F. Ozerenko . Chief, V/O “Zarubejneft”.
7. N. 1. Skibinsky . Vice President, V/O “Tjazpromexport.”
8. Y.A. Kamensky Vice-President, V/O “Tjazprcmexport”.
9. A.N.Usov . Chief of Sub Division, State Planning Committee of
USSR.
10 N. I Alexandrov Chief of Divisicn, Ministry of Foreign Trzde of tke
USSR.
1z V. N. Koptevik: uty Head of Depattment, State Committec of the
P Y St;R for Foreign Economic Relations.
12. E. A, Leonenko Aid to the Deputy Chairman of State Committec of
the USSR for Foreign Economic Relations.
13. Olshevskaya (Mrs.) Interpreter.
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Indo-USSR joint commission for oil
search

2082. SHRI N. K. SHEJWALKAR:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to staie:

(a) whethe, the attention of Gov-
ernment have been drawp towards a
news item appearing in the “Finan-
cial Express” dated 22-1-1981 under
the caption “Soviet proposals on oil
search to pe studied”;

(b) if so, the details of the names
and status of the leader of - Soviet
- delegation and its members who visit-
ed India and discussions held with
particular reference to Indo-USSR
Joint Commission meeting;

(c¢) whether some proposals from
USA have also been sought, if so, the
details thereot and in what respect
either of the proposals are better and
reasons for selection thereof; and

(d) whether some pguarantee will
be given by the Soviet Union about
the wells explored on-shore to avoid
. their being idele as has been done in

the past?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) Yes, Sir.

(b) The Soviet delegation which
had detailed discussions regarding oil
exploration programmes with the Oil
aend Natural Gas Commission at the
time of the 6th Indo-USSR Joint
Commission was led by Mr, D. A
Takoev. Other members of the dele-
gation were Dr. Seljunin—Geophysi-
cist, Dr. Sefronov—Drilling Expert,
Dr. Zinin—Technoexport, Dr. Mat-
veev—Production Expert, Dr. Bik
thov—Production Expert, Dr, Zvona-
gzev—Reservoir Expert ang Mrs,
Korgleva, Interpreter,

{c) No, Sir. Doesg not arise.

(d) In accordance with the Agree-
ment on Economic and Technical Co-
operation signed on 10th December,
1980 the Soviet Side would render

cooperation to the Indian Side in exe-
cution, in one of the promisihg on-
shore areas -in 1India, of integrated
work for oil and gas including geo-
physica] exploration and drilling
workg elaboration of basic technical
concepts of development of the de-
posit ang the installation of produc-
tion facilities. The area will be chosen
by mutual agreement between Indian
angd Soviet Sides. Further, the Soviet
Side would render cooperation to the
Indian Side in execution of works
connected with increase of oil pro-
duction from shut down and low pro-
ductivity wells. It was agreed that
the organisations of the two sides
would carry out negotiations to work
out the details of the contracts to be
signed in this regard.

Deterioration of programmes in
AIR. and Doordarshan

2983. SHRI HARINATH MISHRA:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether it is a fact that the
quality of programmes in AIR. and
Doordarshan has deteriorated to a
large extent;

(b) is it because of the fact that
there is great resentment in em-
ployeeg due to bottlenecks in promo-
tion avenues among all cadres in
AIR, and Doordarshan; and

(c) if so, the steps Government
have taken or propose to take to
redress the grievances of the em-
ployees and improve the quality of
the programmes?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI KU-
MUDBEN M, JOSHI): (a) No, Sir.

(b) Doeg not arise.

(c) Government ig fully alive to
the problems and grievances of vari-
ous categories of staff in their media
units. Corrective measures gre hkm
where necessary,
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Eastern Coal Fields Limited Mount-
ing Coal Stocks

2987. SHRI HIRA LAL R. PAR-
MAR: Will the Minister of ENERGY
be pleased to state:

(a) whether the Eastern Coal Fields
Ltd, is faced with mounting coal
stocks;

(b) whether this problem has ad-
versely affected production; and

(c) if the answers are in the affir-
mative, then how Government pro-
pose to help the ECL to overcome
this problem?

THE MINISTER OF ENERGY
(SHRI A. B. A. GHANI T
CHAUDHURY): (a) The pithead
stoeks in Eastern Coalfields have in-
creased in the recent months,

(b) The increased pithead stocks
have not adversely affected the pro-
duction.

(¢) Dges not arise.

Low capacity uatilisation of Thérmal
Power Generation

2088. SHRI JAGDISH TYTLER:
Will the Minister of ENERGY be
pleased to state:

(a) whether it is a fact that Ther-
ma! Power Generation in terms of
capacity utilisation may touch an all
time low in the current year;

(b) it so, the reasons thereof; and

(c) the measures proposed by Gov-
ernment in thigs regard?
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THE MINISTER OF ENERGY
(SHRI A. B. A. GHANI KHAN
CHAUDHURY): (a) No, Sir, The
capacity utilisation of thermal power
plantg during November 1980 io Feb-
ruary, 1881 has been more than the
overall capacity utilisation of 45 per
cent during the year 1979-80 as per
figures given below:—

November 80 . . . 45-4%
December 80 . . . 48.69,
January 81 . . . . 49.1%
February 81 . . . . 49:3%

(b) Does not arise.

(c) A number of steps have been
taken to improve the capacity utili-
sation of thermal power plants. These
measureg include:

(i) Assistance to the Electricity
Boards to undertake plant better-
ment programmes and better pre-
ventive maintenance schedule;

(ii) identification of deficiencies
in plant and equipments and iaking
up programme of their rectification
and replacement;

(iii) arranging timely supply of
spare parts from indegenous and
foreign suppliers.

(iv) supply of adequate quality
of coal of right quality, Defaulting
collieries are being identified and
the representatives of the power
stations posted there for joint sam-
pling, Coal companieg have been
required to intensify handpicking
of stones, shaleg and other extra-
neous materials so ag to improve
the quality. Coal companies have
also been advised to instal porta-
ble/premanent crusherg at mines
and undertake appropriale coal be-
nefication programmes.

(v) undertaking training pro-
grammes for engineerg and techni-
cal personne] entrusted with the
operation and maintenance of power
stations,
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AN & yrizw & feq e
weTT ¥ wtw

1959. s waw wgenw :
st AW ww T

w1 Wifmaa, Taq Wi gqon
§ Y g IO A P F 6

(%) =T O™ FETY FEAT
T A w0 fra § fir <o & fag
B & wdew § afg AN 9@

(@) = 57 qwa qoreqry @1 §
ST TEY EF WA € A AT Iy
WTAWEFAT ¥ qgT F9 g ;

() sar TwrEaT- T fagr ST @
A FT FET WY WAL F B AT
T ¥ o g #w g e afz g, av
oA ¥ & s g

(%) 7ar ¥ g@R e
& F1E § TOF FT ATEWHAT F @A
Etz gfz w0ft; #ie

(¥) afegt areaas alcafz,
ar =y ?

Wimaa, wWas @R AW WAl
(st swow W @R): (F) S, &

(wr) ft, i

() Troreara Tea afga asay 1
gré ofre drore (oW, gg. &) w1 aifgs
WTHET H G 3 A T A I,
ofcrgnr o, famw  wrees ffawr
AY wedl wAT W weAl W oA F
Tart orar § wie afawaw dvr A
WY qeaTs Y AT 1 UF Tor & fAg
feg g wTEEAY A AT FER W
& wor sfer gt
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(w) s (¥). Toq aw &
W W TETE Jesrena WK afeagT
Wﬁm* '(!'?IEU.‘.WT:
1980 WX @, 1981 & &raw
TARA % U0 UHo o & WAL
wfaTg 7303 7 @ | 77 A HEAT F A
E ¥ sl sdafat & seaT
F FIT O HATHT FT JIHAAT FAT
a7 ar, faT &Y wra g2 fwar o @ §
Wk 99 ¥ qfcnaeasy garé feafa
¥ gar @A wrow g T § )

X & geat ¥ afg & aform
TWEY WY wregEl 9 sieew
T

2990. »t Refag wWeAw T
FAf 7t ag aaW Y v w97 6

(%) #ar aETT F FEA T Y
afg ¥ afonmrerss @ srea™l o
T ay NfAEe warT Y IEFd
R 4% g, a5 "ay ¥ w0 Ivrw fHg
AT ;

(w) et & 3fg & w7 W<

FqTET AT F FHY FE F IO A
HYATT S & FGC FICT §; WK

() w7 FLHCF QIR AT B
e gfg 3 afcorraerss 812 Frami
FIRT QAR g1, M AR g,
Y gead ey sar Wy g 7

Fui wat (st go Wo Yo WA
Wi Wadt) : (F) Frear oy @t
1 WTH IUEA AEG FT qGT SIS
W g R} Wik gEifad s o
AT § FWGT FT AL I T T
AT AFAHH AT qgT g G

(@) Somw smE wew ¥ fag
TSI T FIHT H W AT & WA AT
frefafan s wmfee § :—

(1) vamaw & @ sl ¥ ff7
@7 WRAERE WD WA X
frwrg, Swa ST s sl
IrF w1 war, faodft, faedies
Terg’ snfe Searee amafat # g%
Iywfen  gfafeaa s, swfafager
& w1 ¥ IS0, FE AR swAeT A
feafy & Tow g ¥ ufres qms
g AT, wAifg |

(2) st & waafea fa £ syfer
g fadar |

(3) swof x fraawr o1
JqTEHAT H FUTC |

(4) werx gy g frdaw =i
wWeEre aet & swaw ¥ fRwrae

(5) Suswil & Suaw ¥ ga< |

wigy #r Fraa § gfg gafag
wrawEs g % 9 5 aagd o
IR AMT FT TIRT 65 Nfawa
gt 3~ 3fe & € o s oA
gEfaal # arm & @ gfg § 7€

(w) s, 7

Marketing of drugs by drug firms
without valid licence

2991, SHRI K. P. SINGH DEO:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) how many items of drugs are
marketed by M/s. E. Merck. Sandoz,
IC.C, Ciba Gaigy, Cynamid and
Warner Hindustan without valid in-
dustrial licence, their details for
which manufacturing licences have
been issued to them by the State
Drug Controllers; and

(b) what stepg have been taken
to stop their formulations marketed
under different provisions/in different
packs without Government approval-
the quantum of such production dur-
ing the last three years, item-wise,
firm-wise?
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THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI DALBIR SINGH): (a) M/s.
Warner Hindustan have been found
to be manufacturing some drug for-
mulations without any wvalid indus-
trial licence. The position in respect
of unauthorised items of manufacture
being marketed by other companies
would be known only when final
view is taken on their claims after
their cases are processed on the basis
of Drug Policy op 1978 and Indus-
tria} Policy of August, 1980. As re-
gards the details of manufacturing
licences issued by the State Drug
Controllers, no item can be manufac-
tured without such an authority.

(b) The question whether to ask
the companjes to stop the production
of some items, would arise only after
final decisions on their tlaims and on
the action to be pursued are taken
by Government. It ts, therefore not
possible, at this stage to give the
item-wise production data.

Manufacturing of drugs by drug
firmg withount industrial licenee

2092, PROF., NARAIN CHAND
PARASHAR: Will the Minister of
PETROLEUM, CHEMICALS AND
FERTILIZERS be pleased to state:

(a) how many drug items M/s.
Glaxo Laboratories and Pfizer are
manufacturing without valid indus-
trial licence;

(b) whether unauthorised activities
of M/s. Glaxo and Pfizer like manu-
facture of Becosules, Protinex, Uro-
bitioc capsules, Teracetrial QOintment,
Efcorlin, Ostocalcium, Multivit ete.
have not been checked, if so, the
reasons therefor: and

(c) the quantum of manufacture of
various drugs by thees firms without
industrial licence during the last
three years, item-wise?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
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(SHRI DALBIR SINGH): (a) to (c).
The position in respect of unautho-
rised items manufactured by M/s
Glaxo Laboratories and M/s. Pfizer
Limited would be known only when
a view is taken on the claims made
by the parties under the Drug Policy
of 1978 and Industrial Policy of
August, 1980.

Grants to West Benga] Government
for refugees

2993. SHRI MUKANDA MANDAL:
Will the Minister of SUPPLY AND
REHABILITATION be pleased to
state:

(a) whether Government have been
sanctioning grants to the West Ben-
gal Government for the refugees:

(b) if so, amount of grants sanc-
tioned during the last five years
(Year-wise); and

(c) what are the procedures follow-
ed for their disbursements?

THE DEPUTY MINISTER IN THE
MINISTRY OF SUPPLY AND RE-
HABILITATION (SHRT P. K. THUN.-
GON): (a) Yes, Sir,

(b) Following amounts were re-
leased as grant to the State Govern-
ment during the last five years:—

Year Grants-

in-aid

(Re. in

laklis)
() rgy36. . . . 8831
(ii) 1g76-77 . . . . 123 .65
(iii) 1977-78 . . . . 109.00
(iv) 1978-79 . . . . 121,20
(v) 1979-80 . . . . 62.10

(c) The State Government has to
incur expenditure according to ad-
ministrative approval/sanctions issu-
ed by the Government of India and
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thereafter claim reimbursement of
expenditure by preferring claims on
quarterly basis.

Broadcasting of Programme regard-
ing Parliamenfary and Legisiating
work by ALR., Madras

2994, SHRI N. DENNIS: Wilt the
Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether the All India Radio,
Madrag has proposals under consider-

ation to organise a feature to focus
parliamentary and legislative work in

its programmes; and

(b) if so, the details of the step
taken to do so?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI KU-
MUDBEN, M. JOSHI): (a) No, Sir,

There is no proposal to introduce a

feature programme from AIR Mad-
ras for covering Parliamentary and
Legislative activities.

(b) Does not arise.

Invitation og persong connected with
Film Industry by Madras Radio
Station

2995, SHRI N. DENNIS: Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether the persons connected
with film industry alone are invited
for interview for Commercial Broad-
castg at Madras;

(b) if so, the reasons thereof; and

(c) the details of steps taken to
interview publicmen in public life,
Legislators and men in Parliamentary
work during the Commercial Broad-
casts timing?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI KU-
MUDBEN M. JOSHI); Commercial
Broadcasting Service, Madras, invites
personalities of the film world from
time to time to present specially
compered programmes of film songs,
not for interviews.

(b) and (c¢). The Commercial"
Broadcasting Service is meant to
cater to popular taste and in order to
be an effective vehicle for the sale
of radio time and earn revenue to
the Government; it regulates the ac-
ceptability of advertisements accord-
ingly. As such, there is no proposal
to broadcast interviews of public
men, legislators and persons engaged
in Parliamentary work in the Com-
mercial Broadcasting Service. How-
ever, such interviews are broadcast
in the main channel from time to
time, 0

Demand of Kerosene/Diesel by Bihar-

2996. SHRI KRISHNA PRATAP
SINGH: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) the extent to which the demand
of kerosene and diesel oil of Bihar
has been met; and

(b) the quantity of kerosene and
diesel oil demanded by Bihar Gov-
ernment during the year 1980-81 and
the quantity supplied and the efforts
made to supply kerosene and diesel
oil to Bihar in more quantity?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHD): (a) and (hb).
During the year 1980-81, the Govern-
ment of Bihar had indicated the de-
mand of kerosene -varying between
23,000 and 30,000 tonnes and of high
speed diesel! (HSD) oil between 40,000
and 60,000 tonnes per month, The
following are the details of alloca-
tion and sales of kerosene and high:
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speed diesel in respect of Bihar bet-
ween April. 1980 and January, 1981
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and the allocations for February and
March, 1981:—

Figures in metric tonnes

Kerosene HSD
Month -

Allocation Sales Allocation Sales
April, 1980 23000 20357 40000 40249
May, 1980 23000 18218 43000 41442
June, 1980 18910 16385 40800 36413
July, 1980 . . . . 20800 19726 40800 32245
August, 1980 . . . . 20300 16896 37500 26780
September, 1980 21200 19963 37500 26554
October, 1980 180go 18659 31933 33087
November, 1g8c 1goBo 18339 37000 34329
December, 1980 18400 18369 41300 39910
January, 1981 19400 18498 42100 38177
February, 1981 1gooo  Not avail- 38300  Not avail-

able able

March, 1981 . 20400 Month is 45000 Month s

not over

not over

The diesel allocation to the States/
Union Territories, including Bihar,
has been maximised, keeping in view
the overall product availability and
movement capacity. For March,
1981, the diesel allocation has been
made at a level 15 per cent more
‘than the sales in March 1980. In
the case of kerosene, the monthly
allocations are being made at a level
5 per cent more than the actual sales
in the corresponding months of the
previous year. Ah-hoc increases in
the allocations of these products have
also been given to Bihar keeping in
view the requirements indiacted by
-the State Government,

Development of Underground Coal
Mines in collaboration with UK

2997. SHR! K. PRADHANTI:

SHRI JANARDHANA
POOJARY:

SHRI P, M. SAYFED:

Will the Minister of ENERGY be
‘pleased to state:

(a) whether Government have a
proposal to undertake integrated de-
velopment of underground coal mines
with collaboration of UK,;

(b) if so, the name of those coal
mines;

{c) when such proposal is going to
be implemented; and

(d) the progress made so far in
this regard?

THE MINISTER OF

ENERGY

(SHRI A, B. A. GHANI KHAN
CHAUDHURY): (a) Yes. Sir,

(b) The coal mines are Asnapani
near Asansol and Ghusick in FEast
Bokaro Coalfields,

(c) and (d). The experts from the
UX. are expected to submit in next
8 to 10 monthg feasibility reports of
these projects for consideration of
the Government. Data collection is
now in progress and some of the
experts have already arrived in
India, . '
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Exploring for New Qil Reserves

2998. SHR1 B. D. SINGH:

SHRI RAJESH
SINGH:

KUMAR

Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state the measures tzken by
Government to explore and work on
the new oil reserves in the country
during the last 3 years and the results
achieved?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI);: 1. During the
last three years Geological and Geophy-
sical Surveys were conducted by ONGC
in various parts of the country. In
off-shore ONGC's Survey ship, “Anwe-
shak” carried ocut seismic and gravity
surveys in several off-shore regions.
In addition exploratory drilling was
also undertaken in  several locations
on shore and  off-shore. O0il India
drilled two deep exploratory wells in
Arunachal Pradesh and Kumchai.

2. Oil was discovered in West Sob-
hasan and West Morwan Onshore
structures in Gujarat. Gas was dis-
covered in Walner and Gajera onshore
structures in  Gujarat. 0Oil and gas
were discovered in Pamsar structure in
Gujarat. Encouraging indications were
observed in respect to the extension of
the Viraj field and presence of oil in
North Wamej and Poliyad structure in
Gujarat. Oil was also discovered in
Barailat well at Galeki in Assam.
In addition, indications of gas were
noticed in Narasapur well in Andhra
Pradesh. In West Bengal, Diamond
Harbour well was drilled down to depth
of 5500 metres by ONGC's own crew
using departmental equipments,

8. Oil was discovered in the offshore
structures R-9, R-12, B-37 and B-38 in
addition to gas discovered in mid Tap-
ti structure. Gas was discovered in
B-85 structure also. Presence of oil
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and gus was also indicated in (Godava-
ri off-shore, Gas was encountered in.
the first well offshore Andamans.

4. Oil India is presently engaged in.
developing the shallow and relatively
small Kharsang find in Arunachal Pra-
desh. In Mahanadi Basin Offshore, it
has drilled two wells i.e. Mahonadi 1
and Mahanadi 2.

5. All these efforts are directed to
find additional sources of hydrocarbons
in the country.

Nnmber of Refugees who came to India.
since Independence and number of
those who have got jobs

2999. SHRI AMAR ROYPRADHAN:
Will the Minister of SUPPLY AND
REHABILITATION be  pleased to
state:

(a) the number of refugees who
have come to India since Independence
of the country;

(b) the number of refugees who
have got jobs since Independence of
the country and the number of refugees
who have not got jobs so far and
whether all the refugees will get jobs
during the Sixth Plan period; and

(c) if not, the reasons thereior?

THE DEPUTY MINISTER IN THE
MINISTRY OF SUPPLY AND RE-
HABILITATION (SHRI P. K. THUN-
GON): (a) A total number of about
1,00,24,000 refugees have come to India
since Independence.

(b) and (c¢). The refugees were set-
tled under various schemes including-
exchange of properties, agriculture,
small trade employment. Many of them
also got employment through the Cen-
tral Transfer Bureau and the Employ-
ment Exchanges, for which some over--
riding priority and age concessions had
been given. No such statistics on em-
ployment as asked for, have, however,
been maintained, since the refugees



-283 Written Answers

were settled under different schemes
spread over the entire country and it
would not have been practicable to
collect the data relating to their em-
ployment for all these years.

There is a provision to provide in-
dustrial employment to 350 families in
the Sixth Plan but the number of re-
fugees that may be able to get jobs
throughout the country during the Sixth
Plan period cannnot be estimated. All
of them may not even want jobs
specially those settled on agriculture
or business. A large number of the
earlier displaced persons are already
part of the main stream of national
‘life.

" Vacant posts of Assistant Station Dir-
ectdr in Akashwani and Doordarshan

3000. SHRI HARINATH MISRA:
Wiil the Minister of INFORMATION
- AND BROADCASTING be pleased to
state:

(a) whether it is a fact that about
80 posts of the rank of Assistant
Station Directors in Akashwani and
Deordarshan are lying vacant;

(b) whether a Departmental Promo-
tion Committee headed by a Member
- 0f the Union Public Service Commis-
sion recommended names for 75 per
cent posts of Programme Executives;

(c) if so, the point of time Ly which
the recommendations of the DPC will
" be approved; and

(d) if no assurance
the reasons therefor?

can be given,

THE DEPUTY MINISTER IN THE
"MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI KUMUD-
“BEN M. JOSHI) (a) and (b) Yes, Sir.

‘() and (d). The recommendations
‘of the Departmental Promotion Com-
mittee are under the consideration of
the Government.
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12 brs.
(Interruptions)®
MR. SPEAKER: Nothing is going on
record without my permission. Madam,

without my permission you cannnot
speak. Shri Ghosh.

SHRI NIREN GHOSH (Dum Dum):
I gave notice of an adjournment
motion,

MR. SPEAKER: Not allowed. We
shall discuss it when the time comes,

(Interruptions)*

SHRI ATAL BEHARI VAJPAYEE
(New Delhi): I gave a calling attention
on the same subject.

SHR] HARIKESH BAHADUR (Go-
rakhpur): This is a serious matier.

waq w@Rq . gfaw s, &
TP AOA RGBS W) I g
w oS A1 owT I T@ QN
mafl ? gR HoFfaadred Q4
&I | (Interruptions) Not allowed.
Prof Kurien,

PROF. P. J, KURIEN (Mavelikara):
(Interruptions)*

MR. SPEAKER: This is not the way.
Not allowed. Come to my Chamber.
I will discuss it with you. But, not
here.

o fag @ wiw gt ¥ fear

Fifaa

ot W faam qraa (grfgR):

MR. SPEAKER: Not allowed. You
come to me. Mr. Chitta Basu.

*Not recorded,

B
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SHRI CHITTA BASU (Bsrasat): I
have given gn adjournment motion...

MR. SPEAKER: That is not allowed.
I have not allowed.

PROF. MADHAU DANDAVATE (Raja-
pur): What happened to the privilege
motion which was kept pending?

Wedd WAL ;AW T FIT

&/, qU Fa@ T

Wt wrw fagds awmwi: W@
W AAEY ¥ AT g9 fywr g, 9@
S e SIS )
MR. SPEAKER: Then again we will
see. | 3+ e
B@ HT 1 WA WGRT  qHeAT T4)
g AT ¥ fecam v Afaw

Y wew fag @ IR/ owems
HERU, YR Gaedr g1 T Far !

WEAX AR HA muar

qacly W ¥ fog wwc g1 MW
WMYAT qEe FEEAAET E | A,
X 9 T s

12.02 hrs.

CALLING ATTENTION OF MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED DISPLACEMENT OF

HARIJANS AND TRIBALS DUE TO

ACQUISITION OF THEIR LANDS

FOR VARIOUS COAL PROJECTS IN
BIHAR

MR. SPEAKER: Shri Ranjit Singh.
Not here. Shri Ram Swarup Ram.

Wt T owew W ()
R qgew, § wEeEE A ae
¥ frrefae fasa Y s 3ot weh

to land acquisition in Bihar (CA)

w sna feamm § SR wdar wan
gfe g@a ¥ @w awawr ¥ :—

“fag & A, AT, vER W
gardarr  faai & fafew
FEAT YrAEaH & fag
g & wigwagw &y oy
¥ YRUTHEAEY 3 QHE A
g v & gieEl
s nrfeafadt & fareqriar
& I & gqrarc

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRi1 VIK-
RAM MAHAJAN): Sir, as the Honour-
able Members are aware, for meeting
the increasing demand of energy and
other requirements of the country, we
have to increase our coal production.
Accordingly a target of 144 million
tonnes of coal production has been
fixed for the terminal year of the
Sixth Plan, for Coal India, For
this, all the subsidiaries of Coal
India will have to take up 3 num-
ber of new projects which will re-
quire acquisition of lands. From
January, 1980 to  February, 1981, 21
projects with targetted production of
31 million tonnes and investment of
Rs. 400 crores have been cieared.
During the year 1881-82, 35 proposals
with a production capacity of 38 mil-
lion tonnes and investment of Rs. 960
crores will be in hand.

Three subsidiaries of Coal India,
namely, Central Coalfields Ltd., Bharat
Coal fields Ltd., and Eastern Coalfields
Ltd., which are working in the distriets
of Dhanbad, Palamau, Hazaribagh and
Ranchi, are acquiring land for their
new opencast as well as underground
mines in these districts. These lands
are acquired either wunder the Coal
Bearing Areas (Acquisition and De-
velopment) Act, 1957 or under the
Land Acquisition Act, 1894 or by direct
negotiations with land-holders. Since
this Government has come to power
matters of land acquisition are always
dealt with in  consultation with the
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{Shri Vikram Mahajan] Y, gHaTE,  RAEATT, gEe] W)
State Government. This is specially frest afe fadx % E (g Hﬁ'
so with regard to matter of quariii:urg 1 AUy BWA & a | a,*ﬂ.
of compensation which is finalise . .
according to the advice of the State ﬁﬁﬂfﬂ AT T 4T T #T
Government. We are depositing -(@' EI FUreTET m} wiyq a'r;ra'
money with the State Government_to ﬁ far ﬁéﬂ D fa‘:{r«:,
give to land losers their compensation ' )
as quickly as possible. We are also farasr orer YT AT W g,- (]
trying to rehabiiitate the land losers Y w0 qgH AT HA a T T8 T
to the extent possible in consultation o o - |
with the concerned State Government. 90 Sfetare ﬁfﬁ-'f ?Tﬁqm ©§
BCCL norm in this matter is to give HITr TYTH ST T WU gur g =T
one job for 2 acres of paddy land or ST q’ﬁ qT WHED TN @Y w2
three acres of non-paddy land. How- ) .
ever, it is very difficult to have any frrard a @ AT YT A(30 HT TqEHS,
hard and fast rule in this matter “t-at’ HTHT T Ay urﬁ -eqm
though, as I have mentioned, we would ) RN
like to settle this matter in consulta- !N"ff E‘E_ qrEHA e | q'im% w21
tion with the concerned State Govern- q&qm*.-;rq Y FHFT T YT A0
ment. For the national interest, we Yot @ ¥ ¥ efcia—-arfEaE
bave to come to some sort of under- Eﬂt ? a a s & N—_— #
standing with the State Government, § =ik 9o whwA EFEF--'H:TT{
and in this matter I am prepared to THE WA % | MY wEa g fa
te guided by the State Government, s = e % wysE o
but it won't be possible for us lo offer FAHAG T T9AHT ¥ jﬂf" T
jobs to all the land losers at one {ime. aa fagr S{TIAT ¢ lI'F(!ﬂvanE_' SNYEY
It has to be done in a phased manner. L E-f,ﬁ Iy JTAZE o
It is true that as we go for new mining . v Sy & T
projects or extension of the existing MFAHE YT MY ﬂfﬂ:’ﬂ Kl ~g I A
mines we will require more peopie for qua- %f‘q; FILITA q,-ia‘;‘; ;gz.q-qﬁ-q-g
doing the job, but it has also to be T w0
bome in mind that in order o increase q
production, to which there is no alter- ) o
native, we have to undertake moderni- T T{E\f@, Forerdt i

sation and mechanisation of mines.

AT ™ A A AR ¥IA oS
This will naturally limit the scope of

any large scale employment at one wiper e q_r' ™ 3E % =
point of time. Besides, Coal indusiry qHANT FAT TAT AT A I4FY
caanot be allowed to  become an un- : HATHF T \
remunerative  industry  indefinitely. it q-ﬁ'- " m-. e é,*
This applies to the open-cast mines and qg "+ EFW""‘"F'*'“'F‘*‘"*’T_% A
also the underground mines. We have T :{@‘ a | TP JE T RET
to adopt a policy which while heing . ~ - v
acceptable to all concerned should also qA A Tg"l'. al ﬁl'al"( ITEI'-‘I'ﬂ?.' 0
be in the larger national interest. Fae faanr #gm & gy soral Y i
12.08 g g€ mei e A WA faar steq
08 A ot wT sl ¢ RE, T H 9T werw
[MR. DEPUTY-SPEAKER in the Chairl o Wl a 1 Er_d"‘r fegfer & gyrsaer
. AEq, TAF  gAATH Fr o AT
M ITW @ W ;. JyrAANY Rw ¥ aredr @ @ st |
Syiener wEvea, HY fawg A T _
N W gr W swrwrEdy g ¥ yqret W ALT 1 N

fear wr 1 Suremer wEvew, fawre W frdy ar e @ w4t @ @ ar o
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i ¥ §rA ﬁiﬂ@w‘fa s
g1 WY T yTY OF weeT, %) age, d
BT AT 4T WEST A g A G-
& X AT ar B yars A §—
FYE AT F Fur yowT faave sl
fo go foearfer g3 wmd  wParx
¥ RO WA ®OARS waw
& SroAr ! agl wX o i WK
gfwrm o fr 95 wfvee @ & 1
T TR T YT Fad gL afanT
¥ ¥ ow-mw Wi @) Al &
' sqFET WA 7

THE MINISTER OF ENERGY (SHRI
A. B. A. GHANI KHAN CHAUDHURI):
I would like to mention that the coun~
try’s output per man shift at the pre-
sent moment is 0.70. It is expecied {o
increase in 1984-85 to 120 per man
shift per tonne. This output per man
shift is very low. la the U.8.A. it is
3.70 tonnes to 20.7 and in the United
Kingdom it is 14.7 to 10.5. This means
that we have to employ more mechani-
gation and all that We have also to
improve the mines and moderaise them
with the latest technique. I quite

agree with the hon. Member that hu-
man asrect has to be looked into and
as I have said in  these matlers we
would like to be guided by the State
Government specially with regard fo
the tribals and harijans. We are pre-
pared to give special attention to this
aspect of the matter. 1 will only re-
quest the hon, Member to remember a
smal] point that giving jobs to all the
land losers at a fime would no’ possi-
ble. Buf as we explained, in phases,
we will be able to give jobs to them.
very shortly I am visiting Patna and
I would again have a dialogue with the
Chief Minister and also have consulta-
tion with the State Government so
that we settle the claims.

= Tw eae mﬂ wefy wg
£ -mtﬂn @ e ¥ wawRw
& st wmier £ fe sl

i Tl S A
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FWLEHR FIaw A afew g
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T TW  HIZ Fi qE€AT WY FWR

T wE?

SHRI A. B. A, GHANI KHAN CHAU-
DHURI: So, far as the land rules are
concerned, naturally consultations

- with the State Government is necessary

and it is ior the State Government to
acquire the land on our behalf, We
cannot do that ourselves. Wa have to
take the State Government into confi-
dence.

st fare s wg (<) st
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¥ 7g S s 9t TR G aer
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SHRI A. B. A. GHANI KHAN CHAU-
DHURI: I have categoricallly seid that
whatever may be the norms of the
Government. e.g. BCCL's norm in this
matter is to give one job for two acres
of paddy land or three acres of non-
paddy land—we are putting aside this
norm. We are creating a new norm in
consultation with the State Govern-
ment. We are asking the State Gov-
ernment and we ourselyes—as to whom
we should call land losers. Suppose
some body has one kaitha. Shall we
call him land loser? But I can zssure
the honourable gentleman that for
Harljans, we will give special attention.
I have repeated this. For Harijans,
Advasis and backward classes, we willl
give special attention. There is no
doubt about it. And I will create a
special norm for them.

12.21 hrs.

ELECTION TO COMMITTEE

‘CocoNUT DEVELOPMENT BOARD

THE MINISTER OF AGRICULTURE
AND RURAL RECONSTRUCTION AND
IRRIGATION (RAO BIRENDRA
SINGH): I beg to move the fcllowing:

“That in pursuance of sub-section

(4) (e) of Section 4 of the Coconut

Development Board  Act, 1679, the

members of this House do proceed to

elect, in such manner as the Speaker

may direct, {two members from

. among themselves to serve as mem-

ber of the Coconut Development

Board, subject to the vther provisions
of. the said Act.”

MR. DEPUTY-SPEAKER: The ques-
tion i1s:

“That in pursuance of sub-section

{4) (e) of Section 4 of the Coconut

Development Board Act, 1979, the

members of this House do proceed fo

elect, in such manner as the Speaker

may direct, two members from

among themselves to serve as mem-

‘bers of the <Coconut Development

. Beard, subject to the other provisions
of the said Act.”

12.23 hrs.
BUSINESS ADVISORY COMMITTER
THIRTEENTH REPORT .

THE MINISTER OF-PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): I beg to move:

“That this House do agree with
the Thirteeth Report of the Buai-
ness Advisory Committee presented
to the House on the 9th March, 1981.”

MR. DEPUTY-SPEAKER: Substitute
motion by Shrimati Pramila Danda-
vate. She is not there. Shri Satya
Narain Jatiya is not here.

DR. SUBRAMANIAM SWAMY (Bom=
bay North East): I have also a sub-
stitute motion. I have written. I
have given three points.

MR. DEPUTY-SPEAKER: Your sub~
stitute motion is negative in character.

DR. SUBRAMANIAM SWAMY: can
i say a few words?

MR. DEPUTY-SPEAKER: No. You
must help me. I can go only accord-
ing to the rules. I have no powers to
break the rules. I am not permitting
you.

{Interruptions)

DR. SUBRAMANIAM SWAMY: 1
know you are not permitiing me. That
I know. But I have a point of order.
How can vou not allow a peint of
order? .

MR. DEPUTY-SPEAKER: What is
your point of order? .

DR. SUBRAMANIAM SwaAMY: 1
want to he very reasonable, and I also
admit my error in making a small
technical error. I just want to bring
this to your attention: when a Mem-
ber feels cheated, you have to protest
him. Now the Vaidyslingam report,
Gold Auction efc.—we here everything
in the newgpapers. What is this Huise
meant for? Then theve Is the Special
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. Bearer Bonds—] have something sen-
sation to say on that, and the House
has taken it off the agenda. How
does the BAC take the Special Bearer
- Bond off the agenda?

MR. DEPUTY-SPEAKER: Your
party's representative participates io
the BAC.

DR. SUBRAMANIAM SWAMY: No,
no. I am a Member of Parliament
here. There i8 no yuestion of the
Committee. That is an informal az-
rangement, as far as this House is con-
cerned.

MR. DEPUTY-SPEAKER: I am sug-
gesling to you: please ask the repre-

sentitive of your party to raise it in the
BAC.

DR.  SUBRAMANIAM SWAMY: No,
no. As far as the Vaidalingam Com-
mission’s report is concerned, it is un-
der 184. It has got nothing to do with

the party. In the BAC, he should
sche luie it Sir.

MR. DEPUTY-SPEAKER: The ques-
tic @ is:

“That this House do agree with
ihe Thirteenth Report of the Busi-
ness Advisory Committee presented
to the House on the 9th March, 1981.”

The motion was adopted.

12.25 hrs,
MATTERS UNDER RULE 377

(i) RELEASE OF WATER FROM GaANDHI
SaGAR Danm 10 KoTA-BARRAGE 1IN
RAJASTHAN BY MApHYA PRADESH
(GOVERNMENT,
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(ii) STEps FOR EXPANSION AND EF-
FICIENT RUNNING OF DURGAFUR SrlEL
PrLanT

SHRI R. P. DAS (Krishnagar): Dur-
gapur Steel Plant is now facing extinec-
tion. For years {ogether while aon the
one hand it is suliering from inefficient
management, on the other hand there
is no adequate supply of fuel, electri-
city, coking coal, railway wagons to this
vital Steel Plant resulting i) huge loss
to national exchequer. Il is appre-
fended that in 1980-81 the loss in terms
of rupees would reach the staggering
figure of 40—42 crores. Since it is a
national property and runcing on huge
loss, the Government should iake im-
mediate steps on  war-footing. It is
also fhreatening the job petentiality.
The expansion .and overhauling of this
plant is urgently needed. Any delay
in taking action in this matter will
lead to eventual collasse of this vital
Steel Plant,

(iif) STEPS FOR MOVEMENT OF GRAIN
Srocks FroM FCI Derots To TEHSILS
IN BmaiNp DISTRICT

SHRI MADHAVRAO S(INDIA (Gu-
na): In spite o grain slacks in the
country being

shertage are being experienced in

adeguaie large scale-
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varmm-mﬁa of the country. Evenr
the movement of FCI stocks from the
Depots to tehsil outlets is being adver-
sely affected. In fact, many times,
stocks which leave the depot, never
seem ‘to reach the tehsil outlets and dis--
appear on the way, For example in
Bhind district, the Mehxaon and Bahar
tehsil outlets are known to be crromi--
cally affected by this “disappearance
disease.” $Stocks allotied from the
Central Depot never seem to reach
these outlets. In addifion, Bhind dis-
trict received last month only 250
tonnes against its monihly allocation
of 1800 tonnes. These are revealing
oxamples. The coming three months
are going to be extremely crucial as it
is only after this period that the new
crop will come in. As a result. there
is a great pressure on open market
prices, With all emphasis, T request the
Cnvernment to put right the situafion
which seems to be the result—not of
shirtages but of ineficient FCI manage-
ment and unscrupulous anti-social ele-
ments which are trying to derive hene-
fit irom the emergent situation.

12-30 hrs.
[Surr GUISHER AHMED in the Chair]

(iv) REPORTEp GANG Raring OF AN
ADIWAST WoOMIN IN A VILLAGE oOF
MapHva PRADESH

SHRIMATI GEETA MUEKHERJEE
(Panskura): It has been reported in
the Press, The Indian Express, of the
tth March that an adivast woman who
was gang-raped on February 27, ina
village of Madhya Pradesh, died on
the 2nd March night in Barawah hos-
pital in Khargone district of M. P.
It is reported that this 26 year old
Bhil labourer Munnibai had been rap-
ed by several persoas in a quarry and
was admitted to the hospital in a
bad condition.

This is a matter of grave concern to
all right-thinking people and I want to
draw the attention of the Home Minis-
ter so that the culprits sre apprehend-
ed and the case is pursued vigorously
so that they are punished
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(i) INSTALLATION OF AsHOKA-LEY-

wAND TRUCK ENGINE MANUFACTURING
INDUSTRY AT ALWAR

SHRI RAM SINGH YADAV (Alwar):
Ashoka Leyland Truck Engines manu-
facturing industry is to be set up at
Alwar. The Union Government of
India had already issued the Letters of
Intent in this regard in favour of the
Ashoka Leyland Company to instal the
above unit at Alwar, Rajasthan State.
The State Government of Rajasthan
and the aforesaid company have also
entered Into a bilateral agreement for
installation of the unit at Alwar, Rajas-
than. The Government of Rajasthan
has been offered a site for the installa-
ment to provide certain concessions
and facilities to the Company. The
Government of Rajasthan signed an
agreement stipulating the terms and
conditions with regard lo various faci-
lities to be provided io the industry in
that State.

The management of the company
has been offered a site for the installa-
tion of the industry near the Matsya
Industrial Area, Alwar., Concerned
officers of the Company have visited
the site at Alwar.

A similar unit has already been set
up in Maharashtra and the company
has started work to instal the industry
in Maharashtra but the company has
taken no active steps for installing
this industry at Alwar. As the matter
is being delayed on the part of the
Company, it has been a1 matter of an-
xiety for the people of Alwar in parti-
cular and the people of Rajasthan in
general. i

I, therefore, urge upon the Govern-
ment of India to fake up the matter
with the management of the company
and to implore upon them to start the
work of installing that industry at
Alwar as soon as possible.

(vi) INCREASING INCIDENCE or T.B.
N KANPUR
SHRI ARIF MOHAMMAD KEHAN

{Kanpur): Tuberculosis, which used to
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Rule 277 ‘§o0
!‘be a dreaded diseage, has now been
brought: within the ambpit of eurable
diseases, thanks to the concerfed
efforts made by the researchers and the
doctors. Government of India have
been taking keen interest in ensuring
that proper facilities for prevention
and cure of tuberculosis are available.
Tuberculosis Association of India also
plays a notable role in this hchalf.

- Kanpur, which is one of the oldest
iindustrial centres, has a very large
concentration of labour aud it is most
unfortunate that in the nresent age of
scientific and medical advancement,
the incidence of tuberculosis there
should be of alarming vropoitions. The
majority of more than one million™
lahour force working in in-ustrial units
live in slums and “hattas” in abject
unhygienic conditions. The result is
that in certain pockets of the town
like Kanghi Mohal, etc., tyere is hard-
l¥ a house which does not have a TB
patient. It is equally distressing to
nole that there are no proper medical
facilities for these unfortunate patients.
In view of this growing menace, I urge

upon the Government to take the
following actlon on  compassionate
grounds:

(a) Set up 2 high lcvel Board to
survey the health situation in Xan-
pur and suggest effective measures
for cradication or TB.

(b) Establisiment of an advanced
centre for the study of Tuberculosis
and 150 bed hospital attached to it.

(c) Last, but not the least, take
effective steps to check  pollution
caused by industrial waste.

(vii) OUTBREAK OF POLIOMYELITIES
IN AN EPIDEMIcC FORM IN MaDRAS
City

DR. A, KALANIDHI (Medras Cen-
tral): Under rule 377, I draw the atten-
tion of the House to the following
matter of urgent public importance:

I hope the Hon'ble Members of this
House are aware of the near epidemic

- attack of poliomyelitis in Madras vity.
The present guthreak is probably due
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- toa vlrulenttypeofmuwirul,which
~ ig'evidenced by the fact that so fer
nearly 400 cases were hospitalized
"~ during the past one mouth involving
§ deathis. This is nearly twice that of
last year's reported cases, necessita-
ting urgent mobilization of patent polio-
vaccine anll improvement of seuitation
which is far from satisfactory, cue to
the lethargic state government machi-
nery. The state government is further
adding fuel to the fire by insisting on
the presence of logo-gram on the vac-
cine vials supplied to the hospitals. The
stocks with the state owned TAMIL-
NADU DADHA will last for only one
day and M/s. SPENCER AND CO. is
wawilling to share the stocks with
the private practitioners. Reports have
already -ome that the vaccines are not
available in Salem Town.

This heing the situation, I reguest
the Central Government to instruct the
polio foundation at Vellore to des-
patch enough Vaceine to meet the situa-
tion and gear up the mass media, es-

_ pecially the ALL INDIA RADIO and
T. V. to alert the public regarding the
preventive measures.

Active steps taken at this juncture
will definetly prevetnt further spread
of the disease within and outside the
city, as"well as the State.

This year being the year of the dis-
abled, every effort should be taken to
prevent the children {from disability
due to polio attack.

(viil) Need to grant full ownership,
right and citizenship to the refugees
from Pakistan occupied Kashmir who
crossed over fo India in 1047

SHRy P. NAMGYAL (Ladakh): Un-
der rule 377, I draw the attention
of the House to the follawing matter of
urgent public importance:

- The plight of about 30,000 refugees
‘from Pakistan occupied Kashmir who
had crossed over to Indian side of
Jammu and Kashmir in 1947 needs

. special attention of the State of Jammu -

and Kashmir and the Central Govern-
ment, These refugees are settled on the

Rule 377 dod

Indian side of Jammu-Pakistan bordm .
since 1847 as ordinary citizens without

right of citizenship. According ~to.
their leader, they are being treated as

“Pakistanis” in the official records o
the J and K State. The lands and
other properties left tehind by these
refugess in 1947 in Pak occupied Kash-
mir have since been allotied with full

ownership right by that Governmeut to

the relugees from J and K State who

had crossed over to Pakistan occupied

Kashmir in 1947. But unfortunately,

the refugees from Pak occupied Kash-
mir who had come over to the Indian

side in 1947, have neither been given

right to enter-Sfate services snd right
to own immovable property already

stand allotted to them nor full citizen-

ship. Even they are Deing squeezed

out of the evacuee and State land

allotted to them previously by the State

Government.

After partition, a team of officers of
the Rehabilitation Deptt. Government
of India went to Jammu to take these
people io the then  eastern Punjab,
now known as Punjab and Haryana
States, for settling them but the then
Governmeéiit of J and K  headed by

Sheikh Mohd. Adduflah  refused to
send fNém saying that J and K was
also a part of Inlia. Probably the

reason was that there was lot of vacant
land available on our side of border
with  Palistan. These lands were
offered to these refugees and they
brought it under plough.

Present attitude of the State Govern-
ment has led these people to tres-pass
into the Pak occupied territory of
Jammu and Kashmir near Suchetgarh
in Jammu on 8th March, 1881. If the
problems are not solved early, the
situation miglhitTead to a border conflict
between Pakistan and India.

The State Government should at
once grant full ownership right of the
evacuee and State lands; allotted to
these people and also grant full right
of citizenship of the State of Jammu
and Kashmir. The Central Govern-
ment should arrange for early settle-
ment of these refugees.

————



%3 - . MARCHI, 1981 _  Genl Budger 304

GENERAL BUDGET 1981-82—
GENERAL D’IEUMON-—CDM

MR. CHAIRMAN: The House will
now take up further general discus-
sion. on the Budget (G:@neral) for
1981-82.

SHRI BIJU PATNAIK (Kendra-
para): Mr. Chatrman, because we
are from the opposition, the Win-
ance Minister has not considered it
fit to be here while the debate on
hig budget goes on.  Unfortunately,
before presenting his budget, the
Government of India took several
steps to increase taXes on various
commodities, Even before that the
leaders of the Government went on
painting the nation red, by repeating
the total wuntruth that the previous
Government really put the nation on
the rocks.

Mr. Chairman_ you will be surpris-
ed to know how we, at that time,
when on that side of the House,
truly put the nation on the rocks.
The Government previous to us hea-
ded by Mrs. Gandhi, again headed
by her, which incidentally, we
handed to her on a silver platter by
virtually liquidating ourselves—not
on their merits, it is because of our
demerits that they are there—how
did we put the mation on the rocks?
You will be surprised to learn that
when Mrs. Indira Gandhj left the
Government, and we took over, she
left us with a foreign exchange
balance of Rs. 2,700 crores. When we
handed over the Government, the
foreiga exchange balance stood at
Rs, ‘5300 crores. Have we mot put
the nation on the rocks? Have we
not really bled the nation white.
But this is what she would have
us believe, this is what the Finance,
Minister who is absent just now_ will
have the nation believe.

V183l Dis.

Then, when we left the Govm-
ment, the fiation facéd one of the
most severe droughts known in the
history of India. Yet, to meet the
needg of the common man in the ru-
ral areas, where 80 per cent of
thy people literally starved we allet-.
ted nearly 2 million tan.nes of food-
grains to go to the country gide
on the Food for Work Programme
for a minimum of at least 100 days
work in a year. After meeting that
demand and some urgent demands
for export, we left this Government
with a food stock of 14.5 million
tonnes by December 1979. To be
exact. becausp the Finance Minister
is not here and he is an exacting
person, the exact figure is 14.537 mil-
lion tonnes. That is how we put the
nation on the rocks. Yet the pre-
sent Prime Minister of India and the
Finance Minister go on regaling the
nation that the previous Janata Gov-
ernment or the Janata Lok Dal Gov-
ernment, by whatever name you call
them, put the nation on the rocks.

Mr, Venmkataraman, your previous
Government left us with a foreign
exchange of Rs. 2,700 crores. We left
you with Rs, 5300 crores. In a
severe drought year, we left a food
stock of over”14.5 ~ million tonnes,
Because yoy had ruined the labour
relations during the emergency, the
pendulum had to be swung back to
normalcy. Whether it is the indus-
tries at Bangalore or coal, steel LIC
or banking, we left everywhere
total peace, both of workers and
staff. Yet according to them, we put
the nation on the rocks. And what
have you done, Mr, Venkataraman,
during this one year? You have a
bumper crop, According to the
figures given the Reserve Bank, on
the basig of ATl India consumer index
of 1060—this base is not normally
taken for all price indices—the rupee
value in January 1980 was - 26.95
paise and in one year after leaving
vou with so much abundance you
brought down.the rupee walue in
January 1981 to 24.33 paise, nearlr 11
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per cent drop in one year's perfor-
mance of the Government that
works’. This is the performance.
This is the sun total of the balance of
Yyour performance and troubles every-
where galore—] am not talking about
--the law and order situation which just
does not exist because this Govern-
ment ‘works’. But where have you
got any peace? When we left you
in peace, you go on abusing the Op-
position on the one hand that ‘we are
treating the trouble, and on the >Jther
hand you say that the Opposition is
negligible, it is irrevalent. All right.
we accept your saying ‘irrelevant’.
We do not wish to take credit for
the relevancy of keeping this Govern-
ment at bay. We wish you success
for nation’s cause. But you zay or
vour Prime Minister goes on saying
that the Opposition does not support
her, Support her for what? For
‘bringing down the rupee value? For
allowing disturbances to go on gulore
in different parts of thig country be-
cause of the inexperienced adminis-
trators who have been promoted and
installed in the States by the Central
leadership? You want ys to <upport
you. Where and for what? Nobody
knowg about it excepting your occa-
sional mention that ‘we want the Op-
position to support’.

Now, let us examine the performance
-of this Government and his Budget
‘that reflects the thinking of this Gov-.
ernment. They felt that by expanding
the quantum of the Sixth Plan they will
get Jot of kudos. So, expand it, Mr.
Venkataraman, by abbut Rs. 10,000
crares and this rate of drop per year
of over 10 per cent in the value of
the’ rupte metely on the Al India
censumer price index, not to talk of
steel prices, not to talk of cement
prices, not to talk of coal prices which
incidentally may cause great rise in
rick prices, not to talk of the freight
rise' both in trucking and in trans-
portnig by rail according to the Rail-
way - Minister's recent hallowed bud-
get. How about that Rs. 10,000 crores
loet, Mr. Venkataraman, in terms of
real value? Instead of being plus Rs.

10,000 crores, simiple arithmetic will

establish that it will become minus . |

Rs. 10,000 crores, So, Rs. 90,000 crores
wil] ‘not be Rs. 100,000 crores, but it
will be simply Rs. 80,000 crores.: (In-
terruptions). My littlg friend there
need not interrupt because he is not
very good at mathematics. This is a
simple arithmetic at fixed rise in
rates. Where then this nation js head-
ing during the Sixth Plan? The Fin.
ance Minister made a quiet .observa-
tion during hig Budget speech that
provision also has been made for the
ASIAD games and the major part of
the expenditure will be for perma-
nent assels. Sure, If such be his laxity
in increasing the permanent assets of
Delhi, why not the Finance Minister
promote ASIAD games in every State
capital of India and spend Rs. T00
crores everywhere? I am very fond
of athletics. In my time, I was an all-
India champion...

AN HON. MEMBER: Of what?

SHRI BIJU PATNAIK: In athletics,
ir vou go through the record of ‘36,
37.

PROF MADHU DANDAVATE
(Rajapur): In jail, he defeated all of

them. |

- SHRI BIJU PATNAIK: In jail, I
defeateq all of them.

I am also fond of all the things

" that are nice, like, colour television.

This Government has the eyes for
the beautiful. I compliment them be-
cause I also share the joys over
beautiful things, But I had a misfor-
time, Jast month, of taking a padya-
tra, after 33 years of Independence.
When 1 sav, 33 years of Independence,
T concede that I was also a part of
in and out of Government, a part of
Congress, in and out of it, and so on.
I do not remove mysed {from the
blame that was to come. For 10 days,
1 was in the villages. I really lived
with them. T walked, on an’ average,
25 km, a day. Over, 200 km, I cover-
ed. I was also {b cover 250 villages.
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Normally, like all the so-called public
leaders, we go for public meetings
take our garlands, speak to them,
get into a car and come back to an
air-conditioned house. This has been
the practice of all of us. the whole
Parliament put together, whether it
is a Communist or a Socialist or a
Congressman or whatever it is...

AN HON. MEMBER: No, no.

~ SHRI BIJU PATNAIK: Don't pro-
tst to much. We know the leaders.
This hag been the character of pubh-
lic life in India. All this jamboree
is only for 15 to 20 per cent of peo-
ple. 80 per cent of people in the
rural areas and in the slums of India
do not get anything to eat, and, when
I say that, I repeat, anything to eat
for at least 100 days in a year; their
wives, their children the whole lot
of them. They live in hovels where
I had the privilege to stay for 10
days. We had to bent to enter their
huts..,

DR. SUBRAMANIAN SWAMY
(Bombay North-East): Specially you.

SHRI BIJU PATNAIK: Specially
me. Even you would need to bend.
Unfortunately, no water to drink, no
electricity and so on. No work for
them because an average worker in
the village who works in the fields,
what you call an agricultural labour,
gets virtually work for four to five
monthg in a year and for the rest of
the period, he has to hunt for work.
The same is the case with a marginal
farmer. A marginal farmer is nothing
but an agricultural labourer with a
little piece of land attached to him.
¥For the rest of 8 months, he has no
work. For half the year, he finds
work and for the other half the year,
he goes hungry with his wife and
children, the whole lot of them.

That is why we had introduced, the
Janata Party, the Janata-Lok Dal
Party, the Lok Dal-Congress Govern-
ment, “food for work”-programme.

81-82-Genl. Dis. 368

SHRI ‘P. RAJAGOPAL 'NAIDU
(Chittoor): No, no. You "are not the:
persons’who introd_uced it. It is Shri-
mati Indira Gandhi who introuduced jt-

SHRI BIJU PATNAIK: You ingro-
duced il only in a small way. We
expanded it. You only make good
wishes but we implemented them and.
worked them. Now, you have not only
not introduced it, you have stopped
it, totally stopped it.

SHRI P. RATAGOPAL NAIDU: We
have changed it,

SHRI BUJU PATNAIK: You call
it by some other name which does
not work. Anyhow, let the people
say. You go to the villages and find
out how many people are geiting
work.

What I am coming to is this, The
fact of the matter is the Shri R.
Venkataraman’s Budget has not
taken care of even 1 per cent of the
misery of 80 per cent people. This
is the crux of the problem. You talk
of Scheduled Casteg and Scheduled
Tribes, For 30 years, we have been
parading them, How much have we
looked after them? Their condition
remains the same except for a few
who have been privileged; their con-
dition, by and large, remains the
same and will continue to remain the
same, if this be the method of our
functioning. What then is our Annual
Budget for? A few hundred crores
for the Games, a few hundred crores
for television and other things. Yes;
we all need it; this is the age of sput-
niks, this is the age of missiles, Bub
we are not even considering ways of
finding work, just daily work, for 30
or 35 crores of people who are living
under—what you call, Mr. Venkata-
raman—poverty line—that was the
Planning Commisgion’s term when
yvou were there. On the national aver-
age, this is one of the poorest nations
on the earth. It was the 87th poorest.
nation at one time, now it has be-
come the 115th at the lowest level;
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only eight countries—Nepal, Japan
and a few are—arq below us. This
is called India. Who takes pride of
what? A great jamboree you had now
for, what is called, farmer, kisans,
Another amboree...

SHRI K. LAKKAPPA (Tumkur):
Mr. Charan Singh also had.

SHRI BIJU PATNAAIK: Mr, Charan
Singh was not in power then; he had
been sacked. Mr, Charan Singh was
not in the Ministry, People came. to
see him when he was not in the Min-
istry. You must know the facts, ITave
the facts right...

AN HON. MEMBER: Mr. Lakkappa
is not strong on facts.

SHR{ BIJU PATNAIK: I know, he
is not at all that. The right of ig-
norance for him is guaranteed, a fun-
damental Right,

Another jamboree we will have,
the Asiad, a jamboree for a few;
surely, as a sportsman, it is a lovely
thing to see. But to parade at Delhi,
in a country where 35 crores of people
live below the poverty line, where
80 per cent of the people do not get
even cne meal a day for at least 100
days in a year; Mr. Venkataraman,
can you define in your reply -what
exactly you have provided. For a
Stat: like Orissa which was neglect-
ed of investment for the last 200 years
of British rule? Only two-—railway
lines have been put there because
Calcutta had to be connected with
Madras and Calcutta had to be con-
nected with Bombay; so, two lines
have been put through bordering
Orissa, If the British could have taken
the railway ling on the Bay of Ben-
gal, they would not have  touched
Orissa also. Orissa was the last to
surrender to the British. Nearly a
hundred years after Madras surren-
dered, Orissa surrendered. So, Mad-
ras was built up, Bombay waz built
up, Caleutta was built up, Delhi was
built up, but Orissa was neglected by
the British; we were left high and
dry; the Harijans and the Adivasis
were thrown out of the Hills, In

38 years what investment has been. -
made? When I was the Chief Minis- -
ter, I fought with Panditji; I said, “If"
this be ' the fate of devolution of
Central finance for backward States:
like Orissa, it is better for States like
Orissa to be out of the Indian fin-
ance”. I still hold that position, that.
view. I said that when Mr. Morarji:
Desai was the Prime Minister, when.
Mr, Lal Bahadur Shastri was the-
Prime Minister, when Mr. Guilzarilal:
Nanda was the Prime Minister; I
said when I was the Chief Minister,
“If this be your devolution for two
crores of the people of my State, I
could morigage any one of my hills:
and raise Rs. 1,000 crores; why should
1 beg the Indian Government for
a hundred crores?”, I told the same-
thing when Mr. Morarji Desai was.
the Prime Minister. But the pressure-
of the developed areas in a federal
structure where finance is involved:
is so strong. How can you deny Maha-
rashtra which has a capital budget of"
Rs. 3,000 crores when Orissa has a
minus balance! How can you do thatl”
If the Harijans feel, if the Adivasis
feel that, in India, they are neglected,
they have a right to say, “We -want-
to determine our own future””If any-
part of India feels that it is being.
neglected by the Central authorities,,
it hag to feel like determining its:
own future. Independence should not
mean slavery for the crores, it should
benefit them. Independence does not
come from this august House alone, it
has to emerge from the labour of
the represeniatives of the people, but
nothing is done to alleviate the misery
of the people. Where does your Budget
touch it? It has not even touched the
fringe. I would like to be corrected..
Even one per cent it hag not touched.
All that you have done in the exer-.
cise of your Budget is to take the
line of least resistance. You have
gone to the extent of ennobling the-
black-marketeers and the hoarders,
The black money-makers you have:
ennobled, Why should anybody peay
taxes honestly if the Government of
India goes on aiding them every
three or four years? They would be-
justified, in my opinion, to withhold
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their tat-qnd-gettota_l freedom of
"thét mionéy, as open money after a
.perio@ of a few years, Yes, you say
you' havé an argiment, This is meant
“to mop up that money. Then abolish
th& income-tax gystem. Why do you
"have the ineome-tax system? Then all
*thé money will go the bank anyhow.
Then all income will go to the bank.
"Whet is this income-tax of a few
“hundred crores of rupees when you
-can géet all the income into the Banks?
"Would that not be better? Where is
“the logic? Either you have a taxation
system or vou do not have it, If
vou have a taxation system, ensure
.that the taxation system works,

“13 hrs,

- You came or at least your leader
"brought all of you here, promising
"the people of India a government that
works., Can't you see the failures all
round? Mr. Venkataraman privately
may be thinking that he is sitting on
-a voleano . (Interruptions) He
“knows what I am talking about. Don’t
-you know that you are seeing the vol-
-cano erupting alt around you?...

PROF. N. G. RANGA (Guntur):
That is how you have been thrown
«out,

SHRI BIJU PATNAIK: It is not
vet, but it is very nearly there. But
“ig it not erupting all around you?

You want that in this country
everything should be peace and quiet.
“There should be no opposition to
whatever you say good, bad, evil or
indifferent. The Energy Minister says
that the DVC is producing, it is won-
derful and its production is going up
day by day while in reality it is
going down day by day. What is the
“production to-day, Mr. Minister? He
is sitting there..

THE MINISTER OF ENERGY
(XfR1 A. B. A GHANI KHAN
~ "CHAUDHURD): About 700 or 800—
sorpething...

.:-":'.:tt m 3‘!‘

oF FIRANCE <

m MIRSTER -
(sﬂm R. VENKATARAMAN): - You;"- -
ha\re chaaen a wrong day. :

SHRI BLIU PATNAIK: You are so-
right, Mr. Venkataraman... You are
so right. If that is true— I am sure
he has not got to-day's flgures be-
cause a!l the while he is sitting
here . (Inlempnom) Yeh, Baku,
we know all that.,

SHRI A. B, A. GHANI KHAN
CHAUDHURI; You can say whatever
you like to say, but the fact is other-
wise.

SHRI BIJU PATNAIK: Sir, the
result is that coal production has
gone down steel production has gone
down. Mr. Venkataraman, you know
the balance-sheet of SAIL. I left with
a profit of Rs, 54 crores. Now in the
year 1880-81 wvou have Janded with
a losg of Rs. 130 crores and aver.
Principally, the responsibility is that
of your colleagues sitting behind you
there. He is the principal culprit be-
hind this loss...

MR. CHAIRMAN: Mr. Patnaik, you
have used fthe word ‘Baku’. Is it not
unparliamentary?

A1RT BIJU PATNAIK: No, Sir.
Baku is his name, Sir. You ask him.
Bakubabu—that is his collequial
name. ..

SHR] A. B, A, GHANI KHAN
CHAUDHURI: Sir, I do not need lis
certificate, Sir.

DR, SUBRAMANIAM SWAMY: It
is not his name, it is his PA’s name—
mistakely told.

NATH JHA

SHRI KAMAL
(Saharsa): I will call him . . . (Inter-
ruptions)

SHRI BIJU PATNAIK: No, no, We .
&l call him fke that. Ask him, Sir.-
I am very sofry, Sir. I meant no-
offence. to him, It is o:nly hns collo~
quial name; ' ‘



"SHRI A. B A. GHANI KHAN
 CHAUDRURI: 1 can call you as ‘Bijv"

' SHRI BLJU PATNAIK: That is my
name. If yoy call my full name no-

body would recognise me. Mr. Ven-
kataraman, is my old colleague, a
very hardworking and  conscientious
person. But, I notice, to my great sur-
prise, that he has sold a part of his
conscience for what he thinks, on be-
half of his party, as very temporary
paiitical gain. (Interruptions). You
have encouraged your open door
policy for multi-nationals, I am not
ene who is scared of multi-nationals.
India is big enough to absorb them.
In fact, Russia has got any number
of multi-nationals working there. I
am not scared of it.

Eut, I wonder if your concerned
ministries have taken sufficinet pre-
catitions to ensure that they are not
purchased over by the multi-nation-
als as has happened in other parts
of the world. Something has happen-
ed here and there also. I can quote
for the last twentyfive years. I have
been in this business of both sides
of the House for a long time. There-
fore, I wonder if the Finance Minis-
ter has slacked in his duty of brief-
ing the Prime Minister properly on
facts and figures. If he had biefed,
how can ghe say that we made this
nation bankrupt when we left with
you Rs. 5300 croreg of foreign ex-
change as against a mere Rs, 2,700
crores which her Government left
with us? How can she say that we
made the nation bankrupt and food-
les; when we left them with more
than 14.5 mi'lion tonnes of food-
graing eve: after a year of the seve-
rest drought known in the history of
India and even after a provision of
2 million toanes for food for work
programmea for the poorest people in
the villages. Can she sav that with
any honesty. whatsoever, if the Fin-
ance Minister briefed her? If the
Fipance Minister, has not briefed her,
then. hg ig guilty of gross legligence;
ﬂhahas briefed her on the figures

.&ndifthe&hnemniﬂu-sunm.
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so,then,sheuguﬂtyotmupohﬁ-
-cal dishonesty.

With these words, I wish thg“
natmn.s lucky but not with this bud--

’ get with the mispiacement it has shown.

ignoring the poorer masses of the
people, :

SHRI KAMAL NATH (Chhind-.
wara): Mr. Chairman, Sir, as I sat
and heard the opening speech from the .
Opposition made by 5 Marxist friend
yesterday and to-day by my esteemed
frieghd, Shri Biju Patnaik, I kept
woudering as to what is there in the
budget which invites so much of
rhetories?

Mr. Patinaik, do not go away. I
have to deal with you.

MR. CHAIRMAN: You both be-.
long to the same profession,

SHRI KAMAL NATH: We do not.

SHRI BIJU PATNAIK: He does not
know how to fly an aeroplane,

SHRI KAMAL NATH: You did not
teach this. Anyway, after being ex-
posed to the hon., Member’'s long and
twisted arguments, I am only doubly
sure of my conviction that a man
resorts to jargons only when he can-
not get! logic on hic side. The point
which T want to emphasise, Mr.
Chairman, is this  Yesterday Mr.
Balanandun made his submissions and
he must have felt somewhat disap-
pointed at the Pudget, because, I
think, he expected the Budget to be
quite tough so that his eritirism could
have found some justification. West
Benga] is ruled by Shri Balanandan's
party. I am sure the people there
would have been greatly indebted
if they had got a Budget like the one-
which the hon. Finance Minister has
pre~ented in the House last fo:tmght

SHR! BIJU PATNAIK: It that ia
what you are ta!kmg, then, I am .
soing SRR

. SHRI KAMAL NATH: I sm. coming

to you. Today I have heard many
things being quoted profusely, a -lat.
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of jargons. Shri Patnaik made sub-
-missions on the state of the economy
“left by them. What was the state of
the economy left by them, Sir? He
Jeft our stee] plants without power,
Have we forgotten this? He leff our
power plants without coal. He left
.our coal mines without wagons. He
left the wagon industry without
-orders. Sir, my aim is not to single
-out anybody.

LN

SHRI BLJU PATNAIK: When we
were there, steel plants were in full
‘production; they were making big
profits, In the last one year they have
-made huge losses. You carry on; I
.am going. You excuse me.

SHRI KAMAL NATH: You cannot
listen to me!

SHRI Y. S. MAHAJAN (Jalgaon):
" That is not sportsmanship.

SHRI BIJU PATNAIK: All right;
"1 am here; carry on.

SHRI KAMAL NATH: As I said,
-my object is not to single out any-
"body. But I am glad he has changed
-sides once again...

SHRI BIJU PATNAIK:
-changed sides,

I never

SHRI KAMAL NATH: I will not
go into history. My intention is not
"to single out arm-chair revolution-
aries jet-set Communists or five-star
" Marxists. I know meny Members will
be speaking and they are all hon.
Members including the erstwhile

Finance Ministér, Railway Minister

and Steel and Miries Minister. I re-
-ckon that these hon. Members have
all concern for the poor. I reckon
“that they have certain ]
-theories. I.am sure all political parties
:and their members will have diffe-
rent economic therapies, different
stonomic theories. But one thing that

they should not forget is this, It is
_mmmmmmu

economic .

-
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.run the quemment It !l our paﬂ;'l'-

which has-got to run the Govment
for its full tenure. It is our party
which has to face the people till' the
end of its term. As such, it is our
economic diagnosis and our econo-
mic therapy which must and which
shall prevail,

SHRI BIJU PATNAIK: People
must like it.

SHRI KAMAL NATH: Politics and
Economics are near cousins; one often
takes the place of the other. But, as
I have stated in this House earlier
also, we have to remember that eco-
nomic problems cannot be solved
by political solutions. Economic pro-
blems have to be solved by eco-
nomic solutions. Political criticism
of the budget which is an economic
exercise seems t0 me quite irrelevant
in the present context, Sir, we have
to look at the Budget from a nationa-
listic point of view and in the light
of the country’s recent economic his-
tory. It is an jrony of fate that the
same people who- had wrecked the
basic economy of the country are
now sitting in judgment. Can we for-
get the organised effort—I repeat the
word, organised effort—made to
transfer the guilt of the Lok Dal-
Janata Government to the Govern-
ment of our party? Can we forget the
double digit inflation which you brought
about?

SHRI ATAL BIHARI VAJPAYEE
(New Delhi): You brought them +to
power.

SHRI KAMAL NATH: We brought
them to power but we also sent them
out. Now, can we forget that we in-
herited a 22 per cent inflation rate
with an average of 19 per cent? Can
we forget the unprecedented pheno-
menon of negative rate of GNP
growth? Can we forget the total eco-
nomic and infrastructural break-down
in the country? Can we forget the
total mess on our agricultural front?
The greatest drought of the euﬂury :
affticted tlle country last year It i
i .
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'mlydmtothe soundﬁmalpoﬂdea'.‘
of this. Government that the nation

" could get over one of the - greatest
crises. of our times. My friend  has
mentioned about .the drought which
our. country had to face two years
ago. He said that it was due to their
"fiscal policies that the country could
‘get over the greatest crisis. I would
like to correct him on this, The
drought started when they were on
the last lap of their Government
and the effect of the drought was felt
only last year. The economic effect
was felt last year and it is only be-
cause of the sound fiscal policies of
our Government that we were able
10 meet the situation. But I am sure
that this feat will leave my hon,
friends in the Opposition as unimpres-~
sed as ever because the task before
them is not to find solutions to the
problems but to find fault with the
Government. It is clear that they are
engaged in mere politicking and have
no real contribution to. make to the
country’s progress, They have no
constructive suggestions to offer. Un-
fortunately, thig is what 20 years of
parliamentary democracy has led us
upto and I presume that many of them
are now too old to change their
habits,

Let us now move on to the speci-
fics. This year's Budget is not only
far-reaching but far-sweeping. The
first thing that stands put in this
year’s Budget is its very large spec-
tfrum, It sweeps across many facets
of the economy covering almost
every stratum of society. It has a
thing to say about the farmer as well
asg the industrial worker; the white-
collar employee as well as the small
artisan; the professiona] as well as
the self-employed. It is lenient and
helpful to the poor and the middle
class; but not harsh towards the en-
trepreneur. It aids exports and dis-
courages imports. It is unique in the
sense .that we have now got the first
Budget in our history which promiises
to pl.? Paul without robbing Peter.

Hﬂwemhemost distinctive fes.

‘ture of the Budp-t,torwhiﬁhow

Government and parttculiﬂy QUL
Finance Minister deserves a big hand,

is the heavy emphasis on the rural

sector. I scanned the pages of the

previous Budgets and also some of

the State Government Budgets and T
can emphatically state that none of
theee Budgets laid so much stress on

the rural sectoy as this Budget has.

I would welcome my friends in the

Opposition to contradict me on this.

In fact, I was hoping that many of

our free-lance Kisan leaders here,

who have been supposedly crusading

for the cause of the rural areas,

would applaud our Finance Minister

for the massive concessions given to

the rural front.

As the Budget envisages, the
annual Plan outlay for Apgriculture
will rise from Rs. 925 crores in 1080~
81 to Rs. 1,047 crores in 1981-82
in respect of Central and State Plans,
In 1980-81, an additional 2.5 million
hectares were planned to be brought
under irrigation. In this year’s Bud-
get, while this figure remains the
same, the Budget estimate is being
raisey to Rs. 1,408 crores from a
figure of Rs, 1,230 crores in last
year's Budget estimate. But what is
more sigpificant is an increase in
major gnd minor jrrigation allocation
from Rs. 266 crores to Rs. 301 crores.
In 1981.-82, over 22,000 villages will
be electrifieq and 4.25 lakh pump sets
will be energised, For me there is a
sense of personal pride in this, be-
cause my constituency, the gdistrict of
Chhindwara, will be totally electri
fied by March, 1982. With the outlay
on drinking water of Rs. 110 crores,
an increase of over 10 per cent over
the last year 36,000 additional villa-
ges would have proper drinking
water this year.. The Nationa) Rural
Employment Programme, . about
which Shri Patnaik was very empha-
tic, was starteg in right earnest only
as late gz last year and this year it
will have an outlay of Rs. 360 crores.
against an outlay of Rs. 340 crores in
the previous year to be matched
evenly~Rs. 1,80 crores, in the Central

- sector and Rs. 180 crores in the State.
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gector. This, together with the Inte-
grated Rural Development Program-
me gand other gpeciel programmes
such as the Drought Prone Area
Development Programme and the
Desert Development Programme, will
open new growth opportunities in our
countrysides.

1 am happy to say that 2'l thoe
will add up to lift as many as 3¢
lakh families above the poverty line
in 1981-82. I do not think, my hen,
friend has read this. | do not see
how a nationalist-mindeqd Indian, and I
presume, my friend here is —cannot
but feel proud of thig achievement
and I do not see how my friends in
the Opposition could grudge this. 1
do not see how my friend; in the
opposition could expect a Govern-
ment to aim higher or better,

The other aspect of the Budget
which has been lauded by a large
majority of the people is that for the
first time we have a coherent policy
of direct taxes, By this I am referr-
ing to the dramatiz reduct'on in
income-tax hurden on the lower and
. middle income classes. Person; with
an income upte Rs. 15,000 have been
totally c¢xemriag from income-tax
and similarly relief has been ¢:ven
to those whose income ranges bet-
ween Rs. 15,000 and Rs. 30,000, What
does it m=an in terms of management
of direct tax? This will have a pro-
found effact on the country's tax
management, on the existing tax col-
lection machinery. In other words,
the tax collection machinery which
was for the 40 lakh tax-payers will
new assess and co'lect tax from 26
lakh tax-payers,
income group and the more affluent
people, 1 think this is the first step
towards evolving a fool-proof - tax
management formula. . However,
there is a rider to it which must be
expiained in fuller terms gnd that js
the question of additional lguidity
in the lands of about 15 lakh tax-
payers; which will  cofe into our

that isr the higher

aystem. 1 thdx auu with ta mﬂe

Once we have Mnim! &at#!nr_'
private sector hag 1o stay in the coun- -
try in our policy of mixed economy,
i is only natural that the Govern-
ment gtimuhtea the private sgector,
but at the same time prevents it
from turning monopolistic, With this
aim in view, the budgeét proposes ve-
duction in surcharge on income-tax
from 7.5 per cent to 2.5 per cent and
this will not lead to a loss of revenue
to the Government. For this our
Finance Minister has found a novel
method. The surtax which was
originally paid on assessment will
now be paid in advance like alt
categories of tax payers and I think,
these are adequate incentives to
stimulate the supply situation.

In consonance with the policy for
promotion of the small scale sector,
the limit for recognition of a small
scale unit based on the aggregate
value of machinery and plant has
been raised from Rs. - 10 lakhs to
Rs. 20 lakhs. This meets the long-
felt need to take care of the inflationary
effect of the last several years. At
the same time, the excise duty ex-
emption limit has been raised in
terms of clearance value from Rs. 5
lakhs to Rs. 7,5 lakhs. It is here that
I would jike to suggest a gsmall modi-
fication. T would like that in the light
of our Party's commitment to pro-
mote small scale sector and to control
the growth of monopoly, the Finance
Ministry should consider raising the
excise duty exemption lmit from
Rs. 7.5 lakhs to Rs. 10 lakhs in terms
of clearance value. I am sure, this
measure will enable a large number
of entrepreneurs to meet the competi-
tion from the big industries, With
a view to prevent the mechan:sed
sector in other words the large sec-
tor from tresnassing into the mediurm
and small sector, excise duty patteta’
ha-. been -modified in the match-box
industry with the .esxetise mechanism
so adjusted as to make it embploy-
ment-—onmted and ‘provide rvellef ‘tg
the smsl} ‘and co&agu mtor.
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The Balance of Payments position
has been detericrating and I have no
doubt that very shortly we shall have
a deficit of Rs. 5,000 crores.

Earlier the free trade zones had
extremely cumbersome tax conces-
sions available to them, The Budget
has rightly done away with all other
tax concessions and giveaa total tax
holiday for five years. One cannot
ignore the fact that this industry in
the free-trade zone will be caisring
to the sophisticated industries, and

* the high-technology industries. But,

.'Sir, 1 would suggest a modification
here also. I do not gee gny reason
why this concession should only be
extended to the free trade zone. This
being extended only to the free trade
zone is likely to affect the small scale
entrepreneur. A small-scale industry,
which is 100 per cent expori ovriented,
and which may have its own land, its
own buildings to avail of the tax con-
cession will have to shift lock, stock
and barrel to the free trade zone. So
my submission, Sir, is this concession
of tax holiday of 100 per cent for five

. years be extended to ail 100 per cent
export oriented industries, especially

= to the small-scale sector because they
would not be able to shift to free
trade zones which are located near
the ports. And if we were to have
this concession only for the free ‘rade
zone, I visualise another problem
occurring in the future. I foresee a
rush towards the free trade zone to
avail of these facilities, In the future
it is likely that this will become
clustered and heavily congested. As
such, Sir, I feel that this concession
should be extended to all 100 per
cent export oriented industries in the
small scale sector jrrespective of loca-
tion.

This Budget for the first time also
has given encouragement and impor-
tance to reneweble energy sources
ang to promote its utilisation. It has
not only given encouragement for the
utilisation, but also for the plant and
machinery used to manufacture this
energy.

4230 LS—11

Solar enegy, energy from bio gas,
energy froyw: winds—these are the non-
conventional and renewable energy
sources which have beep encouraged
in concrete fiscal terms in this Bud-
get. The depreciation allowance has
been jncreased to 30 per cent and
with these concessions, | feel, alter-
native sources of energy will be for-
seeable in the near future,

The Budget has a thrust towards
the non-conventional and labour in-
tensive industries, and the electronics
industry i1s one example. It is a happy
thing to note that the Finance Minis-
ter hag distinguished between &
domestic company and a foreign com-
pany. Domestic units engaged ex-
clusively in the manufacture of elec-
tronic components will now be able
to declare dividends free of tax, I
am gsure this will go a long way in
helping domestic companies in com-
peting with the multi-nationals in
this field. Excise duties have been
increased by 5 per cent ad walorem
on all categories of import. This
woulg net an additional Rs. 250 crores
to the Exchequer. However, this in-
crease of 5 per cent thinly spread
over a wide variety of items with a
few exceptions which are well
merited as otherise it would affect the
small-scale sector and the low income
groups. I think the raising of Rs. 250
crores by a smal] increase would not
have impact on prices. 1 think this
would be absorbed by the manufac-
turers themselves, though I wish
there were some methods by which
this could have been made mandatory
for the manufacturers to absorb in
their price-structure.

The excise duty concessions in the
Hand-loom sector are made towards
export promotion and to benefit the
small-scale sector and the poorer
sections wheveas the additional ex-
cise levies are towards rationalising
the present structure and towards
protecting the small-scale sector and
the jow-income groups. In other
words, there are no excise levies for
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raising of general revenue, For ex-
ample the subsidy for production of
controlled cloth—for the dhoti and
saree meant for the poor—will go up
to Rs. 100 crores. And this will be
met by increasing the excise duty on
quality textiles and textile articles,
from 10 to 15 per cent. I am citing
this just as an example, which will
leave no one in doubt about the Gov-
ernment’s intentions.

In one area, I have a suggestion to
make to the hon. Finance Minister
and this relates to the Budget pro-
posal of 15 per cent duty on news-
print. Although I feel that this duty
on newsprint, of 15 per cent was long
over-due. I would suggest a distine-
tion in this. a modification in this, by
making a distinetion between English
newspapers and vernacular news-
papers. English newspapers largely
serve the urban elite, whereas the
vernacular newspapers trickle down to
our villages. As such, it is the Eng-
lish-speaking urban elite which
should bear the brunt of this customs
duty; and it is with this in view, that
1 would suggest that the effective
customs duty, in fact for English
papers, be raised from 15 per cent to
80 per cent, whereas the vernacular
papers be totally exempted from cus-
toms duty. There is also no doubt
that there zre much more advertise-
ments in English newspapers, which
consume B large quantity of imported
newsprint, I think that this measure
of imposing 30 per cent customs guty
on imported newsprint for English
newspapers would also curtail the
unilization of imported newsprint, not
at the cost of information, but at the
cost of unnecessarv advertisements,

In this connection, I would also
suggest relief to the photographers
who help make our newspapers and
magazines more picturesque, Over a
perfod of years, there has been a very
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substantial increase in the net prices
of fllms and other photographic
equipment. This discourages frée
lance and budding photographers and
also restricts the growth of those
manufacturing albums and frames
which are generally done in the very
small sector. With 3 lakh box came-
ras manufactured in the coumtry, 1
would suggest that the relief be pro-
vided to this section which has to
keep our newspapers and magazines
picturesque, by reducing the customs
duty from 100 per cent to 50 per cent,
the auxiliary duty from 20 per cent

to 10 per cent and the excise duty -

from 8 per cent to 4 per cent. Thi";
would pot have any effect on teve-
nue, as the revenue loss would be met
by increase in consumption.

In this Budget, the State Govern-
ment have not gone unnoticed. With
the modification o¢f the Excise-shar-
ing pattern, the State Governments
will, in fact, gain. What the State
Governments should really be eon-
cerned about is where they are get-
tihg it from, and not how they are

getting it and whether their require- %

ments are being met.

—

Now I come to the basic economics
of the Budget. The Budget is a baro-
met»r of the Government's economic
direction anq planning. Let no one
be mistaken that this Government
stands for the revival of the weakest,
rather than the survival of the fittest,
The economy in any country has to
be managed by the changes in de-
mand and supply situatinons. Inflation
has to be tackleg by controlling de- -
mand or by increasing supply or by
both. In the final analysis, it is the
money supbply position in the country
which determines inflation. By virtue
of income-tex concessions which 1
have referred to earlier, Rs. 1468
crores sha]l be the additional liqui-
dity available with 25 lakh persons.
Iy this liquidity was to be directed
towards gavings, therae would be no
inflationary effect. With the intro-
duction of & new National Savings
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Certificate carrying an interest rate
of 12 per cent and with the increase
in the bank deposit rates, I am sure
that part of this money would be
directed towards savings. Of course,
the new Savingg Certificates and the
higher interest on bank deposits
woulg also invite deposits from other
sections.

The key question is whether the
additional liquidity createq shal] be
mopped up by providing stimulants
to investnfents and savings, In a
country like ours, the right economic
therapy, in my opinion, would be an
increase in the supply situation with
controlled increase in the demand
situation, with adequate stimulus to
savings. This is exactly what has
been done in this year’s budget. There
has been chorus of protests from the
Owpposition Members on the Bud-
getary deficitt For some strange
reasons. a balanced budget tends to
have a lot of political appeal, but in
purely economic terms, the relation
between budget deficit and inflation is
not that close, This vear’s Budget
envisages a revenue deficit of Rs. 1,243
crores and a capita] deficit of Rs. 567
crores, mMmaking a total deficit of
Rs. 1.810 crores which is reduced by
the effect of budgetary proposalz to
the extent of Rs. 271 crores, leaving
an overall deficit of Rs. 1,53% cores.
Jf spending is financed by creating
money to meet these deficits, the link
hetween the budgetary deficit and in-
flation would be direct. The main
question and the main issue is whe-
ther the deficit of Rs. 1,538 crores
would be met by monetary growth
or by additional revenue yield arising
out of increased GNP. That is the
key question. So, let us not have any
Phobia about thet budgetary deficit.

In a developing country, monetary
growth has to be commensurate with
growth has to be commensurate with
ed 5.6 per cent increase in GNP, a
budgetary deficit of roughly Rs. 1,500
crores is not and cannot be infla-
tionary. The basic idea of the pre-
sent Budget is to trigger growth in
all sectors of the economy so that
there js enough rise in the GNP.

(Interruptions) A budgetary deficit
is and can only be inflationary if the
deflcit is met by nomn-commensurate
increase in the money supply situa-
tion. This is exactly what had been
done in the past. In the past, the
Janata-Lok Dal Government sought
to close the budgetary deficit py the
protection of only one industry and
that was the Printing Press at Nasik.
That was the basic cause for an in-
crease in the money supply position
of Rs. 1710 crores in 1978-79 which
led to the inflationary pressure on
the country. Even it exists today.

PROF, MADHU DANDAVATE:
What is the percentage of money
supply this year?

SHR] KAMAL NATH: We had
reduced it by Rs. 800 crores during
the last financial year. This year's
Budget proposes to bring gbout an
overall rise in the level of production.
it has adequate stimulants for in-
crease in the supply position and
consequenl increase in the GNP, The
increase in the level of production
and the rise in supply position will,
in its turn, satisfy the overall rise in
the level of demang in the country.
It is for this reason, this basic eco-
nomic reason—that we have balanced
our supply, our demand and our GNP
growth—that I applaug the Budget
and it is for this reason that I expect
the nation to applaud the Budget.

Let me take this opporaunity of
reminding the hon. members that
some of the features contain:d in the
Budget this year are a rede nption of
our Party’s Election pledges A large
number of them are contained in our
election manifesto. For example, the
reduction of tax burden for the low
and middle income group, formed an
important part of our Party's election
manifesto. For example, stimulug to
the small scale jndustry formed an
important part of our Party’s election
manifesto,

Before I conclude, let me admit at
least one thing that we have been
rather harsh towards the Opposition
on one count. As the Newspaper

- Cartoon said the other day, we have
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denied the Opposition Members a
chance to run down the Budget in
economic terms. If that gmounts to
suppression, of the Opposition, I have
no alternative but to plead guilty.

MR. CHAIRMAN: Shri
Bhagat.

B. R.

SHRj] B. R. BHAGAT (Sitamarhi):
J thought some one else from that
side will speak.

MR, CHAIRMAN: If you want to
speak after that, then I will call some-
mody elso. Shri V. S. Vijaraghvan.

*SHR] V. S. VIJYARAGHAVAN
(Palghat): Mr. Chairman, I support
the budget. Thig budget which re-
duces the burden of the common man
and at the same time makes to ensure
the growth of the economy, is an im-
rcrtant step in our onward march to-
wards the golden age of socialism.
This budget is ag proof of the fact
that the Government under the
leadership of our national leader In-
firaji is trying to fulfil step by step
the promises even to our people.
Therefore, it is with a sense of grati-
fication that I am supporting this
budget. I offer the hon, Finance Min-
jster bouques of compliment for hav-
ing been able o formulate a budget
Jike this.

This budget makes provision for
irntreasing water supply electrifica-
tion and lays emphasis on family
planning and other essential things in
the life of the community. The bud-
get rightly gives importance to the
well being of the people who are at
the bottom of the society., At the
sone time the hon, Minister has been
otle to find resources to meet the
Flan expenses without resorting to
faxation and thus ensures better
growth of economy.

The annual plan for 1981-82 en-
visages an expenditure of 24871 cro-
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res and an income of Rs, 23081 cro-
res, It is a measure of competence
and foresight of the Finance Minister
that he has been able to limit the
deficit to Rs. 1539 crores.

Sir, this budget can be rightly call-
ed a budgst of concessions. While on
the one hand the Finance Minister
has given considerable concessions to
the middle class, the fixed income
groups, the small scale industrialists,
on the other hand he has provided
welief to the productive sector. He
has thug paved the way for increased
production and reduction in the pric-
es.

Particularly important is the con-
cession given 10 the income tax pay-
ers. The Minister has done the right
thing in raising the exemption limit
of income tax to Rs. 15,000. During
the Janata Government although the
limit was raised to Rs. 12,000 the
nil slab was retained at Rs. 8,000, I
am happy that the hon. Minister has
raised the exemption limit to Rs.
15,000 uniformly. This will help the
fixed income group. However he has
been able to raise additional resour-
ces through additional levies on cus-
toms duty.

Having said this I will now come to
certain problems of my Stat= Kerala.
Although railways do not technically
come under this discussion, since the
problem of lack of railway facilities
is a part of the general problems, I
would briefly mention some of them.
The Railway budget has not given us
anything. No developmental work in
the raliways has been undertaken in
Kerala. Electrification of railway
lines has been a long standing de-
mand of the people of Kerala but
the railway authorities have not cared
to study this problem, Kuttippuram-
Guruvayur railway line is an impor-
tant line in Kerala. Guruvayur tem-
ple is a very famous pilgrim centre
of South India. It is very sad that no

*The original speech was delivered in Malayalam,
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has been made in the bud-
get for constructing this line, Simi-
larly no provision has been made
in the budget for the much talked
about coastal railway line. I —must
say a word about Palghat area in this
connection. The importance of Olava-
kkode railway division is Dbeing
sought to be reduced. This will be
deterimental to the interests of the
people of Palghat. Therefore. I re-
quest the hon. Minister to give more
consideration to the problems of my
State.

Sir, Kerala is being ruled by a Uni-
ted Front Government. But in fact
it is the Marxist party which is rul-
ing the State. I cannot help saying
something about that Government as
I represent that State. The Nayanar
Government has not been able to do
anything to solve unemployment or
control prices. But they have been
able to reduce the value of human
life in Kerala. I would like to guote
certain statistics which have been
given by Shri P. K. Ramakrishnan,
the Home Minister on the floor of
Kerala Assembly (interruptions) I
. am quoting the figures given by the
Home Minister of Kerala in the As-
sembly. (interruptions). If Mr. Balan
is contesting it T am prepared to chal-
lenge him on this point. As many as
200 Hindu temples were atiacked.
The actual figure i 600. (Int~ron-
tions) If you have any doubt vou
can verify it. Similarly, 59 churches
have been attacked. The actual figure
is 75. According {o the Government
statistics 11 mosques were attacked but
the actual figure is 16. 249 murders
are taking place in the State
in the past one year. 23 cases
of rape have taken place. The
number of cases of Harijans atrocities
comes to 253 as per the Govt.’s statis-
tics, But the actual figure is 400, 23
cases of Naxalite viclence has been
reported to have taken place. Upto
1-1-80, as many as 1128 political
clashes have taken place. The num-
ber of political murders comes to 45.
The police resorted fo firing in 6
places. There were five cases of mur-

ders in lock up. At Malappuram, 4
people died in police firing. At Palli-
thura 7 womepn were raped by the
police, It is such a shameless inci-
dence that it has shocked the whole
State. But the Chief Minister of
Kerala said that it was a moderate
rape. Sir, what is the meaning of
this moderate rape. I want to ask my
friend Mr. Balan as to what is meant
by this. This is what has been said
by the Keralag Chief Minister, but
I do not want to enter into an argu-
ment with on this point, I would
bring another shocking incident to
vour notice. A young man named
Bhuvanedran was murdcred in broad
day light by the police in Trivandrum
lock up. The police tried to put the
dead body in dickey and thus sought
to destroy the dead body but due to
intervention of the people they could
not do it. The postmartem report bears
ample proof to this. But so far th=
police man responsible for the mur-
der have not been arrested. I want
to ask whether there is any Govern-
ment in Kerala. I would quote anc-
ther instance. A young man named
Sarasan who belonged to a particular
party in the ruling United Front has
all of a sudden disappeared after he
left that party. He went to his sister’s
house to invite them for marriage
Now there is no trace of him. No-
body knows where he is. Then yoi
might be aware of the deaths that
have taken place as a result of con-
sumption of poisonous liquor. Many
people died and about 400 people are
in the death bed dying inch by inch.
Widespread arson, looting and mur-
der are taking place in many parts
of Kerala. Can my Marxist friend say
in how many places prohibitory orders
are jn force in Kerala. Today the
people in Kerala cannot live in peace.
There is no security of life and pro-
perty of the people. I can quote
figures and statistics to prove this
point,

Another thing I want to draw your
attention to is the notorious spirfit
scandal which has rocked the Kerala
Government. Never before has any
Government given permit to private
party to import spirit. But contrary



3 3 Genl. Budget,

[Shri v. S. Vijayaraghavan]

to the past practice the present Gov-
ernment gave permit to a private
party. The Marxist Party has used
this deal to collect party funds, The
State Government has lost more than
Rs. 25 crores in this deal. This money
could have been utilised for the de-
velopment of the State but it has
gone to the private coffers. My friend
Mr. M, K. Krishnan is the Minister
incharge of excise. Sir he was found
guilty of corruption by the Veluppi-
llai Commission. The State Govern-
ment has ordered an inquiry into this
scandal but the order remains only
on paper because no sitting judge of
the High Court is prepared to take
up the inquiry. Two States of Kerala
and Tamilnadu are involved in it.
Therefore, the inquiry cannot be en-
trusted to these State Governments,
I humbly request the Central Gov-
ernment to inquire into the scandal
with th help of a Central agency so
that the real culprits are identified
and given exemplary punishment, If
that is not dome the people of Kerala
will not forgive us.

The guilty police men who commit-
ted murder in the lock up are at
large. The Marxist Home Minister is
giving them protection, The people of
Kerala should be liberated from a
Government which is giving the pro-
tection to the murderers in the State.
‘We most put an end to this situa-
tion. (Interruptions).

SHR] A. K. BALAN (Ottapalam):
You have hiddzn the murders in your
own house.

SHRI V. S. VIJAYARAGHAVAN:
Then why don’t you bring them out?
After all you are running the Gov-
ernment there, The police is under
vou, You can gend your police and
find out whether they are being hid-
den in my house, Even if I am not
there my doors are open and your
police can come and find out. If
you can’t do it it is your own failure,
(Interruptions). The Kerala Home
Minister is giving protection to the
guilty police men. (Interruptions).
Mr. Balan when such nasty things
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aré happening in the State are youm
not ashamed of speaking like this in
the House? Are you not ashamed of
keeping in the Cabinet a man like
Mr, M. K. Krishnan who has been
found guilty of corruption. So don't
challenge us. We can have it there
in Kerala. But don't try to do it here
in this House. (Interruptions). You
will get enough opportunity to speak.,
You can then rebut my arguments if
you so like. It is your leader who has
initiateq the discussion here, Your
party will get chance again to speak.
So there is no point in interrupting
me. Let us not get into an argument
Allow me to speak about the pro-
blems of my area. As a matter of
fact, Mr. Balan's party is too small
for me to comment upon. Their party
may be ruling in two smal] States
in this vast country. It is below my
dignity and that of my party to dis.
cus his party here. It will be an insult
to our party if I start discussing your
party here, So I am not doing that.

Sir, poisonous liquor has been given
to the people About 40 people have
died already. Many are in death bed
with various afflictions. Many people
who consumed this liquor who be-
long to Tamilnadu have also died and
the real figyres are not known. In
the Neendakra large scale arson and
looting have taken place. An impor-
tant Minister is suspected to be im-
volved in it. He belongs to a promi-
nent political party in the United.
Front, Recently a youth named Sara-
san belonging to the party of that
Minister left that party ang joined
the Congress-1. It is widely believed
that in order to divert the attention
of the public from the disappearance
of Sarasan the interested party has
instigated arson and locting in this
area, Today, prohibitory orders are
in force in this area.

Sir, unemployment is a crucial pro-
blem faced by our State. The total
number of unemployed people in the
country is estimated to be 183.28
lakhs. In Kerala the number is esti.
mated to be 18.42 lakhs. That i to
say, that 10 per cent of the total un-
employed people are found in Kerala.
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Therefore, to solve this problem néw
industries should be set up thefe. Un-
fortunately, the present Government
of Kerala has not been able to do
anything in this respect. Public sec-
tor industries in Kerala have been
paralysed. The news print factory at
Vellur has not been allowed to go on
stream because of labour trouble.
IT.I. in Palghat is not functioning
properly as strike is going on there.
My fervant plea with the Government
of India is that they should take
some steps to solve the problem of
unemployment in Kerala. Educated
ablebodied energetic intelligent, and
youthful men and women of Keralo,
need jobs. But the State Government
has miserably failed in providing
them with jobs. I request the hon.
Finance Minister to allocate more
funds for Kerala so that we can start
industries there. I congratulate himy
for providing for the expansion of
electronic exchange in Palghat.

I will say a few words about agri-
culture, The farmers in Kerala parti-
cularly in my district of Palghat are
in distress. The paddy growers are
facing a lot of problems. The cost of
input has gone up considerably. But
the prices of their produce have de-
clined, The paddy growers are not
getting remunerative price with the
result the production has come down.
Because of the increase in the prices
of fertilizers, pesticides and agricul-
tural implements, the farmerg are un-
able to make both ends meet. The
United Front Government in Kerala
is creating confrontation in the agra-
rian sector by adopting a policy of
pitting the agricultural workers
against the farmers. They are thus
making political capital out of the
situation. Sir, the agricultural wor-
kers and the farmers are two sides
of the same coin and they should
function in harmony in the fbest in-
terest of the country. By pursuing a
policy of creating confrontation in
this gector it is the agricultural wor-
kers who will suffer most, apart
from the loss of production that would
result. This will affect both the ag-
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ricultural workers and the farmers.
This situation should end, The pro-
blems of agricultural workers should
be solved and the farmers should get
remunerative prices. I want to say
a word about cash crops. Kerala is
producing cash crops which earn us
considerable amount of foreign ex-
change. In Kerala, the poor and the
unsuspecting farmers were taken in
by the dazzle of propaganda by the
State Government and started culti-
vating cocoa on g large scale, Today,
they are in acute distress as the
prices of cocoa has almost crashed.
The interests of cocoa growers of
Kerala have been mortgaged to the
cadbourys which is a multi-national
monopoly company by the State Gov-
ernment. The Government of Kerala
has entered into an agreement with
them to the detriment of the growers
and that is why the cocoa are mnot
getting fair prices. The Central Gov-
ernmnet should find a solution to
thigs problem,

SHRI A. K. BALAN: Sir, I rise on
a point of order, Is it a discussion on
Kerala budget or the national budget?
Mr. Raghavan is discussing only the
Kerala budget.

MR. CHAIRMAN: Kerala is a part
of India. '

SHRI V. S. VIJAYARAGHAVAN:
I am proud of the fact that Kerala is
a part of thiz great country. T am
speaking as Indian. The party to
which my friend belongs is one which
has no lovalty towards this country.
Your loyalty is towards some foreign
country.  (Imterruptions) Is it your
intention to convert Kerala and West
Benga) a5 a colony outside the Indian
Union. (Interruptions)

SHRI A. K. BALAN: Is it the Kerala
Government which has entered into
an argreement with the cadbourys?

SHRI V. S. VIJAYARAGHAVAN:
Sir the cadbourys were purchasing
cocoa initially at tha rate of Ra, 15 per
kilo. But thanks to the intervention
by the Kerala Government it has
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been reduced to Rs. 550. Is it not
what your Government has dene?
Has not your party been benefitted
by that? (Interruptions)

Sir, I am not prolonging this. But
I must tell my friends on the other
side that I was elected to the Parlia-
ment from my own place, But Mr.
Balan had to run away from his own
place and go to some other consti-
tuency to seek elections, He knew
that he would be thrashed soundly
if he had contested from his own
place. Similarly, what happened to
the Chief Minister of Kerala who is
hig political mentor, He had to run
away from his native district of Can-
nanore and seek election from Malam-
puzha which is in Palghat. Sir, they
have quite often said that the hon.
Shri C. M. Stephen who is a national
leader had to leave his native State
and seek election from a neighbour-
ing State. What ahout your own Chief
Minister? Did not he have to go to
the Malampuzha constituency? So
what T am telling Marxist friend is
that they should not cast stones at
cther while sittine in a glass house.
You must stop doing that.

Sir, the budget has given much
needed relief to the people. However,
there are certain problems which must
be attended to. For example, the acti-
vities of black marketeers, smugglers
and other anti-social glements should
be fully curbed because their activi-
tie's are a menace to the economy
More emvhasis should be given to
the development of the cconomy.

In conclusinrn I would urge upon
the hon. Minister to consider favour-
ably the problems that T have raised.
Something should he done for the
development of railway facilities in
Kerala particularly in Palghat. Pal-
ghay should be declared a backward
district. When the price of paddy was
quite high Palzhat was termed as
advancad district. But now the eco-
nomy of Palghat has totally collaps-
ed. I wnuld request th~ hon, Minister
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to declare it a backward district and
start some industries there. Industrial
development can change the comple-
xion of this backward district. With
these wordg once again I extend my
wholehearted support to the budget.
I conclude,

MR. CHATRMAN: Mr. Minister,
Palghat is a beautiful area. You must
visit and do something for it,

SHRI B. R. BHAGAT (Sitamarhi):
Mr, Chairman, Sir, the Finance Min-
ister hag presented, according to me,
one of the softest budgets in the
history of Independent India, and
naturally, because he has presented a
Budget with a minimum amount of
taxation and more of relief all around,
he has received boquets from many
sectiong in the country including some
of the Opposition leaders. But, Sir,
there is one class of people, the eco-
nomists of every variety, whether
they are Government economists or
whether they are university econo-
mists or whether they are business
economists or industrial economists or
agricultural economists, economists of
all wvarieties have condemned this
Budget. You must pause and think
as to why they have described this
Budget as economically unsound.

One expected 2 Budget like this
in a pre-election vear, when the
party in power is going to the polls.
I am surprised that the Finance Min-~
ister has chosen the softest options
in the second year of the term of the
Government when he should have
asked the country to bear the burnt
and with all the strength and energy,
he should have brought out all the
instruments to develop or level wup
the country's economy and meet the
crisis, as he described, that the coun-
try is still facing. Last year, he said
that the Budget was of a nature of
a crisis-management.

PROF. MADHU DANDAVATE:
Mid-term poll might be coming.

SHRI B. R. BHAGAT: One does not
know. But this year, he says that
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there has been sufficient progress,
there has been a bumper crop, an
unprecedented crop of 132 million
‘tonnes nearly 20 per cent rise in the
agricultural production. This was a
vear in which maximum -efforts, fis-
cal economic and other efforts could
have been made, Surprisingly, the
Finance Minister has chosen this type
of a Budget. maybe for short-term
gaing to himself—he is popular today
on all counts—and for his party.

Now, let us examine the Budget.
Within the time at my disposal. I
will try to point out the consequences
of the Budget and, maybe at the end
of the year. the Finance Minister—I
hope, he comes again and presents
the Budget—will be sorry for what
he has done in this year’s Budget. The
strategy of the Budget is to develop
industrial infra-structure and provide
for, as he says, growth and stability.
Let us examine this.

The Budget that he has presented
js a Budget of deficit. T agree with
the hon. young member who said that
a deficit Budget is not undesirable.
Actually, even in developed countries
where it is demand-push inflation and,
in an inflationary situation, this idea
of a deficit Budget is not liked. But
in a developing country, it is re-
cognised on all counts that a deficit
Budget is not at all undesirable. You
take certain other defence mechanism
while presenting a deficit Budget.
What is the defence mechanism What
is the tolerence limit of a deficit
Budget? I am sorrv to say, for the
last two to three years, the Govern-
ment in péwer, the Finance Ministers,
have thrown to the winds all the
checks ang tolerence limits. Let us
examine the {wo Budgets that we
have now and even the earlier Bud-
get of 1978-79 which provided for a
massive deficit of over Rs, 3000
crores, In the last Budget you see
that the deficit comes to Rs. 2000
crores. In this year’s Budget, the
deficit is of the order of Rs. 1510
crores which will escalate by the end
of this year.

Now, you see another exercise
going on for which, again, the inge-
nuity of the Finance Minister is there.
He raises the resources without taxa-
tion. Last year, the Budget was pre-
sente1 in June and, in may, just a
month before, the petroleum prices
were raised and other non-tax re-
venues to the extent of Rs. 3000 cro-
res. This year, again, before the
Budget is presented, in January, the
resources to the extent of Rs. 2275
crores have been raised.

4.05 hrs.

[(Surt K. RaJAMALLU, in the Chairl

From petroleum, you will get
Rs. 1,100 crores. By increasing the
prices of stael and coal, you will get
over Rs. 625 crores.

Our friend the Railway Minister has
a levy of Rs. 356 crores by way of
increase in rail freights and passen-
ger fares. The net burden on the peo-
ple is much more something like Rs.
4090 crores—inclusion resources rais-
ed through price hike and escalatory
budgetary deficits, This provides for
the inflationary elements.

You have provided for raising Rs,
800 crores through the tripe B Bonds.
We have heard about the double B
bearar bonds but in fact they are
triple B—the black-money  Bearer
Bonds. I will come to this subject a
little later. But, this amount may
not be realiged.

Nearly Rs, 2,300 crores is provided
by way of resources from the public
undertakings. You have seen that this
year's loss of the public sector is Rs.
74 crores as against the last year’s
which was a little over Rs. 50 crores.
Publie sector undertaknigs are un-
healthy. They are incurring losses, It
is a different matter if you bring
about a price hike as You have done in
steel. You know one way of raising
resources is to bring about a price rise
in certain items. In Hindustan Steel
alone prices of certain items of steel
has gone up from Rs. 3100 per tonne
to Rs. 5400 per tonne, that is, a rise of



339 Genl. Budget,

[Shri B. R. Bhagat]

Rs. 2300 per tonne. If you adopt this
method of escalation in prices, you can
get Rs, 2,300 crores out of the public
sector undertakings which are incurr-
ing net losses. There is almost 60 per
cent or 70 per cent price increase in
cerlain itemg of steel. Similarly, in
cement and coa] etc. If you want to
raise public resources, the new philo-
sophy is “Leave it to the market
forces”. VYou caa do that and get
Rs. 2,300 crores. My point is either
you increase the prices as you have
done in case of steel and add to the
burden of the people or if you cannot
realise Rs. 2,300 crores, you increase
the deficit! What 1 am concerned
today is not about the constitutional
deficit or about the budgetary deficit
which the Finance Minister has shown.
This year’s deficit of Rs. 1,500 crores
may go up to Rs. 2,000 crores. It is
very likely. Everybody knows that you
cannot raise Rs. 800 crores through
triplg B Bonds. Therefore, the deficit is
bound to go up to Rs. 2,000 crores. Last
year the Finance Minister has put the
deficit at Rs. 2.000 crores. [ am Very
much concerned that the total burden
on the people is more than what was
last year. Last year, the burden was
Rs. 5,000 crores. Thig year, the burden
is Rs. 2.275 crores by way of increased
price hikes. Add to this Rs. 2,000
crores. ‘Total comes to Rs. 4,500 crores.
Now, what is the tolerance limit in a
developing society like India. What is
the limit up to which a country can
have deficit financing? There are
varioug estimates. Mr. Kamalnath has

said that if you have a rise in GNP of
5 per cent, you can indulge in deficit
financing of Rs, 1.500 crores. I do not
know from where he pgot this figure.
But. we have the authentic document,
the Sixth Plan. What does it say? 1t
provides for raising resources. Jt pro-
vides for a deficit budpet, raising re-
sources through deficit financing to the
extent of Rs. 5,000 crores, in five years.
What is the record of the two years of
the Plan? If you take the official
deficit ¢t Rs. 2,000 crores last year, it
is very likely that it is going up to
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Rs. 2,000 crores this year. The total
deficit is Rs. 4,000 crores. How are we
going to finance the Plan? What about
the aspirations of the Sixth Plan in the
two years? The ouflay in two years is
one-third of the total Rs, 97,000 crores.
The outlay is one-third. The deficit
financing is more than two-thirds or
even higher—if the figure is Rs. 4,000
out of Rs. 5,000 crores.

My point is this. This is the new
mechanism in which the Budget of the
country has been prepared; it may
appear very popular; no tax is levied,
no tax resources are raised, effort is
being made to raise resources through
price mechanism or non-tax sources
whe:r the net burden on the people is
going to be the same. Whether you
increase the deficit by one way or the
other, if the burden on the people is
great, you cannot escape the economic
consequences, the economic conse-
quence, of this Budget. The economic
consequence of this Budget is this:
most of the economists who have no
party leanings, analysing the struc-
ture of the Budget and the new in-
novations that the Finance Minister
has made., have come to this conclu-
sion that this Budget will be inflation-
ary; one economist says that it will
put tonnes of fuel into the inflationary
furnace of the Budget...

AN HON., MEMBER: Dr. Brahma-
nanda.

SHR] B. R. BHAGAT: Yes Dr.
Brahmananda has said it. I agree with
him. Therefore, at the end, what will
happen is that it will distort all the
assumptions of the Finance Minister.

He has given relief to the middle
class; it is a gord thing; at one stroke,
he has taken away 15 lakhs of people
out of 40 lakhs from the income-tax
net. He has levied no excise duty
except on newsprint. Again it is rather
surprising to see the psychology of the
Finance Minister or for that matter,
this Government. For the first time,
the Finance Minister has levied tax on
newsprint. No Finance Minister over
levied tax on newsprint. We are not
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producing enough newsprint and the
newsprint that is produced in Nepa or
clsewhere is costly. We claim that ours
is a vibraat democracy, there is
Ireedom of speech, freedom of expres-
sion, freedom to publish. But in a year
when there is no excise levy on other
things, there is levy on newsprint. You
gee the psychological factor. The only
political conclusion is that you do not
want that there should be free publi~
cily, particularly by the small and
medium newspapers. The big papers,
the chaiz papers or the jute press will
remain; they are very powerful, they
can import at high cost. But what
about the medium znd small news-
papers? They will die. Therefore,
it is a sufferance to democracy.

You claim to have given relief. The
evemption limit has been raised to
Rs. 15,000. But what value has this
amount of Rs. 15.000 today? Already
there has been erosion money. We hear
about’ it every day; even the Finance
Minister says; the value of one rupee
some time back was 30 paise, if came
down to 27 paise, now thc latest is
24,56 paise. This is the erosion in the
value of money. If you take that aspect
into consideration, the relief in income
tax on Rs. 15000 only partially neu~
tralises the burdan.

Again, aazother very clever window
dressing has be¢n done—the introduc-
tion of point-to-point index numbers.
The Finance Minister has said that on
a point to point bases rise in the cur-
rent year price has become 13.5 as
against 20 last year. Even his Eco-
nomic Survey which was presented
a few days earlier than his budget
docs  nat take this point-to-point
basis of calculation. Tt takes the
average and if you take the
averages of the last ten months,
the months of 1980 after April 1980 and
upto January 1981 the inflation in the
country is not 13,5 per cent as was said
by the Finance Minister, it is 18 per
cent, Therefore, if you take it from
any account either from the increasing
deficits, the price-rise, raising resources,
raising the prices of the public sector
they all increase the burden of the
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people there is no escape from a
rising inflation at the end of
the year. If you see this
Rs. 15,000, what is that income
worth? Not more than Rs. 10,000, if you
see the rise in prices. If you see the
structure and the philosophy of the
budget, whom do you want to help?
The agitating people, people who are
vocal, the vocal element in the society,
the middle-class, the white-collared
people the businessmen and the in-.
dustrialists, For the industrialists the
surcharge on the corporation tax has
been reduced from 7.5 to 2 per cent.
Yet, they are not satisfied. The
more you give them the more they
want. They will never be satisfied
from the Finance Minister's generosity.

There has been another class who has
been singled out for his generosity—
the middle-class people. What is the
other class? The rich peasanis. Not
only there is no tax on them but
whereas Sixth Plan called for a
reduction in the subsidies to
the extent of Rs. 200 crores
on food, fertilisers and exports the
subsidies are not only not reduced
in fact they have been increased and
they are likely to be increased further.
Therefore, this is to benefit the rich
farimers. So the prices of fertilisers or
other inputs are not raised. Not only
that, wealth-tax was removed last year
from the agricultural sector so there
has been no effort to tap the resources
from this growing sector. These are
{he three classes which have been bene-
fited. What about the vast multitudes
of the poorer people? What about the
rural poor? What about your election
promises for the weakers sections, for
the poorer people and for the removal
of poverty? What have you done about
them? You are bringing up 3 million
people from helow the poverty line.
The Finance Minister has claimed that
as a result of his rural programmes
3 million people will be brought above
the poverty line. What is the 3 million
pegple? The Planning Minister the
other day said that the number of
people below the poverty line are
more than 300 million. So by this
programme for this wvast chunk
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-of the people of the countryside
who constitute 80 per cent of
-our population you will bring up
only 1 per cent of the 300 miliion
people above the poverty line. No,
you will not bring them up. 3 million
may go up and more than 3 million, as
a result of the policies of the Budget,
wil] go down the poverty line. If
the price index increases by 15 to 20
per cent or at least by 15 per cent
next year, you calculate how many
people will go down the poverty line
and not a single man below the
poverty line will be benefited. There-
fore, this is the situation and we have
:done nothing.

Take the other programmes, The
budgelary figures show that all the
programmes which beaefit the common
people have been either maintained at
the same level or curtailed. Take for
-exemple, rural employmen{ prograimnme
it was Rs. 340 million last year—this
year only Rs. 180 million has been pro-
vided and the State Governments will
spend another Rs. 180 million. Even if
you add the two it is only marginal
increase from 340 million to 360 million
rupees. But, there is no guarantee that
the State Governments will have a pro-
gramme like that. All the Centrally-
sponsored programmes of the Govern-
ment of India are being reduced. The
budgetary resources of the State Gov-
ernments have gone down. For the
‘programmes like the special pro-
-grammes for rural development the
provision is only Rs. 192 crores as
against Rs, 150 crores last year; for
dairy development. it was Rs, 73 crores
last year. Now it is Rs. 52 crores, for
animal husbandry. it was raised from
Rs. 19 crores to Rs. 22 crores. All the
employment generating programmes, all
‘the programmes for development in the
rural sector for the poor people, for the
common people have either been re-
duced or slashed. This is the real
philosophy. The Finance Minister's
strategy is not crisis management; nor
is it growth-oriented; it is not even
Yor stability, It is not even the crisis
‘management which we claimed last
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year. What is the crisis mnanagement
and what is the growth in iadustry?
It is only 4 per cent as a result of what?
In energy, the growth is from 6 to 7
per cent on coal, it is only 113 million
tonnes as against 107 million tonnes
last year. These are marginal
increases. These increases are not
because anything was done by
Government. Actually, if you take
the public sectors like the rail-
ways etc. the Government have
appointed 3 Committee to improve the
management of the public sector under-
takings. The first report was given on
coal and energy. The report is yet {0
be imple:mented—three months have
passed; they had recommended certain
basic changes. The result is that there
is a marginal increase from 6 to 7 per
cent on coal production—107 milli .n
tonnes to 113 million tonnes. This is
due to very good indusirial relatious
situation last year. 60 million l2ss man-
hours were lost last year. Most of the
increase in production is because of
this. There is no crisis management.
The Finance Minister claims growta.
Can you have growth with this
budget? There has not only becn
an erosion of value but there has heen
an erosion of mora] standards; there
is rampant corruption; there has heen
black-money. According to me the big-
gest damage is done by legalising the
corruption. A man makes black mon-
ey. Now you just permit him. When
you comvuromise with the evil ard
when you compromise with the cor-
ruption and when you accept the low
moral standards and whren you lezalise
the parallel black money econ~my,
what can you expect? [ dp nnt krow
what the Supreme Court is going to
say on this. But the Finance Minis-
ter took credit for Rs. 200 crores last
year and Rs. 800 crores this vear.
Is this a permanent scheme? Possibly
this triple B. Scheme vou have an-
nounced for three moaths. You are
making a provision for this for the
whole year. Next year and next to
next year it will be a source of finan-
cing your budget. I gsk: is it a
permanent scheme? You have accept-
ed or you have legalised the parallel
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econc:ny in this country by this sche-
me. Now, when you have such a
situatio., there cannot pe any growth
in the couatry. The public manage-
mony lacks efficiency and moral cha-
racter in this country. Not only money
value is falling there is erosion in
moral values with the prevalence of
rampzant corruption. Public uader-
takings are at a standstill. If you
are to go item by item, you will see
that they are going down; the public
management is going down. There
cannot be growth in this country.
Therefore, 1 think the Finance Minis-
ter should have chosen the harder op-
tions and should have asked the na-
tien to grid up its Jloins by taking
the hard swift and effective steps.
Following the line of least resistance,
he would only face a more dangerous
situation. He will repent it later
on, at the end of the year.

MR, CHAIRMAN: Prof. Ranga.

PROF, N. G. RANGA (Guntur):
Mr. Chairman, Sir I have listened
very carefully to what my hon. friend
Shri Bhagat bhas said. He was a
Finance Minister also for some years.
He was there in one or two Minis-
tries He has earned his share of the
experience in framing and supporting
the Budget of these days in this
House. There was also the other
friend Mr. Biju Patnaik.

SHRI B. R. BHAGAT: 13 Budgets
I have defended.

SHRI N. G, RANGA: We are re-
minded of these days. We are re-
minded of that literary-filgure Rip
Van Winkle. They have had their
share in all these things. They have
heard us from the opposition doling
out the same kinds of arguments and
yet they do not seem to have gone
any the wiser. They repeat the same
things again and again. Some of us
are Economists. . .
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PROF, MADHU DANDAVATE: You.
were sitting here in the opposition.

PROF. N. G. RANGA: I was Leader:
of the Opposition. When I was hear-
ing my friend M. Venkataraman
making his speech I was just wonder-
ing, What else he could have done.
What else 1 would have said if I
sat there? 1 was there in the Opposi-
tion for two decades, I think I was
on this side for as many decades, let
me tell you, But all the time I
was never g Minister. That is the
difference between these friends and
myself. One thing that I remember
is this. The very first budget that
Mr. C. D. Deshmukh presented in this
House was a deficit budget. I hail-
ed it. I am an econcmist. 1 have
taught economics for quite a large
number of people who happen now to
be Ministers in wvarious States. We
are also economists. There was
another economist from the London
School of Economics, Dr. V. K. H.
V. Rao. He was the one man Who
came to me, and congratulated me
for having the courage to support
a deficit budget. My hon. friend ac-
cuses Mr. Venkataraman for having
ventured to introduce a Deficit
budget. 'What else he could have-
done? If they had been on this side
what else they could have done?
They were in power also. How can
you escape from deficit financing?

The next thing that T want to em-.
phasise is that there is a virtue in
deficit financing. I told you about it
last time. For the satisfaction of my
Communist friends, I tell yesu this
again, They want to deal with the:
big barons. One of the best ways of
doing it is this. My hon. friend now
says that people are going to be bur-
dened. Which people, Sir? There-
are ‘people’ and ‘pecple’. Rich people
certainly. Yes. They shall have to
shell out the money. People very:
much above the middle class level
will have to shell out the money.
There - i no doubt whatsoaver, My
frienq Mr. Biju Patnaik was saying,
that you have raised the prices of
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-coal, steel and so on, you have raised
hundreds of crores thereby, is that
not taxation.

14-29 hrs,
{Mgr. DEPUTY-SPEAKER in the Chuir]

He said; Why have you not in-
troduced it here? You could have
introduced it here. Sir. What is
wrong in the Government doing it
that way? There is nothing wreng in
it. If you take the total amount of
production that is coming from these
two spheres, coal and steel, you will
fing that the private enterprises’
share is very small, 1t is of a very
small percentage, The rest of it
comes from the Government. So why
.should Government not do it? Do
‘they mean to say that Government
‘should not have any funds at all?
In that case how would you have all
these oils, kerosene petrol and all
the rest of them which have got to
come from the Arabian deserts. You
have had to pay for them:. We cannol

bargain for them. Can you escape
from paying for them? No. All that
huge bill has got to be paid whether
you are in power or we are in power.
If Finance Minister’s job is that, it is
his burden, We have said all that.
People ought to be able to bear that
burden. So he has raised these
prices. Where is anything wrong in
that? You said, the consumers are
-going to pay for it. Well, who are
these consumers? Not those who are
living in poverty line, not those living
in palmyrah leave huts. My hon.
frienq Mr. Patnaik was saying he
was going on a padyatra in Orissa.
We have been doing ‘it every day
when we go to our villages. Most of
these villagers in our country live
today not in RC roofed houses but
they live in Palmyrah-leaf hutg and
jhopdies. People living in small cot-
tages do pot have to pay any tax.
People living in towns and cities have
ot to puy the tax.
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The richer people have got to pay
the tax. Let them pay it because
they can afford to pay. How can
they pay? Well, it would come in
the way of further construction. So
far as those people who are living in
their own homes, multi-storeyed
buildings, big bungalows and so on
are concerned, they need not pay any
more. But if they wish to expand
their housing facilities, they will have
to pav because they can afford to
pay. Those who can afferd to pay
have got to be made to pay in order
to finance any budget.

Now, from the Opposition speeches
we have to take out the points. What
is it that you can say against this
Budget? Can we say that it s
against the peasants? Is it not a fact
that with this budget the same price
has come to be paid, come to rule in
the market also? In spite of the fact
that there has been bumper crops, as
my hon. friend has also acknowledg-
ed, the prices are higher than in last
year, though not completely remu-
nerative, but not less unremunerative
to peasants than they were earlier.
Are the peasants happy or satisfied?
No, they are not happy. But they -
are not unhappy. Their dissatisfac-
tion is not growing. On the other
hand, they are satisfied with the Gov-
ernment because this Government
has come forward with the declara-
tion that it stands for payment of
remunerative prices, stands for parity
betiween the agricultural price and
other prices as far as it is possible,
as far as it cap be achieved and it
wants to try and give a fair deal to
the farmers. What about the agri-
cultural workers? Are not the agri-
cultural workers the Harijans? Are
they not backward classes and tribal
people? Have we not been able to
make provisions for all these people
more than what we have done last
year, much more than what our
friends have done during the last 2
or 3 years when they were in power?
Now, the population of these classes
of people are growing year after yedr
inctmuhﬂveeﬂectnndwemmﬁ-
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fing provisiong for all these people.
Have we not dane it for the Harijans?
Have we not done it for the Girijans?
have we not done it for the agricul-
tural labour also in several of the
States? We have been trying to in-
troduce a prescribed minimum wage,
enforced minimum wage also.

Now, 1 will come to other class of
people, the middle class. My friends
have conceded the point that the
middle class have been satisfled. They
have been catered to. You say that
concessions have peen given to 15
lakhs of people. But those who are
depending on them are many
more than 15 lakhs of people.
And op top of it there must
have been at least as many
as the number who might be
afraig that they might be cought hold
of by the Income-tax Officers or they
might come within the mischief of
the Income-tax Officers and now
those people are getting the satisfac-
tion that they are free from this kind
of nuisance hereafter. In that way,
easily 50 lakhs of middle-class fami-
lies are freed from the clutches or
fears of the Income-tax net that you
have. Is it pnot a big relief for all
these people? Al} these people have
been given , not tampered with but
have been given insurance against
the inflation. The limit has been
raised from Rs. 12,000 to Rs. 15,000
What does it mean? In between
there has been inflation, price rise
there has been. Therefore, up to
that they have been given insurance.
Similar insurance has been given also
to other tax-payers at various stages.
My hon. friend was afraid of wealth
tax. For that, the exemption limit
has been raised because of the rais-
ing prices also. Is that wrong?
Estate duty exemption limit has also
been raised. Is that wrong? Can
they find fault with any of these
concessions? Has he pampered these
multi-millionpaires? He has not
done that. The only thing that he
has done for them is the Export and
Impoft Bank; he is going to create
it in order to enable them to borrow
and invest more and more, carry on

their enterprises in a bolder manner
and earn more and mare for our
country and provide employment.
That is an employment oriented
move. And that is a move that has
been called for for a very very long
time. We have been asking for it
and he has established it this time.

I personally feel that it is a peo-
ple’s budget. My friend, Shri Bhagat
has conceded that it has played for
the platform and he has tried to make
it as popular as possible. I was just
wondering how and what sort of
magic there would be with Mr.
Venkataraman, how he would be able
to bring any kind of budget at all
But he has brought it and on top of
it he has made it popular and he has
shown how by reducing these limits
in various directions in a discreet
manner, he would not be sacrificing
the tax revenue, on the other hand,
he might be able to raise more. He
did it last year and at that time, we
thought that he was taking too big
a risk. He himself must have been
having many many fears also, but his
optimism has been justified and he
was able to raizse more. And for
this year also, let us hope for the
same,

Al} these friends have been talking
about black money. Have we not
been having black money all these
years during the post-independence
days? I remember several times
when Pandit Jawaharlal Nehru was
wondering in the Congress Working
Committee, as to what is it that we
could do in order to catch hold of
these people. After a time, a minis-
terial colleague of his, who is a
greater moralist than Pandit Jawahar.
lal Nehru himself, if he could
be, that was Mr. Tyagi, introduced
for the first time a kind of freedom
fo all these people to bring back their
money and make it a white moéney.
He did succeed, but not much, Later
on, again a second effort was made
during the Emergency. This is now
a fhirg effort. There would have to
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be many more efforts. Even then
where is the guarantee because those
people are cleverer than our tax
gatherers, than our Finance Minis-
ters? That is why they are making
miillions and our Finance Ministers
continue to be beggars, and yet we
have to catch hold .of them. Can we
catch hold of all of them at one
stretch and by one effort? Look at
the dacoits. Day after day you are
getting the news here one gang of
dacoits has struck and at another
place another gang of dacoits, snd
yet the police do not give up their
hunt, Similarly, the Finance Minis-
ter has to go on with this. You will
be catching hold of some people, and
some people woulq pe escaping the
net.

Then, they are talking about our
morality. Less said about it the
better. There were Ministers and
Ministers, there were charges and
charges, prove:i and unproved and
yet they are carrying on on every
side. You cannot very well refuse
to shake hands with a man just
merely because there were allega-
tions against him. You have got to
deal with him as an honourable man
unti] it js proved and in the same
way, we have to carry on with the
public life. I do not want this kind
of secong hand sermons about mora-
lity, and also about poverty.

My hon, friend was talking about
Orissag and the poor people suffering
for hundreq days in a year, not
having a morsel of food to eat. We
know how so many people who have
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come into public life and who started
with only a few lakhs as their capi-
tal have come to groan under the
burden of crores and crores of rupees
that they have made. Do we not
know them? Is it not known to
everybody? Why name them? Yet,
they were able to be content while
all these people were suffering all
these years. They also founq it
possible to be on the side of
Jawaharlal Nehru when 1 was
fighting him from the opposition
or on the side of Indira Gandhi
when 1 was fighting from the
They found it also
morce  comfortablee Now, on the
opposition, side suddenly they open
their eyes; that is why 1 liken them

to Rip Van Winkle. My friend Shri
Bhagat mentioned about the people
below the poverty line in this coun-
try and he said that by the end of
this year more people would go down
the poverty line. Then, we should
stop the increase in the population.
Yesterday, my griend, Shri Brahama-
nanda Reddy was dealing with it. I
cannot agree with him in saying that
there should pe only one child or
none. That would be getting us into
trouble; the same kind of trouble
that had defeated us in 1977 elections.
We cannot afford to do that We
cannot go against the maternal insti-
tincts of our mothers, sisters and
daughters,  Therefore, my slogan
would be one or two children. It can
never be one or none., But of the
slogan is one or two it would be
possible to enforce. We can do it
with the cooperation of everybody.
Would everybody pe willing to co-
perate?

opposition.
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SHRI B. R. BHAGAT: The Chinesge
have gene to one only now,

PROF. N. G. RANGA: My hon.
friend ju quoting Chinese, Sir. There
was that great leader, Mao-Tse-tung.
He said, 1 do not believe in popula-
tion control. If an atom bomb were to
come down and destroy 200 or 300
millions, ] want another 300 or 400
millions stalking our land and so on.
The same Mao-Tse-tung was obliged
to eat his own words and try to en-
force population control. They have
not succeeded with all their dictator-
ship. In a democratic society you
cannot very well control population
as well as we would like to. We can
only do it through persuation. We
can do it by offering incentive also.
For that Rs. 140 crore is being pro-
vided by my hon. friend, the Finance
Minister, more than what they had
done earlier. But while this popu-
lation explosion is going on, it is not
possible for any Finance Minjster,
any Government, any magician in a
country like ours, purdened, as it is,
with meore than 600 million peoples,
with all their fertility, thank God fot
it, to go on lifting people from above
the poverty line in a progressive
cumulative manner without the co-
operation of everybody.

My hon. friend was talking about
so many millions of man hours were
lost during last year. Yesterday only
some of our friends were saying, just
because my hon. friend, the Finance
Minister had the courage to introduce
that Bill about LIC Employees, we
are going to launch a huge campaign,
never ending campaign over the
whole of the country in order to fight
4230 L.S—12

this Government at every stage. It
is this kind of a thing which is res-
poensible for al) our troubles in our
country, They are responsible, as my
hon. friend Mr. Brahmanada
Reddy said yesterday for keeping
down the production rate in coal-
fields, in many other places also. In
other democratic countries, England,
France and West German—not
Ttaly—is not Opposition cooperating
with the Government? Is Opposition
going to the street for anything and
everything? Is Opposition doing
research work in order to find out

what all different pew methods of
opposition that could offer from the

streets jn order to prevent any kind
of progress on the production front?
But al] that is being done here. In

spite of it this production front is
being maintained in our country.
Last year we had more production
than earlier in spite of all this Sir.
Now that only shows that democracy
is working and this Government is
able to make this demorcy work also
without any need for Emergency.
My hon. friend have been going on
saying one after another leader,
“Oh! Emergency is going to come;
we know it is going to come; Indiraj{
has got in her hankerchief because
they want it.” Last time they
achieveq some dividends and they
seem to think in their desperation
that they will be able to get divi-
dends this time also. But Indiraji
has been wiser.. Our friends also
have become wiser. We gre not go-
ing to have Emergency. We would
invoke the aid of the people, co-
operation o the people. And Wwe
have done it. We have shown it the
other day. More than 20 lakhs of peo-
ple came over ‘here. The other people
were asking: “where did you get all
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these croreg of rupees from? Why
did you waste it?” They call it a
jumboree. If people have their own
holiday, do you call it a jumboree?
It people were to have a march in
order to demonstrate their satisfac-
tion, do you call it a jumboree? If
people were to come over here in
order to demonstrate their faith and
support, continued support, and con-
tinuing support in Indira Ji's leader-
ship, do you call it a jumboree?

I have also led peasants’ marches
long before many of these friends
have come into public life. I made
lakhs of people to come along with
me. 1 marched also, even here in
Lucknow in 1978-79 while these
Dpeople were there in power running
the Janata show, at the head of the
sugar-cane growers. Why did we do
it? We did it in order to demons-
trate the strength, the organized
strength of the kisans. Why have we
welomed this Kisan march this time?
Dig we have enough time? We gave
only 15 days' time. They rushed like
anything. Who paid for it? They
themselves paid. I know. I vouch
for it. Somebody came forward, he
was good enough to offer Rs. 25,000
or Rs. 30,000 as advance; and then
he made collections. Many of our
people who came over here, began
to abuse these people. They said:
“You are Shylocks. You have col-
lected every paisa from us.”

MR. DEPUTY-SPEAKER: Many of
those who came on that day
saw Parliment. At least I am
happy that they would have seen
Parliament for the first time. I
am very happy about it. (Inier-
ruptions). If thosg people who are
in the villages come to Delhi, what
harm is there? The Opposition parties
should have welomed it. Should peo-
ple always be there in the huts?
ghould they continue to be there, and
die there? 1 congratulate the Govern-
ment for having brought, any party
for having brought them to Delhi—
whatever might be the expenditure.
‘They have done their duty.
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PROF. N. G. RANGA: Thank you.

SHRI R. L. BHATIA (Amritstar):
They have been gefting only iheir
votes, but never shown them Parlia-
ment.

MR. DEPUTY-SPEAKER: Let it Le
anybody. I am very happy ilhe pea-
sants of our country who had not seen
Delhi and Parliament, were forced to
come, or somebody arranged for them
to come. I congratulate those people.

Mr. Ranga, you carry on, (Inter-

ruptions).

PROF. MADHU DANDAVATE: Sir,
inadvertently you have gone on rscord
saying: “I am glad that the Govern-
ment brought them here.”

MR. DEPUTY-SPEAKER: No what-
ever it is, I said ‘anybody’ Govern-
ment or anybody. (Interruptions).

SHRI R. K. MHALGI

(Thane):
Tose, '

MR. DEPUTY—SPEAKER: Mr, Mhal-
gi, ohe minute. Theré Y= a saving in
Tamil. Mr. Ranga, vulease sit cown.
The Kural says:

“Uzhuthundu Vazhvaar Vaghvaar,
Mattrellaam Thozhuthundu Pin Selpa-
var.”

That means, “whoever ploughs the
lang is the person equivalent to God.
All people have to follow him as his
followers, as we worship God.” Those
gods were brought to Delhi and every
one of us saluted them. That is the
achievement of the Kisan Rally.

SHRI R. K. MHALGI: It would have
been better if you had said this from
this side.

PROF N. G. RANGA: 1 am very
glad, Sir, that my hon. {riend Mr.
Venkataraman is following the progres-
sive policy that he had initiated in
Tamil Nadu, in encouraging the edu-
cated young people who are unemploy-
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ed, to take to self-employmnent, in start-
ing small industries, medium scale in-
dustries and giving them every possi-
ble encouragement. If there is any-
thing special about this Budget, it is
that, Sir. I see now a!l over India 2
new hope being kindlad in the hearts
of these young people to start these
small enterprises. From Rs. 10 lakhs,
he has raised it to Rs. 20 lakhs, as
the limit for the Capital of these enter-
prises. Let them  raise that money.
Where from would they get it? There-
fore there are these rural banks, there
are these nationalized banks and all
the other various financial institutions
that he is creating. 1 would Jike him
to do one thing—to cee that in every
district, there is one stecial officer
whose business it should be to go round
the high schools and coalleges, and let
them tell what are the new opportuni-
ties that are being made availabie now.
With the help of Budget policies and
also with the help of State Govern-
ments’ industrial poliey, it is for them
to start new enlerprises and go ahead.
He has given a sample so far as match
industry is concerned, he has ziven a
sample so far as handloom weavers
are concerned, he has given a sample
so far as powerlooms are concerned
and so many other industries are con-
cerned. It is in this direction that we
have got to develop in our country.

If you go to Tamilnadu yoa will see
how many people have taken {o new
enterprises. If you go to Jullundur, if
you go to Ludhiana you will see
how they are doing it. I want that
every State should bubble with these
new enterprises coming up. Who will
organise them? Tt possible, a pre-
ference should be given to backward
classes and the SC young e:lucated peo-
ple. They should be taken from
schools and colleges and they should
be encouraged and helped to start all
these enterprises. But who would help
them? Somebody has got to help them,
That i{s why I want that some special
officers should be appointed every-
where. Apart from that do we
or do we not want self-help? We want
self-employment on a large scale in our
country. Why? We want that more
enterprises should he started not by
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Krorepatis but by lakhpatis, We want
them to start al] these things. There-
fore 1 want my hon, friend the
Finance Minister to explore ways and
means by which he can possibly send
some people there who have got the
gift of the gab, who can go and reach
the so-called blackmoney barons and
persuade them to invest their money
in the construction of houses for urbam
middle classes. Our towns are dying.
Bombay is dying. Only day before
yesterday, Hindu came out with an
article how Bombay is dying. Calcutta
is nearly dead. Other cities are alzo
dying. Now these cities have got to
be renovated. Hundreds ol crores ol
rupees are needed for every city-
Where from can we get the nioney in
order to construct more and more
houses? Will these people in posses-
sion of black money be encouraged to
put their money over there instead of
putting it in the relai] trade and in the
wholesale trade?

One of the ways by which the poor
people can be safeguarded from the
evil effect o inflation is through the
civil supplies. Al over India, ot &
State level, at the cooperative level at
the central level, theze shops have got
to be organised by the Government,
and the essential commuodities must be
placed at a  reasonable price= when
possible at less than the cost price for
the poor people. A sample is being
given here by raising a special levy on
textile production and using it for sub-
sidising standard cloth. It is a very -
good innovation that is being started
now, and I want it to be expanded so:
that more and more essential commodi-
ties can be brought within its ambit,
and poor people can be protected fromr
inflation while at the same {ime, richer
people, well-to-do people and uot so
poorer people would have to pay more,
that is the market price, for anything
more than the minimum that would be
allowed for every individuval. Of
course, there is scope for corruption
in this direction, there c¢an be a lot of
inefficiency there can be lot of loss of
materials also. But in spite of these
things, we have got to face these dan~
gers, we have got to face them bravely.
In spite of all these things, there should
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be an approach which should protect
our people from the ravages of the in-
flation while ail the time, the richer
people, the people who caa afford to
pay can be made to pay in this manner
for the benefit of the poorer people.
Let us tell the masses zoout it, let us
tell the rich people about our social
objectives. They applaud our Minis-
ters when they go abroad, then they
say, “let there be a dialogue between
the north and the soulh. The rich
countries should finance the poor coun-
tries and so on.” What about the rich
people here in our own country per-
forming their own duty towards the
poor people in our country? This is
one of the ways by which it can he
done., This Government has got hold
of it. Budget is an instrument for
doing it. T wish all the good luck for
the Government in this direction.

Finally, I congratulate Shri Venkata-
raman. I also congratulate Shrimati
Indira Gandhi, our leader, for having
had the genius and good luck in choos-
ing him as the Finance Minisier,

SHRI R. L. BHATIA (Amritsar): Mr.
Deputy-Speaker, many points raised by
Mr. Bhagat have been replied by our
revered leader Mr. Ranga. His initial
reaction t{o the Budget has been that
it is the safest Budget, and he also
considered that the middle income
groups have been helped by this Bud-
get, But he probably realised that he
is sitting in the Opposition. He said
that economisis opposed this Budget.
Well, economists are certainly dismay-
ed, because they were thinking that
Mr. Venkataraman had no choice but
to raise the levies, he would increase
taxation and this Budget would be a
very big deficit Budget. But all their
prophecies have been falsified and
they are dismayed. Their reaction is
being combated by Mr. Bhagat,

The second thing that I would like to
point out is that this deficit Budget was
a necessity, because of the ecircum-
stances in which this country is
placed. The oil bill which used
to pe Rs. 800 crores has now
exceeded Rs. 5000 crores, There
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has been a continuous drought
in this country for two years and our
exports have fallen because of the fact
that the developed countries are put-
ting impediments on our exports. In
these circumstances we have no choice
and at the same time we want that
development should take place. All
those friends sitting opposite have been
critical of development, whether it is
the rura] employment or the Food for
Work Programme or any other pro-
gramme. Where is the money?
The money has to come from
the Budget. Our Finance Minister
was very thoughful. I congra-
tulate him. All he could possible
do was to reduce the gap. Probably,
this gap would have Lbeen furlher re-
duced if the bearer bonds were allow-
ed to operate. But due to the Supreme
Court’s intervention, il was not possi-
le. The desired effect of Rs. 1,000
crores if addeq to bridge that gap,
would have been hardly Rs. 500 crores
or so. Therefore, I say that this
Budget provides a modicum to the low
and fixed income groups as well as to
the corporate sector. For this, I con-
gratulate him. He has got the laurels
of the Press which is usually critical
atid they have also congrotulated him.
They say that the housewife has been
spared. They have also stated that
middle income group has been benefit-
ed. This is a middle class budget, and
it is also the best Budget ever since
independence. Therelore, I congratu-
lale the Finance Minister that he, with
his dedication and sincere effort had
tried to place the Budget in such a
manner that all sections of the society
have welcomed it.

Coming fo the tax concessions, the
income-tax exemption limit has been
raised to Rs. 15,000. In this way 15
lakhs of people are out of the income-
tax net. This is a big thing and the
middle income and fixed income groups
have been suffering all these years. It
is for the first time that the Finance
Minister has been able to take care of
their problem and they deserve it
most and I congratulate him for
this. The standard deduction of
Rs. 5,000 will also help them
and they can also now go in
for dividends and other facilities



361  Genl. Budget, PHALGUNA 19, 1002 (SAKA) '81-82—Genl. Dis. 362

that are available to them. I think
the income group of Rs. 2,000 per month
will be out of net of 10 lakh end
all those people with an income of
Rs. 2,000 per month wili not have to
pay income {fax. Bimilarly, the sur-
charge of 5 per cent on the corpdrate
sector has been reduced. This Will
help our industrial growth. The re-
duction of income tax on corporate
sector to the extent o! 2.7 per cent
wil] also help in the productioti. Excise
levies have not been levied. All our
friends were expecting that there
would be more levy on excise duty and
the duty will be increased considerably.
But all their hopes have been belied.
The Finance Minister has taken care
that without having any levy he has
been able to manuge his budget.

15 hrs.

I wanf to congratulate the Finance
Minister because he has token a very
bold step with regard to the small-
scale sector. AIl those companies in
the small-scale sector who are engaged
in producing ancillary goyods or are
working for the larger groups and pro-
ducing goods for them—for them an
8 per cent cut in the levy has been
done. Any large concern which will
be giving raw materials to the small-
scale sector who will be producing
gonds for them will be out of this
levy. It is 3 big step forward and I
am sure this single step will help the
small-scale sector to increase produc-
tion and boost the economy.

The exemption limit for wealth tax
has been raised from Rs. 50,000 to
Rs. 1.5 lakhs, which is another lauda-
ble measure for the paople of this
country.

For improving industrial production
and checking inflation, there have
been certain steps taken by him. The
infrastructure committee formned under
his chairmanship has done a commend-
able job. For increasing the produc-
tion of coal, energy, cement ete., this
commitfee has been formed and it has
done well. We are seeing in the last
three or four months, there has been
a. great increase in the piroduction of

these things. There has been increase
in coal production and the railways
have been able to have more haulage.
Theré have been changes in the Rail-
way Board also. They have also taken
info consideration the fact that coal is
a very essential commodity and it has
fo be moved efficiently. As a result,
6 per cent more electricity has been
produced. The other day the Deputy
Railway Minister was making state-
ment that all those thermal plants
which were using coal used to have
stocks for just 1 or 2 days—some were
even clused forwant of coal—now are
having on an average 25 ‘days’ coal
stock, which is a very helthy develop-
ment. With this increase every month
1 am sure conditions will improve and
we will have more anq more electri-
city. Nature also has been kind to us.
There have been good rains and the
agricultural sector will not be con-
suming that much as they have been
doing in the past. This will help our
economy.

We find that there haz heem'8.7 per
cent increase in coal production. Some
where it was reported in the press that
some of the pitheads are full of coal,
just awaiting transport. It this is the
situation, I am sure the econonny of
this country is going to move very
fast.

All these things are very well done,
but apart from that, we must look into
the Government expenditure also. I1f
he could reduce that, it will further
help our economy ani reduce deficit
financing. Government expenditure is
very large and he must leok into it.
If any reform is done on that side, it
will help our economy.

Secondly, you must build up buffer
stocks oI foodgrains. At one time,
there was a buffer stock of 20 million
tonnes. Now it has been reduced to
about 10 million or so. It is very im
portant that in this country where we
have such a large population, we must
have a very big buffer stock of food-
grains. Also, we must increase the
number of fair-price shops and im-
prove our distribution system. There
is no doubt that we have an efficient
distribution system, but it needstobe
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exiended. It has to be extended to the
villages also where the people need
esgential commmodities. At the same
lime, the State Govemments must be
warned that some fair-price shops are
not working properly. People have a
grouse that though the gonds go to the
fair-price shops, they are pilfered and
blackmarketeers take advaniage of it.
The poor man for whom the scheme
has been enunciated must be the bene-
ficiary. This must be ensured and the
State Governments must be warned
about it. I must say come thing about
the Bearer bonds. My hon. friend in
the opposition was saying that it is
something immoral and that we have
compromised with immorality in n-
troducing this scheme. Black money
economy is a great problem in this
<country. It is not only a problem of
4oday, it was a problems of the past
also. Successive Governments have
been trying to deal with this problem.
When the Janata Government were in
power, they tried fo stop the genera-
tion of black money by de-controlling
all essential goods. What was the
mesult? The result was that all the
zich people made money at the cost of
the poor people. But the generation of
black money continued even during
their tenure. That is why I say that
it is a national problem. Let us all
fhink how we can stop if.

In the past, the Government brought
forward three or four schemes. In
some places they were successful but
not in other places. The intention of
the Governmeat is to, somehow or
other, lay their hand: on the black
wnoney, unearth it and stop the further
generalion of it. It has been our ex-
perience that the business men are too
clever. We conducted raids on them,
we ferrified them, but still it was not
a success. Now the Government have
xome forward with this scheme to tap
this source. Something has to Le done
1o stop the paraillel economy, which is
playing havoc with the economy of
this country.

Of cowise, there can possibly be
different schemes. Some people may
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say that Government should permit
them to build houseg and no questions
gshould be asked as to where the

came from, Another sugges-
tion was that thay should be allowed
to start new factories and no questions
should be asked about the source.
Ouy experience has shown that we
must give them some allurements.
That ig why we have come forward
with these bearer bonds, No income-
tax officer will ask a question or
know who is the purchaser. Since
this safety value has been provided,
it is bounq to be a success. Let us
hope that it will be cleared soon by
the Supreme Court, where it is pend-
ing, It is a bold move which the
Finance Minister has made ang it is
bound to be a success. When I went
to Bombay, I talked to many busines-
smen. They all told me that they are
waiting for the decision of the
Supreme Court, I hope that the
Finance Minister will be able to col-
lect not only Rs. 1,000 crores but even
more, which will help him to reduce
the deficit financing and thus make
the economy stronger.

Since I come from Punjab, if I do
not say anything about my State,
Finance Minister will think every-
thing ig well with Punjab and it has
no problem, Most of the people
think that the Punjabig are a happy
lot, they have a good economy and
they have no problems. I do concede
that they are slightly better Ilot,
compared to the people in the «ther
States. But the important question
1 want to ask the Finance Minister is
what the Central hag done for Punjab,
Do they want to reduce a developed
State to a backward State? Take any
figures you like, investment of LIC or
nationalised banks you will find that
the Centre has not helped Punjab at
all,

Our first problem is the price of
wheat. You have not declared the
price of wheat, When the prices of
all agricultural implementg and in-
puts have gone up, you mist givén in
adequate price for wheat. I would
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request the Fihance Minister, who is
a very bold man, to have a compre-
hensive agricultural policy, which will
have a relationship with the inputs of
agriculture. Unless you have such a
comprehensive policy, the agricul-
turists will go on demanding more und
more prices, which will ultimately be
harmful to the consumers in the
towns, So, one day you will have to
find a solution fo thiy problem, by
having a policy which will have some
relationship with the other inputs of
agriculture,

Secondly, the urban ceiling law has
done much harm to the agriculturists
in Punjab. People living around
Amritsar, Jullundur and Ludhiana,
where the urban ceiling law applies
are very angry with us, and rightfully
50. They are the people who are
growing vegetables for us. But now
their lanqd has been taken over,
If they want to marry away their
daughters, they cannot raise money
over that land ang it they want to
gell it for any other requirement,
they are unable to do it because of
the urban ceiling law.

SHRI R. L. P. VERMA: (Kodara-
ma) Why do they require money for
the marriage of their daughters?

SHRI R. L. BHATIA: Do you come
forward to help them? They have to
help themselves,

SHRI R. L. P. VERMA: Why should
they raise money over the land?

AN. HON. MEMBER: Why should
money how will they marry?

SHRI R, L. BHATIA: Without
money how they will marry their
daughters? Perhaps they have no
problem of that kind there,

Since you are re-considering the
urban celling law and an amendment
is going to be made, I would strongly
request you to leave the lands around
the cities and this will be a big thing
which we expect from you.

AN HON. MEMBER: It is urban
ceiling, )

SHRI R. L. BHATIA: Yes, urban
ceiling.

Coming to the industrial sector,
only 13 per cent of our income comes
from the industrial sector as compared
to 26 per cent in Maharashtra, So,
give us some big industries—I have
no grouse if Maharashtra is getting 26
per cent income because our Educa-
tion Minister is looking or staring at
me, but I request that we may also
be given a chance of organising indu-
tries in Punjab. The Centre must
invest there because ours is a border
State and the private sector does not
come forward because it is a border
State. There have been three wars
also previously there. So, the private
industrialisty are shying, So, I
request that at least the Government
shoulq start some factories there,

We are producing 60 lakh tonnes
of sugarcane and we have requested
you to give ug six sugar mills, but
we have not been given the sugar
mills. I do not know why. When
we are producing that much cane,
why are you permitting the Punjab
agriculturists to prepare gur when we
need sugar very badly? So, we
request you strongly that Punjab
must be given sugar mills so that
Punjab may be able to ytilise this
cane properly,

Against the 36,000 wagons of steam
coal last year, in 1980. Punjab got
only 5,500 wagons. What is this
treatment being given to Punjab? Is
it because we happen to be slightly in
a better position otherwise? Is this
the impression in your mind? Why
the industries in Punjab be starved
for that? You yourself allocated
36,000 wagons per year and only 5,500
wagons agre given to us. We strongly
protest against this king of attitude
and we want the gteam coal supplies
to be enhanced.

The Punjab Government hag also
written to you about the container
terminal at Pragati Maidan, The
Punjab exporters are unable to
change their goods and send them
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onwards to other countries through
Bombay. They need a place where
this container system which is in
vogue now be effecied and this is a
very smail favour which you can do
that in Pragati Maidan. Punjab ex-
porters should be permitted to utilise
the container service for this. There
was a concessional freight rate for
exportg to the exporters from Punjab,
The railways have withdrawn that
concession, I do not know the
rationale behind it. Formerly it was
in vogue, but now it is again with-
~ drawn. We are at the tail end of

India and deserve consideration what-
ever the consession was given to us
has been withdrawn. So, it must be
restored again,

I would like to say a few words
about the Thien dam. I spoke about
it in the last Budget also and you were
kind enough to promise to look into
the matter. The Indian Government
has paid Rs, 100 crores to Pakistan in
the year 1868 through the intervention
of the World Bank for yse of the
waters of the river Ravi, The water
of the river Ravi is flowing to Pakis-
tan and for 11 years no decision has
been taken ghout it. Why?

Last time when we met you and
requested you, you promiseq to help
if the Centre has no funds and the
Centre ig unable to build this, we are
going to beg and borrow from the
World Bank and from Punjabis
living abroad and we will produce
all that money. Kindly permit us to
construct that dam. This is a very
big question before us. We are all
very keen about it. Punjab is mostly
an agricultural State and we are
starving for energy, We _are only
getting B hours for our agriculture
and 6 hours for our industry. This
is a project which can help us.
Therefore, the Centre must come for-
ward and take a decision, Whenever
we come to you, you say it iy an
inter-State project. Tet the Centre
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build it. Let the decision of the
anelmmerbeﬂnalandwewill
abide by it, The dam must be cons-
tructed.

Lastly Punjab has contributed
4.25 million tonnes of foodgraing to
the Central reserve out of our total
reserve of 5.9 million tonmes. You
see what Punjab is doing for the
Centre. Out of 5.9 million tonnes of
foodgrains, in the last rabi crop,
Punjab gave you 425 million tonnes
which ig practically more {han 78
per cent. Why ig Punjab treated like
this? Why is there no Central public
industry in Punjab? Why are not
six sugar mills coming to Punjab?
Why is there not a good case for an
atomic power station for Punjab?
When we are starving for =mergy,
why don’t you give us an atomic
power plamnt so that we solve our
problems. We are the granary of
India, We will give you more food-
grains if you give' us more power.

With these words, I gsupport the
Budget.

*SHRI N, SELVARAJU (Tir-
uchirappalli): Hon. Mr. Deputy
Speaker, Sir, T am greatly honoured
to parﬁmpate in the discussion on
the General Budget of 1981-82 that
has been presented to the House by
our hon, Minister of Finance. I
happened to see a delightful .artoon
in an English daily of the capital
three, four days back, hich denoted
the happiness of the housewives of
our country. In this cartoon a house-
wife was kissing on the cheek »f our
hon, Finance Minister, which in
other words heralded the new cra of
budgeting in our country,

In one stroke 12 lakhs of people
have been taken out of the incometax
net. The incometax rate for incomes
between Rs. 15001 and 30000 has been
substantially reduced. Yesterday, my
hon. senior colleague Shri Brama-
nanda Reddy paid unreserved

*meOrizinalspeech wag delivered in Tamil,
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encomium to our hon. Finance Minis-
ter for this manna from him so far as
12 lakhs families are concerned, Our
Finance Minister expects to mop up
about Rs. 800 crores of unaccounted
money through his Bearer Bonds
scfieme, It hig expectations are ful-
filled, then I am sure that he will
suo motu raise next year the income-
tax exemption limit from Rs. 15,000
to Rs, 25,000 I wholeheartedly wish
for the resounding success of the
scheme of bearer bonds.

This Budget will naturally create a
conducive climate for generating
. savings which will consequently lead
to greater industrial investments,
The Budget should really be the
potential instrument for ushering in
an era of plenty and peace for the
people of our country and our Finance
Minister can take his rightful credit
for this in his 1881-82 Budget. Here
I would like to draw hig attention to
the fact that only 60 per cent gf the
installed productive capacity is being
presently utilised. The ravaging
inflation and the raging price spiral
demand 100 per cent utilisation of
installed productive capacity. But
it is well-high impossible because of
presistent paucity of power -oupled
with inadequacy of wagons for round
the clock movement of coal to the
centres of productive activity spread
all over the country, The Thermal
Stationg in our country are producing
power only to 40 per cent of the
generating capacity. How can one
expect to have full utilisation of
installed productive capacity and also
ensure that the power needs of
potential industrial capacity being set
up are also met? I am a born
optimist, yet I get a creeping cold on
my back when I see the fast envelop-
ing power crisis in the country.
The Tuticorin Super Thermal Station
and Ennore Thermal Station in Tamil
Nadu are often subjected to the vaga-
ries of coal supply. If the power sup-
ply is reduced, then naturally the pro-
duction will decline in both industrial
and agricultural sectors. Consequent-
ly, there will be widespread scarcity of
essential commodities. The hon. Fin-

ance Minister ghould formulate plans
for averting such a catastrophe. The
Central Planning Commission has ad-
mitted that 30 per cent of cur popula-
tion, that is to say, 25 crores of people
are below the poverty line. The Cen-
tral Planning Commission has also
averred that in Tamil Nadu out of 5
crores of people 3 crores of people are
below the poverly line. While unem-
ployment is 8.5 per cent in the coun-
try, it is I8 per cent in Tamil Nadu.
The alarming decline in industrial pro-
duction will take more and more peo-
ple below the poverty line and crores
of young men will be thrown to the
wolf of unemployment. The hon.
Finance Minister should ensure that
he! contributes to the welfare of
people through his effective financial
management of the couatryv.

He was forthright ic. declaring that
the bank employees draw Rs. 30 crores
annually as overtimes. He must also
be knowing the sganderingof valu-
able foreign exchange by the incessent
foreign trips of Chairman of Export
Promotion Councils, their Members and
their staff. It is regrettable that the
exports of our country are not keeping
pace with the expenditure incurred by
these people. The former Finance
Minister Shri T. T. Krishnamachari’s
Expenditure Tax Act had been revoked.
The Expenditure Commission has been
unceremonously dismantled. T wish
to humbly suggest that uncontrolled
expenditure adds fuel to the fire of in-
flation. The hon. Finance Minister
should do something to control the
public expenditure.

Out of 935 major and medium jirri-
gation projects taken wup since
1951, only 540 have been completed.
This has enabled to enhance the acre-
age of cropped area from 133.2 million
hectares to 174 million hectares in
1978-79. But we are irrigating only
30 per cent of the cropped area. If we
complete the remaining 395 major and
medium irrigation projects expediti-
ously, we will Be able to irrigate addi~
tiongl 52 million hectatas. We . will
oot only achieve self-sufficiency in

- loodgrains production but also will
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Thave surplus for export and earn fore-
ign exchange. We should take energe-
tic steps lor completing all major and
medium irrigation projects.

Though we have been talking for
decades about Ganga-Cauvery link-up,
yet our financial constraints compe] us
to have this in our perspective plan.
But in order to ensure effective use of
available waters, which now go waste
into the sea, we should link up Maha-
nadi with Godavari, Godavari with
Krishna and Krishna with Cauvery.
All these four massive rivers of sou-
thern States should be linked up so
that the southern States of India be-
come the granary for the world as a
whole, I am sure that our Finance
Minister with his visionary zeal will
devote his energies towards the reulisa-
tion of this laudable objective,

1 was expecting that schemes of
economic and industrial importance
for Tamil Nadu will find a place in
1981-82 Budget. Though our Finance
Minister may have his own compul-
sions, yet I demand that Sethusamud-
ram Projeet should be included in
1981-82 Budget. When this scheme is
imﬁlementetd‘ the salt from Tuticorin
can be carried to Easteri and North-
Eastern States and the coal from Bihar
fields can be brought to South, with
congiderably low shipping freight. The
international shipping also will save in
diesel and in time. Originally this
scheme was to cost Rs. 25 crores and
now the cost is estimaled fo be of the
order of Rs. 100 crores. If we further
delay this the cost of the project may
reach astronomical figures. We have
the Dredging Corporation of India and
the drédging will cost only Rs. 60
crores. The Sathusamudram project
is nothing but dredging. It should be
taken up right now for the economic
well being of Southern States,

The very mame of Tamil Nadu
evokes sweet memory of river Cauvery.
It is not that Cauvery is benefiting
only the people of Tamil Nuadu. The
State of Kerala depends upon the sup-
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ply of foodgrains produced on the
banks of Cauvery. Now the people
of Tamil Nadu are dreading the day
when Cauvery will hecome dry because
of the intransigence of the neighbour-

ing States of Karnataka &and Kerala.
If 5 crores of people of Tamil Nadu
are made to become tie denizens of

the arid zone of Tawil Nadu because
ofdrying up of Cauvery, it will defini-
tely hurt the neighbouring States also.
The Centre should impress upon the
State of Karnataka the necessity for
having negotiations on the basis of
1924 Agreement and this water dispute
should be setitled soon amicably. If
the Centre fails in getting this done.
the consequence will be beyond des-
cription.

Similarly, the drinking water supply
to the City of Madras is becoming the
serious concern of the peuvple of Mad-
ras. During the Chief-ministership of
our leader Dr. Kalaignar Karunanidhi,
the Veeranam drinking water scheme
was started and it was being executed
vigorously. But it was halled later
due to some inexplicable reasons. In
1976 when Tamil Nadu was under the
President’s rule, our hon. Prime Minis-
ter in appreciation of the drinking
water problem of the people of
Madras anaounced the supply
of water from Krishna river
to Madrag city. The preliminary
works were started and this scheme
is under consideration. Now,
our hon. Chief Minjster of ‘Tamil
Nadu, Thiru M G R, has annuounced
the scheme of Kattalai river water
supply to Madras, which would cost
Rs. 500 crores. Veeranam scheme
was costing only Rs. 25 crores and at
the most jt would have gone up to
Rs. 50 crores. But Kattalai scheme
will ultimately cost Rs. 100 crores
by the time it is completed, besides
creating chaos in the matter of irri-
gation facilities for the farmers of
this area. I demand that the Centre
should not give its sanction for this
scheme when the State of Tamil
Nadu forwards it. We cannot afford
to waste public money in fanciful
schemes to be implemented by in~
competent State Government,
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Today in Tamil Nadu there is 60
per cent power out which is also due
to the inefficiency of the State Gov-
ernment of Tamil Nadu, The Kar-
nataka Government should be made
to realise how important it is that
Hogenakal Thermal Scheme should be
given concurrence quickly. Any de-
lay in this will prove very harmful
to Tamil Nadu. Similarly, the
Madras sea coast has been proved to
be the fittest place for implementing
the Ocean Thermal Energy Conver-
sion scheme, which will be the per-
manent remedy for recurring power-
crisis. This should not also be en-
trusted to the State Government. It
must be taken wup by the Centre
forthwith if the State of Tamil Nadu
is to be saved from certain decima-
tion.

A few minutes back, our hon.
Deputy Speaker reminded the House
thmt the one who tills the land is the
Lord of the world and all others are
his supplicants. On February 16, 1881
the capital saw the unswerving de-
voting of more than 2 millions of
farmers of ouy country in the leader-
ship of Shrimati Indira Gandhi. In-
spite of the fact that 80 per cent of
our people is engaged in agriculture,
the plight of agriculturists is pitiable
and the standard of living of these
people is the lowest in the country.
They feed the nation and yet the
nation is not meeting their needs.
They are not getting remunerative
prices for their products, The insecti-
cides should be given free to them,
it possible and if that is not feasible,
the subsidy on insecticides should be
increased. Similarly, the subsidy on
fertiliser should also be raised for the
benefit of farmers. The sugar is be-
ing sold at Rs. 8 a kilo and yet the
sugarcane cultivators are getting
throw-away price, They should be
given a fair price for their sugarcane.
Similarly, the paddy price should be
equivalent to that of wheat. The
Agricultural Prices Commission
should look into this and do the
needful.

When the foundation-stone of
Salem Steel Plant was laid in 1970
=
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by our respefted Prime Minister and
our Dr. Kalaignar Karunanidhi, the
investment was about of the order of
Rs. 850 crores. Today the Salem
Steel plant has become a re-rolling
mill. It should be restored to ils
original plan if it is to survive.

We have near Tiruchirappalli the
BHEL Factory. In order to have an-
cillary units nearby, the Government
should acquire 10000 acres of barren
land available near Siruganam and
establish an Industrial Estate, The
Parambalur, Thuraiyur and Lalgudi
taluks of Tiruchirappalli district
should be declared as industrially
backward areas ang all the allied in-
centievs and concessions for setting
up industries should be extended to
these taluks. Lalgudi is 12 miles
away from Tiruchirappalli. We have
a Cement Factory and also a sugar
factory on the way. There should be
direct telephone connection between
Tiruchirappalli and Lalgudi. Here, I
demand that the hike in the charges
of telephone calls should be reduced
to some extent.

I conclude my speech compliment-
ing the laudable efforts of our hon.
Finance Minister which go to the
well being of the middle-class people
who are the backbone of the nation.

SHRI VIRBHADRA SINGH (Man-
di): At the very outset 1 would like
to congratulate the hon. Finance
Minister for presenting a Budget
which has peen widely acclaimed by
all sections of the people throughout
the country,

It is perhaps for the first time that
a Central Budget has been presented
which does not seek to raise addi-
tional revenues by resorting to more
direct taxes or excise levies. It is a
pragmatic and forward-looking Bud-
get which is designed to give relief
to the middle classes and improve
the lot of the poorer sections of the
people,

The Finance Minister also deserves
appreciation #6r a most forthright
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appraisal of the economic situation
and for the pragmatic and practical
approach to the economic problems.
The Finance Minister has very right-
ly stated in his Budget speech that
when the present government came
to office in January, 1980 it inherited
an economy which was in shambles
and which was reeling under the im-
pact of the economic mismanagement
of the previous Janata and Lok Dal
governments and the core sectors of
economy such gas coal, energy and
railways were facing a crisis situa-
tion. As a result of all this, the GNP
in 1970-80 fell by 4.5 per cent and the
prices rose by 21 per cent. There-
fore, it was very natural that the
first task before the new government
was to take immediate remedial
measures to tone up the economy and
put it back on the road to recovery
ang growth.

As a result of all this and also
because of the fact that the food
production in the year 1980-81 was a
recorq production and is likely to
exceed 131 million tonnes, definitely
the economy js in a more robust
condition that it was when this gov-
ernment came to power. As a result
of this all, the GN.P. is likely to
increase by 6.5 er cent. This is by
no means a mean achievement keep-
ing in view the conditions from
which we came.

It is gratifying to note that the
Government hag been able to check
inflation though it has not been able
to check it fully. The rise in prices
is a matter which is causing a great
concern not only to the Members of
this august House but also to the
country at large, ‘This is a matter
which the Government will have to
face very squarely because it is
affecting the poorest sections of the
people more than anybody else,

I would urge upon the Govern-
ment and the hon. Finance Minister

to take stringent measures and all -

possible measures to arrest the price-
rise. I may tell you and also the
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hon. Finence Minister that if nothing
is done in this direction immediately,
we, as a ruling party, are likely to
lose our face vis-a-vis the public who
definitely expect very strong mea-
sures from us on this score.

Now, I would like to take this op-
portunity to highlight some of the
problems of the Hills, particularly,
Himachal Pradesh from where T
come. The problems of the Hills,
whether itie Himachal Pradesh, the
hill districts of U.P. or any other hill
area, are basically the same. There-
fore, what 1 am going to say about
Himachal Pradesh is also applicable
to other hill areas. Let me first say,
Sir, that we the people of Himachal
Pradesh very much appreciate the
efforts that have been made by the
Government for our development so
far. But, at the same time, there is
an increasing feeling in Himachal
Pradesh and in other hill areas also
that there has not been a proper ap-
preciation of our problems both by
the Planning Commission as well as
by the Government.

There has been a tendency on the
part of our planners to formulate one
plan and make it applicable to all
parts of the country without seeing
whether it js good for all the areas or
not. It is & wellknown fact that due
to geographical and other reasons, the
problems of the hills are quite diffe-
rent from those of the plain areas.
Also the problems of one part of the
hills differ from that of the other.
A plan which may be very good for
the plains may not be so for the hills
or vice versa, Tt is for this reason
that we have been asking for many
years that a separate cell should be
created in the Planning Commission
manned by people who are well
acquainted with the problems of the
Hills to study the problems of the
hills and to formulate plans for
them. Xeeping in view their special
problems be for the real advance-
ment of the hill areas.

Sir, once again, I wish to reiterate
this demand. I hope the Government
will take some immediate action
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about this matter. I am very glad
to find from the budget proposals that
this year the Government has provid-
ed Rs. 92 crores in the budget for
the special hill development pro-
gramme, I welcome this. It wil
go a long way to mitigate the hard-
ships of the people. The main prob.
lems facing Himachal Pradesh and
for that matter, other hill areas are
lack of communications—road, rail
and air, acute shortage of drinking
water and problems caused by reck-
less felling of trees. These are the
basic problem we are facing the hills
today. So far as roads are concern-
ed, 1 am glad that Himachal is some-
what in a better situation than other
hill areas. Even in Himachal Pradesh
there are still so many areas which
do not have roads and where people
have to walk miles in order to reach
road-head. There are some areas
even today where even mules cannot
go and the people have to carry their
goods either on their back or on the
back of sheep and goats. Can any
development be possible in such a
condition? It is a wellknown fact
that roads are a pre-requisite for the
development of any poor or back-
ward grea. ] am very sorry to notice
that the funds have been allotted to
Himachal Pradesh for construction of
roads in the Fourth Plan are very
specially keeping in view the fact
that the road construction is g very
costly affairs in the hills as it involves
a lot of rock-cutting, etc. At this rate
this basic facility cannot be provided
even in the next Five Year Plans.

I would, therefore, urge upon
the Government to provide more
allocations for the construction of
roads, Similarly, it is very essential
that rail and air link should be pro-
vided in Himachal Pradesh ag alsn in
the other hill areas. I am very sorry
to pvint out that perhaps Simla is one
of the few State capitals in the coun-
try which even today does not have
any airport and Himdchal is the only
State in India where not even a single
inch of new railway line has been
constructed since Independence. 1 do
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not know why this border State has
besn ignored so much by the Govern-
ment. The construction of roads and
provision of railways is very impor-
tant for industrial development of the
State and alsp the air link is essenlial
not only to provide facilities to the
people of the State but also to promote
tourism which has great potentia] in
this area.

Sir, I must point out that Himachal
Pradesh has vast potential for gene-
ration of hydro-electric power. Just
now, Mr. Bhatia, from Punjab was
saying that there was power crisis 1n
Punjab and agriciifturists were not
getting power. Well we are nextdoor
to Punjab. You develop our hydro-
electric resources and we will provide
electricity not only to Punjab
but algg to the entire northern India.
Himachal has a proven capacity to
generate 10,000 MW of electricity.
Ours is a small State and is not able to
generate this much power on its own.
It is hightime that Centre should come
forward and assist in generation of
hydro-electric power which would meet
the power needs of northerp India. I
hope the hon. Finaace Minister will
pay attention to this matter.

Sir, I welcome the raising of income
tax limit from 8,000 to 15,000 thus free-
ing 15 lakh assessees from paying in-
come tax out of a total number of 4
million assessees. The Finance Minister
has also given some tax concession to
the assessees having income ranging
from 15,000 to 30.000. By this another
1 :;nillion assessees will benefit, In fact,
each and every assessee has been bene-
filed by the budget proposals because
the nil slab has been raised from 8,000
to 15,000, I think this is a good measure
and the Finance Minister deserves to
be congratulated for this. As a result of
this, the Income Tax Department will
be able to concentrate on the bigger as-
sessees thereby plug all the loopholes
which are the source of generation of
black-money in the country,

Sir, thanksg to the vision of Pandit
Jawahar Lal Nehru and the foundation
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laid by him. The public sector is play-
ing an important role in the economy of
the country and it has to play even
greater role in the years to come. How-
ever, it is very disappointing to find out
that all is not well with the public sec-
tor. Whereas some units are doing
well there are others which are lagging
behind. As on 1st Octobe-, 1980 there
were 189 Central pubiic s:.lor unite in
the country with a total investment of
Rs. 17,000 crores. Now, instead of
earning any profit and thereby aug-
menting the resources of the State all
the units put together lost Rs. 32
crores in the year 1978-79. This isa
very sorry state of affairs. Everybody
supports the public sector. But at the
same time we expect that the public
sector enterprises should be able fo
staad on their own feet. They should
be able to contribute substantially to
the economic development of the coun-
try. 1 feel that the public sector enter-
prises should be first of all run as

commercial ventures and not as
Government departments. They
should also be made to give

a satisfactory return on the invest-
ments made on them. There should
be a proper Management policy
in these public sector units and for
employing people to man them. I think
that the time has come when we should
think about constituting an All India
Service on the lines of the other All
India Services to man the puhlic sec-
tor units. I would wurge upon the
Government that the Public Sector En-
terprises Board, PSEB as it is called,
should be upgraded and given the
status of the Union Public Service
Commission so that it can fulfil its role
in a proper manner. Government
should see that public sector enter-
prises are dispersed and located in the
backward areas of the country andin
all the regions of the country. They
should not concentrate in one particu-
lar region. In this connection I would
like to say that not a single major
public sector unit has been set up in
my State of Himachal Pradesh even
though it has the necessary climate
conditions and infrastructure for the
fetﬁng up of many such industries.
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If all the areas are the not provided
with public sector unifs 1 don’t think

we can hope to have a national com-
mitment for the public sector, as jis
desirable. One very important point
which I would make is that there is
no doubt that the country has made
tremendous progress since indepen-
dence in all spheres but ajl our pro-
gress seems to have been multified by
the tremendous growth in population.
It is one thing which is eating up very
vitals of our country. No matter
how much we progress in agricul-
ture, in industry and in other
fields, we always seem {o ke l.gging
behind. There are more mouths to be
fed, there are more “odies to be cover-
ed, there are more houses to be pro-
vided. This is one important point
which must be taken note of. This
country and this Government should
pay utmost importaace to the famiiy
planning programmes in this country.
A lot of good work was done in the
70s in the field of family planing pro-
grammes. Lhring the emergency also
much good work was done thoigh
some mistakes were also committed.
But in spite of that, one can say that
emergency period proved to be g water-
shed so far as the porulation control
programme is concerned. But after
1977 the word ‘family planning' became
a dirty word in the vecabulary of the
Janata and Lok Dal Governments.
They gave a go by to this very im-
portant National programuie. Though
we have returned {o power with
massive majority we also seem to
have been inhibited somewhat by
our experience of 1977. Though we
all talk about family planniag
I don't think there is the neces-
sary zeal and enthusiasm on the
part of the Central Government or the
State Governments to implement this
programme with vigour. The success
of our development plans, the success
of our efforts to eradicate poverty, the
success of our programmes to give
socio economic justice, all these things
will depend to what extent we are able
to control our population. This is a
vital programme which requireg the
full attention and the support of the
entire country.
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Finally, Sir, I would like to con-
gratulate the Finance Minister for his
decision regarding .the reorganisa-
tion of the LIC. It is a very good de-
cision, a decision which should have
been taken long ago. I hope by creat-
ing these 5 independent hodies in com-
petition with each other we will be
able ta foster a spirit of competitive-
ness among the units and thus improve
the functioning of the LIC and they
wil] also be able to penetrate into our
villages, It will also lead to (better
service to the policy holders, Thereis
also one thing which I would like to
say in this connection. In spite of the
, lact that life-expectancy has increased
very much in this country—(people
now live longer than what was the
case some years back), the premium
rates have not decreased. There must
be a downward revision of the pre-
mium rates so that more and more
people can take to life insurance.

There is one more thing which I
would like to say in the end. A
serious source of financial drain on the
public exchequer to day is the cost of
delay in the execution of projects in
the country. Hardly any project is
completed in fime. It usually takes
years before they are completed. It
adds to the cost of the project and also
it adds to the loss of production. All
this happens because of the delay in
the completion of wvarious projecis.
According to one estimate, one days
delay in the commissioning of a major
power project cost the country Rs. 20
crores. One crore in electricity charges
and rest in losg in industrial produc-
tion.

I would therefore urge upon the
Government to give serious considera-
tion to all these vpoints. With these
words, I once pgain thank the Finance
Minister for the balanced budget he
hasg presented I may also point out
that our party under the leadership of
Shrimati Indira Gandhi, are committed
to take this country forward and to
give the socioc-economic justice to the
people. I believe that the budget pre-
sented by the hon. Finance Minister is
an important instrument to achieve
this end.
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DR. A. KALANIDHI (Madrss Cen-
tral): | rise to congratulate the Hon'ble
Finance Minister on  presenting his
second Budget for the count-y.

At the outset, I wish to congratulate
the Hon, Finance Minister on oneor
two aspects. First, the raising of the
exemption limit for lower, middle class
income tax payers wiil give them a
sigh of relief. Perhaps, the Finance
Minister has been actualed hy the idea
of sparing the Income-tax peisonnel
for actively unearthing the hidden in-
come among sources which are vulner-
able. I would have heen particularly
happy if the exemption limit was rais-
ed to Rs. 20,000 which, [ hope he will
do in the course pof next year, with the
inflationary spiral generated by this
Budget will warrant him to do.

Second, I do really appreciate his
axe descending on L.1C., the mammoth
organisation which has belied all ex-
pectations. Its cost of workingis out
of sall proportions to the services ren-
dered by it. LIC shouid be regionalised
to mop up regional savings and to re-
direct them for regional development.

On the whole, the Budget has given
some sops for the Jirect fax payers.
By indirect taxation, the Budget raises
an additional resource of Rs. 271 crores.
. This sdditional taxation is mo doubt
light and it has pacified quite a num-
ber of interests which feared that the
 Budget will bleed themn white, This
Budget iy merely 5 repetitlcn of the
) m I.B-——:lt .

Jast year’s Budget, in

ideals .and as-
pirations. The forces for good or evil
that were generated, during the last
year . will work with re-doublej vig-
our m 1981-82.

On‘the whole, the hon. Finance
Minister need not be complacent. He
has given a wrong twist to the ecoto-
my. He is under dehision that the
production can be increased by appeal-.
ing to the sweet senses of the capitalist
producers. He is also under the mis-
guided impression that 6.5 per cent
growth rate will be schieved by ferti-
liser import and by higher farm pro-
duction. In this, he is banking upon
normal seasonal conditions, He has
been extremely lucky in  having the
seasonal conditions very favourable
last year. The Budget for a country
like India should include provisions
against failure of production in Agri-
culture and Tndusiry due to abnormal
weather conditions. He could have
easily done it by making thoughtful
provisions for increasing production of
0il seeds and cotton. For want of it,
the seasona] conditions will play hide
and seek. The Budgzet balanced on
razors' edge will topple and produce
disastrous consequences.

With regard to curb on !iteracy and
information, imposing of 15 per cent
ad valorem on newsprint will be a
check on information aad publicity.
It will handicap the spread mass lit-
eracy and enlightment. I hope the hon.
Finance Minister will take note of the
consequences of this imposition of new
customs levy on Newsprint, After all, -
the revenue expectation is a meagre
amount of 21 crores, which he can
afford to forego for {he purpose of
spread of information in a democracy.

With regard to incenlive fo save, the
Budget, I am sorry fo say, does not
promote incentive to save., What with
the higher Income-Tax exemption,
there is g possibility of generating lar-
ger savings. The Hon'ble Finance
Minister should see that the Bank
rates of interest are in conformitly with
the prevaiing market rates. The pal=
try rise ofhalt-a-per eant in theﬂank
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Rate for Time Deposits will not glve
the much needed iancentive. Therefore
higher rate of interest for Time De-
posit may be prescribed. The nation-
alised banks have great powers with
them. But, they have not learnt to use
them for the benefif of the public, to
enable them to save and invest in
Time Deposits,

The daangers of. Deficit Financing.
'The 'Hom-Finance Minister has Jeft an
“uncovered gap of Rs. 1,539 crores.

The overall deficit lust year was
Rs. 1975 crores while the budget esti-
mate for 1980-81 was actually Rs. 1455
crares. The increase of Rs. 520 crores
was not expected then. The overall
deficit for 1981-82 has been estimated at
about 1539 crores and what with inter-
national and internal situaiion this
budget deficit is sure {0 mount up to
Rs. 2000—2500 crores. The hon. Fin-
ance Minister is minimising the the
importance of deficit financing by
holding before us that pfoduction will
increase, and that the deficit will not
cause any inflationary consequences.
In 1980-81 itself the price rise was to
the tune of 17 per cent and with this
massive deflcit financing one can ulti-
mately expect the price level to rise
up to 25 per cent.

This is a repetition of 1970’s. The
hon, Finance Minister gkhould have
lorestalled the inflationary effect of
deficit financing by slizing the mount-
ing unproductive expenditure, ranging
from Defence fo Asian Games.

Now ahout the reduced States’ share
from the taxes. The Statey’ share of
the taxes in-1981-82 was estimated at
Rs. 42.06 crores compared to Rs. 37.92
crores in 1980-81. The Centre’s share
of the net tax revenue will be Rs. 10,266
crores as against Rs. 0341 crores in the
current year. In this, the States are
the losers. More of the excise revenue
should be re-directed to the States, so
that they may meet rural development,
water ‘supply, rural roads and other
developmental activities. In this, the

M H‘r mg

current badget is. retsiging. L ﬂﬂ.
features of ladt year's hudzbt

Now mmethln: abaut the lack of em-
ployiment_ generation. ~There is in the
budget a significant : absences, provie
sion of resource for employment gene-
ration. The Central - plan outlay fir-
the States is Rs, 8,860 crores for the

" current year. They promote capitil-

intensive industries. Their capability
to generate employment is very meagre,
taking -into consideration the massive
unemployment  problem, especially
among the urban educated and techni-
cally qualified persons. The budget
could have been more welcome, if it
had contained provision for employ-
ment generation, both for rural and
urban areas, With the rising spiral of
prices and massive unemployment
problem staring in the face, the bud-
get, 1 fear, will aggravate the econo-
mic problems for 1981-82. I wounder
whether the hon. Finance Minister
can afford to be complacent.

Having injected a inassive dose of de-
ficit financing and baving magnified
the inflationary situation, the hon.
Finance Minister is fondlr hugging
Bearer Bonds. He hopes that the
Bearer Bonds will mop up the black
money and work in an anti-inflationary
way. But practically the persons who
would be expected to contribute to the
Bearer Bonds do not touch it with a
pair of tongs, because they are afraid
that their anonymity will be finally re-
vealed, if not to the ‘party in power,
but at least in course of time to the
next party which comes to power.
Then, perhaps the climate will not be
so fine as it is now. Therefore, T
would request the Minister fo give
complete protection to those people
who are investing in Snecial Bearer
Bonds. Just as in the post offices, they
give stamps and other postal stationery
to anybody who asks for them—-and
those persons remain anonymous fof
ever—the indentity of the purchasers
of the Bearer Bonds need not be re-
vealed at all to 'any one. If this Is
ensured, we can get much more incoms
from the sale of the Special Bearet
Bonds. So, I welcome this schuﬁg in
principle.
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ter to devise other means:for mop~
ping up black money. This black

‘money is pressurising urban. prope!‘t)'

Where there was one calm dwelling

place, there stands at preaent a’ multi-
storied flat, & monument of specula-
tion, an image of black money. Thus,
black money perpétuates itself, I

request the hon. Financeé Minister to
devise some methods to tackle the
‘black money, not only when it appears
overtly, but also in all the subter-
ranean passages through which it
TUns.

The hon. Finance Minister is wear-
ing afeather in his bonnet for signifi-
cantly raising the income-tax limit
for the salaried and the lower middle
<class. This is only a smal] grace,
Perhaps by thig act of the Finance
Minister, pockets of certain sections
may be happy. But the country is
looking up to the Finance Minister
for devising ways and methods for
solving the inflationary problem, the
unemployment problem, for narrow-
ing the wage spreads and for better
equity in income structure.

The proposal of producing electric
typewriters in India was originally
planned 1o be entrusted to the Hin-
dustan Teleprinters, Madras, but some
wvested interests are trying to give it
away to the ‘Remingion’ firm, 1 hope
and trust that Madam Prime Minjster
-and Finance Minister wil] intervene
in this deal and see that the project
is entrusted to Hindustan Teleprin-
ters. Madras—a public sector under-
‘taking, which is tully capable of doing
this joh _magniﬁcently

I must extend my thenks as wall as
the thanks of the people  of Tamil
Nadu for the fundg allocated_for the
-expansion of Madrag Refineries Limit-

ed, “But the need of the hour is to -

M up, & petro-chemical complex near
the Madras Refineries, to reap  the
imitiqtthiapmject fully, Imquest

righteamestforsmuupthem

 chemica) complex at Madras.

A provision of Rs. 9.585 crores 1Is
made for setting up a new atom ¢
powe, station in the current year.
The power position in Tami] Nadu is’
very precarious; all hydel schemes
have been fully utilized. ang Tamil
My is depending upon neighbuuring
States for power. River waters are
not spared to Tamil Nadu, There i3
the bottleneck in transporting cosl to
the thermal power stations. The only.
way out for the mdustrial growth and.
for the steady progress of Tami]
Nedu. is to rely only on the atomie
pcwer. In thig context, and in view
of the fact that the Central invest-
meng in Tamil Nadu has decreased
from 8 jer cent of the total invest-
nent diaing 1969 to 4 per cent in
1979. I hope and trust that th: new
atursic power station propased, will
be get ur near Tuticorin which is very.
suitakle for such z project. .

Now about the rapig transit system.
at Madras, The Railway Ministry
says that funds for this project are:
provided by Planning Commission
cuteide the normal Railway plan. The
Ministry of Planning says that the
Reilways in their proposal had sug-
gested 1 provision of Rg, 255 crores
tor Calcutta and Delhi alore, If the
Rallweyg are willing to accuinnodate
the cost of about Rs. 53 croras for the
project within the total outlay by
suitable readjustments, without
affecting any other vital needs, the
Planning Commission -has no ohjec-
tion, It must be noted that if the need
for the project has been felt' by Rall-
ways, P.anning Commission, Ministry
for Works and Housing besides Ship—
ping and Transport, then what pre-
vented the in¢lugion of this project in
the current year, which {s very vitai
for the Madrag city of which wm
save huge forelgn exchange by pg!ﬂr
conmptlnn of petroleum proau’élt
must be ‘spelled out. I mwm
some repdjustments must be' mdg ﬂv

accommod;te th!g projact 1;-. Qha mr.
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rent year itself. I request the hon,
Finance Minister Who hails frem
South Madras to bestow his personal
attention in this matter and see that
he project is undertaken immediate-
Iy.

The need for the rapig transport
eystem has been accepted by one and
all. It ig only because of lack of de-
cision that has led to this situation.
Even now, it is not late for this to be
includedq in the Sixth Plan, A sum
of Rs. 1 crores may be allocated for
this scheme ang connected prelimi-
nary works taken up from now on,
During the mid-plan review, further
allocation could be made and this
project completeg at least by 1989 or
1990 angd thus funds could be allotted
notonly in the Sixth Plan but also
spread over in the Seventh Plan, In
thizs connection, Railways are ap-
proaching the World Bank to the
tune of Rs. 1200 croreg just tp save
on diese] and coal. Doeg this not
apply to the State Government who
also have to conserve diesel and in-
directly help the country in saving
Foreign exchange?

I wish tg bring to the kind notice
" of the hon. Prime Minister ang the
bon. Finance Minister the severe
drought that has hit many districts
in Tamil Nadu, The hon. Minister of
Civil Supplies, Mr. V.C. Shukla has seen
only 1/10th of the drought areas. The
drought hag affecteq North Arcot,
South Arcot, Trichy, Thanjur, Rama-
nathapuram of Tami) Nadu, Hence I
request the hon. Prime Minister and
the hon. Finance Minister to allocate
more funds for drought relief work,
I request the Prime Minister to visit
the area 8s she has done once when
Dr. Kalaignar Karunanidhi wag the
Chief Minister of Tamil Nadu. The
Prime Minister ang the Finance Min-
fater shoulg instruct the State Minis-
try to gear the official machinery
which is very very lethargic till datein

Tami} Nadu, gnd the relief measure
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shoulg be undertaken like the med-
sums-take:;.during the war time,:

I request you. Mr, Deputy Speaker
to judge whether the aspirations of
the masses of the country are reflect-
ed in the Budget, The hon, Finance'
Minister sayg that “he has tried "to
present a Budget which gives maxi-
mum support to forceg that can move
us forward on the path of growth with
stability and socia] justice.”

I fear, Sir, growth ang social justice
wil] eluge the Finance Minister, un-
less he makes radical changes in his
approach to' problems and policy.
Unfortunately, Sir, this Budget does
not mirror any such changes in his
mind. I wish the hon. Finance Minis-
ter will see the need of the hour and
make changes in the Budget so that
the Budget wil] benefit the common
man by making the goods demanded
by him available tg him in plenty,

The hon. Finance Minister hag done
well by taking into consideration the
plight of lower middle class. A beg-
inning has also been made for tackl-
ing the problems of the poor and the
common man for instance, the handi-
capped and the invalid receive bene-
fits from the Budget. I am very

‘hopeful that what has begun in a

small way. will assume bigger pro-
portions within g short period and
spread itself far anq wide for the
masses of the country,

I wish the hon. Finance Minister all
succesg in hiz experiment for spread-
ing benefits to the common man.

SHRI ¥, S MAHAJAN (Jaigaon):
Mr. Deputy-Speaker, 1 congratulate
the hon. Finance Minister on his
highly innovative Budget, a Budget
which hag createq a feeling of satis.
faction amongst different sections of
the community and has created an
atmosphere for solid economic pro-
gress during the next year. The Bud-
get ig a bolg and imaginative attempt
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ﬁ out of distress in
itself in the be-
ginning of this yeer. The econcmy,
it were, had emmenil.now
, hag been brought back op the rail,
He hay further imparteg to it*a cer-
tain degree of speed and momentum.
He has also sought to protect itg fur-
ther progress by measures in the
Budegt, especially by protecting it
from the danger of inflation gt home
caused mostly by inflation abroad.

whit

Bote
B

What are the tasks which he has set
before himself? What arg the objec-
tives? Thesg objectives have been
spelt out in the 6th Five Year Plan;
the aims the objects and priorities of
which are the basis of this Budget,
The plan puts before ug the objective
of 5.2 per cen{ economic growth gvery
year. Secondly, it callg for an ambi-
tioug investment programmg in the
public sector to the tune of Rs_ 97,500
crores, As in the previous plans,
agriculture will continue to be the
central piece of our economic deve-
lopment with gspecial emphasis on
weaker gections of the community.
The energy transport gystem compris-
ing such critica] sectors as coal, food,
oil, railways. requires massive invest-
ment jf they are not to become a cons-
traint on the economic progress in the
future. The Budget not only sets be-
fore us its economic goals but creates
the conditions favourable for their
achievement. It ig for the achieve-
ment of these objectiveg that the
Finance Minister hag proposed large
increageg in invegtment in crucial
areas, The Plap outlay of the Centre
is tp be steppeg up from Rs, 7,340
crores this year to Rs. 8.819 crores in

. 198182, i.e, an increase of 174 per
cent. ag set out in the Plan. Agricul-
ture, of course, will be given the
highest priority since 70 per cent of
our people live in the villages or in
the countryside and prosperity of
. agriculture is the basig of our econo-
. mic and industrial development, In
" the Central and State Plans together
the total investment next year will ‘be

- Rs; 1,047 croreg instead of Rs. 925

croses this year. This is mem
for the purpose of encouraging agri-
cultural production. Emphasig is go-
ing to be laid on the development of
special programmes for the benefib
of weaker gections, such as landless
labour, small ang marginal farmers,
rural artisang and Scheduled Castes
ang Scheduled Tribes. The Annual
Plan lays great emphasis on coal and
lignite, The investment in this gector
will be Rs. 580 crores for expanding
capacity anq production, Power has
been a crippling factor and therefore
the tota] outlay for thig sector has
been increased to Rs. 3,736 crore®
compared to Rs. 2,745 croreg thix
year. This is expected tp generate
additional capacity of 3,000 megawatts
during 1981.82. Similarly, large pro-
vigions have been made for the ex-
ploration ang development pf oil and
natural gas, Thiz point hag not been
stressed in thig debate. It is the
inadequacy of local supplies in these
crucia] items, which has been respon-
sible for turning the termg of trade
seriously against us, It means that
for a given amount of oil we have to
send out more and more goods every
year.

I remember when I joined this
House ten years ago, we paid Rs, 134
crores for import of oil. Now we pay
Rs. 5,600 crores. Thig means 80 per
cent of our exports pay only for the
import of oil. This hag become a
stranglehold on our economic develop-
ment. This in my view is the villain
of the piece in the economic scenario.
It is the main cause of inflation- in
our country, This point has not been
realised by the Members on the other
side. They blame us for inflation,
But the main cause of inflation is that
it is imported due to the very critical
situation in which we find ourselves
in internationa] trade. Realising the
urgency of this problem; the Govern-
ment has agreed to take the coopera-
tion and help of multi-national cor-

-porations so that our resources may be
- developed ag soon 8g possible and. this

crippling factor. may be reduced in its
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intensity. It is hoped that as a result

_of coming into operation of the four
_refineries in’ Assam and ag @ result of
‘the increase in the production of oil

trum '.BOnihay High, by the end of this

-year we wil] be able to reduce the

imports to a certain extent and im-

_prave the balance of payments posi-
tion to an appreciable extent.

_industries.

- 1 neeq not mention the facts of our
@il situation, We are at present ime-
porting two-thirds of our oil require-
mentg from outside every year. The
demand is increasing by two million
tonnes every year, Unless we in-
credse our internal resources rapidly,
we cannot get out of this critical situa-
tion. In a similar manner, large pro-
visions have been made for steel pro-
duction, mineral development, improve-
ment of railways, port facilities, che-
micals and fertilisers. ‘Though high
priority has been given to the develop-
ment of infrastructure and heavy in-
dustr¥, the village and small-scale in-
dustries have not been neglected. Rs.
162 crores have been allotted to this
area and an equal amount will be
contributed by the State Government.
How important this sector is can be
realised if we understand that 51 per
cent of the total production of all ma-
pufacturing industries is accounted for
by the village and small-scale indus-
tries. The employment in this field
jncreased from 39 lakhg in 1975 to 60
lakhs in 1978, So, this is an area
in which we can increase our employ-
ment potential and it is an instrument
which can be used for the balanced
develompent of our country to a grea-
ter extent than large or infrastructure
I am glad the hon. Fin-

_ance Minister has tried to encourage

. 85.2 per thousand, The programme _

this sector of our industries.

What is the use of all these Hercu-
lean efforts if we do not pay attention
to what the Minister has described as
the all-important problem of popu-
iation? 141) 1975 our birth-vite. . 'was
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bicame » movement; If gathered grebt
nomentum under 'the leadership of

the young leadef of our partyand the
birth rate was reduced to per.
thousand. But the Janata ~Govenn-
ment“came ‘and it wreckeq the pro-
gramme. In wrecking the programnie,
it wrecked the future prospects of our
country. Even if its record in other
fields had been bright—which it was
not—on this one account alone, the
party deserved to be thrown out by
the people of this country, We have
again to see that this programme' gets
the momentum that it had in 1976~

.77. We declared our population policy

in 1976 when Dr. Karan Singh was
the Health Minister. It embodied &
scheme of strong incentives and dis-
incentives in thig regard. I hope that
that policy will be followed again.

How are all these large program-
mes of investment {o be financed? The
Finance Minister has been very care-
ful to encourage savings and jnvest-
ment. I will not repeat all those
points which have been repeated by
many members. In the inflationary
situation of today, the Finance Minis-
ter has provided adequate incentives
for savings. He has raised the inte-
rest rates on_bank deposits for 1 to 5
years. There are different schemes. I
would like to explain one point. Inte-
rest rates had to be raised at different
levels because with inflation the posi-
tion became such that if you Ilent
Rs. 100 this year and got back Rs. 100.
next year, the net purchasing power
of what you got was less than Rs. 100.
So, to see that interest rates became
an inducement to saving, they had
to be increased. Personally my view
is that the rates could have been in-
creased gtill further than what he has
done.

He has also created scope for in-
vestment in, for instance, the electro-
nics industry, which has a large em-
ployment potential. . At this critical

‘justture in: our country, it is- very

important because it is an ‘expori-
oriented industry. It is the industry
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o&themture._ Itiaioinxtorewlu-
_tionise all other industriés, because

-electronic devices and implements

-are.used for regulating processes not
~-only in engineering but sther manu-
facturing industries also. In fact, Am-
erica. Englaad and Japan, you will find
that all engineering is based on elec-
tronics. The Finance Minister has
. shawn a proper perception of the in-
dustrial requirements of this country
and has therefore given the industry
a. great impetus.

As regards reliefs, the budget is
remarkable for the departure from
the usual policy of raising taxes. A
Finance Minister is defined asa person
who puts his hand into your pockets.
Our Finance Minister is a person who
has not done that.

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): He has put
something in your pocket.

SHR Y. S. MAHAJAN: This budget
may be described as a give away
budget,

MR. DEPUTY-SPEAKER: 1 know
Mr, Venkataraman; he will not put
his hands in anybody’s pocket.

SHRI Y. S, MAHAJAN: He has
raised the exemption limit to Rs.
15,000. As a result of this proposal,
.14 lakhs of tax-payers will get out
of the net and another 8-1/2 lakhs of
them will get substantial reliefs.
This is a bonanza for the middle class
and will have a great effect in raising
resources for the Plan, While giving
relief and adopting measures to pro=
mote savingand investment he has
not failed to pay due attention to cer-
tain matters of basic and urgent im-
portance,

-1 have already referred to popula-
tion. There are some others which
_have a ,silniﬁcant impact on the inter-
~pationa] situgtion. Reliefs have been
‘granted. to accelerate "the develop-
mentanduaeofrenewablemrcesor
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energy, which ‘have already ".been

- brought to the threshold of commer=

cial use by our scientists and engi-

neers. They include solar energy,
bio-mess and wind energy, Fiscal in«

centives granted for this puropose are
not all stated in the budget; but I
hope when framed, they will be sub-
stantial. .

He has also decided to allow a

complete tax holiday to export-oriens

teg industries, especially in free trade
zones.. But the concessions given to
such industries in free trade zones in
other countries are even greater. I
hope the hon. Finance Minister will
consider this,

With the same objective in view, he
has raised the limit of development
allowance, in computing income-

MR. DEPUTY-SPEAKER; He
shoulg conclude now.

SHRI Y. S. MAHAJAN: Sir, T want
another five minutes,

MR. DEPUTY-SPEAKER: All right.

SHRI Y. S. MAHAJAN: Hon. Mem-

bers on the other side have been say=
ing that this budget does nothing for
the poor man.-May I submit that they
have forgotten to look into the bud=
get speech or that they have not cared
to consider sympathetically what the
hon. Minister has proposed?

For instance, the budget has laid
great stress on special programmes to
benefil the weaker sections of the so-
ciety like landless labourers, small
and marginal farmers, rural artisans,
Scheduled Castes and Tribes. I will
not dilate on all the schemes, but I
will deal with one of them, the most
important of them, the National Rural
Employment Scheme.

1&.29 hrs. v
[SHRT HARINATHA Mrsm in ﬂlc
Chair]

“This progremme is on the lises of ﬂte
Empluymem ‘Guarantee Scheme first
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_ adopted in Maharashtra. I had the
privilege of recommending this to the

Planning Commission as a member of
the Consultative Committee. The Plan-
ning Commission appreciated the

"_efforts made by the Government of
Maharashtra and frameq a scheme on
the same lines.

We propose to spend this year Rs.
180 crores on thig scheme and an
equal amount will be spent by the
States. The scheme we proposes to
give work to all able-bodied persons
in the country side. May I submit
that this is a revolutionary scheme, a
frontal attack on poverty? People
want to work, They want to earn
with self-respect; they do not want
doles. They want work sothat they
can earn, Now this scheme does jusi
that, Can there be anything more
revolutionary which the Finance Min.
ister can do? But the hon. Members
on the other side forget to look at
the constructive proposals made by
us. .l.\

Secondly, there is annther equally
important programme, the Integrated
Rural Development Programme, which
incorporates some earlier programmes
aimeg at different sections of the so-
ciety. Then Desert and Drought-
Pron Area Programmes. The Special
Component Programme for Scheduled
Castes ang Tribes sub-plans will be
given a larger allocation of Rs. 110
crores and Rs. 85 crores respectively.

8ir, so far as the tax proposals are
concerned, the only important point
is that the Finance Minister has sought
to raise Rs. 250 crores by auxiliary
import duties. The justification for
this is that we are, from the interna-
tional point of view, in a critical sit-
uation. We must reduce the deficit in
the balance of payments and under
the present conditions the developed
countries are raising their protective
barriers. We have been arguing for
lowering the barrierg in internationa]
forums. They diy not listen to us.
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So we have no owm hut tu rahs
our protective barriers, The auxiliary
customs duties are raised so that thay
earn some revenue for the State and
at the same time protect us from the

" competition of developed countries.

This is justified under preunt condi-
tions,

Then there jg the important ques-
tion of inflation. We have never
stated, nor has the Minister of Fin-
ance that we shall do away with in-
flation. Last year when he was
presenting the Budget, many of the
people on the other side and perhaps
some Members on this side also agreeg
that this year inflation would be at
least 20 per cent. What hag been the
result? The inflation i3 still 13-1/2
per cent today. Perhaps it will not
go beyond 15 per cent by the end of
March. Mr, Venkataraman's predic-
tion proved to be true. His under-

_standing of the economic situation was

correct. Now we are in a much bet-
ter position than we were at the be-
ginning of 1080-81. The economic
gituation is picking up we are getting
out of the wood. Agricultural pro-
duction has reacheq the peak level of
1977-78. Industrial production is ris-
ing, tae infrastructure is giving a bet-
ter performance. With theze factors
I am sure the supply response would
be much better than it was last year.
Similarly, we have not neglected the
demand management. The hon. Min-
ister of Finance has already cut down
a lot of public expenditure. He is
for a strict monetary and financisl
discipline. The deficit in this Budget
is Rs. 1539 crores, This does not mean
that there will be deficit financing of
the same order. The deficit in the -
Budget is quite different from deficit
financing, Deficit financing meansin-
creasing the currency which can be
avoided or even if there is deficit
financing it can be observeq if- there is
a proportionate increase in the total
production of agriculture and indus-
try, and we hope that this will happen.
We are confident thatthiswill hap-
pen and therefore, I am not at all
afraid, ag some Members on t.ha othe‘r
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ndcm thupﬂoq;wﬂlconunuc to
_nisaalatmunt :

-1 congratulate the hon. Minister of
-ﬁn&nee, Mr. Venkataraman, who is
80 gentle and persuasive, who is 80
frank anq generous, so, generous that
even as & PFinance Minister he does
not put_his hand into your pocket.
He has beep described by an eminent
and hostile critic Mr. Palkhiwala, as
a first-rate man with unimpeachable
integrity.

Sir, I congratulate him for putting
‘beforg the House a Budget which has
created the right atmosphere of en-
cauragement, an atmosphere which
will spur the nation to greater endea-
‘vour, an atmosphere to boosting in-
vestment and for mopping up of black
imoney, and encouraging all of us to
do our best to face the problems of
development with justice,
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We have to be careful that it does not
operate as a third currency in our

country.
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fo At gl aCw ¥ AT X R
@ § Wk gw wwa § f& sl o
s IAFA N aqn W fgraa
qigd g few wF fag wgsr g
WA FT AT | WT A F©
W wor gy § a8 A fefewe W
qegW Afew aW Y O, T
S WA ST I | T 7@ <
w1 fawma afl »@1 Figarn, ®Wifs
qiffrarde  sfegra A 9T weadl
) fowrae v 1 g w1 gt g
afer qF 39 F 99 T gEAT §
fo ood o S I F ST §
feast gad va fa&, sfag A—
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MG T AW § —N & oo
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Licci N

mﬁw qAT H IgT A AE HY
mEweeT WY ¥ | W@r W SEsaq
AW ¢, TG O AT RR\T F
gee - @, M A 9T IJAW & ITAT
W qa{HE qE A ¥ & T 92
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They are capable of getting assistance
several ways, but so0 far s small
scale industries and cottage industries
are concerned as they do not get

enoughi information as to the knowhow
ang the assistance available then,

_. val-"m Dis. 4&o :

plenty of young people are just get- .
ting pessiminate. They are not com-
ing forwarq and entering the smail
scale fleld. ‘1 would very much wish -
that the .industrial centres that_ have
been set up at the gistrict levels
should be reorganised. The officers
who are posted here either by the
State Government or the Central
Government should be officers with
a sense of dedication; they could be
quite efficient so that they can deal
with the subject properly and en-
courage the young people to go in
four all and cottage industries,.

I SR IGAT § | RI-ATEAT H qE
ferddes ge @ marg 1 AN
Tqfad ot @@y A LA 497, IET
SqIRT A A AT A9 ¥ A R OF
B W ETwataT wa W § L
TG g i R AREFT § |
zafag & s@ ag & qErw #Ea
fF 59 @ ard 9T WY AT AISAZ
g1 #E a9t a9 A g, Afwa
oa-dY faee AT Jar [rga g

By and large although in the pre-
sent situation no Finance Minister
could have given the hundred per
cent result but you have passed with
distinction. That is gll that I can say.

® X fag (FopEm )
qATa TENET, 3 A WAy W fAw
qar Iufa & fag A faa g ot
Fra Y Fwe qw fear mar g, §
IgFT  qAdT F@r § | WA g,
I o gg T IM Ay qav &
dtr & N fregggav, S €@
awz ¥ waxr R q fawrg &
97 ¥ WX WA qG HT | I
9% qrr-urq & Srg fe ga qwE
ot A FwE wrar 4@ ¥, IgET
RE¥ §U TN AF-WATR AT WY,
wigwaT I 70 Tad F WrET N
§ v fafess w0 & wrqar ferar
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1 was born as a Hindu, The blame
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Hindu
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Evil takes its natural course
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18.01 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Wednesday,
March 11, 1981/Phalguna 20, 1502
(Saka).
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